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RAJYA SABHA

Friday, the 19th December, 2014/28, Agrahayana, 1936 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

FELICITATIONS TO THE SCIENTISTS AND TECHNICIANS OF ISRO
ON THE SUCCESSFUL LAUNCH OF GSLV MK-IIT

MR. CHAIRMAN: Hon. Members, as you are aware, the Indian Space Research
Organisation (ISRO) successfully tested its most powerful satellite launch vehicle GSLV
MK-III on the 18th of December, 2014. This achievement will undoubtedly boost India’s
ability to put heavier payloads into space, and also give the country a big advantage in the
global space industry. The credit for this achievement, undoubtedly, goes to our scientific

community, particularly those working with ISRO.

On behalf of the House and on my own behalf, I congratulate the scientists,
engineers, technicians and all others who were associated with this project and made us

feel proud about this achievement.

PAPERS LAID ON THE TABLE

Report and Accounts (2012-13) of the National Judicial Academy,
Bhopal and related papers

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
Sir, I lay on the Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Judicial Academy, Bhopal, for
the year 2012-13, together with the Auditor’s Report on the Accounts.

(b) Report on the performance of the above Academy, for the year 2012-13.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 1366/16/14]

(MR. DEPUTY CHAIRMAN in the Chair)

I.  Reports and Accounts (2013-14) of ITI Limited, Bangalore and TCIL,
New Delhi and related papers
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II. Reports and Accounts (2013-14) of C-DAC, Mumbai; SAMEER, Mumbai;
STPI, New Delhi and NIELIT, New Delhi and related papers

THE

MINISTER OF COMMUNICATIONS AND INFORMATION

TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, I lay on the Table:—

L

II.

(i)

(iii)

A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(@

(a) Sixty-fourth Annual Report and Accounts of ITI Limited, V
Bangalore, for the year 2013-14, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the. working of the above Company.

[Placed in Library. See No. L.T. 1289/16/14]

(i) (a) Annual Report and Accounts of the Telecommunications

Consultants India Limited (TCIL), New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.

[Placed in Library. See No. L.T. 1290/16/14]

A copy each (in English and Hindi) of the following papers:—

(2)

(b)
(@)

(b)

(a)

(b)

Annual Report and Accounts of the Centre for Development of Advanced
Computing (C-DAC), Mumbai, for the year 2013-14, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.

Annual Report and Accounts of the Society for Applied Microwave
Electronics Engineering and Research (SAMEER), Mumbai, for the
year 2013-14, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. L.T. 1287/16/14]

Annual Report and Accounts of the Software Technology Parks of India
(STPI), New Delhi, for the year 2013-14, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Organisation.

[Placed in Library. See No. L.T. 1291/16/14]
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(iv) (a) Nineteenth Annual Report and Accounts of the National Institute of
Electronics and Information Technology (NIELIT), New Delhi, for the
year 2013-14, together with I the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
Accounts (2013-14) of ICAR, New Delhi and related papers
HiY w354 (s e A= Riw) : weiy, H FeafaRad o3l & Ue-ua afd @R
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II.

III.

(a) Annual Accounts of the Indian Council of Agricultural Research (ICAR),
New Delhi, for the year 2013-14, and the Audit Report thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1625/16/14]

Reports and Accounts (2013-14) of HHEC, New Delhi and NJMC, Kolkata and
related papers

Reports and Accounts (2013-14) of Central Silk Board, Bangalore and related
papers

Reports and Accounts (2013-14) of TEXPROCIL, Mumbai; AEPC, New Delhi;
SRTEPC, Mumbai; ISEPC, Mumbai; NIFT, New Delhi and PDEXCIL,
Mumbai and related papers
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I.  Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(1) (a) Fifty-sixth Annual Report and Accounts of the Handicrafts and
Handlooms Exports Corporation of India Limited (HHEC), New
Delhi, for the year 2013-14, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1374/16/14]

(i) (a) Thirty-fourth Annual Report and Accounts of National Jute
Manufactures Corporation Limited, Kolkata, (NJMC), for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments ot the Comptroller and Auditor General of India

thereon.
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Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1373/16/14]

A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 12 and Section 12A of the Central Silk Board Act, 1948:—

(a) Annual Report of the Central Silk Board, Bangalore, for the year
2013-14.

(b) Annual Accounts of the Central Silk Board, Bangalore, for the year
2013-14, and the Audit Report thereon.

(¢) Review by Government on the working of the above Board.

[Placed in Library. See No. L.T. 1369/16/14]

A copy each (in English and Hindi) of the following papers:—

® @
(b)
(i) (a)
(b)
(i) ()
(b)
(iv) (a)
(b)

Sixtieth Annual Report and Accounts of the Cotton Textiles Export
Promotion Council (TEXPROCIL), Mumbai, for the year 2013-
14, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 1370/16/14]

Annual Report and Accounts of the Apparel Export Promotion
Council (AEPC), New Delhi, for the year 2013-14, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 1168/16/14]

Sixtieth Annual Report and Accounts of the Synthetic and
Rayon Textiles Export Promotion Council (SRTEPC), Mumbeai,
for the year 2013-14, together with the Auditor’s Report on the
Accounts.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 1167/16/14]

Thirty-first Annual Report and Accounts of the Indian Silk Export
Promotion Council (ISEPC), Mumbai, for the year 2013-14,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Council.

[Placed in Library. See No. L.T. 1372/16/14]
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(v) (a) Twenty-eighth Annual Report and Accounts of the National
Institute of Fashion Technology (NIFT), New Delhi, for the year
2013-14, together with the Auditors Report on the Accounts.

(b) Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 1371/16/14]

(vi) (a) Nineteenth Annual Report and Accounts of the Powerloom
Development and Export Promotion Council (PDEXCIL),
Mumbai, for the year 2013-14, together with the Auditor’s Report

on the Accounts.
(b) Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 1376/16/14]
I.  Notifications of the Ministry of Agriculture

II. Reports and Accounts (2013-14) of Coconut Development Board Kochi and

related papers
III. Reports and Accounts (2013-14) of NCDC, New Delhi and related papers

IV. Reports and Accounts (2013-14) of Odisha Agro Industries Corporation

Limited, Bhubaneshwar and related papers

V. Reports and Accouts (2013-14) of National Horticulture Board, Gurgaon;
NCCT, New Delhi; NLCF, New Delhi; AIFCOSPIN, Mumbai and MANAGE,
Hyderabad and related papers

HN Hoera H g W G ARV Sl $elan ¢ deley, H
freferRad oo 991 ged uR v §:-

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Agriculture (Department of Agriculture and Cooperation), under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955:—

(1) S.0.2969 (E), dated the 25th November, 2014, publishing the Fertiliser
(Control) Fourth Amendment Order, 2014.

(2) S.0.2970(E),dated the 25th November, 2014, notifying the specifications
of five new grades of customized fertilizers for a period of three years

from the date of publication of this notification.

(3) S.0.2971 (E), dated the 25th November, 2014, fixing the specifications

in respect of provisional fertilizer Di Ammonium Phosphate Coated
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1.

Iv.

with 4% Sulphur to be manufactured in India for a period of three years

from the date of publication of this notification.

[Placed in Library. See No. L.T. 1253/16/14]

A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 15 and Section 17 of the Coconut Development Act, 1979:—

(a)

(b)

(©)
(d)
(e)

Annual Report of the Coconut Development Board, Kochi, Kerala, for
the year 2013-14. [Placed in Library. See No. L.T. 1655/16/14]

Annual Accounts of the Coconut Development Board, Kochi, Kerala,
for the year 2013-14, and the Audit Report thereon.

Review by Government on the working of the above Board.
Review by Government on the Annual Accounts of the above Board.

Statement of Progress of work of the Annual Report and Accounts of the
said Board, for the year 2013-14.

[Placed in Library. See No. L.T. 1655/16/14]

A copy each (in English and Hindi) of the following papers, under sub-section

(3) of Section 14 and sub-section (4) of Section 17 of the National Cooperative

Development Corporation Act, 1962:—

(a)

(b)

(c)

(d
(1

Annual Report of the National Cooperative Development Corporation
(NCDC), New Delhi, for the year 2013-14.

Annual Accounts of the National Cooperative Development Corporation
(NCDC), New Delhi, for the year 2013-14, and the Audit Report
thereon.

Annual Accounts of the National Cooperative Development Corporation
Employees Provident Fund, New Delhi, for the year 2013-14, and the
Audit Report thereon.

Review by Government on the working of the above Corporation.

A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Fifty-first Annual Report and Accounts of the Odisha Agro
Industries Corporation Limited, Bhubaneswar, for the year 2012-
13, together with the Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.
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Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1653/16/14]

(2) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.

A copy each (in English and Hindi) of the following papers:—

) @
(b)
(i) (a)
(b)
(©)
(i) (a)
(b)
(iv) (a)
(b)
V) @
(b)

Annual Report and Accounts of the National Horticulture Board,
Gurgaon, Haryana, for the year 2013-14, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 1656/16/14]

Annual Report of the National Council for Cooperative Training
(NCCT), New Delhi, for the year 2013-14.

Annual Accounts of the National Council for Cooperative Training
(NCCT), New Delhi, for the year 2013-14, and the Audit Report
thereon.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 1250/16/14]

Annual Report and Accounts of the National Labour Cooperatives
Federation of India Limited (NLCF), New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Federation.
[Placed in Library. See No. L.T. 1252/16/14]

Fiftieth Annual Report and Accounts of the All India Federation
of Co-operative Spinning Mills Limited (AIFCOSPIN), Mumbai,
for the year 2013-14, together with the Auditor’s Report on the
Accounts.

Review by Government on the working of the above Federation.
[Placed in Library. See No. L.T. 1251/16/14]

Annual Report of the National Institute of Agricultural Extension
Management (MANAGE), Hyderabad, for the S year 2013-14.

Annual Accounts of the National Institute of Agricultural Extension
Management (MANAGE), Hyderabad, for the year 2013-14, and
the Audit Report thereon.
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(¢) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1249/16/14]

I. Reportsand Accounts (2013-14) of MFL, Chennai; RCF, Mumbai; PDIL, Noida;
FCIL, New Delhi; HFCL, New Delhi; FACT, Kochi; FAGMILS, Jodhpur and
BVFCL, Dibrugarh and related papers

II. Report and Accounts (2013-14) of IPFT, Gurgaon and related papers

SYNHT A, WTe 3R Frdoi~e faavur §3re™ § sy 93 it 39 |rg
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I.  Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Forty-eighth Annual Report and Accounts of the Madras Fertilizers
Limited (MFL), Chennai, for the year 2013-14, together with the
Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1658/16/14]

(i) (a) Fortieth Annual Report and Accounts of the National Fertilizers
Limited (NFL), New Delhi, for the year 2013-14, together with
the Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1657/16/14]

(iii) (a) Thirty-sixth Annual Report and Accounts of the Rashtriya
Chemical and Fertilizers Limited (RCF), Mumbai, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.
(b) Statement by Government accepting the above Report.

(iv) (a) Thirty-sixth Annual Report and Accounts of the Projects and
Development India Limited (PDIL), NOIDA, for the year 2013-
14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.
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(b)
v) ()
(b)
(vi) (a)
(b)
(vii) (a)
(b)
(viii) (a)
(b)
(ix) (a)

[19 December, 2014] the Table ¢

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1662/16/14]

Fifty-eighth Annual Report and Accounts of the Fertilizer
Corporation of India Limited (FCIL), New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1654/16/14]

Thirty-sixth Annual Report and Accounts of the Hindustan
Fertilizer Corporation Limited (HFCL), New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1660/16/14]

Seventieth Annual Report and Accounts of the Fertilisers and
Chemicals Travancore Limited (FACT), Udyoga Mandal, Kochi,
Kerala, for the year 2013-14, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1665/16/14]

Eleventh Annual Report and Accounts of the FCI Aravali Gypsum
and Minerals India Limited (FAGMILs), Jodhpur, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1661/16/14]

Twelfth Annual Report and Accounts of the Brahmaputra Valley
Fertilizer Corporation Limited (BVFCL), Dibrugarh, Assam for the
year 2013-14, together with the Auditor’s Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.
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(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1662/16/14]
II. A copy each (in English and Hindi) of the following papers:—

(a) Twenty-third Annual Report and Accounts of the Institute of Pesticide
Formulation Technology (IPFT), Gurgaon, for the year 2013-14, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the, above Institute.
[Placed in Library. See No. L.T. 1666/16/14]
Notifications of Ministry of Railways

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOIJ

SINHA): Sir, I lay on the Table:—

I1.

I11.

(i) A copy (in English and Hindi) of the Ministry of Railways Notification No.
G.S.R. 726 (E), dated the 15th October, 2014, amending Notification No.
G.S.R. 376 (E), dated the 4th June, 2014 to substitute certain entries in the
original Notification, under sub-section (3) of Section 36 of the Prohibition of

Employment as Manual Scavengers and their Rehabilitation Act, 2013.
[Placed in Library. See No. L.T. 1595/16/14]

(i) A copy (in Hindi) of the Ministry of Railways Notification No. G.S.R. 2985
(E), dated the 27th November, 2014, publishing corrigendum to the Hindi
version of Notification No. G.S.R. 726 (E), dated the 15th October, 2014,
under sub-section (3) of Section 36 of the Prohibition of Employment as
Manual Scavengers and their Rehabilitation Act, 2013.

[Placed in Library. See No. L.T. 1595/16/14]
Notifications of the Ministry of Agriculture

Reports and Accounts (2013-14) of SFCI, New Delhi; NSC Limited, New
Delhi; GSSC Limited, Gandhinagar and Goa Meat Complex Limited,
Panjim
Report of Accounts 2013-14) of FISHCOPFED, New Delhi and related
papers

ON O\
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I. (i) Acopy each (in English and Hindi) of the following Notifications of the
Ministry of Agriculture (Department of Agriculture and Co-operation),
under sub-section (3) of Section 36 of the Insecticides Act, 1968:—



Papers laid on

II.

(M

@)

[19 December, 2014] the Table 11

G.S.R. 790 (E), dated the 11th November, 2014, amending schedule
of the Act to insert certain entries in the Schedule to the original
Notification issued vide Notification No.-G.S.R. 9 (E) dated the
9th January, 1974.

[Placed in Library. See No. L.T. 1277/16/14]

G.S.R. 797 (E), dated the 13th November, 2014, publishing the
Insecticides (Amendment) Rules, 2014.

[Placed in Library. See No. L.T. 1276/16/14]

(i) Acopy (in English and Hindi) of the Ministry of Agriculture (Department
of Agriculture and Co-operation) Notification No. S.0. 3114 (E), dated
the 10th December, 2014, publishing the Plant Quarantine (Regulation
of Import into India) (Sixth Amendment) Order, 2014, under sub-section
(2) of Section 4D of the Destructive Insects and Pests Act, 1914.

[Placed in Library. See No. L.T. 1687/16/14]

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

@ ()
(b)
(ii) (a)
(b)
(iii) (a)

Forty-fifth Annual Report and Accounts of the State Farms
Corporation of India Limited (SFCI), New Delhi, for the year
2013-14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

Review by Government on the working of the above,

Corporation.
[Placed in Library. See No. L.T. 1273/16/14]

Fifty-first Annual Report and Accounts of the National Seeds
Corporation Limited (NSC), New Delhi, for the year 2013-
14, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1270/16/14]

Thirty-eighth Annual Report and Accounts of the Gujarat State
Seeds Corporation Limited (GSSC), Gandhinagar, for the year
2013-14, together with the Auditor’s Report on the Accounts and
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the comments of the Comptroller and Auditor General of India

thereon.
(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 1688/16/14]

(iv) (a) Thirty-eighth Annual Report and Accounts of the Goa Meat
Complex Limited, Panjim, Goa, for the year 2008-09, together
with the Auditor’s Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.
[Placed in Library. See No. L.T. 1267/16/14]

(b) Thirty-ninth Annual Report and Accounts of the Goa Meat
Complex Ltd., Panjim, Goa, for the year 2009-10, together with the
Auditor’s report on the Accounts and comments of the Comptroller

and Auditor General of India thereon.

[Placed in Library. See No. L.T. 1268/16/14]

(c¢) Fortieth Annual Report and Accounts of the Goa Meat Complex
Ltd., Panjim, Goa, for the year 2010-11, together with the Auditor’s
report on the Accounts and comments of the Comptroller and

Auditor General of India thereon.
[Placed in Library. See No. L.T. 1269/16/14]
(d) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (iv) above.
III. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Federation of Fishers
Cooperatives Limited (FISHCOPFED), New Delhi, for the year 2013-
14, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Federation.
[Placed in Library. See No. L.T. 1686/16/14]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

SYNHT A, WTe 3R qrdoi~e faavu §5re™ § sy 934 it 39 |rg
IERME TM) : 78184, § FfaRad o |91 ded W v §:-
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(1) A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs) Notification No.
G.S.R. 832 (E), dated the 21st November, 2014, publishing the Bureau of
Indian Standards (Advisory Committees) Amendment Regulations, 2014,
under Section 39 of the Bureau of Indian Standards Act, 1986.

[Placed in Library. See No. L.T. 1690/16/14]

(il)) A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs) Notification No.
G.S.R. 870 (E), dated the 4th December, 2014, publishing the Legal Metrology
(Packaged Commodities) (Second) (Amendment) Rules, 2014, under sub-
section (4) of Section 52 of the Legal Metrology Act, 2009.

[Placed in Library. See No. L.T. 1691/16/14]

Statement on the Quarterly Review of the trends in receipts and expenditure and

review of the economy and Budget for the mid-year

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Sir, I lay on the Table, under sub-section (1) of Section 7 of the Fiscal
Responsibility and Budget Management Act, 2003, a copy each (in English and Hindi) of
the following papers:—

(i) Statement on the Quarterly Review of the trends in receipts and expenditure
in relation to the Budget at the end of first Quarter of the financial year
2014-15. [Placed in Library. See No. L.T. 1280/16/14]

(ii) Statement on the review of the Economy and Budget for the Mid-year of the
financial year 2014-15 (Mid-Year Economic Analysis 2014-15).

[Placed in Library. See No. L.T. 1412/16/14]
Report and Accounts (2013-14) of NMPPB, New Delhi

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI
HARSIMRAT KAUR BADAL): Sir, I lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Meat and Poultry Processing
Board (NMPPB), New Delhi, for the year 2013-14, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Board.

[Placed in Library. See No. L.T. 1743/16/14]
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Reports of the CAG of India

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Sir, I lay on the Table, under clause (1) of article 151 of the Constitution, a copy

each (in English and Hindi) of the following Reports:—

(@)

(i)

(iii)

(iv)

™)

(vi)

Report of the Comptroller and Auditor General of India, Management
of Goods Trains in Indian Railways for the year ended March, 2013 -
Union Government (Railways) - Report No. 31 of 2014 - Performance
Audit; [Placed in Library. See No. L.T. 1520/16/14]

Report of the Comptroller and Auditor General of India for the year ended
March, 2014 - Performance Audit Appreciation of Third Party (Chartered
Accountant) Reporting in Assessment Proceedings - Union Government -

Department of Revenue - Direct Taxes, Report No. 32 of 2014;
[Placed in Library. See No. L.T. 1516/16/14]

Report of the Comptroller and Auditor General of India for the year ended
March, 2014 - Central Excise Administration in Automotive Sector - Union
Government - Department of Revenue - (Indirect Taxes - Central Excise),
Report No. 33 of 2014;

[Placed in Library. See No. L.T. 1517/16/14]

Report of the Comptroller and Auditor General of India for the year ended
March, 2013 - Union Government (Defence Services) - Air Force and Navy -
Audit Report No. 34 of 2014;

[Placed in Library. See No. L.T. 1521/16/14]

Report of the Comptroller and Auditor General of India for the year ended
March, 2013 - Union Government (Defence Services) - Army, Ordnance
Factories and Defence Public Sector Undertakings - Report No. 35 of 2014;
and [Placed in Library. See No. L.T. 1518/16/14]

Report of the Comptroller and Auditor General of India for the year
ended March, 2013 on Performance Audit of Indira Awaas Yojana - Union

Government (Civil), Ministry of Rural Development, Report No. 37 of 2014.

[Placed in Library. See No. L.T. 1519/16/14]
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MESSAGE FROM LOK SABHA
The Motor Vehicles (Amendment) Bill, 2014

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, [ am directed to enclose the Motor Vehicles (Amendment)
Bill, 2014, as passed by Lok Sabha at its sitting held on the 18th December, 2014.”

Sir, I lay a copy of the Bill on the Table.

REPORT OF THE DEPARTMENT -RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I present the Seventy-
third Report (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Personnel, Public Grievances, Law and Justice on the Repealing and
Amending Bill, 2014.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I lay on the Table, a
copy (in English and Hindi) of the Fourth Report (Sixteenth Lok Sabha) of the Department-
related Parliamentary Standing Committee on Agriculture (2014-15) on ‘Demands for
Grants (2014-15)’ of the Ministry of Food Processing Industries.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RAILWAYS

SHRI MOTILAL VORA (Madhya Pradesh): Sir, I lay on the Table, a copy each in
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Railways (2014-15):—

(i)  First Report on Action Taken by the Government on the recommendations/
observations contained in the Twenty-first Report of the Committee (Fifteenth

Lok Sabha) on ‘Major Railway Accidents during the last five years — Causes
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(i)

(iii)

and Remedial Measures’ relating to the Ministry of Railways (Railway
Board);

Second Report on Action Taken by the Government on the recommendations/
observations contained in the Twenty-fifth Report of the Committee (Fifteenth
Lok Sabha) on ‘Ongoing and Pending Railway Projects, with special emphasis
on Projects in the Northeast Region’ relating to the Ministry of Railways
(Railway Board); and

Third Report on ‘Demands for Grants (2014-15)’ of the Ministry of Railways
(Railway Board).

STATEMENTS OF DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON RAILWAYS

SHRI MOTILAL VORA (Madhya Pradesh): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Statements of the Department-related Parliamentary

Standing Committee on Railways (2014-15):—

(@)

(i)

Action Taken by the Government on the recommendations contained in
Chapter-1 of the Twenty-second Report of the Committee (Fifteenth Lok
Sabha) on Action Taken by Government on the recommendations contained
in the Twentieth Report of the Committee (Fifteenth Lok Sabha) on ‘Demands
for Grants (2013-14)’ of the Ministry of Railways; and

Action Taken by the Government on the recommendations contained in
Chapter-1 and Chapter V of the Twenty-fourth Report of the Committee
(Fifteenth Lok Sabha) on Action Taken by Government on the recommendations
contained in the Nineteenth Report of the Committee (Fifteenth Lok Sabha)

on ‘Passenger Amenities and Passenger Safety in Indian Railways’.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON RURAL DEVELOPMENT

it ws R A (SWRES) : geigy, § furr Sdfa amfivr faers dde
I @l A (2014-15) & fFrEfaRea ufodet @ vah-te wfa @St den
=l #) |1 e uR @ §:-
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(@)

(i)

(1i1)

(iv)

First Report on ‘Demands for Grants (2014-15)’ of the Ministry of Rural

Development (Department of Rural Development);

Second Report on ‘Demands for Grants (2014-15)’ of the Ministry of Rural

Development (Department of Land Resources);

Third Report on ‘Demands for Grants (2014-15)’ of the Ministry of Panchayati
Raj; and

Fourth Report on ‘Demands for Grants (2014-15)’ of the Ministry of Drinking

Water and Sanitation.

REPORTS OF DEPARMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary

Standing Committee on Social Justice and Empowerment (2014-15):—

(@)

(i)

(iii)

(iv)

)

(vi)

First Reporton ‘Demands for Grants (2014-15)’ of the Ministry of Social Justice

and Empowerment (Department of Social Justice and Empowerment);

Second Report on ‘Demands for Grants (2014-15)’ of the Ministry of Social

Justice and Empowerment (Department of Disability Affairs);

Third Report on ‘Demands for Grants (2014-15)’ of the Ministry of Tribal
Affairs;

Fourth Report on ‘Demands for Grants (2014-15)’ of the Ministry of Minority
Affairs;

Fifth Report on ‘The Constitution (Scheduled Castes) Orders (Amendment)
Bill, 2014’; and

Sixth Report on ‘The Scheduled Castes and the Scheduled Tribes (Prevention
of Atrocities) Amendment Bill, 2014°.

REPORTS OF THE COMMITTEE ON EMPOWERMENT OF WOMEN

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Committee on Empowerment
of Women (2014-15):—
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(1)  First Report on action taken by the Government on the recommendation
contained in their Twentieth Report (Fifteenth Lok Sabha) of the Committee
(2012-13) on ‘Assessment of Educational Status of Women with Special
Reference to the Girl Child’; and

(i) Second Report on action taken by the Government on the recommendations
contained in their Twenty-first Report (Fifteenth Lok Sabha) of the Committee
(2012-13) on “‘Working Conditions of Women in Police Force’.

REPORT OF THE COMMITTEE ON PUBLIC UNDERTAKINGS

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I lay on the Table, a copy (in
English and Hindi) of the First Report of the Committee on Public Undertakings on
action taken by the Government on the Observations/ Recommendations contained in
the Twenty-ninth Report (Fifteenth Lok Sabha) of the Committee on ‘Food Corporation
of India partially based on C&AG Report No. 7 of 2013 (Performance Audit) on storage
management and movement of food grains in Food Corporation of India’ pertaining to
the Ministry of Consumer Affairs, Food and Public Distribution (Department of Food and
Public Distribution).

REPORT OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I lay on the Table, a copy (in
English and Hindi) of the First Report of the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes on Action Taken by the Government on the recommendations
contained in their Thirty-fifth Report (Fifteenth Lok Sabha) on ‘Reservation for and
Employment of Scheduled Castes and Scheduled Tribes in National Thermal Power
Corporation (NTPC)’ pertaining to the Ministry of Power.

STATEMENT OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I lay on the Table, a copy (in
English and Hindi) of the Final Action Taken Statement of the Government on the
recommendations contained in Chapter I of the Twentieth Report (Fifteenth Lok Sabha)
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of the Committee on the Welfare of Scheduled Castes and Scheduled Tribes on Action
Taken by the Government on the Eighth Report (Fifteenth Lok Sabha) on ‘Reservation
for and employment of Scheduled Castes and Scheduled Tribes in Punjab and Sind Bank
and credit facilities provided by the Bank to them’ pertaining to the Ministry of Finance

(Department of Financial Services).

STATEMENTS BY MINISTERS

Status of Implementation of Recommendations contained in the Fifty-ninth Report

of Department-related Parliamentary Standing Committee on Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Sir,  make a statement regarding Status of implementation of recommendations
contained in the Fifty-ninth Report of the Department-related Parliamentary Standing
Committee on Finance (2011-12) on "Current Economic Situation and Policy Options",

15th Lok Sabha pertaining to the Ministry of Finance.

Status of Implementation of Recommendations contained in the ninety-eighth,
Ninety-ninth, One Hundred and Second, One Hundred and Ninth and
One Hundred and Fourteenth Reports of the Department-related

Parliamentary Standing Committee on Commerce

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I make the following

statements regarding:—

(i) Status of implementation of recommendations contained in the Ninety-
eighth Report of the Department-related Parliamentary Standing Committee
on Commerce on "Export of Food Grains-Premium Non Basmati Rice and
Wheat".

(i) Status of implementation of recommendations contained in the Ninety-
ninth Report of the Department-related Parliamentary Standing Committee
on Commerce on "Export Promotion of Agricultural and Processed Food

Products".

(ii1) Status of implementation of recommendations contained in the One Hundred
and Second Report of the Department-related Parliamentary Standing
Committee on Commerce on "Performance of Plantation Sector-Tea and
Coffee Industry".
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(iv) Status of implementation of recommendations contained in the One Hundred
and Ninth Report of the Department-related Parliamentary Standing
Committee on Commerce on the Action taken by the Government on the
observations/recommendations contained in its One Hundred and Second

Report on "Performance of Plantation Sector-Tea and Coffee Industry".

(v) Status of implementation of recommendations contained in the One Hundred
and Fourteenth Report of the Department-related Parliamentary Standing
Committee on Commerce on Functioning of India Trade Promotion
Organisation (ITPO).

Status of Implementation of Recommendations contained in the
Sixty-first Report of the Department-related Parliamentary
Standing Committee on Agriculture

PR HATT # I W31 (3Tt AAHTS FATUGHATE HeRan) : 985y, § HY 3R
HEHIRAT AUET ¥ Gt I N B Aor1-vs JeaieT & d9g d f{9rT
HeT Py ddel Toey @il My & gdhdad ufided | sidfae RwpiiRen &
FRITIT B RART & e F gaqed 991 Iedl TR Gl gl

RE. ISSUE RAISED ABOUT USE OF UNPARLIAMENTARY LANGUAGE

MR. DEPUTY CHAIRMAN: Now, Zero Hour submissions. Shri P. Rajeeve

...(Interruptions)...

sft Y AT (SR UL : SUWHMAT Off, T TH wWige 3% M B
.(FAH)... 3, ¥R U @Isc AT e &l ...(QqEH)....

SHRI V. HANUMANTHA RAO (Telangana): Mr. Deputy Chairman, Sir, [ have an
important point to make. Our Parliamentary Affairs Minister, Shri M. Venkaiah Naidu,
has made a statement in a Press conference and said that [ used unparliamentary language
against the hon. Prime Minister. Sir, it is a question of my character. You go through the

record. If there is anything.
MR. DEPUTY CHAIRMAN: Okay.

SHRI V. HANUMANTHA RAO: No, no. Otherwise, he should tender an apology
...(Interruptions)... He should tender an apology. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have now made your statement. That is enough

...(Interruptions)...
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SHRI V. HANUMANTHA RAO: Sir, it is the question of my character.

MR. DEPUTY CHAIRMAN: You have made your position clear. That is enough

...(Interruptions)...

SHRI V. HANUMANTHA RAO: I have respect for the hon. Prime Minister
...(Interruptions)... When I have not said anything, how can Parliamentary Affairs Minister

make such a statement? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have not made such a statement. That is enough
...(Interruptions)... Nobody else is allowed. ... (Interruptions)...

SHRI V. HANUMANTHA RAO: I have come from the organisation
...(Interruptions)... 1didnotsay any word against the hon. Prime Minister... (Interruptions)...

I have respect for the hon. Prime Minister ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is okay. You made your point clear. That is

enough ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Let the hon. Minister tender his apology

...(Interruptions)... He is a senior Minister ... (Interruptions)...
YT P B FATTT A IS HAl 91 WL B e H ey we st
AR A THAY) : STFHART IS, ...(FFLH). ..

SHRI' V. HANUMANTHA RAO: Sir, you go through the record ... (Interruptions)...
If there is anything ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told you that you made your position clear
...(Interruptions)... You have clarified it. That is enough. ...(Interruptions)... You say that
you did not say anything. That is enough ... (Interruptions)... You didn’t say anything, that

is enough. ...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Mr. Deputy Chairman, Sir, you can see the
records and clarify this position. Yesterday, I had raised it and I sought your protection
to go through the records. It has to be confirmed by the Chair. The Parliamentary Affairs
Minister has said something which is very serious. Sir, you have to protect the Member.

...(Interruptions)...

3 JEIR AT Thal : AR, § A1 AR Bl I§ W HRAT A6 &, FellI”
BRAT A& § b ITb R H BT 7 DIS a1 T8l Bl &l ...(FIIM)... AP IR H
Bl o1 T8} BT B ...(FAY)... 3R MM 37T HIS 7T IET GGHY 31T &, a1 I8



22 Re. Issue raised about use [RAJYA SABHA] of Unparliamentary Language

JMIH HUR AR AT &, AT amaes fawy # fodt 7 @ig 919 721 Pel, § 39 a1
1 3 RPTS B8 &1 § ..(FIYM)... AIP 9 § 7 A1 G&7 F 3R P8l & iR 7
H&T & 98} BT ©, Al NS I & ST 1Y ... (FALH).... 3R 3MIDBT
T & b 3171 3l 98T A D! AeH &I BRIATE! Bl IS &1 8, Al I8 MMIb
FHUR R BRAT B ..(FFEH).... 3T 8% &7 U AT I811 gedr MY, 1 I8 3AIH
SIR ¥R =T &, Afh § T SR ARl § b 3mad IR § {5 7 8 1 Fal
Bl ...(FGH).... 3T 3T 3MUHT T SIS A X8 87 ...(FIHH).... NP IR § fheft 71
T2 B8 &, MY &Far 7d S| ...(ag™). .

MR. DEPUTY CHAIRMAN: Yes, Mr. Chaturvedi.

it FIEd AGIS! (STR <20 : ARG SUGHART HEIGY, ol AT Fed H I8
$gl o7 fh &1 Rals <& 3R RPbis a& HI & 91 you will come back to the

House and you will inform the House about the facts. Today, the House wants to know
with regard to the allegations made by the Parliamentary Affairs Minister in a press
conference as to what extent they are correct or they are wrong. We want to know that

please inform us what the situation is after checking the records. ...(Interruptions)...

SHRI TARUN VIJAY: Mr. Deputy Chairman, Sir, can you give a ruling to reduce
the noise pollution inside the House? Many hon. Members have gone out because there is

so much decibel of noise here. ...(Interruptions)...

3t wgd Agdel ;. AEHR SUMWMT HEIed, bl MU IS HEl o
..(STEET)....

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Mr. Hanumantha
Rao, take your seat. See, the matter is very simple. ...(Interruptions)... Very serious,
okay? The matter is very serious but the solution is simple. ... (Interruptions)... | mean, the
solution is simple, please sit down. Yes, Mr. Hanumantha Rao has complained, a genuine
complaint, that the hon. Parliamentary Affairs Minister has made some remarks against
him and, therefore, Mr. Hanumantha Rao has a right to issue personal explanation and to
refute it. That has been given and he has refuted it. He has given his personal explanation.

That is over. ...(Interruptions)...

sft ReT 3RTATS : AT SUFHTURT FEIGY ... (GH). ..

3ft 3ret 3R SR} ([9ER) : AT SUWTURy ARIGY .. (GE). ..

MR. DEPUTY CHAIRMAN: What is to be done? ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Please listen. ...(Interruptions)... Sir,

Mr. Hanumantha Rao is a Member of this House and the Parliamentary Affairs Minister is a
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Member of this House. If a Member of this House complains that the Parliamentary Affairs
Minister has used unparliamentary language, it is not a matter between two individuals.

Both are Members of this House. This House is as much involved. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Did he use the words inside the House?

...(Interruptions)...
SHRI SITARAM YECHURY: It has to be said here. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Is the unparliamentary word used inside the House?

I can expunge it. ...(Interruptions)...

SHRI SITARAM YECHURY: He has to say it here. ...(Interruptions)... He has to

say it here. ...(Interruptions)... He has to say it here.

sft STUMfY : 3R SR 91E} FEl B, d § |1 9 ..(@aUH)... Okay,
...(Interruptions)... 1t is outside. Mr. Yechury ...(Interruptions)... Mr. Yechury, I want to
know. I am at a loss to understand the position. Kindly throw some light on it. See, if
Shri Venkaiah Naidu has said something against him in the House ...(Inferruptions)...
Then what can I do? So, he can reply to it outside. ... (Interruptions)... He can reply to it

outside.
SHRI SITARAM YECHURY: Sir, listen to me ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What should I do? ...(Interruptions)... What should I

do? ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, listen. All of us, including you, have been elected
from outside the House. We have all been elected from outside. We are Members of
Parliament not only inside but we are Members of Parliament outside also. So, whatever
we say outside, the decorum of the House, if it has to be maintained, then what has

happened inside, about that if a Minister says outside ... (Interruptions)...

MR.DEPUTY CHAIRMAN: I don’tknow whatthe Minister said. ... (Interruptions)...

you may know. ...(Interruptions)...

SHRI SITARAM YECHURY: Let him come and explain ...(Interruptions)... Let

him come and explain. There is no outside, inside. ... (Interruptions)...

Sir, decorum of the House ... (Interruptions)...
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sft 3retl 3FTaR SR : ¥R, Ig ASH BT AW Bl ...(FIH). ..

3 YR FAT THd! : §7D] Ulea™ I8 & b AT 57 U Dls F&MI T8 2l
o (TTET)...

MR.DEPUTY CHAIRMAN: How doIknowwhathesaidoutside?... (Interruptions)...

What is my source? How do I know? ...(Interruptions)...

N YEAR AR Tehdl : AT Y T AT T8I AbR Y & ..M. 8- a7
Y U AT G ABR MY ...(FA)... HTS, HH 4 BH (Bl 53¢ R f$whd BIfog
(TAI).... TRIUTTS §3Y, URIUTITS BB, S B T8l el ...(FaeT ). ..

it Argd Agddt : R TR W, .(@@au). ..

MR. DEPUTY CHAIRMAN: I cannot go by your ...(Interruptions)... How do 1
know what he said outside? ... (Interruptions)... Let him give a notice. ...(Interruptions)...
Okay, let him give a notice. That will be examined. ...(Interruptions)... Let him give
a notice ...(Interruptions)... Okay, let him give a notice with all documents. Whatever
the rule and law ...(Interruptions)... Yechuryji. ...(Interruptions)... That is what I am
saying. ...(Interruptions)... Let him give a notice with all necessary documents. That
will be examined and proceeded according to the law ...(Interruptions)... Now, please.

...(Interruptions)... Now, Zero Hour. Shri P. Rajeeve. ... (Interruptions)...
3ft TR IFTATS : WX, WRT WiEe 3T SN ¥ ...(hIAYT)....

MR. DEPUTY CHAIRMAN: What is your point of order? But remember in the
name of point of order you cannot ...(Interruptions)... You just say your point of order,

nothing more. ...(Interruptions)...
SHRI SITARAM YECHURY: Shall I complete what you wanted to say?
MR. DEPUTY CHAIRMAN: Yes.

SHRI SITARAM YECHURY: In the name of point of order, do not raise the point

of disorder.
MR. DEPUTY CHAIRMAN: Yes, exactly. Thank you.

SHRI SITARAM YECHURY: You are echoing the words of the Leader of the

House.
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MR. DEPUTY CHAIRMAN: Okay. Please, please ...(Interruptions)... Nareshji,
you heard your friend, Yechuryji said it. Instead of my saying, he himself said. In the

name of point of order, please don’t raise a point of disorder. That is what he said.

it AR 3ATd : IUFHART Sf, YR ST T S Fel B, 99 HYFRES Ul ared
BIAT BN, FHISEIG] UIST IH Bidl B arell 81 81 ...(&agH)... I FYFE 8, T
3T 3MST Bl HRYFRE UIET WR AN BN, g8 FArSEdG] el W AR] T8l shl
o (LT)....

MR. DEPUTY CHAIRMAN: Nareshji. ...(Interruptions)... What is your point of

order?

Y Aeged It : SUHHIRT SN, SRT 39 RG W & SR L..(FauT). .. 3
I geAaT ST, . (aem). .

MR. DEPUTY CHAIRMAN: I called him. Now, I allowed him earlier.
...(Interruptions)... 1 know, today I allowed you. ... (Interruptions)... What is your point of

order ...(Interruptions)...

i} TR SFETE : W, H Ugel UH A W o g B I Sff 5 @E W@ 9,
IB! S W GrE I TS 8, I Y ALGLUH. W A Y, I9 FHSErE] aréf )
AN T BN ..(FAIH).... § T % B <A1 BT G .. (&AL, ..

2 NIRT AR : Y8 7 TS B, 7 FeAl® 8, 3R AUH! gl &, a1 sl
AT AT ... (TILT)....

MR. DEPUTY CHAIRMAN: Don'’t take it that ... (Interruptions)...

i} e anaret : § wwer <@ g H W Sa & e g, R e, e ' A
RraErsul ...aum). ..

MR. DEPUTY CHAIRMAN: That is only a retort, a friendly retort. It is only a
friendly retort. ...(Interruptions)...

37t 9T SATe : 7, § 37Ul 91 bl ASdl gl...(AE). ..
MR. DEPUTY CHAIRMAN: Under what rule?

SHRI NARESH AGRAWAL: Sir, it is under rule 259. ...(Interruptions)... No,

please. I have allowed him; don’t do that.
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SHRI SATYAVRAT CHATURVEDI: Sir, after you finish with him, then, you please

allow me.

MR. DEPUTY CHAIRMAN: No such condition.
SHRI SATYAVRAT CHATURVEDI: I have the right to say what I have to say.

MR. DEPUTY CHAIRMAN: Yes; but now he has the right, not you.

...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: There is a relevant question which has been

raised.

MR. DEPUTY CHAIRMAN: Yes, Mr. Naresh Agrawal, your point of order is under
rule 259. ...(Interruptions)...

it @1 3aTe : #7159 Frmmaet # R W s g9g g €, 59 frmi
AR AR TR 1 7 1Y 21 59 9o B ¥R QU T wel 255 B1 41, 256 BT
A 259 1 A1 I A FSI gall & b WS $ FARRAT &1, $Y dal 3R g IS a1
PR B (19 < Tl © AT T2 I8 SART 99 U2 21 29, b 30 Ul ofa °
Wl 267 H T ROTRQRE &1, @R 7 99 ROTRRE & WeR a1l 30 Wer
PR b 91€ IRPR BT 86 59 910 R AT b Ja=e=Y S STarg |8l <31 89 AN Bl
HEAT AT {6 JEMHA] St 99 TR 99 TR S| IR F F1 141 & 4s dIs fFraer 78l
< T AR I A FET 6 die ®Is e 781 < wabdll| § wal 259 ST o &,
P! 3T UG OISR IR A BIg dIoT Wdd B off 7, accept B ol 8, IABI
SN BRM b Hel 259 H YW Bl UAR &l g 8 the Chair can give the order.
. (ALT)...

MR. DEPUTY CHAIRMAN: You have made your point. Now, you take your

seat.

S FRT IAT : 9 MU D! bR B forar af fbx g I8 Y aeer <
b & fob TR Tem=Ha S U QiR I8 R e 919 <, Hife U4T T8l 8 fh

MR. DEPUTY CHAIRMAN : I got your point. 314l afsyl . (TET)...

7 9T AT : T H 9 WR AUD] IRAT ATEAT &) ... (FALTH)...
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it Sgwrmafa et 9fSTl Now, you take your seat. Let me give a ruling on that.
He has quoted rule 259. I have also gone through it. Now, you mentioned about the
motion under rule 267. Under rule 267, yesterday, twice, the motion was moved, and
both times, it was allowed by the Chair, and the motion was carried, and we wanted to
have the discussion. But in rule 267, there is no stipulation that for taking up such a
motion, a particular Minister, or, for that matter, the Prime Minister should be available
and should come and reply. It is not at all mentioned there. Then, how can I enforce it?

It is not at all mentioned there. ... (Interruptions)...

it SR 3FATA : el 267 Bl SR ¢ 8] A Y@ & A IIRAT Bl Ulax <&f T8

MR. DEPUTY CHAIRMAN: That is overall power. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Rule 259 is related to rule 267.

...(Interruptions)...
SHRI DEREK O’BRIEN (West Bengal): Sir, I am on another point.

MR.DEPUTY CHAIRMAN: That is overall power, not about the ... (Interruptions)...

No; no. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: ... Rule 259 also. ...(Interruptions)... el 259 1
TR 267 9 RS &l ...(FIgH)...

it R ITATA : ST, B9 IT TSy [ 3R ™l 267 H MU accept [T 3R
T U AR b fov IR R 8, 99 {9 AT § 89 31U Q¥ &I uTed
PHRIGI?. ...(IGET). .

MR. DEPUTY CHAIRMAN: No, if rule 267 is accepted, the Government is
bound to listen to the discussion, and one Minister, preferably the concerned Minister
should reply. There is no stipulation that the Prime Minister should come. I am very

clear about it. ... (Interruptions)...

SHRIP.RAJEEVE (Kerala): Sir, ifany portfolio is not assigned to any other Minister,
then, it is under the jurisdiction of the Prime Minister. This is as per the notification.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no; I want to take up the Zero Hour.

...(Interruptions)...
SHRI DEREK O’BRIEN: Mr. Deputy Chairman, Sir, [ have given a notice.

MR. DEPUTY CHAIRMAN: Yes, now the hon. Leader of the Opposition.

faaer & e (3ft e T INETE) : S RAe ST JIRHEA ArEq, oE vF 9N fb
§ 39 UTE B e 2R 3¢S T8 R U O BIR P goldRd BI aos Al
$ G- H g T SR H W P US FOUWR U 8T A1, O H @RS b
TATRIA Bl quote T T g o they are watching this religious conversion very
keenly. ST HAeld & b I8 39 379 HRA &I AMHIAT & qTex HRBI T Uga 71
gl I8 RIARTIE dasi™ $Is Ugell SBT 81 galll STd A g1 a1 8, 79 | Ig sIan
RET &1 TS MU ASI ¥ BRI & T8 Bl X8l 8, olfh drerd H, Taail ¥ -
e I8 T FT ATed 8, IRE BIS H Ared &I, ST, Be B Al B, I
ITHREISRAS Al 8, sFcipd W &, hfHTa aiithd M § 3R FgRea Wt 81 3
T Aol O IS FfRT B, a1 FIR YR DI, ST 125 BRIS ST bl didbd g, a8
|t Ferl - f2g, e, g, 918, 9 SRl &1 dred a9 S Bl

A SUEHTafT Sff, 991 Rl § 6 Ay gameEst St o9 fager S g,
SHT WA BIAT 8, b 98 W@r ¥ 811 € 919 a8 Rgwe & dHifie doax
31, feg@™ & Accl-ReAfoa &gl &1 Risic #Rd 81 gAfoy I9&1 T81 3ex
SOOI BT 81 91 UR PV IRY P (Y e I, q9 ANl & g8 Sovld 8] all T§
3y Al S €, Wfds 519 4 S8 I8 ®el [ § Qi Igarl o1 g, 94l gHl &1
Rycicfea g, a9 I=1 <9l # S 12-13 9Tt S8 MM T8l od &, IV A ITPT
w@rTd {511 g9 &1 A g % STa1 W@ra g9fay 81 81 § R®ifs 98 R 9RT &
e Reflo &l acceptable gl AN PR PO fringe elements gq gRaaT & forg
allure B 8, T I8 BT 9 21 A1 379 $9 < & Hiv I8 fqeary faamgn 2

B A I8 AT S @7 SR R &, AF ol A & ge &1 8
3MER B & MR H AR v #50) S & qadied fUsel 6 9EN & Wi g O
7 S s T A 3 fog &1 e |, ool urdl & fog die el @i
IBI el Gl AThd Q| ... FaHT)... HT 319 | SIT&T 9901 G B

it Sg|uTfy : HUAT 93
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7} T[T el SIS : H AT JLFHFT SN BT AMER BT § 3R 379 oy ale
AT BT SRS a1 T8 2

ft AERTSH SiF (ALY QT : S8 UTS] & foTg AR B ...(aaem). .

it T Wt 3eTTE : v foY dle AT @1 GS-TeEd 9 a1 9F e R
(FAIT).... H§ el I§ IAMT TN § ...(GHH).... AT R AR & AR e G,
1 3y g Blk| § gB gAY HEdl § Wil SBiF 81 99 (g1 8, S Pl 8 qd
é_*ﬁ_aﬁ"ﬁlWﬁﬁwﬁwﬁm%ﬁ?ﬁanswerablei@Wéﬁ,ﬁﬁ
Eﬁ%éﬁlﬂﬁmﬂ%’ﬁaaﬁimﬂ%?ﬂﬂﬁm%ﬁﬁﬁanswerable_g",aﬁb—rf
Wansweréﬂﬁ,ﬁ?ﬁv_\’wmﬁ?él

319 I8l BT answer ST BRI, IR B ST BT I-a1 BT favarg feamr g fb
9 39T die g R § &R H €1 59 99 & fig, gieem, R, S48, dlg 9 o
WE b ARl Bl I8 faward e g 6 4R wore W@ era 9 g QR g,
TERT Reflor gRIA 81 Aoy A Je=HET ST Bl 81 WRd &1 STl Bl e
& HAIEH Y Y8 e S gl g9 A 9ETEAT ST BT 3fER B Bl B
5l oo a1 IR W WS TR Ig T F8 I © b 98 AW /AR A7 Sa19 S| 8
S $ g gU AW B Fad AR Sl BRI $T SRS I dTell 99 F F91

giel g, S9N 99 I8 RadRe a8 I8 S9dI B8R B, I8 TIHHEA &1 X 81§
AT JET S 9 fded s%m fh 9 dfed SareRdra e ¥ 39 e @l
SooId BT, JMMER BT U | 3R BT & ¥l offex &I 9 faret 7 o =re, af
AFFIY 3fce fOER aToTuil S @t o of, S Ud eyl X8 ¥, O 39 Wed @ it oiR
I e DI |l goord B Il § 7L FHSIAT § [ UIfiamie § T 3R JAThR 39+
Pl Bl TR ST I8 Big UrsH fAfRer 31 fsaReae gl

AT ST SR |ied, § U gal 3R ARE d1d I8 dhel drgd fd I8
RO Sar oSt & oy Y ofR A ger=i=lt &1 Sl U ar &1 8, 9% oy
ff St 8, S1fvard Bl 399 WeTHAT St BT SOTGT BRIGT BT, &6 TEl @1 AR
T ot ATERT, I SRNGE 3R STSRRGT VR ST TSl iR Bfer T a1et &1
39 faug § o &r HH fowrs <l sy I8 941 AT IR 39 IRBR &
fed & <Iar 8 fb 9 39T IH1EE ATl 3R YRT &I ST BT AT o b
ST g, ITHT Reflloi Uiddes © 3R I8 GRAR Ih] Uicde Bl Jgl AT

fraed B
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TOriginal notice of the question was received in Hindi.



Re. Issue raised about use of [19 December, 2014] Un-parliamentary Language

s ol e 8 S il 1S el Sl 8 ) 2T 5 )
625 S gl dif qusyl S oaly Sl S S e e oS U

s ol e S Sallure A S s posr fringe elements

T8 ¥ el gy m (005 S Ui il il i
p-"'ﬂwhﬁiuiﬁﬁ,fﬂﬂwcﬂﬁﬂﬁu*mmﬂﬁcwh#
ey e b S oa s tie claa gy e e ) S5
Ciygd A ) o sk o S0 gl om0 6 e Ol S
Pl g LS 5 gl Bl i Ggy S Al ) Bl

tﬂ‘a:“u#=m4:““‘:w (i)
e S 1 Al gl s
Siyy 2 gl up B8 o118 o g e g e 1 T o M Glia
ool 58 8 S S B
G N STLLS D 5 T ISP ERuT ¥ B LETpPp
= pon ol s ) S Wl Sigy ) s a0 a8 i
2 o e S 8 S Gl (cdala) g U Bl g A g (ile).
Ly Sl aS g O B8 ol a ppe o gy Culliae il g6 Siae
Jageall S LS S lita (S Ol gl oS o 130t S L) o 2
e S Gyl e B e e Gl gy
g g g i il cn 8l e g o el e oS G B S 0
e e

B g WY ulpdiy oSl 8 lin (Sl e L puil € il

ighas tplise ¢ g3 Sl el oy e gl 2 WS deala Qg Sl a8

31



32 Re. Issue raised about use [RAJYASABHA]  of Unparliamentary Language

2 2 e S U B2 Gy g S U8 S b i gl b g e
s e Gl G g iy et oy Ca3 g e JS g e
g g UYD (g g o pibile S G S Ui (S Gl 2 S o 5 e
58 0 unl a8 oS a8 8 e e gy
S8 o Sl g g8l lae sy S ) oS i S
3 551 o s g i A LS 1S gy a gl e S | gt
1S 15 e gy ey 88 Oy 58 Sy g o g e 0 0
=

ap Y e ey I8 g S g o (s e by e e
0368 A 8 S SIS K1 S U S ol flisS e S (s ol
VA S ol IS o el slp B S §sls WA o
Bgaass (i e -t 8 S0 (ot (S e ol gl ot S e 0 g
Saala gl g (3 g Y Gl 531 € gl 1 ST 550 U1 g i oS
et Sy o S

B e S m s A0 g o pma Sl e ccnlia (pa yisa 38Tl
Jrafd S g € g e gl gy e g I S G s e S
S e gy gl oo Sl e e S S o oo
O g S8 Ll 8 e s g ~ g B o cse oS eald el
i £ R e iy 0 8 Sy ol b i il CSy
ot Ol e e K S g )l o e gy e Al B S
O ep A3 8 0 S (Y ol ] 8 Ui (Sl ) a3 abass S el 09 oS
" O e o s 2 S Sy S O S g gl o 8y iy S

[



Re. Issue raised about use of [19 December, 2014] Un-parliamentary Language 33

iR, a9 IR SeEryg IR #Fd & g W ot g AEeel) -

it T AT : T, I SAW &l § Fhod &l ...(FFE)....

il YHT AEASHN : T8, I8 SId1d T8l 81 ...(FadM)... § 39 Heq Bl 9 gl
(ALT).... IR a1 fORIE g7 2t e el 377eie 391 W 98 310! aRE 4
MfEgrele &R & 3R Sil 37T I&i el 9, A1 I AT 39 781 g uId A1 I8 Si & &,
U d AU T H ST] BT Wb ol G A1 © B IFUAT WV Y BN, g4l Yo
P ..(GET). ..

7} AR T IMTHATE : HETTHAT ST 3G, A1 H T4l Yo Bl ..(FGHTH)....
B LS g aodle e cae o8 o 8 Ll e s A0e haa gy r AT Ll 38 ilia

P (alatag).
MR. DEPUTY CHAIRMAN : Okay. ...(Interruptions).. Yes, Naqvi ji, What do you

have to say? ...(Interruptions).. Mr. Naqi. what do you have to say? ...(Interruptions)..

3l GEIR T THdl : SUFHART Sfl, a1 RN g, smexviiy e e
TSI St S a1 34 Pl &, Y TH-BIHR & FA1d F dgd He-d PRb [
TATHT & A1 T ATt BT FIA BT HTH B 3T &l ...(AGET)....

st Sy :f_zwpf, Héjf, E’ﬁ ‘cﬁ@' =l «.(FdYT)... Now come to the point.

...(Interruptions).. Come to the point. ...(Interruptions)..

#f Y&IR AR Thal : %, d g (&1 $ a8 ¥ d MY &1 39 g 4 349
=T a1 "cTh gaTl, fhd ARE & BT %, B Ahdl & b STd QAT 7 Ih!
X} FedTs &b A1 QX 91 A 9418 8l L (FALH)... § IAD! Hdel ST I A8 §
b Rt 91d 3T @8 W@ 8, ST 99 91di I 89 9gHd &l 89 d8d © [P gHiaRu )
=gl B AMMEY ..EY)... 89 FTEd & b PR AT ATe A1 GHIAROT UR BT G0
FIRY| &9 aTed € b <1 # Hig iR wift & Y&t anfeul ...ae)... 89 9r8d
2 5 <9 &1 YISaRT 3R < § Aigwd IR WR H1IH Y81 91y, offh <91 4 I8
BIIH TG T2, 9T 3MH T&T TR BRIH I ...(AGE). ..

MR. DEPUTY CHAIRMAN: Okay, ...(Interruptions).. Now, Zero Hour. Shri P.

Rajeeve. ...(Interruptions)..

#} YR AT Tehall : JHART DI 91 I8 8 b MY K A Bl a PR
T2, g4 B Bl IR T gUI ...(TaETH)....

MR. DEPUTY CHAIRMAN: Now, Zero Hour. Shri P. Rajeeve. ... (Interruptions)..

T Transliteration in Urdu Script.
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3 JEIR @ AHA! : MY AR AW @, d@i B Dl JIR T8I Ul
o (STTET)....

MR. DEPUTY CHAIRMAN: Zero Hour. Shri A K. Selvaraj. ... (Interruptions)...

3l GEAR @ AHdl : G AT 2 B Mo 3 S 99 &7 LL(Fae ). .
MY 98 HEA BRb 3MY &l ...(AL)... 3T Y AIAAT BT FAS &, dl1h gD
Aggfg AN ...(FAI)... 3R I &I AR & gfd I AR F =l Bl |

herel S 81 Byl FTedl gl

MR. DEPUTY CHAIRMAN: Zero Hour. Shri A K. Selvaraj. ... (Interruptions)...

MATTER RAISED WITH PERMISSION

Release of Central assistance for implementation of
Athikadavu-Avinashi Flood Canal Scheme

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, Athikadavu-Avinashi Flood Canal
Scheme proposes to utilize the excess flood water of the Bhavani River from Pillur Dam.
...(Interruptions)... This Scheme is for the benefit of the people of the drought-prone district
of Coimbatore, Tirupur and Erode. ... (Interruptions)... Once in two years, there is a surplus
of 2 TMC of water in the river Bhavani during South-West Monsoon that drains unutilized
into Bay of Bengal. ... (Interruptions)... This Scheme proposes construction of flood canal
to carry the excess water to drought prone area of Karamadai, Mettupalayam, Annur and
Sulur of Coimbatore district, Tirupur, Palladam Avinashi of Tirupur district and Bhavani
Sagar, Perundurai and Nambiyar of Erode district. ...(Interruptions)... The flood canal
will recharge 538 ponds, 71 lakes with the excess flood water. ...(Interruptions)... This
will benefit recharge of underground water in the drought-hit areas. Now, the groundwater
level in the above areas is below 1,000 feet. About 140 villages in three districts will be
covered and there will be 50 lakh beneficiaries. ... (Interruptions)... Agriculture activities
will improve and the existing acute shortage of drinking water problems will be solved by
the same. This is a long-pending proposal with the Government. The estimated cost of the
scheme is ¥ 1,862 crores. ...(Interruptions)... Our beloved leader, Dr. Puratchi Thalaivi
Amma, has already met the hon. Prime Minister and requested that the scheme should be
implemented as soon as possible. I request the Government to sanction the amount on a

priority basis. Thank you, Sir.

...(Interruptions)...
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SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I associate myself with
the matter raised by the hon. Member. ... (Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I too associate myself
with the matter raised by the hon. Member. ... (Interruptions)...

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member. ... (Interruptions)...

SHRI T. RATHINAVEL (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member. ... (Interruptions)...

DR. R. LAKSHMANAN (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri K. C. Tyagi. ...(Interruptions)... Mr. K. C. Tyagi,

are you ready?

SHRI K. C. TYAGI (Bihar): No, Sir. In protest, I am not reading it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tyagi, do you want to make your Zero Hour

mention? ...(Interruptions)...

3t .. |RR : IR, § ek H U Ay 1 T8 ug @l gl L.(@aUH)... IR,
Ugel B3 B dl e H TSy ...(FGETH). ..

MR. DEPUTY CHAIRMAN: The House is adjourned up to 12.00 hours.

The House then adjourned at thirty-six minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

RE. DEMAND TO HAVE A DISCUSSION ON AN
IMPORTANT ISSUE UNDER RULE 267

MR. CHAIRMAN: Question No. 336. ... (Interruptions)... Please. ... (Interruptions)...
Please, for a change, have the Question Hour. ...(Interruptions).. Please. ... (Interruptions)...

Please. ...(Interruptions)...
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sft e AT (ST USY) : WRHAT AR L.(FAHF)... a1 gfoger A
(AT ..

SHRI DEREK O’BRIEN (West Bengal): Sir, my notice is there under Rule 267.

...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Hon. Members, please have the

Question Hour. ...(Interruptions)...

Y Feaa At (R URT) : WY, Wl 267 W T YW BN B I A 267 B
Fal TR J&T 3B YIHAT ST I a1 <5 Bl IR 82 .. (GYH).... IR, Jg TAR],
R B[ DI AT Bl ...(FGETH)....

SHRI P. RAJEEVE (Kerala): Sir, yesterday, my notice had been admitted.
...(Interruptions)... 1 have submitted a notice under Rule 267 to suspend the business of

the day to discuss.

MR. CHAIRMAN: You gave a notice yesterday, Mr. Rajeeve. It was accepted. The

discussion did not take place or you did not pursue the discussion. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, further consideration of a discussion is a normal practice of

the House, but I have also submitted a fresh notice. ...(Interruptions)...

MR. CHAIRMAN: But did you have the discussion yesterday? ... (Interruptions)...

SHRI DEREK O’BRIEN: Sir, we have two fresh notices today. ...(Interruptions)...

There are two fresh notices today.

SHRI P. RAJEEVE: Sir, I have also submitted a fresh notice under Rule 267 to
discuss an important issue, ‘The attack on secular fabric of the country.” Yesterday, we
could not take it up. Though the normal position is further consideration of the discussion,
but I have also submitted a fresh notice under Rule 267 to suspend the Question Hour
and the rest of the business of the day to discuss the important issue, ‘The attack on the

secular fabric of the country.’

MR. CHAIRMAN: Just one minute. How can you poach on the business of the
Private Members? When you say, ‘rest of the day’, everyone knows that this afternoon, it
is the Private Members’ Business. How can you take it upon yourself to say that you will

deprive them of their right? ... (Interruptions)...

SHRI P. RAJEEVE: Sir, it is if the House agrees. If the Government is ready, we can

have the discussion today up to one o’clock. Thereafter, it will be continued on Monday.
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Then, there will be no problem for the Private Members Business. It can be done, if the

House so agrees.

MR. CHAIRMAN: But this is precisely what was gone over yesterday in great detail

and the hon. Leader of the House had said that we can start the discussion straightway.
SHRI P. RAJEEVE: We also agreed, Sir.

MR. CHAIRMAN: Then, conditionalities were added which is not part of the

...(Interruptions)...

SHRI P. RAJEEVE: Sir, that is the normal procedure. Whenever an important issue
is discussed in this House, the concerned Minister should be present. The subject of my
Motion which was adopted by this House is, ‘Attack on Secular Fabric’. That comes
under the purview of different Ministries, and, as per the Notification of the Rashtrapati
Bhawan, if any portfolio has not been delegated to any Minister, it comes under the

jurisdiction of the Prime Minister.

MR. CHAIRMAN: No, no, you are getting off the point. ...(Interruptions)... Please,
Mr. Rajeeve. This is not the point. ... (Interruptions)...

SHRI DEREK O’BRIEN: Sir, the Leader of the Opposition, a few minutes ago,
has clearly outlined the stand of what the mood of the House is, what the 140 Members
...(Interruptions)... The stance is very clear. The Opposition wants a discussion on this.
Why is the Prime Minister shying away? ...(Interruptions)... He should come here and

take part in the debate. ... (Interruptions)... Why is he shying away? ... (Interruptions)...

MR. CHAIRMAN: The notice of the hon. Mr. Rajeeve is for a specific point, a
certain discussion on the ‘Secular Fabric of the country.” That’s it. Now, do you want
to discuss that or you want to say ‘x’ should be present and ‘y’ should be present?

...(Interruptions)...

SHRI P. RAJEEVE: Sir, the subject was, ‘Attack on the Secular Fabric of the

country.’
MR. CHAIRMAN: Yes, agreed.
SHRI P. RAJEEVE: That is the subject.
MR. CHAIRMAN: All right.

SHRI P. RAJEEVE: Then, the Prime Minister’s presence is a must. ...(Interruptions)...
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MR. CHAIRMAN: No, no, there is no such rule that his presence is necessary.

Government’s presence is necessary; Government is present here. ...(Interruptions)...
b

SHRI P. RAJEEVE: Sir, we have a precedent. The Prime Minister is the concerned
Minister on this subject. ...(Interruptions)... Sir, we have a precedent that whenever an
issue is discussed, the concerned Minister should be present. ...(Interruptions)... The

Prime Minister is the concerned Minister. ... (Interruptions)...
MR. CHAIRMAN: On innumerable occasions, ...
it AIgd AT : R, FATTH U FTHGRT F HRT T I8 82 ...(FaeTH). ..

SHRI ANAND SHARMA (Rajasthan): Sir, I am on a point of order.

...(Interruptions)... One minute, Satyavratji. ...(Interruptions)...
MR. CHAIRMAN: Please request others to sit down.

SHRI ANAND SHARMA: Sir, I have a limited point of order. ¥}, ¥ ¥HgT &
3fex S 9F H, S 9 WA HE W WRdA b YHHAT 7 PR [SH Bl LI
f&am o o5 s9a! gARER 21 8RN AT HEEEl d Gad 9 9| g9 s A
o7 & MY AR 91 BT Gr ...(FAEH).... 3R ST AT ATRATA AT & ...(&aeT). ..

MR. CHAIRMAN: Why are we going over it again and again? ...(Interruptions)...

Why are we going over it again and again? ... (Interruptions)...

it =S ¥ : 3FR 98 ¢ © Al SUP! 9dd hdd d8! & Fdd &, g 3R
H3 eI H 9% FHE A el g (P .. (FaUH). .

MR. CHAIRMAN: Government is a collective ... (Interruptions)...

3t 3 Tl RN e I ygmEAl @1 sedr §l 9 ™l ¥Wed 9
(TAUT)... I W& & d1ex dled ©, 9ed #§ gl died, I8 3foid fasw-1 81 I8
TSI & fo <21 &yl Sieard © iR |9ed S gu Al |1

it g agda : JHTTHAT ST BT FIRIT AT AT A ITD! AR
I F AR ...(TALT)....

MR. CHAIRMAN: Let me clarify the position. ...(Interruptions)...

3l FIFd Al : SH AT W RIT HRIATS! HRA off 2 6, 39 W I
ST ST IIRUI SHhT AT JMIARIT AT 3R SP MR P JYUR TR A §

HIIAE! Yo g A
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MR. CHAIRMAN: Satyavrat ji, please. ...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Sir, ... (Interruptions)...
MR. CHAIRMAN: What do you wish to say? ...(Interruptions)...

SHRI D. RAJA: Sir, rules apart, considering the nature of the issue, considering the
grave situation outside the Parliament, I appeal to the Chair to see the reason behind what
the Opposition is demanding. Sir, we agree with you that the Government is a collective
but the Prime Minister is the head of the collective. And what is preventing the Prime
Minister from coming to the House and responding to the debate? It is a simple demand.

...(Interruptions)...

MR. CHAIRMAN: All right, MR. Raja. I heard you. ...(Interruptions)... Please
listen to me now. We have an established practice that replies to discussions are given by
designated Ministers of the Government. Now if, on any occasion, the House or sections
of the House feel that the reply is not to their satisfaction, then there are procedures for
raising the matter and taking it further. But why are we jumping that stage? We are at
stage one that a debate is to take place and a reply is to be given. After that, if you are not

satisfied with the reply, then we come to the next stage. ...(Interruptions)...
SHRI TAPAN KUMAR SEN (West Bengal): This is stage two. ...(Interruptions)...

SHRI ANAND SHARMA': The Prime Minister refused; the Government refused.
...(Interruptions)... Hon. Chairman, Sir, you were in the Chair when our request was

rejected * by the Government. ...(Interruptions)...
MR. CHAIRMAN: These are adjectives that are added. ... (Interruptions)...

SHRI ANAND SHARMA: This is what has happened. ...(Interruptions)... This is
exactly what has happened. ... (Interruptions)...

MR. CHAIRMAN: Let us avoid the use of adjectives. ... (Interruptions)...

JITRIEIH BRI FATI | ST H3AL;, GAT TS BRI F3erd § o9 F3 (3ht
&R T THdT) : W, 370! Raawe o {6 =i g s A1few) smua! Raawe off
& 39 w T3t 81 g9 Fel, 99l HRYI ..(FEHM)... MY HEl, 39 IR Sdig g7
AT EHT HEI, ATTD] G, TS & A1 ST | 37T ITYP] FHRAT T 82 37 37T
Bl {6 STa1g B9 < A1 T8 BH qI HIAT 81 MY TF Tl B b Sa1d di <

M T BN b MYHT FiBR B9 BN, AMURT TSt A B Sl - IJg 39 dF
BTN B TF BN P ST B ST .. (D). ..

* Expunged as ordered by the Chair.
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3 T AGdel : 39 <Y DI U], RISl AR 1R Al ¢ I@H b
fore gem==l ... @ag). ..

MR. CHAIRMAN: If the Question Hour is not taken up, the Chair has no option but

to adjourn the House. ... (Interruptions)...

i AT AgAat : Y AU TR 9 ..(aHT). ..
3l TR FE THdl: AP fSFCYT F WWPHR T8l Felill ...&@agm)... T

AMTHT fEFTT T TRBR Tl R T &) 3MYD! T F WRPR &l GRBR I Bl
AERGHT & &, <9 Pl SFdl ° S &A1 Bl 3Mud! Aevd ! ¥ WRBR T8l Id <&l
Bl ...(TAHT).... TH AAG BT T H & AR SAFAT ...(GE)....

MR. CHAIRMAN: The House is adjourned till 2.30 p.m.

The House then adjourned at eight minutes past twelve of the clock.

The House reassembled at thirty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
WRITTEN ANSWERS TO STARRED QUESTIONS
Allocation of rice and wheat for tea garden workers in Assam

*336. SHRI SANTIUSE KUJUR: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether in Assam more than 20 lakh tea garden workers and their dependents
are being allocated rice and wheat foodgrains by the Central Government for the last

more than 50 years;

(b) whether there is any planning by the Central Government to discontinue the
age old practice of allocation of foodgrains for the welfare of tea garden workers and their

dependents in future; and
(c) ifso, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) to (¢c) While Government of
India allocates foodgrains (rice and wheat) to Assam under Targeted Public Distribution
System (TPDS), the responsibility for proper identification of beneficiaries, issuance of
ration cards to them within the ceiling prescribed under the TPDS, lifting of the allocated
foodgrains and their proper distribution within the State to the eligible beneficiaries

through the network of fair price shops (FPSs) rests with the State Government.
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Government of Assam has however informed that the State Government is presently
allocating 7600 MT of APL rice and 5000 MT of APL wheat per month to Tea Associations

for distribution amongst the Tea Garden workers.
Gaps in cold chain infrastructure

*337. SHRI TIRUCHI SIVA: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether about 30 per cent of fruits and vegetables grown in the country get

wasted annually due to gaps in cold chain;

(b) whether gaps in cold chain result in farmers not getting remunerative price

and impoverishment resulting in farmers’ frustrations and suicides;

(c) whether Government is considering using refrigerated containers with solar
photovoltaic panels fixed on their rooftops independent of power grid, to transport freshly
harvested produce, strategically placed at various locations in farms across the country to

close gaps in the cold chain; and
(d) if so, details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH): (a)
to (d) A study published in 2012 by Central Institute of Post Harvest Engineering and
Technology (CIPHET), Ludhiana, estimated overall losses in fruits and vegetables during
operations such as harvesting, cleaning, sorting/grading, packaging, transportation,

storage channels, weight loss in storage etc. to be in the range of 5.8 to 18%.

To mitigate such losses and ensure that farmers get better value for their produce,
Government is implementing Mission for Integrated Development of Horticulture (MIDH)
for holistic development of horticulture to incentivise pre-production, production, post
harvest management, processing and marketing infrastructure including use of multi-
modal refrigerated containers and renewable energy including solar photovoltaic panels
in the cold chain for which credit linked assistance of the admissible cost is available at

the rate of 35% in general areas and 50% in hilly and scheduled areas.
Revival of loss making textile mills
*338. SHRI ANIL DESAI: Will the Minister of TEXTILES be pleased to state:

(a) whether textile industry is one of the largest employment giving sectors for

the unskilled people in the country;
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(b) how many textile mills were there in Maharashtra and Madhya Pradesh in

1980s and how many are still in operation;

(c) the number of textile mills taken over by the National Textile Corporation in

these States and the number of workers working there;
(d) whether these units are making profits or are incurring losses; and

(e) in case of losses the quantum thereof and the efforts made to keep them going

for the sake of workers?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) Yes Sir.

(b) Details of textile mills in Maharashtra and Madhya Pradesh in 1980, and

number of mills in operation:-

State Number of Mills Out of which number of
in 1980 Mills operational as on
31.10.2014
Maharashtra 104 16
Madhya Pradesh 24 02

(¢) National Textile Corporation (NTC) had acquired 35-mills in Maharashtra
and 7-mills in Madhya Pradesh including Bengal Nagpur Cotton mill at Rajnandgaon
now in Chhattisgarh State. 3461 workers are employed in Maharashtra and 1203 workers

are employed in Madhya Pradesh operational mills.

(d) A statement showing profit and loss in respect of NTC mills in Maharashtra
and Madhya Pradesh during 2013-14 and 2014-15 (April-September, 2014) is given in
Statement-I (See below).

(¢) Under the Modified Revival Scheme-08 approved by Board for Industrial and
Financial Reconstruction (BIFR) NTC had modernized 5 mills in Maharashtra including
one mill namely Finlay mill relocated from Mumbai City to Achalpur at a total cost of
%431.61 crores and 2 mills in Madhya Pradesh at a total cost 0f%218.51 crores. 5 mills are
operational in Maharashtra under the Joint Venture route. The details of mill-wise amount

spent are given in Statement-I1.
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Statement-I

Statement showing profit/losses in respect of units working in Maharashtra
and Madhya Pradesh during 2013-14 & 2014-15 (April-September 2014)

(X in lacs)
S1. No. Name of the Mill Cash Profit/Loss (Provisional)
2013-14 2014-15

(April-Sept.’14)

Units Run by NTC

Maharashtra
1. India United Mill. No. 5 -679.33 -366.57
2. Tata Mills -1488.68 -849.85
3. Podar Mills -863.31 -609.7
4. Barshi Textile Mills -264.81 -160.91
5. Finlay Mills, Achalpur 1116.39 204.18
Units revived through JV route Profit Before Tax
1. Apollo Design Apparel Parks Ltd. 970.49 569.36
2. Goldmohur Design & Apparel Parks Ltd. 927.55 531.53
3. Aurangabad Textiles & Apparel Parks 70.00 48.00
4. New City Of Bombay Mfg. Mills Ltd. 564.00 171.00
5. India United Textile Mills Ltd. 951.00 662.00

Madhya Pradesh
1. New Bhopal Textile Mills -241.73 -256.04
2. Burhanpur Tapti Mills 345.64 245.44

Statement-I11

Modernization Cost-5 Mills of Maharashtra and 2 Mills of
Madhya Pradesh Modernized by N.T.C itself

SI. No. Name of the Mills Amount in T crores
spent as on 01.12.14

1 2 3

Maharashtra

1. Podar Mills, Mumbai 39.96
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1 2 3

2.  Barshi Textile Mills, Barshi 24.67
3. Tata Mills, Mumbai 80.87
4. India United Mill No.5, Mumbai 31.44
5. Finlay Mills, Achalpur 254.66

Sus TotaL 431.61
Madhya Pradesh
1. Burhanpur Tapti Mills, Burhanpur 118.59
2. New Bhopal Textile Mills, Bhopal 99.92

Sus TotaL 218.51

TotaL (7 Mills) 650.12

Railway works for convenience of passengers visiting Kumbh Mela

1*339. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) the names of railway stations and proposed works likely to be undertaken
for convenience of passengers visiting Kumbh Mela being organized at Ujjain, Madhya

Pradesh in 2016 and the details of time-bound action plan therefor; and

(b) whether in the above context, Ujjain-Fatehabad metre guage railway line will

be restarted and measures being undertaken therefor?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHAKAR PRABHU): (a)
Depending upon the anticipated volume and pattern of rail traffic during Simhastha Mela
2016, following works have been completed/undertaken by Railway at a total approx.

cost of X175 crores:
1. Ujjain Railway Station
(i) Works completed
. Improvement to shelter at Platform No.2/3 & 6/7
. Raising of platform Nos. 1, 2/3 & 4/5

. Improvement to circulating area

TOriginal notice of the question was received in Hindi.
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(i) Works taken up
. Development of sitting space with shed at Nagda end on platform No. 1
. Additional Foot Over Bridge (FOB) at Indore end
. Extension of existing FOB at Nagda end
. Provision of out to out FOB
. Augmentation of drinking water arrangements

. Additional entry and development of circulating area at Neel Ganga

Colony side
. Multiline train arrival/departure display board

2. Vikram Nagar Railway Station- Works taken up

. Augmentation of drinking water arrangements & toilet facilities

. Improvement to circulating area
3. Provision of temporary halt stations at Pasawa & Mohanpura taken up
4.  Nagda Railway Station - Works taken up

. Replacement of part FOB at Kota end

. Multiline train arrival/departure display board
5. Indore Railway Station - Works taken up

. Multiline train arrival/departure display board
6.  Four Road Over Bridges (ROBs) in Ujjain area taken up

Target Date for above works- February 2016

(b) The arrangements made for anticipated volume and pattern of rail traffic duly

account for closure of Ujjain-Fatehabad metre gauge railway line.
Production and procurement of rice

*340. SHRI D. RAJA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government has asked the States to cut down purchase

of levy rice in order to cut down subsidy burden on the Centre;

(b) if so, the details of production and procurement of rice during the last three

years and that expected for 2014-15; and
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(c) the outgo of rice distribution through the Public Distribution System during

these years?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) No Sir, the Government of India
has asked States to cut down purchase of levy rice from the millers to increase direct
purchase of paddy from the farmers at the farm gate itself by the State Agencies, which
is more beneficial to the farmers. The Government has decided to allow States to impose
levy on rice to a maximum level of 25% only with effect from 1st October, 2014. The
objective of this decision is to ensure better delivery of the Minimum Support Price to

the farmers.
(b) and (c¢) Details are given in Statement-I and II respectively.
Statement-1

Production of Rice

Season Production of Rice (Lakh tonnes) Procurement of Rice (Lakh tonnes)
2011-12 1053.0 350.41

2012-13 1052.4 340.44

2013-14 1065.4* 318.40

2014-15 1060.0%* 300.50"

* Figure is based on 4th Advance estimate
** Target for the Season 2014-15
" Procurement expected

Source of production information: Agriculture Statistics Division, Department of Agriculture and

Cooperation
Statement-I1

Off take of Rice under Targeted Public Distribution System (TPDS)

(Lakh tonnes)
Season Normal Additional BPL/Poorest/Backward Districts
2011-12 243.26 39.71
2012-13 252.27 37.25
2013-14 245.04 11.81
2014-15 157.13# 11.05#

# Figures are upto November, 2014
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Harassment of girls/women in trains

*341.SHRI BAISHNAB PARIDA: Will the Minister of RAILWAYSS be pleased to

state:

(a) whether there is an unabated increase in cases of harassment of girls/women
in the running trains, the recent being at Shamli (U.P.) railway station under the Northern

Railway, where the girl had jumped off the train to avoid harassment;

(b) whether it is a fact that the conductor and police personnel were not available

to help this beleaguered girl; and

(c) the number of such cases of harassment of girls/women registered under
Railways during the last three years, showing therewith action taken against the guilty to

control this menace?

THE MINISTER OF RAILWAY'S (SHRI SURESH PRABHAKAR PRABHU): (a)
Yes, Sir. There has been an increase in the number of reported cases of harassment of
women/girls in the running trains, which is also partly because more and more victims
are coming forward to report such incidents and the police is also proactively registering

such cases.

In the recent case of a girl being pushed out of the train near Shamli railway station
under the Northern Railway, the facts as reported by the girl are that while she was moving
from coach No. S-4 to S-8 in train No. 19610 Hardwar-Ajmer Express, a boy asked her
for her mobile phone, and when she refused, the boy pushed her out of the said train at
Km. No. 86/4-5 very near Shamli Railway station. In this regard, Government Railway
Police (GRP)/ Shamli has registered a case vide crime No. 58/2014 dated 25.10.2014
under section 323, 325, 337, 338, 393 Indian Penal Code (IPC) against unknown person.

(b) No, Sir. The fact is that train No. 19610 Haridwar-Ajmer Express was escorted
by Government Railway Police/Shamli from Tapari to Delhi on 24.10.2014. Three coach
conductors were also on duty on the train. Since the train was moving and the incident took
place on the gate of compartment at 23.00 hrs, the on board staff could not immediately
learn about the incident. The nearby villagers reached the spot and the girl was rushed
to the civil hospital Shamli with the help of civil police from where she was referred to

Muzaffarnagar for better care.

(c) The number of cases of harassment of girls/women registered by Railway
Police and number of persons arrested during the years 2011, 2012 and 2013 are as

under:
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Year No. of cases of harassment Total number
of girls/women of persons arrested

2011 106 116

2012 165 178

2013 242 285

Setting up of hi-tech dairies to boost milk production

*342. SHRI HUSAIN DALWALI: Will the Minister of AGRICULTURE be pleased

to state:
(a) the per capita availability of milk at present, State-wise;

(b) how the national level per capita availability of milk compares with that of

other Asian countries;

(c) the efforts of Government for setting up of hi-tech dairies to boost milk

production, so far; and

(d) the details of mechanism available for ensuring availability of quality milk to

the general public, especially women and children?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH): (a) A
Statement showing state-wise per capita availability of milk for the year 2013-14 is given

in Statement-I (See below).

(b) The per capita availability of milk in India was 299 grams per day during
2012-13. As per the data published by Food and Agricultural Organisation (FAO) in
2012, the per capita availability of milk of certain selected Asian Nations is given in

Statement-II (See below).

(¢) There is no special scheme for setting up High-tech Dairy units. However,
financial assistance is available for setting up of dairy units under Dairy Entrepreneurship
Development Scheme (DEDS) and National Programme for Bovine Breeding and Dairy
Development (NPBBDD) to boost milk production.

(d) Financial assistance is provided for creation of infrastructure for production
of quality milk, training and generating mass awareness on the importance of clean
milk.
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S1. No. States/UTs Per capita availability of milk (gm/day)
1. Andhra Pradesh* 413
2. Arunachal Pradesh 93
3. Assam 69
4. Bihar 195
5. Chhattisgarh 130
6. Goa 98
7. Gujarat 506
8. Haryana 800
9. Himachal Pradesh 461
10. Jammu and Kashmir 302
I1. Jharkhand 146
12. Karnataka 272
13. Kerala 203
14. Madhya Pradesh 349
15. Mabharashtra 219
16. Manipur 80
17. Meghalaya 84
18. Mizoram 40
19. Nagaland 95
20. Odisha 122
21. Punjab 980
22. Rajasthan 572
23. Sikkim 200
24. Tamil Nadu 280
25. Tripura 95
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SI. No. States/UTs Per capita availability of milk (gm/day)
26. Uttar Pradesh 318
27. Uttarakhand 418
28. West Bengal 145
29. Andaman and Nicobar Islands 84
30. Chandigarh 101
31. Dadra and Nagar Haveli 98
32. Daman and Diu 10
33. Delhi 39
34, Lakshadweep 219
35. Puducherry 111
ALL INDIA 307

* Includes Telangana State

Note: Per capita availability has been calculated based on State estimates of production and

projected population as on 1st March 2013, based on Census of India 2001 of RGI.

Statement-I11

Per Capita availability of Milk in selected Asian Countries during 2012

Country Name Production of Milk  Human Population Per capita
(in tonnes) (in thousands) availability (gram/
day)

1 2 3 4
Afghanistan 1,841,800 29,825 169
Armenia 618,200 2,969 570
Azerbaijan 1,719,620 9,309 506
Bahrain 10,400 1,318 22
Bangladesh 3,518,800 154,695 62
Bhutan 38,634 742 143
China, mainland 42,367,320 1,377,065 84
China, Taiwan Province of 365,989 23,272 43
Cyprus 195,000 1,129 473
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1 2 3 4
Georgia 618,400 4,358 389
Iran (Islamic Republic of) 7,385,000 76,424 265
Iraq 343,580 32,778 29
Israel 1,410,393 7,644 506
Japan 7,630,418 127,250 164
Jordan 310,430 7,009 121
Kazakhstan 4,856,600 16,271 818
Kuwait 64,648 3,250 54
Kyrgyzstan 1,382,363 5,474 692
Lebanon 220,500 4,647 130
Mongolia 454,246 2,796 445
Myanmar 1,625,800 52,797 84
Nepal 1,711,531 27,474 171
Occupied Palestinian 194,720 4,219 126
Territory
Oman 177,520 3,314 147
Pakistan 37,861,000 179,160 579
Qatar 24,500 2,051 33
Republic of Korea 1,903,878 49,003 106
Saudi Arabia 1,995,000 28,288 193
Sri Lanka 302,120 21,098 39
Syrian Arab Republic 2,452,251 21,890 307
Tajikistan 778,300 8,009 266
Thailand 1,064,000 66,785 44
Turkey 17,404,262 73,997 644
Turkmenistan 2,180,000 5,173 1,155
United Arab Emirates 152,000 9,206 45
Uzbekistan 7,252,380 28,541 696
Yemen 351,964 23,852 40

Source: Food and Agriculture Organisation of United Nations
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Automatic signalling system in Kerala
*343.SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased to state:

(a) whether the Ministry has any plans to implement automatic signalling system

in Kerala, if so, the details thereof; and
(b) whether Government of Kerala has submitted any proposal in this regard?

THE MINISTER OF RAILWAY'S (SHRI SURESH PRABHAKAR PRABHU): (a)

No, Sir. No work of Automatic Signalling is sanctioned in the State of Kerala.

(b) Only a memorandum has been received in this regard from Government of

Kerala.
Hygiene and cleanliness in Railways
*344. SHRI K.C. TYAGI: Will the Minister of RAILWAY'S be pleased to state:

(a) the fresh measures undertaken by Railways under the Swachh Bharat Mission
and other programmes/schemes to ensure overall hygiene and cleanliness on railway

tracks, running trains and at railway stations;

(b) whether Railways have taken note of lack of hygiene and sanitation at

platforms and in running trains and if so, the details thereof; and

(¢) whether Railways have any proposal to install bio-toilets on all the trains to

mitigate the sanitation problems, if so, the details thereof?

THE MINISTER OF RAILWAY'S (SHRI SURESH PRABHAKAR PRABHU): (a)
Under the ‘Swachh Bharat Mission’, a special cleanliness campaign has been launched
by Indian Railways on 2nd October, 2014, the Gandhi Jayanti Day, with main focus
on shramdan and public awareness. Non- railway organizations like NGOs, NSS, NCC,
School/College students, scouts & guides have been co-opted during the launching of the
campaign. Under the ‘Swachh Bharat Mission’, regular events on cleanliness are planned
to be organized at railway premises. The focus of Indian Railways under the ‘Swachh
Bharat Mission’ is to ensure clean and hygienic toilets, maintenance of cleanliness at
station, trains etc., tree plantation, removal of encroachments, improving drainage, public

awareness campaign and periodic monitoring of the mission.

For further improving upon the standards of cleanliness in coaches and meeting

increasing passenger expectations, schemes like Intensive mechanized cleaning in
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maintenance depots, On Board House-Keeping Services (OBHS) for cleaning of coaches
on run, cleaning attention to trains during their stoppage at “Clean Train Stations (CTS)”
and pest and rodent control treatment through Professional Agencies in the major Coaching

Depots have also been launched.

Cleaning of tracks is also taken up alongwith the maintenance in the station areas as

well as between the stations.

(b) Indian Railways accord a very high priority for ensuring cleanliness and
hygiene at station and on trains. However, owing to the high density of usage of the
stations and the trains, this is a very challenging area. Based on the inspection reports and

references received, cases on inadequate cleanliness come to notice from time to time.

Keeping in view the expectations of the passengers and to meet the challenge, Indian
Railways has adopted measures which include introduction of mechanized cleaning
process, award of rag picking/garbage disposal contracts, introduction of ‘pay & use’ toilet
scheme, etc. Inspections by various officials at the railway stations are also conducted to
monitor cleanliness and take remedial measures. Rules have been notified to penalize
persons affecting cleanliness and hygiene at railway premises. Instructions have been
issued to Zonal Railways to use Close Circuit Televisions (CCTVs) to monitor cleanliness
at railway premises. Health Inspectors are deployed at major stations of Indian Railways
to monitor hygiene and sanitation of stations. Service Improvement Groups(SIGs) at the
zonal/divisional headquarters and station levels have been activated to inspect amenities
including cleanliness at stations and to take remedial measures, if required. These measures
are reviewed in monthly basis by Additional General Managers(AGMs) at zonal level and

by Additional Divisional Railway Managers(ADRMs) at divisional level.

Similarly, for ensuring cleanliness in coaches, measures such as mechanized
cleaning of coaches at depots, on board housekeeping and cleaning attention to trains

during the stoppages and pest and rodent control treatment are undertaken.

The Pilot project for passengers’ feedback through Interactive Voice Response
System(IVRS) has been introduced on five routes/trains for receiving feedback on

cleanliness also.

(¢) Yes, Sir. Indian Railways have started fitment of bio-toilets in coaches of
passenger trains to mitigate the problem of direct discharge of human waste on the tracks
and platform aprons at stations. As on 31.10.2014, 14825 bio-toilets have been installed

in 5441 coaches.
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Procurement of poor quality rice by FCI

*345. DR. CHANDAN MITRA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether 21000 bags of poor quality Custom Milled Rice (CMR) have been
found stocked at the Kalanwali depot of the Food Corporation of India (FCI) in the first
week of February, 2014;

(b) if so, the reasons for accepting the below rejection limit quality rice by the

concerned officers from millers;

(c) the total losses incurred by Government in the matter along with the action

taken against the officers accountable for the scam; and

(d) the further action taken by Government for procurement of quality rice for

Central pool from millers in future?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): A quantity of 869 tons (17380 bags) of
poor quality custom milled rice was detected in the Kalanwali depot of Food Corporation
of India (FCI) during the inspection of Regional/Zonal squads of FCI in the month of
January, 2014.

(b) and (c) Procurement of poor quality rice was done by the procuring officers of FCI
in connivance with the rice millers. As these stocks were got replaced from the concerned
millers at their costs with good quality stocks as per the prescribed specifications, no
losses were incurred. Disciplinary action against the concerned Manager (Quality Control)
and two Technical Assistants of FCI has been taken by imposing penalty of recovery of
%50,000/- and ¥25,000/- respectively alongwith reduction of two increments of pay for

one year.

(d) Government formulates uniform specifications for procurement of central pool
rice stock before the commencement of every Kharif Marketing Season and all procuring
agencies have to procure rice conforming to uniform specification under levy and custom
milled rice from the millers. Checks at various levels are carried out by FCI officials. In
case of any grievance of rice millers during procurement of rice, they can also appeal to

higher authorities against the decision of accepting authorities in depot.
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Establishment of a new railway division at Mangalore
*346. DR. VIJAY MALLYA: Will the Minister of RAILWAY'S be pleased to state:

(a) whether Railways are considering a proposal to establish a new railway

division at Mangalore; and

(b) whether Government of Karnataka has approached/requested/submitted any

proposal in this regard, if so, by when it would be implemented?

THE MINISTER OF RAILWAY'S (SHRI SURESH PRABHAKAR PRABHU): (a)
No, Sir.

(b) Yes, Sir. Request has been received from the Government of Karnataka for

creation of a new railway division with head-quarters at Mangalore.

New divisions on Indian Railways are set up keeping in view factors like size,
workload, accessibility, traffic pattern and other administrative/operational requirements,
consistent with the needs of economy and efficiency, without any regional considerations.
The proposal for creation of a new division with head-quarters at Mangalore, when

examined from these aspects, has not been found feasible.
Environmental clearance of railway projects for Uttarakhand

1#347. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAY'S be

pleased to state:

(a) whether railway projects for Uttarakhand have been referred to the Ministry of
Environment, Forests and Climate Change for its clearance under the Forest (Conservation)
Act, 1980;

(b) if so, the details of dates of sending of these proposals;
(c) the details of projects which have been granted clearance; and
(d) the reasons for non-implementation of the approved projects?

THE MINISTER OF RAILWAY'S (SHRI SURESH PRABHAKAR PRABHU): (a)
At present no ongoing New Line, Gauge Conversion, Doubling projects falling partly or
fully in the State of Uttarakhand is pending due to clearance from Ministry of Environment

and Forests under Forest Conservation Act, 1980.

(b) Does not arise.

+Original notice of the question was received in Hindi.
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(¢) No forestry clearance was sought/received for any project falling partly or
fully in the State of Uttarakhand.

(d) Delay in land acquisition and paucity of funds are the main reasons for non-

implementation of the approved projects.
Demand for various items by States under PDS

%348. SHRIRAMDAS ATHAWALE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of demand for supply of wheat, rice, sugar, foodgrains, kerosene
and soft coke under the Public Distribution System (PDS) received from each State
Government and the quantity allocated to each of them every month during the current

year;
(b) whether the demands have been fulfilled to the fullest extent; and
(¢c) if not, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) to (c) Foodgrains (rice and wheat):
During the current year, demands have been received from the States such as Karnataka,
Maharashtra, Mizoram, Uttarakhand, Tamil Nadu etc. for additional allocation under
the Targeted Public Distribution System (TPDS) over and above the normal TPDS
allocations. Based on the demands received from the States/Union Territories (UTs),
additional allocations of 58.43 lakh tons of rice and 17.49 lakh tons of wheat have been
made to them during the current year to enable them to meet their additional requirements
under TPDS. Details of normal TPDS allocation and additional allocation are given in
Statement-I (See below).

Sugar: Sugar supplied under Public Distribution System (PDS) is not based on
demand from the States but on the basis of fixed norms. Details showing the fixed State-

wise quouta of sugar of PDS is given in Statement-1I (See below).

Kerosene (SKO): The Government makes quarterly allocation of kerosene (SKO)
to States/UTs under PDS on historical basis for the purpose of cooking and illumination
only as provided under the SKO Control Order 1993. Government has also allowed the
States/UTs to draw one month quota of PDS SKO at non-subsidized rates during each
financial year w.e.f. 2012-13 for special needs. Details of allocation of PDS SKO during
the current year 2014-15 are given in Statement-III (See below).

Soft coke: There is no provision for allocation of soft coke by the Government of
India under PDS.

T Original notice of the question was received in Hindi.
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S1. No. States/UTs Monthly quota Annual Festival quota
1. Andhra Pradesh 9690 7614
2. Arunachal Pradesh 834 94
3. Assam 18337 2896
4. Bihar 20516 7527
5. Chhattisgarh 4512 2013
6. Delhi 2610 2316
7. Goa 120 150
8. Gujarat 5841 4878
9. Haryana 2485 1924
10. Himachal Pradesh 4698 608
11. Jammu and Kashmir 6962 868
12. Jharkhand 6948 2551
13. Karnataka 8636 5350
14. Kerala 4103 3600
15. Madhya Pradesh 12441 5523
16. Mabharashtra* 13917.5 9014
17. Manipur 1763 208
18. Meghalaya 1704 200
19. Mizoram 666 78
20. Nagaland 1179 128
21. Odisha 8707 3730
22. Punjab 1385 2392
23. Rajasthan 7342 5092
24. Sikkim 391 50
25. Tamil Nadu 10820 6790
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Sl. No. States/UTs Monthly quota Annual Festival quota
26. Tripura 2647 302
27. Uttar Pradesh 33013 15154
28. Uttarakhand 6033 782
29. West Bengal 14087 7796
30. Andaman and Nicobar Islands 389 74
31. Chandigarh 62 112
32. Dadra and Nagar Haveli 48 14
33. Daman and Diu 11 12
34, Lakshadweep 115 22
35. Pondicherry 243 88
GRAND ToTAL 213255.5 99950

(*)Maharashtra Levy quota reduced from 16792.0 MT t013917.5 w.e.f. January, 2002.
Statement-111

PDS SKO Allocation to States/UTs in KL

Sl States/UTs 2014-15
No. (upto 3rd Quarter)
1 2 3

1.  Andaman and Nicobar Islands 5184
2. Andhra Pradesh 252552
3. Arunachal Pradesh 8604
4.  Assam 245988
5. Bihar 610560
6. Chandigarh 2556
7. Chattishgarh 135072
8. Dadra and Nagar Haveli 1716
9.  Daman and Diu 648
10. Delhi 0

11. Goa 3924
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1 2 3
12.  Gujarat 505068
13. Haryana 68436
14. Himachal Pradesh 18504
15. Jammu and Kashmir* 67674
16. Jharkhand 201528
17. Karnataka 392172
18. Kerala 90144
19. Lakshadweep 1008
20. Madhya Pradesh 469260
21. Maharashtra 547848
22. Manipur 18720
23. Meghalaya 19452
24. Mizoram 5856
25. Nagaland 12816
26. Odisha 299232
27. Puducherry 3336
28. Punjab 67608
29. Rajasthan 381564
30. Sikkim 4752
31. Tamil Nadu 261528
32. Telangana** 96936
33. Tripura 29376
34. Uttar Pradesh 1192500
35. Uttarakhand 27132
36. West Bengal 722652
TOTAL ALLOCATION 6771906

* Including separate allocation of 4626 KL for Laddakh Region of Jammu & Kashmir.

** Effective 2nd Quarter of 2014-15 allocation of PDS SKO has been made for the newly created
State of Telangana. Accordingly, allocation for Andhra Pradesh and Telangana has been

adjusted.
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Interim report of E. Sreedharan Committee

*349.DR. T. SUBBARAMIREDDY: Will the Minister of RAILWAY'S be pleased to

state:

(a) whether the single-member Committee headed by Shri E. Sreedharan has
submitted its interim report to Government on delegating tendering and commercial
powers to General Managers to ensure transparency and accountability, if so, the details

thereof;

(b) whether there is a proposal to incentivize officials for good work and punish

for laxity, if so, the details thereof; and
(c) by when the final report of the Committee is likely to be ready?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHAKAR PRABHU): (a)
Yes, Sir. The Railway Ministry has decided to delegate the powers of the Minister to
approve tenders to all General Managers and Divisional Railway Managers. In order
to implement this decision and to develop proper systems and procedures to ensure
transparency and accountability, the single Member Committee headed by Shri E.
Sreedharan was appointed. This Committee has submitted its Interim report. Some of the

suggestions are:

1.  The General Manager need not refer to the Railway Board any tender now
in process which exceeds their powers. They should continue to handle these

tenders fully exercising canons of financial propriety.

2. Tenders, which are in the processing stage at Railway Board’s level, should

continue to be handled by the Railway Board.

3. Tenders which are yet to be floated, but pending with the Railway Board,

should be reverted to the concerned General Managers for further handling.

(b) The issue of incentive and punishment in executing work was not within the
terms of reference of the Sreedharan Committee. However the Ministry is working out a

proper system on this matter.

(¢) The Committee is to submit its final Report in a period not exceeding 3 months

from the date of its constitution, i.e. latest by 13th February, 2015.
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Formulating a R&D policy for textile industry

*350.SHRI RAVI PRAKASH VERMA: Will the Minister of TEXTILES be pleased

to state:

(a) whether India’s share in US imports of special purpose fabric (technical
textiles) and non-woven fabrics was merely 2.6 per cent and 1.2 per cent, respectively in

2013 as compared to China’s share of 20 per cent and 15 per cent, if so, details thereof;

(b) whether there is an urgent need to strengthen capabilities to tap this growing
market as technology-intensive products are the future, if so, remedial measures taken in

this regard;

(c) whether Government is considering to formulate a comprehensive R&D

policy for textile industry; and
(d) if so, decision taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) India’s share in U.S. imports of special purpose
fabric (technical textiles) and non-woven fabrics in 2013 is 1.40 percent and 2.96 percent

respectively as compared to China’s share of 22.20 and 18.02 respectively.

(b) Yes Sir, there is need to strengthen capabilities of technology-intensive
products to tap this growing market. Ministry of Textiles has launched following schemes

for promotion and growth of technical textiles:-
(1)  Technology Mission on Technical Textiles (TMTT)
(i) Scheme for Strengthening of Database and Standards for Technical Textiles

(iii)) Schemes for usage of Geotechnical textiles and Agrotextiles in North East

Region

(iv) Other Schemes like Revised Restructured Technology Upgradation Fund
Scheme (RRTUFS), Scheme for Integrated Textile Parks (SITP), Integrated
Skill Development Scheme (ISDS) etc.

(c) and (d) Yes, Sir. Ministry of Textiles has formulated a New R&D Scheme with
a planned outlay of ¥ 149 Crore. Under this scheme, apart from supporting regular R&D
work through financing research projects to be undertaken by reputed research agencies

and institutions, it would include a special focus on ‘green’ R&D initiatives which



64 Written Answers to [RAJYA SABHA] Unstarred Questions

would support inter-alia research innovation, benchmarking studies, dissemination,
and compliance with identified best practices and other related activities to encourage
the adoption of green initiatives. The thrust would be on ensuring contract research,

dissemination and commercialization of the R&D projects which are taken up.
WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Rise in price of onion

2991.SHRIMATI SAROJINI HEMBRAM: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether production of onion has reduced in the current season as compared to

the last season, if so, the details thereof; and

(b) ifnot, the reasons for the rise in price of onion in retail market, since last more

than six months?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) No, Sir. As per estimates provided
by the states, total onion production during 2013-14 was 19769 thousand Metric tonnes
which is about 18% higher than the previous year. The production of onion in the country
during the last two years is given in Statement (See below). The figures for 2014-15 are

not available.

(b) Therise in price of onion is not solely dependent on production but is attributed
to several factors such as (i) seasonality, (ii) adverse weather conditions, (iii) cost of

transportation, (iv) speculation on impending shortage situation, etc.
Statement

Production of Onion in the Country

Year Production
(In ‘000 Metric Tonnes)

2012-13 16813

2013-14* 19769

Source: Department of Agriculture & Cooperation.

* Provisional
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Performance of NFSM

2992.SHRI GARIKAPATI MOHAN RAO: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has assessed the performance of National Food Security
Mission (NFSM);

(b) if so, the outcome thereof;
(c) the details of the targets fixed and the achievements made; and

(d) whether there is any proposal to continue NFSM in the next five year plan, and

if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (c) Yes, Sir. The performance
of National Food Security Mission (NFSM) during 11th Five Year Plan has been assessed
through an independent agency. The Mission has helped in widening the food basket of
the country with sizeable contributions coming from the NFSM districts. The focused and
target oriented implementation of mission initiatives has resulted in bumper production of
rice, wheat and pulses. The production of wheat has increased from 75.81 million tonnes
in pre-NFSM year of 2006-07 to 94.88 million tonnes during 2011-12 i.e. an increase
of 19.07 million tonnes against the envisaged target of 8 million tonnes at the end of XI
Plan. Similarly, the total production of rice has increased from 93.36 million tonnes in
pre NFSM year of 2006-07 to 105.30 million tonnes in 2011-12 with an increase of 11.94
million tonnes against the target of 10 million tonnes. The total production of pulses
has also increased from 14.20 million tonnes during 2006-07 to 17.09 million tonnes
during 2011-12 with an increase of 2.89 million tonnes against the envisaged target of 2
million tonnes. Thus, 33.90 million tonnes of additional production of total foodgrains
against the target of 20 million tonnes. The various interventions of the mission have been
instrumental in bringing about significant yield gain to the farmers resulting into increase

in their income level.

(d) The Mission has been continued during 12th Five Year Plan with inclusion
of coarse cereals crops and commercial crops (sugarcane, jute, cotton). The Mission has
target of additional production of 25 million tonnes of foodgrains comprising 10 million
tonnes of rice, 8 million tonnes of wheat, 4 million tonnes of pulses and 3 million tonnes

of coarse cereals by the end of 12th Five Year Plan.
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Subsidy on premium for small farmers under NAIS

2993.SHRI VIVEK GUPTA:Will the Minister of AGRICULTURE be pleased to

state:

(a) whether Government proposes to increase the subsidy on premium rates
provided to small and marginal farmers under the National Agricultural Insurance Scheme
(NAIS), which has reduced from 50 per cent to 10 per cent, if so, the details thereof, and

if not, the reasons therefor;

(b) whether Government has considered targeted subsidy or other mechanisms to

ease the burden of marginal and small farmers;

(c) the details of beneficiaries who received insurance relief from 2013 to 2014;

State-wise statistics thereof; and

(d) the details of marginal and small farmers who have been benefited in the

aforementioned period?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) When NAIS was implemented
initially, 50% subsidy in premium was being given to small and marginal farmers. The
subsidy was to be phased out over a period of five years. 10% subsidy in premium is
being continued to small and marginal farmers since 2004-05. As the rates of premium
are very low viz. between 1.5% to 3.5% of the sum assured, there is no proposal under
consideration to enhance the subsidy admissible any further. Moreover, NAIS has since
been discontinued since Rabi 2013-14 but has been allowed to be implemented during Rabi

2013-14 and 2014-15 as a special case on the representations from State Governments.

(b) Government has already increased the subsidy upto 75% to all farmers
including small & marginal farmers under modified version of NAIS i.e. Modified

National Agricultural Insurance scheme (MNAIS).

In addition to various schemes and programmes of the Ministry where benefits are
extended to small & marginal farmers, the farmers are being encouraged to form ‘farmers
producer organisations’ to enable them to avail economies of scale in procurement of

inputs and for rnarketing of their produce.

(c) and (d) State-wise details of farmers insured, claims paid and farmers benefitted,
including small and marginal farmers, during 2013-14 under NAIS are given in

Statement.
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Antibiotic content in chicken meat

2994 . SHRIMATI KANIMOZHI: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether it is a fact that independent research has shown high antibiotic content
in chicken meat obtained from various markets across the country, if so, the details

thereof;

(b) whether Government has conducted a study to assess the possible health and
environmental hazards due to high antibiotics content in chicken meat, if so, the details

thereof; and

(¢) whether Government has taken any steps to deal with the growing misuse of

antibiotics in the poultry industry, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (DR.
SANJEEV KUMAR BALYAN): (a) As per the available information, Centre for Science
and Environment (CSE), a nongovernment organization, had released a laboratory study
on antibiotics in chicken on 30.07.2014. CSE tested 70 chicken samples collected from
Delhi and National Capital Region (NCR). Three tissues viz. muscle, liver and kidney from
these samples were tested for the presence of six antibiotics commonly used in poultry
such as Oxytetracycline, chlortetracycline, doxycyclines, enrofloxacin, ciprofloxacin and

neomyecin.

Out of 70 samples, 40 percent samples were tested positive for different antibiotics.
Residues of more than one antibiotic were found in 17 per cent samples. Antibiotics
were found in all three tissues tested. Liver samples contained the maximum level of

antibiotics, followed by muscle and kidney tissue. Neomycin was not detected.
(b) No Sir.

(c) Ministry of Health and Family Welfare vide GSR 28(E) dated 17th January,
2012 has amended Drugs and Cosmetic Rules, 1945 making it mandatory that the
container of medicine for the treatment of food producing animals shall be labelled with
the withdrawal period of the drug for the species on which it is intended to be used.
State Drugs Licensing Authority are empowered under the provisions of Drugs and
Cosmetic Act, 1940 and Rules, 1945 thereunder to take action in case of violation of these
requirements. Accordingly, animal products should not be used before the withdrawal

period of the drug is over.
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The Department of Animal Husbandry, Dairying and Fisheries had issued advisories
on 03.06.2014 and 02.12.2014 to all States and UTs for judicious use of antibiotics in
treatment of food producing animals and also stopping the use of antibiotics in animal
feed.

Suicide by farmers

2995.SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has conducted any survey to ascertain the income of

farmers in the country during current year, if so, the details thereof, State-wise;

(b) whether income of farmers has decreased during last twenty years in
comparison to other communities/professionals of the country and this is the main reason

for suicide by farmers;

(c) if'so, the reasons therefor along with the details of farmers committed suicide

in the country so far and during current year, as on date, separately, Statewise; and
(d) the steps Government would take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAIKALYANJIBHAIKUNDARIYA): (2) The National Sample Survey Office
(NSSO) conducted ‘Situation Assessment Survey (SAS) of Agricultural Households’
during NSS 70th round (January, 2013- December, 2013) in the rural areas of the country
with respect to the agricultural year July 2012- June 2013. The results of the survey are

awaited.

Prior to Situation Assessment Survey (SAS) of NSS 70th round, NSSO conducted
a Situation Assessment Survey of Farmers during NSS 59th Round (January 2003-
December 2003) in the rural areas of the country. State-wise estimated average monthly

income per farmer household, based on this survey, is given in Statement-1 (See below).

(b) and (c) As recorded by National Crime Records Burecau (NCRB), reasons for
suicide by farmers are family problems, illness, drug abuse/addiction, unemployment,
property dispute, bankruptcy or sudden change in economic status, poverty, professional/
career problem, love affair, barrenness/impotency, cancellation/non-settlement of

marriage, dowry dispute, fall in social reputation, etc.
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State/UT-wise number of suicides by self employed persons in farming/agriculture
during 2004-2013, as per the reports of NCRB, is given in Statement-II (See below).

(d) Agriculture being a state subject, it is primarily the responsibility of State
Governments to take appropriate measures for development of agriculture sector
including welfare of farmers. Government of India supplements the efforts of the State

Governments through appropriate policy measures and budgetary support.

The focus of Government is primarily on expansion of farm income, creation of
non-farm income opportunities, improvement in productivity of rainfed agriculture,
increasing coverage of farming areas under protective irrigation and forging appropriate
backward and forward linkages, enhancement in minimum support prices of agricultural

commodities, increase in credit flow to agriculture sector, interest subvention on crop

loans, etc.
Statement-1
Average Monthly Income per Farmer Households during the
agricultural year July 2002 - June 2003

State Average monthly income* per farmer household (%)
Andhra Pradesh 1634

Arunachal Pradesh 7455

Assam 3161

Bihar 1810

Chhattisgarh 1618

Gujarat 2684

Haryana 2882

Himachal Pradesh 3309

Jammu and Kashmir 5488

Jharkhand 2069

Karnataka 2616

Kerala 4004

Madhya Pradesh 1430

Mabharashtra 2463

Manipur 2741
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Meghalaya 4496
Mizoram 4862
Nagaland 3590
Orissa 1062
Punjab 4960
Rajasthan 1498
Sikkim 3258
Tamil Nadu 2072
Tripura 1742
Uttar Pradesh 1633
Uttaranchal 3351
West Bengal 2079
Group of UTs 3235
ALL INDIA 2115

* excluding income from non-economic activities such as interest, dividend, etc.

(Source: Table 6 of NSS report no. 497: Income, Expenditure and Productive Assets of Farmer
Households, 2003)

Statement-I11

State/UT wise number of Suicides by Self Employed persons in
Farming/Agriculture during 2004-2013

SI. No. State/UTs 2004 2005 2006 2007 2008 2009 2010 2011 2012 2013

1. Andhra Pradesh 2666 2490 2607 1797 2105 2414 2525 2206 2572 2014

2. Arunachal 20 25 4 15 12 12 18 13 11 37
Pradesh

3. Assam 331 299 322 278 197 341 369 312 344 305

4. Bihar 23 39 46 86 67 112 95 83 68 127

5. Chhattisgarh 1395 1412 1483 1593 1773 1802 1126 0 4 0

6. Goa 8 11 5 0 6 4 15 1 1 1

7.  Gujarat 523 615 487 317 526 588 523 578 564 582
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S1. No. State/UTs 2004 2005 2006 2007 2008 2009 2010 2011 2012 2013

8. Haryana 160 140 190 179 150 230 297 384 276 374
9. Himachal 52 20 22 15 188 24 61 46 29 33
Pradesh
10. Jammu and 1 2 34 33 6 8 18 14 10 18
Kashmir
11. Jharkhand 21 124 103 113 71 164 173 94 119 142
12. Karnataka 1963 1883 1720 2135 1737 2282 2585 2100 1875 1403
13. Kerala 903 1118 1124 1232 820 896 895 830 1081 972
14. Madhya 1638 1248 1375 1263 1379 1395 1237 1326 1172 1090
Pradesh
15. Maharashtra 4147 3926 4453 4238 3802 2872 3141 3337 3786 3146
16. Manipur 2 2 0 0 2 1 4 0 0 1
17. Meghalaya 11 4 3 18 9 21 16 22 10 5
18. Mizoram 2 0 1 0 0 38 5 14 10 6
19. Nagaland 0 0 2 0 2 1 0 2 9 2
20. Odisha 379 254 283 240 260 154 162 144 146 150
21. Punjab 74 47 85 88 66 97 80 98 75 83
22. Rajasthan 749 461 395 618 796 851 390 268 270 292
23. Sikkim 49 41 35 21 60 23 19 12 19 35
24. Tamil Nadu 1599 1255 426 484 512 1060 541 623 499 105
25. Tripura 15 29 7 0 50 45 58 20 18 56
26. Uttar Pradesh 496 522 411 486 745 656 548 645 745 750
27. Uttarakhand 22 24 51 28 28 30 39 25 14 15
28. West Bengal 822 965 1189 1102 759 1054 993 807 NR 0

TotaL (States) 18071 16956 16863 16379 16128 17175 15933 14004 13727 11744

29. Andaman and 3 8 6 16 23 19 8 0 0 5

Nicobar Islands

30. Chandigarh 0 0 1 0 0 0 0 0 0 0
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SI. No. State/UTs 2004 2005 2006 2007 2008 2009 2010 2011 2012 2013

31. Dadra and 7 13 12 17 12 15 10 13 6 15
Nagar Haveli

32. Daman and Diu 2 0 0 0 0 0 0 0 0 0

33. Delhi (UT) 13 7 3 23 16 5 9 10 21 8

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0

35. Puducherry 145 147 175 197 17 154 4 0 0 0
TotaL (UTs) 170 175 197 253 68 193 31 23 27 28

TotaL (ALL InDIA) 18241 17131 17060 16632 16196 17368 15964 14027 13754 11772

NR - State of West Bengal did not provide data for the above classification for the year 2012.
Source: ‘Accidental Deaths and Suicides in India’, NCRB.

Implementation of Swaminathan Commission Report

2996. SHRI ALOK TIWARI:
SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Prime Minister’s Office has sent any proposal to the Ministry for
implementation of the report of Swaminathan Commission and provision of Minimum
Support Price (MSP) at the rate of 1.5 times the cost of agricultural production, if so, the

details thereof, and the response of Government thereto; and

(b) whether Government would provide MSP at the rate of 1.5 times the cost of
agricultural production from next crop season, if so, the details thereof, and if not, the

reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI ~ KUNDARIYA): (a) and (b) Swaminathan
Commission’s on Farmers had recommended that the Minimum Support Price (MSP)
should be at least 50% more them the weighted average cost of production. This
recommendation was not accepted by the Government as Minimum Support Price is
recommended by Commission of Agricultural Costs and Prices (CACP) on objective
criteria, considering a variety of relevant factors and prescribing an increase of at least
50% of cost may distort the market. A mechanical linkage between Minimum Support

Price and cost of production may be counterproductive in some cases.
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A committee consisting representatives of the State Governments and farmers has
been constituted to examine methodological issues in fixing Minimum Support Price
(MSP).

Use of banned pesticides in the country

2997. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government proposes new policy initiatives on pesticides use and
awareness drive among farmers for safe farming, if so, the details thereof;

(b) whether many pesticides banned elsewhere in the world are still in use in the

country;
(c) if so, the details thereof and the action taken for banning it; and

(d) whether ‘neonicotinoid’ category of pesticides, banned or restricted in other
countries, are registered and used in the country and if so, the action taken to ban such

pesticides?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) The Central Government has been promoting
safe and judicious use of pesticides through Central Integrated Pest Management Centres
situated in different parts of the country. Farmers Field Schools are conducted to create

awareness on Integrated Pest Management strategies.

State Governments and stakeholders are being exhorted to promote ‘Grow Safe
Food’ campaign centred around the five essential principles of judicious pesticides
use - application of pesticides on the right crop, against pests for which the pesticide
has been approved, at the right time, in approved doses, and as per approved method of
application through training and media campaigns in Gram Panchayats and rural areas.
Advisories have been sent to pesticides dealers to educate judicious use of pesticides in

accordance with label instructions.

(b) to (d) There are 63 pesticides and 6 neonicotinoids that are banned or restricted
or withdrawn in some countries but continue to be registered in India for domestic use.
However, these pesticides continue to be permitted for domestic use based on expert
reviews. The list of such pesticides is given in Statement (See below). Currently,
a Committee of Experts is carrying out a review of these pesticides, and the report is

expected shortly.
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This Expert Committee has already completed its review of neonicotinoid pesticide
and recommended continuance of the use till robust scientific data on adverse effect on
honey bees are brought to light. The Committee asked for further scientific studies for
assessment of risks to honey bees; and inter alia, recommended display of cautionary
statements ‘Do not spray during flowering of the crop’ on all formulations to be used as
foliar spray, and “Use with care to avoid air/dust contamination of the cropping area” for
seed treatments and soil application/formulations on labels and leaflets of neonicotinoid
pesticides. The Department of Agriculture and Cooperation has accepted the Expert

Committee recommendation.
Statement

List of Pesticides which have been Banned/Restricted/Withdrawn in one or more

countries of the World are still being used in Agriculture in India.

SI. No. Name of the Pesticide SI. No. Name of the Pesticide
1. Acephate 19. Dichlorovos

2. Alachlor 20. Dicofol

3. Aluminum Phosphide 21 Diflubenzuron

4. Atrazine 22. Dimethoate

5. Benfuracarb 23 Dinocap

6. Benomyl 24. Diuron

7. Bifenthrin 25. Ethofenprox

8. Butachlor 26. Fenpropathrin

9. Captan 27. Fenarimol

10. Carbaryl 28. Fenitrothion

11. Carbendazim 29. Fenthion

12. Carbofuran 30. Iprodione

13. Chlorfenapyr 31 2.4-D

14. Carbosulfan 32. Kasugamycin

15. Chlorothalonil 33. Linuron

16. Chlorpyriphos 34, Methomyl

17. Dezomet 35. Methoxy Ethyl Mercury Chloride
18. Deltamethrin 36. Methyl Parathion
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S1. No. Name of the Pesticide S1. No. Name of the Pesticide
37. Malathion 54. Thiometon

38. Mancozeb 55. Thiphanate Methyl
39. Mepiquat Chloride 56. Thiram

40. Metaldehyde 57. Triazophos

41. Monocrotophos 58. Trichlorofon

42. Oxyflurofen 59, Tridemorph

43, Paraquat Dichloride 60. Trifluralin

44. Pendimethalin 61. Zinc Phosphide
45. Phorate 62. Zineb

46. Phosphomidon 63. Ziram

47. Peitilachlor Neonicotinoid Pesticides
48. Propargite 64. Thiomethoxam
49, Propineb 65. Clothianidine
50. Quinalphos 66. Acetamiprid

S1. Sodium cyanide 67. Imidacloprid

52. Sulfosulfurone 68. Dinotefuron

53. Thiodecarb 69. Thiacloprid

Crops insurance for farmers of Rajasthan

2998. SHRI RAM NARAIN DUDI: Will the Minister of AGRICULTURE be

pleased to state:

(a) the details of the money earned by the insurance companies in Rajasthan in

the name of agricultural insurance scheme during last three years;

(b) the compensation paid by those insurance companies to farmers for the
damages caused to crops due to the natural calamities in Rajasthan during the past three

years; and

(¢) whether Government intends to insure the crops of farmers on its own level, if

not, the reasons therefor?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAIKALYANJIBHAI KUNDARIYA): (a) and (b) Details of premium
collected and claims paid by the insurance companies under crop insurance schemes in

Rajasthan during last three years are given in Statement (See below).
(¢) Considering the magnitude of work involved, it is not possible for the
Government to directly administer the crop insurance schemes.
Statement

Details of Gross premium collected and claims paid during last three

years in Rajasthan under Crop Insurance Schemes

MNAIS WBCIS

Season Gross Premium Claims Paid Gross Premium  Claims Paid

(in Lakh) (in Lakh) (in Lakh) (in Lakh)
Kharif 2011 12178.26 9609.57 102972.99 42598.32
Rabi 2011-12 16520.93 8421.14 82747.03 75066.17
Year 2011-12 28699.19 18030.72 185720.02 117664.49
Kharif 2012 56431.35 62144.59 129474.06 86803.02
Rabi 2012-13 18937.95 5260.76 94051.99 105945.31
Year 2012-13 75369.30 67405.35 223526.05 192748.32
Kharif 2013* 64008.43 55289.48 147834.55 115096.74
Rabi 2013-14* 33558.01 28453.44 92648.28 33304.99
Year 2013-14 97566.44 83742.92 240482.83 148401.73
GRaAND ToTaL 201634.92 169178.99 649728.90 458814.54

* Paid/Payable

Agricultural production in Bihar

2999. SHRI RAM NATH THAKUR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is taking any step to increase the agricultural production

in Bihar; and

(b) if so, the details thereof and if not, the reasons therefor?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Yes, Sir. To increase
agricultural production in the country including Bihar, a number of schemes like
Rashtriya Krishi Vikas Yojana (RKVY), National Food Security Mission (NFSM),
Bringing Green Revolution to Eastern India (BGREI), National Mission on Oilseeds
and Oil Palm (NMOOP) are being implemented through the State Governments. The
State Governments take up various projects to increase agricultural production under
RKVY. NFSM aims to increase production and productivity of rice, wheat, pulses and
coarse cereals. BGREI, a sub-scheme of RKVY, focuses on enhancing production and
productivity of rice based cropping system in Eastern Region including Bihar. NMOOP
envisages increase in production of vegetable oils sourced from oilseeds, oil palm and
tree borne oilseeds. The details of allocation and release of fund to Bihar for 2014-15 is

given below:-

(X in crore)

Name of Scheme Allocation Release (upto date)
RKVY 391.73 391.73
NFSM 96.78 74.68
BGREI 151.00 151.00
NMOOP 2.31 0.81

Testing of soil for increasing agricultural production

+3000. SHRI RAM NATH THAKUR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether soil testing is carried out all over the country every year with a view

to increase agricultural production; and
(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) The annual analyzing
capacity of soil testing laboratories in the country is 1.28 crore soil samples. State-wise
number of soil testing laboratories in the country, their analyzing capacity and utilization

of capacity is given in Statement.

FOriginal notice of the question was received in Hindi.
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Suicide by farmers

3001.SHRIMATI SASIKALA PUSHPA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether cases of suicide by farmers are rising in various parts of the country,

if so, the details thereof and the reasons therefor;

(b) whether farmers continue to take loans from unscrupulous moneylenders, if

so, the remedial action taken by Government in this regard; and

(c) the steps taken by Government to prevent the incidents of suicide by

farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) National Crime Records Bureau
(NCRB) documents data on suicides committed by persons in the country in its reports
“Accidental Deaths and Suicides in India” annually based on data received from the States
about profile of suicide victims classified according to professions. As per the reports of
NCRB, the number of suicides by persons self employed in farming/ agriculture in 2011,
2012 and 2013 were 14027, 13754 and 11772 respectively, which shows a declining
trend. The data relating to suicide by farmers during the current year i.e. 2014 will be
published by NCRB in 2015.

(b) Farmers are indebted to both institutional and non-institutional sources
of credit. However, borrowing from non-institutional sources is a matter of concern.
In order to reduce the dependence of farmers on non-institutional sources of funding
for their credit needs and for providing relief to the indebted farmers, Government has
taken several measures to increase institutional credit flow and bringing more and more
farmers including small and marginal farmers within the institutional credit fold. These
measures, infer alia, includes fixation of annual targets for improving agricultural credit
flow, provision of crop loans upto ¥3.00 lakh @4% per annum (after interest subvention
@ 3%) to such farmers who repay their loan as per the repayment schedule fixed by the
banks, extension of benefit of interest subvention scheme to small & marginal farmers
having Kisan Credit Card for a further period upto six months for storing their produce in
warehouses against negotiable warehouse receipts, collateral free loan upto ¥ 1.00 lakh,

scheme for financing of Joint Liability Group (JLGs) etc.

(¢) Government of India supplements the efforts of States through appropriate

policy measures and budgetary support. Government of India has also taken several steps
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to revitalize the agriculture sector and improve upon the condition of farming community
on sustainable basis by increasing public investment, improving farm practices,
rural infrastructure, extension, marketing, etc. Various programmes/schemes for the
development of agriculture sector are being implemented in a decentralized manner
with flexibility to State Governments to formulate and implement appropriate projects to
suit their specific requirements. The focus of Government is primarily on expansion of
farm income, creation of non-farm income opportunities, improvement in productivity
of rainfed agriculture, increasing coverage of farming areas under protective irrigation
and forging appropriate backward and forward linkages. Other measures taken by the
Government for the benefit of farmers include enhancement in minimum support prices
of agricultural commodities, increase in institutional credit flow to agriculture sector,
post-harvest loan for six months to eliminate distress sale of agricultural produce
by farmers, debt waiver/relief, interest subvention on crop loans, revival package for

strengthening Short Term Rural Cooperative Credit Structure, etc.
Conversion of waste land into agricultural land

3002.SHRIMATI MOHSINA KIDWALI: Will the Minister of AGRICULTURE be

pleased to state:
(a) the details of the agricultural land in the country, State-wise;
(b) the details of the cultivable waste land in the country, State-wise;

(¢) whether Government has taken any steps to convert cultivable waste land into
agricultural land and if so, the details thereof particularly in the States of Chhattisgarh and
Uttar Pradesh; and

(d) the details of the cultivable waste land converted into agricultural land during

each of the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) As per the latest available
Land Use Statistics data, State-wise details of the agricultural land and cultivable/

culturable waste land in the country in 2011-12 are given in Statement-I (See below).

(c) and (d) As per the Seventh Schedule of the Constitution of India, land and its
management comes under the purview of State Governments and therefore, it is for the

State Governments to take suitable steps to convert cultivable waste land into agricultural
land.
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However, Department of Land Resources in the Ministry of Rural Development is
implementing an Integrated Watershed Management Programme (IWMP) for development
of rain fed/degraded areas including cultivable wastelands. The details of State-wise land
area and number of projects sanctioned under IWMP during each of the last three years

are given in Statement-II.
Statement-1

Statewise details of the agricultural land and cultivable wast
land in the country in 2011-12

(Thousand hectares)
States/UTs 2011-12
Cultivable/Culturable Waste Land Agricultural Land

1 2 3
Andhra Pradesh 614 15894
Arunachal Pradesh 64 424
Assam 78 3217
Bihar 45 6588
Chbhattisgarh 352 5557
Goa 53 197
Gujarat 1960 12661
Haryana 27 3698
Himachal Pradesh 128 817
Jammu and Kashmir 135 1063
Jharkhand 336 4288
Karnataka 413 12850
Kerala 95 2274
Madhya Pradesh 1066 17284
Mabharashtra 919 21125
Manipur 1 372
Meghalaya 391 1056

Mizoram 7 389
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1 2 3
Nagaland 67 686
Odisha 536 6749
Punjab 63 4250
Rajasthan 4169 25555
Sikkim 3 98
Tamil Nadu 329 8129
Tripura 4 277
Uttarakhand 311 1546
Uttar Pradesh 420 19099
West Bengal 31 5697
Andaman and Nicobar Islands 3 28
Chandigarh 0 2
Dadra and Nagar Haveli 0 24
Daman and Diu 0 4
Delhi 10 53
Lakshadweep 0 2
Puducherry 5 30
ALL INDIA 12636 181983

Note: 0’ relates to the area below 500 Hectares.

Source: Directorate of Economics and Statistics, Ministry of Agriculture.

Statement-I11

Details of No. of projects, Area (m.ha), sanctioned during last three years

S1. No. State 2012-13 2013-14 2014-15
No.of  Area No. of Area No. of Area
projects projects projects

appraised

1 2 3 4 5 6 7 8

1. Andhra Pradesh 56 0.23 56 0.220 59 0.22

2. Bihar 24 0.12 26 0.136 33 0.164

3. Chhattisgarh 27 0.124 29 0.155 26 0.124
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1 2 3 4 5 6 7 8
4.  Goa# 0 0 0 0 0 0
5. Gujarat 59 0.317 60 0.318 61 0.334
6.  Haryana 13 0.06 15 0.064 13 0.059
7. Himachal Pradesh 21 0.1 15 0.071 17 0.079
8.  Jammu and Kashmir 43 0.189 46 0.167 29 0.117
9. Jharkhand 30 0.163 27 0.147 27 0.144
10. Karnataka 68 0.333 63 0.323 78  0.326
11. Kerala 20 0.097 10 0.051 12 0.051
12.  Madhya Pradesh 37 0.211 73 0.428 81 0.464
13.  Maharashtra 120 0.527 116 0.519 122 0.541
14.  Odisha 39 0.212 38 0.212 38 0.21
15.  Punjab 12 0.046 14 0.067 8 0.046
16. Rajasthan 145 0.788 135 0.744 141 0.748
17.  Tamil Nadu 32 0.171 39 0.196 31 0.159
18.  Telangana 46 0.191 41 0.181 50 0.201
19.  Uttar Pradesh 64 0.318 67 0.328 58 0.293
20. Uttarakhand ** 8 0.04
21.  West Bengal 42 0.183 44 0.187

North-Eastern States
22.  Arunachal Pradesh 28 0.073 26 0.061 16 0.05
23.  Assam 54 0.216 45 0.201 47 0.209
24.  Manipur 15 0.07 13 0.062 14 0.061
25.  Meghalaya 12 0.039 11 0.036 12 0.041
26. Mizoram 15 0.059 14 0.058 11 0.056
27. Nagaland 17 0.069 20 0.079 13 0.053
28.  Sikkim 2 0.007 4 0.016
29. Tripura 17 0.044 8 0.035 9 0.044

GRraND TotaL 1066 5.00 1051 5.045 1010  4.81

# No proposal received from the State
** Funds were not released

Source: Department of Land Resources
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Support to farmers growing flowers

3003. SHRIMATI KANIMOZHI: Will the Minister of AGRICULTURE be pleased

to state:

(a) the floriculture exports from the country during the last five years, State-

wise;

(b) whether Government has taken any steps to address the problems of inadequate
support infrastructure and cold chain management that adversely affect the floriculture

sector, if so, the details thereof; and

(c) the other measures taken by Government for providing technological and

financial support to flower growers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) As per available information,
floriculture products exported from the country during last five years and the current year

is given in Statement (See below).

(b) Agricultural and Processed Food Products Export Development Authority
(APEDA) under its financial assistance scheme for XII Plan, has been providing assistance
for developing and promoting exports of its scheduled products including horticulture

and floriculture.

2. To address the issue of inadequate infrastructure and cold chain, financial
assistance is provided under the Component of Infrastructure Development
of APEDA Scheme. APEDA has set up Centres for Perishable Cargo (CPCs)
at major exit airports. Flower auction centres have also been set up at

Bangalore, Noida, Mumbai to facilitate export of flowers.

3. The exporters are also supported for creation of infrastructure required for
post harvest handling, specialized cold storages like high humidity, controlled/

modified atmosphere, mechanized grading, sorting and packaging.

4.  To mitigate the freight disadvantage, Transport assistance is provided @ at
least of 10% of FOB Value, 25% of freight, specific rate (% per kg.).

(¢) Mission for Integrated Development of Horticulture (MIDH), a Centrally
Sponsored Scheme is being implemented w.e.f. 2014-15, for holistic growth of the
horticulture sector, including floriculture. Under the component of flowers, farmers are
provided assistance i.e. 40% of the cost ranging from ¥40,000/ha. to ¥ 1.50 lakh/ha.,
limited to 2 ha. per beneficiary.
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Under ICAR, the All India Coordinated Research Project on Floriculture (AICRPF)
carries nation-wide interdisciplinary research by linking ICAR Institutes with State
Agricultural Universities (SAUs). AICRP on Floriculture provides a platform for applied
region specific research including testing of the technologies and strengthens the outreach
programme. Presently, the technical support is provided by the centres of AICRP on
Floriculture spreading across the country. It deals with research projects on thirteen
commercial flower crops including foliage plants and specialty/unexplored flowers.

Statement

Five Year and Current Year Export Data of Floriculture

Year Qty. (MT) T Lacs US$ Mill
2009-10 26,814.52 29,446.36 62.12
2010-11 28,906.79 29,604.04 64.95
2011-12 30,926.02 36,532.15 76.19
2012-13 27,121.86 42,344.60 77.79
2013-14 22,485.21 45,590.62 75.31
2014-15 11,333.70 23,504.26 39.03

(April-Sep.)

Source: Directorate General of Commercial Intelligence and Statistics (DGCIS)
Boosting production of agricultural produces

3004. SHRI D. KUPENDRA REDDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it has come to the notice of Government that crop yield could be

increased by gene variation;

(b) if so, for how many crops such a gene variation is adopted and the outcome

thereof;

(c) whether it is a fact that scientists in USA have succeeded in boosting the

production of tomato by as much as 100 per cent by gene variation; and

(d) if so, whether Government intends to strengthen the research and take
aggressive steps to boost production of foodgrains, fruits, vegetables and other agricultural

produces?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (DR.
SANJEEV KUMAR BALYAN): (a) Yes, Sir. Gene variation has been successfully
utilized by scientists of National Agricultural Research System (NARS) comprising
Indian Council of Agricultural Research and State Agricultural Universities to enhance

crop yield.

(b) High yielding varieties with tolerance to biotic and abiotic stresses have been
developed by NARS through gene variation in field and horticultural crops such as rice,
wheat, maize, millets, pulses, oilseeds, cotton, sugarcane, jute, tomato, brinjal, okra, chili,
melons, grapes and papaya. A total of 732 varieties/hybrids in field and horticultural crops

have been released during last five years as shown in Statement (See below).

(c) Scientists at Cold Spring Harbor Laboratory, USA, led by Professor Zachary
Lippman in collaboration with Israeli scientists, reported to exploit a set of gene variation

to increase yield in tomato.

(d) Research institutions under NARS and Department of Biotechnology of
Government of India carry out basic and applied research in field and horticultural crops
to exploit gene/genetic variation, through integrated breeding approaches including

molecular biology and genetic engineering for enhancing the agricultural production.
Statement

Varieties/hybrids of different field and horticultural crops released
during the last five years (2009-2013)

Crop-group Varieties/hybrids released in numbers
2009 2010 2011 2012 2013 Total

1 2 3 4 5 6 7
Cereals 63 68 31 75 70 307
Oilseeds 24 29 10 19 15 97
Pulses 21 29 12 19 8 89
Fibre crops 5 15 1 10 3 34
Forage crops 7 5 4 1 4 21
Sugar crops 0 5 2 5 6 18
Vegetables 3 18 10 17 3 51

Fruits 8 11 0 12 0 31
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1 2 3 4 5 6 7
Spices and condiments 8 1 1 12 3 25
Tuber crops 0 0 17 7 5 29
Flowers 7 8 2 0 13 30
ToTAL 146 189 90 177 130 732

Cold storage facilities for horticulture produces

3005. SHRI NARESH GUJRAL: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether the country stores only two per cent of its horticulture produces in

temperature controlled conditions;

(b) if so, whether Government has taken any new initiatives to improve cold

storage facilities for horticulture produces: and
(c) the details of FDI inflow in this sector?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) As per available information,
during 2013-14, the production of fruits and vegetables was 254 million MT against

which available temperature controlled storage capacity was 31.82 million MT.

(b) Ministry of Agriculture, Ministry of Food Processing and Industries and
Ministry of Commerce and Industry is implementing programmes to improve cold

storage facilities for horticulture produce.

Besides, Government has taken following initiatives for improving the cold storage

facilities for horticulture produce:

(i) Funds have been earmarked for creating warehousing facilities (including
cold storage) from the allocations of Rural Infrastructure Development Fund
(RIDF).

(i) Excise Duty has been exempted on import of air conditioning equipment and
refrigeration panels for cold chain infrastructure including conveyor belts.
Exemption from basic custom duty for manufacture of refrigerated vans/
trucks and service tax exemption for erection, commissioning or installation

of cold storage has also been extended.
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(ii1) External Commercial Borrowing (ECB) can be raised for creation of cold
storages, cold room including farm level pre-cooling for preservation or

storage of agriculture/horticulture produce.

(iv) Foreign Direct Investment (FDI) is allowed under automatic route in storage
and warehousing including warehousing of agriculture products with

refrigeration.
(v) Creation of National Centre for Cold Chain Development (NCCD).

(vi) Development of Technical Standards for establishment of scientific and

energy efficient cold storages.

(vii) Reefer vehicle call-in-centre has been launched to facilitate smoother

transportation of perishable goods.

(¢) 100% FDI is allowed through automatic route in the cold chain sector. As
per the latest FDI statistics, released by Department of Industrial Policy and Promotion
(DIPP) on monthly basis, the Foreign Direct Investment (FDI) inflows in food processing

sector including cold chain, in the country during last 3 years and current year is as

under:

SI. No.  Year FDI in Food Processing* R in crore) ~ FDI (US$ Million)
1. 2011-2012 826.16 170.21

2. 2012-2013 2193.65 401.46

3. 2013-2014 25106.78 3982.88

4. 2014-2015 (Apr.-Sep.) 1706.35 282.63

Source: Department of Industrial Policy and Promotion (DIPP)

* The information on FDI inflow in Cold Chain, separately, is not released by DIPP.
Damage to crops by monkeys

13006. SHRI TARUN VIJAY: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether Government is aware of the crops being damaged by ferocious
nuisance of monkeys in Uttarakhand, if so, the details of crops being damaged by monkeys

in other States, State-wise; and

TOriginal notice of the question was received in Hindi.
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(b) the measures being contemplated by Government to save the farmers from

this menace?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Yes, Sir. State Forest
Departments assess the crop losses and pay the compensation to the affected farmers
as per norms. However, the State-wise and year-wise details of such damages are not

collated in the Ministry of Environment and Forests, Government of India.

Indian Council of Agricultural Research (ICAR) has informed that placing
ultrasonic monkey repellers, plastic covering, nailed wiring and tin covering of tree
trunks helped in keeping away monkeys from trees. Agroforestry systems such as silvi-
pasture (multipurpose trees, preferably fodder trees, along with grasses, legumes and
bamboo with anjan grass), silvi-horticulture system (timber species on field boundaries
and fruit trees such as aonla, bael, tamarind, karonda, lasora, phalsa etc. in field), horti-
pasture system (aonla, bael, tamarind with legumes such as stylo and grasses like Guinea,
Napier, Bhabhar grass) and biofuel species (Jatropha, Pongamia pinnata, Simarouba,
Azadirachta indica on degraded land and hilly slopes) can reduce menace of monkeys

and wild animals.

The following steps have been taken by the Government to protect the farmers/

villagers from the wild animal including monkey menace in the country:

. Financial assistance is provided to the State Governments under Centrally
Sponsored Schemes of “Integrated Development of Wildlife habitats”,
“Project Tiger” and “Project Elephant” to undertake measures for improvement
of wildlife habitats and to augment availability of food and water in forest

areas to reduce migration of animals from the forests to human habitations.

. Financial assistance is provided to the State Governments for construction of
physical barriers such as boundary walls and solar fences around the sensitive

areas to prevent wild animal attacks.

. Awareness programmes are launched by the Government to sensitize the

people about the Do’s and Dont’s in case of wild animals scare and attacks.

. Training programmes are conducted for forest staff and police to address the

problems of human-wildlife conflicts.

. Necessary infrastructure and support facilities are developed forimmobilization
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of problematic animals through tranquilization, their translocation to the

rescue centers or release back to the natural habitats.

. The Chief Wildlife Warden of the State/Union Territories are empowered to
permit hunting of problematic animals under the provisions of the Wild Life
(Protection) Act, 1972.

. Eco-development activities in villages around Protected Areas are carried out
to address the grievances of people regarding human-wildlife conflicts, and

also to elicit their cooperation in management of the Protected Areas.
Impact of global warming on production of milk

3007. SHRI AVINASH RAI KHANNA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has assessed the impact of global warming on country’s

milk production, if so, the details thereof; and

(b) whether the present strategies being adopted to enhance milk production are
sufficient to bridge the gap between demand and supply position of milk, and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) No Sir. Does not arise.

(b) The milk production at national level is by and large sufficient to meet the
domestic demand of milk an milk products. However, Department of Animal Husbandry,
Dairying and Fisheries, Government of India is implementing following Schemes to

increase milk production;
(1) National Dairy Plan-I
(2) National Programme for Bovine Breeding and Dairy Development
(3) Dairy Entrepreneurship Development Scheme
Suicide by farmers

3008. SHRI BALWINDER SINGH BHUNDER: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether suicide by farmers in some of the States is still continuing this year
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in view of severe agrarian crisis in the country, if so, the details of suicide committed by

farmers in various States;

(b) the efforts, renewed by Government to protect farmers from committing

suicide; and

(c) the amount of compensation provided by Central and State Governments to

the families of these farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Recent incidents of suicide by
farmers due to agrarian reasons during the year 2014 have been mainly reported by the
State Governments of Maharashtra (724 - upto October, 2014), Telangana (84 - upto
October, 2014), Karnataka (19 in 2014-15 so far), Gujarat (03 -upto October, 2014),
Kerala (03 - upto October, 2014) and Andhra Pradesh (03 - upto June, 2014).

(b) and (c) Agriculture is a state subject under the Constitution and therefore, States
are primarily responsible for development of agriculture sector and welfare of farmers
including payment of compensation to the victims of suicides. Government of India has
however, taken several steps to revitalize the agriculture sector and improve upon the
condition of farming community on sustainable basis by increasing public investment,
improving farm practices, rural infrastructure, extension, marketing, etc. Various
programmes/schemes for the development of agriculture sector are being implemented in
a decentralized manner with flexibility to State Governments to formulate and implement
appropriate projects to suit their specific requirements. The focus of Government is
primarily on increase of farm income, creation of non-farm income opportunities,
improvement in productivity of rainfed agriculture, increasing coverage of farming areas

under protective irrigation and forging appropriate backward and forward linkages.

Other measures taken by the Government for the benefit of farmers include
enhancement in minimum support prices of agricultural commodities, increase in
institutional credit flow to agriculture sector, post-harvest loan for six months to eliminate
distress sale of agricultural produce by farmers, debt waiver/relief, interest subvention
on crop loans, revival package for strengthening Short Term Rural Cooperative Credit

Structure, etc.
Mismanagement in KVKs
3009. SHRI PANKAJ BORA: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether Government proposes to conduct a review on the functioning of
Krishi Vigyan Kendras (KVKs), if so, the details thereof; and
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(b) the action taken by Government regarding mismanagement in KVKs?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (DR.
SANJEEV KUMAR BALYAN): (a) The Indian Council of Agricultural Research (ICAR)
reviews the KVK activities by constituting Quinquennial Review Teams (QRT). The review
by the last QRT was conducted in 2011 and the next review is due in 2015-16. The recent
review outcome include development and execution of improved and need based annual
action plans; compilation of technology inventories, preparation of technology manuals,
books, bulletins and extension literature in print and electronic form; development and
organization of programmes for capacity building and technology backstopping; human
resource development and knowledge empowerment; and sharing of innovative models
and experiences of technology application mechanisms. Further, a committee has been
constituted in December, 2014 under the chairmanship of Shri J.N.L. Srivastava former
Secretary, Department of Agriculture and Cooperation, Ministry of Agriculture to review

the performance of KVKs and suggest measures to improve its efficiency.

(b) Some financial irregularities have been reported in KVK, Unnao (U.P), KVK,
Tirunelveli (T.N) and KVK, Thanjvaur (T.N). The details of the financial irregularities

reported in the above KVKs are as under:

In the case of KVK, Unnao the complaint is regarding payment of salary to one of
the staff of the KVK when she was also studying as a regular student. A Committee has
been constituted on 10th October, 2014 to investigate the matter and the findings will be

pursued as per Rules.

In the case of KVK, Thanjvaur & KVK, Tirunelveli complaints are related to
Payment of less salary to the staff and appointment of contractual staff. The ICAR has
stopped funding to both the KVKs since August, 2014 and the matter is being examined
by the Vigilance Division.

Setting up of National Centres for developing new breeds of desi cows

3010. SHRI AJAY SANCHETI: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government proposes to increase production of milk by developing

indigenous breeds of cows; and

(b) if so, whether Government intends to set up two National Centres which will

be dedicated for developing new breeds of desi cows, and if so, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Yes, Sir. Government is
implementing schemes having component for development and conservation of indigenous
breeds namely National Programme for Bovine Breeding and Dairy Development,
National Dairy Plan-I, Central Cattle Breeding Farms, Central Herd Registration Scheme
and Central Frozen Semen production and Training Institute. With a view to conserve
and develop indigenous bovine breeds the Government has provided a further focus on
indigenous bovine breeds by way of a new initiative Rashtriya Gokul Mission, under
the National Programme for Bovine Breeding and Dairy Development. Scheme National
Kamdhenu Breeding Centre (NKBC) has been initiated for establishment of two NKBC
as Centres of Excellence to develop and conserve Indigenous Breeds in a holistic and

scientific manner.
Drip irrigation in Maharashtra

3011. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be

pleased to state:

(a) the total sowing area covered with drip irrigation in Maharashtra at present,

district-wise;

(b) whether Government has put in place any action plan to bring more sowing

area under drip irrigation in the State; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (c) The area covered under
Micro Irrigation including drip irrigation from 2005-06 to 3 1st March, 2014 in Maharashtra

is 711370 ha. The district-wise details of area covered are not maintained centrally.

Central Government has been providing financial assistance since 2005-06 to
farmers in all states, including Maharashtra, for installation of micro irrigation systems
including drip irrigation. From 1st April, 2014, such assistance is being provided under
“On Farm Water Management” (OFWM) component of “National Mission for Sustainable
Agriculture” (NMSA) to promote inter-alia drip irrigation systems for an area up to 5 ha
per farmer. The assistance ranges from 35% to 50% of cost of installation for small and
marginal farmers and 25% to 35% of cost of installation for others. In addition to the
central assistance, 10% assistance is required to be provided by the state governments to

the farmers.
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Production of pulses and oilseeds

3012. SHRI RANJIB BISWAL: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether Government has made a fresh request to State Governments including

North-Eastern States to grow pulses and palm oilseeds, if so, the details thereof;

(b) the production targets set by Government in this regard for 2014 and 2015,

State-wise;

(c) whether Government proposes to give incentives to States and farmers to
encourage them to maximize production of pulses and oilseeds, if so, the details thereof

and if not, the reasons therefor; and

(d) the value of foreign exchange likely to be saved by Government as a result of

increase in production of pulses and oilseeds?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Yes, Sir. Government of India has
approved Annual Action Plans (AAPs) of 27 States including North-Eastern States under
National Food Security Mission (NFSM) for promotion of pulses with a total allocation
of ¥ 1309.77 crores during 2014-15.

In order to enhance the production and productivity of oilseeds, AAPs of 23 States
including North-Eastern States has been approved with a total allocation of ¥ 326.80
crores under Mini Mission-I (MM-I) of National Mission on Oilseeds and Oil Palm
(NMOOP) during 2014-15.

AAPs of 14 States including North-Eastern States has approved with a total amount
0f% 76.41 crores for promotion of oil palm cultivation under Mini Mission-IT (MM-II) of
NMOOP during 2014-15.

The AAPs of North-Eastern States for MM-I and MM-II of NMOOP were revised

with increased allocation.

(b) The State-wise details of production targets of pulses, oilseeds and area
expansion targets of oil palm, fixed by the Government of India during 2014-15 are given

in Statement (See below).

(¢) In order to encourage farmers to take up cultivation of pulses and oilseeds,

financial support is provided for various interventions. Under NFSM, support is provided
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for interventions like block demonstrations, distribution of quality seeds, integrated
nutrient management, integrated pest management, sprinkler sets and pipes, farm

machinery and implements, etc.

Under NMOOP, financial support is provided for interventions like production and
distribution of foundation, certified seeds of oilseeds crops, supply of minikits, block
demonstrations, farmers field school, supply of improved farm machinery and implements,

sprinkler sets and pipes, bio-agents and bio-fertilizers etc.

(d) Additional production of 19.80 lakhs tonnes pulses and 28.04 lakhs tonnes
oilseeds have been targeted during 2014-15 over the average production during 2009-10
to 2013-14. There would be likely saving of foreign exchange of around I 8,000 crores
and ¥ 10,000 crores if targeted additional production of pulses and oilseeds respectively

is achieved.

Statement
S1. No. State Production Targets New Oil Palm Area
(lakhs tonnes) during Expansion Targets
2014-15 (ha.) during 2014-15
Pulses Oilseeds
1 2 3 4 5
1. Andhra Pradesh 15.50 11.97 14000
2. Assam 0.80 1.63 1000
3. Arunachal Pradesh - - 1600
4. Bihar 5.50 1.33 -
5. Chhattisgarh 6.58 1.93 250
6. Gujarat 6.80 65.69 450
7. Haryana 2.30 10.05 -
8. Himachal Pradesh 0.35 - -
9. Jammu and Kashmir 0.22 0.60 -
10. Jharkhand 6.25 1.65 -
11. Karnataka 14.30 12.75 3100

12. Kerala 0.13 - 500
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1 2 3 4 5
13. Madhya Pradesh 48.50 66.79 -
14. Maharashtra 30.00 52.50 -
15. Meghalaya - - 1000
16. Mizoram - - 4000
17. Nagaland - 0.40 1500
18. Odisha 4.30 1.99 3000
19. Punjab 0.20 0.76 -
20. Rajasthan 23.00 59.84 -
21. Tamil Nadu 3.15 7.87 1800
22. Telangana - 5.27 2000
23. Tripura - 0.09 -
24. Uttarakhand 0.62 - -
25. Uttar Pradesh 21.50 9.91 -
26. West Bengal 1.90 9.34 550

Others 3.10 7.64 0
TotaL 195.00 330.00 34750

Production of groundnut in Gujarat

3013. SHRI AHMED PATEL: Will the Minister of AGRICULTURE be pleased to

state:
(a) the production of groundnut in Gujarat during the last four years, year-wise;
(b) how it compares with its neighbouring States growing groundnut; and

(c) the incentives being given by Government to the growers of groundnut of the
State?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Details of production of
groundnut in Gujarat and its neighbouring States namely; Maharashtra and Rajasthan

during the last four years, i.e., 2010-11 to 2013-14 are as under:
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State Production of Groundnut (‘000 Tonnes)
2010-11 2011-12 2012-13 2013-14*
Gujarat 3366.1 2717.0 758.0 4917.9
Mabharashtra 460.0 351.0 285.0 325.0
Rajasthan 681.1 805.4 617.3 906.0

* 4th advance estimates

Production of groundnut in Gujarat has been significantly higher than its production

in the neighbouring States.

(c) Based on the experience of implementing Centrally Sponsored Integrated
Scheme of Oilseeds, Oil-Palm and Maize (ISOPOM), Oil-Palm Area Expansion (a
Sub scheme of Rashtriya Krishi Vikas Yojna) and Central Sector Scheme of Integrated
Development of Tree Borne Oilseeds, Government of India has started the National
Mission on Oilseeds and Oil-palm (NMOOP) from the current financial year i.e.,
2014-15. For increasing production and productivity of oilseeds including Groundnut,
farmers in 23 States including Gujarat are given subsidy under Mini Mission-I of NMOOP
on 75:25 sharing basis between the Central and States Governments. Assistance is provided
to farmers for purchase of breeder seed, production of foundation seed, production/
distribution of certified seed, seed infrastructure development, block demonstrations,
training, distribution of improved farm implements, sprinkler sets, pipes, etc. For

2014-15, an amount of I45.29 crore has been allocated to Gujarat under Mini Mission-I.
Use of modern agricultural techniques

3014.SHRI K.C. TYAGI: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether Government has conducted any study on the regions facing agrarian

crisis in the country, if so, the details and the outcome thereof; and

(b) the steps taken/being taken by Government to encourage the use of modern
agricultural techniques to sustain growth of agriculture to solve the problem of agrarian

crisis in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Government has not conducted
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any such study as agriculture is a state subject under the Constitution and the States are

primarly responsible for development of agriculture sector including welfare of farmers.

(b) Government has introduced and is supporting various techniques to sustain
growth of agriculture under various Missions/ Schemes, such as integrated farming system/
cropping system with appropriate resource conservation technologies; development
of high yielding pest/ disease tolerant crop varieties/ hybrids; water use efficiency
enhancement through micro irrigation; soil test based balanced and judicious use of
fertilizers; dissemination of agriculture related information to the farming community
through various ICT enabled delivery channels including SMSs, internet kiosks, farmers
portals etc; scientific storage of both perishable and non-perishable produce; precision
farming; increasing the rach of farm mechanization by promoting “Custom Hiring
Centres”, creating hubs for hi-tech & high value farm equipments; promotion of latest
technologies on crops specific cultivation; protected cultivation of horticultural products,

organic farming etc.
Setting up of cold storages in North Eastern States

3015.SHRI HISHEY LACHUNGPA: Will the Minister of AGRICULTURE be

pleased to state:

(a) the number of cold storages operational in North-Eastern region, as on date,

State-wise;
(b) the present capacity of these cold storages, particularly in Sikkim;

(¢) the number of new cold storages sanctioned and set up during the last two

years in North- Eastern States, State-wise; and
(d) the reasons for not setting up the sanctioned cold storages so far?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) As per information

available, the details of cold storages operational in North-Eastern region are as under:

State Number of cold storage Capacity (MT)
Assam 20 1,11,300
Manipur 1 2,900
Mizoram 2 530
Sikkim 7 3-9

(Walk-in-Coolers) (MT each)
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(¢) and (d) During the last two years, following 10 new cold storages with a capacity
0f 23822.50 MT were sanctioned.

S1. No. State Number Capacity (MT)
1. Assam 6 11250
2. Meghalaya 1 5000
3. Mizoram 1 397
4, Manipur 1 2175
5. Tripura 1 5000
ToraL 10 23822

Contingency plan to tackle deficient rainfall in Telangana

3016.SHRIPALVAI GOVARDHAN REDDY: Will the Minister of AGRICULTURE

be pleased to state:

(a) the details of districts covered under the Agricultural Contingency Plan in

Telangana to tackle deficient rainfall; and

(b) the steps taken in these districts under Agricultural Contingency Plan and the

details of financial assistance, if any, given to the farmers so far?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) Central Research Institute for
Dryland Agriculture (CRIDA), ICAR has developed agriculture contingency plan for
9 districts of Telangana namely; Adilabad, Nizamabad, Karimnagar, Medak, Warangal,
Khammam, Nalgonda, Rangareddy, Mahabubnagar.

(b) These plans suggest location specific interventions to be undertaken by the
State Governments in the eventuality of weak monsoon/deficient rainfall and/or monsoon
delays upto 2, 4, 6 and 8 weeks to sustain agriculture production. These interventions
include selecting appropriate cropping pattern & seed varieties based on length of growing

season available and cropping sequence followed in the district etc.

State Governments were advised to keep 10% of Rashtriya Krishi Vikas Yojana
(RKVY) allocation earmarked for taking any contingency measures in view of deficient
rainfall. Government also enhanced seed subsidy by 50% to help farmers for additional
expenditure incurred in re-sowing and/or purchasing appropriate varieties of seeds as a

contingency measure.
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In accordance with extant norms & guidelines, central financial assistance in form
of input subsidy is admissible from National Disaster Response Fund (NDRF) to the
affected farmers upon declaration of drought by the States and receipt of a detailed relief
Memorandum from the State Governments seeking additional central assistance to the

farmers.

During 2014-15, Ministry of Agriculture has not, so far, received any such drought

relief Memorandum from Government of Telangana.
MSP of foodgrains

3017.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government is aware that Minimum Support Price (MSP) of the
foodgrain is less than the retail market price, if so, the details thereof and the reasons

therefor;

(b) whether Government will fix the MSP taking into consideration input cost

plus 20 per cent margin, if not, the reasons therefor; and

(¢) whether Government will hike MSP of foodgrains for current season, if so, the

details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) The MSPs of major foodgrains
viz. wheat, paddy, arhar (tur), urad, moong, gram and masur (lentil) for 2014-15 season
and their all India average retail prices for the month of November, 2014, as per the

available data, are given below:

Commodity MSP (/Quintal) Retail Price (Z/Quintal)
Wheat 1450 2212
Rice 2039* 2815
Arhar (Tur) 4350 7510
Urad 4350 7571
Moong 4600 9364
Gram 3175 4564
Masur (Lentil) 3075 7105

*%1360 per quintal in terms of paddy.
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(b) Government fixes MSPs of various crops including foodgrains on the
recommendations of Commission for Agricultural Costs & Prices (CACP), views of
concerned State Governments and Central Ministries/Departments and other relevant
factors. While formulating its recommendations on price policy, CACP considers a
number of important factors which include, inter-alia, cost of production, changes in
input prices, trends in market prices, demand and supply situation, effect on general price
level, effect on cost of living etc. The cost of production, inter-alia, includes all paid
out costs and family labour. Fixing of MSPs by providing a fixed margin over cost may

distort market.

MSP is in the nature of minimum price offered by the Government. Producers of
crops covered under MSP have the option to sell their produce to Government agencies

or in the open market as is advantageous to them.

(¢c) The MSPs for 2014-15 season have already been announced by the
Government. The MSPs of foodgrains for 2013-14 and 2014-15 are given in Statement
(See below).

Statement

Minimum Support Prices

(X per quintal)

Commodity Variety 2013-14 2014-15
Kharif Crops
Paddy Common 1310 1360

Grade A 1345 1400
Jowar Hybrid 1500 1530

Maldandi 1520 1550
Bajra 1250 1250
Maize 1310 1310
Ragi 1500 1550
Arhar (Tur) 4300 4350
Moong 4500 4600

Urad 4300 4350
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Commodity Variety 2013-14 2014-15
Rabi Crops

Wheat 1400 1450
Barley 1100 1150
Gram 3100 3175
Masur (Lentil) 2950 3075

Benefits of feeding nutritionally balanced ration

to dairy animals

3018.SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether the National Dairy Development Board has conducted any field
survey in various parts of the country, including Andhra Pradesh, to evaluate the impact
of feeding a nutritionally balanced ration to improve productivity and metabolic profile in

lactating cows and buffaloes;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the steps taken by Government to apprise dairy farmers about the benefits of

feeding nutritionally balanced ration in order to increase their milk productivity?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (c) This Department
through National Dairy Development Board (NDDB) is implementing the Ration
Balancing Programme (RBP) in order to improve productivity and metabolic profile in
lactating cows and buffaloes under National Dairy Plan-1(NDP-I). Under RBP, so far,
ration balancing advisory services has been provided to 2,36,799 milk producers in 5,632
villages covering 3,16,112 milch animals in 14 major milk producing states in the country
including Andhra Pradesh. As per the data available with NDDB, balanced ration has led
to an increase in average daily milk yield of 0.2 kg. and milk fat by 0.13 per cent. Further,
the cost of feeding has been reduced by X 2.39 per Kg. of milk and the average net daily

income increased by about ¥ 26 per animal.

In Andhra Pradesh, under RBP, so far, ration balancing advisory services has been

provided to 21,630 milk producers in 375 villages covering 24,667 milch animals. The
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balanced ration has led to an increase in average daily milk yield of 0.12 kg. and milk fat
by 0.26 per cent. Also the cost of feeding was reduced by I 2.39 per Kg of milk and the

average net daily income increased by about ¥ 20 per animal.

In addition to NDP-I, the Department of Animal Husbandry, Dairying and Fisheries,
Government of India is also providing assistance for fodder and feed development under

National Livestock Mission.
Adverse impact of global warming

3019.SHRI DARSHAN SINGH YADAV: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has conducted any study/survey on the adverse impact

of global warming on agriculture which has manifested unusual trends;

(b) if so, the details and findings of the study along with the regions
identified as most vulnerable to climate change/global warming in the country, State-

wise;

() whether Government has taken any steps/launch any scheme to mitigate
the impact of global warming on agriculture sector and if so, the details thereof;

and

(d) the details of funds allocated, released and utilised for the purpose during each

of the last three years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) The Indian Council of Agricultural
Research (ICAR) has conducted climate change impact analysis on crop yields using
crop simulation models (INFO-CROP and HAD CM3). Reduction in crop yields has
been projected for irrigated maize, wheat, irrigated and rainfed rice to the extent of 18,
6, 4 and 6 percent respectively by 2020. Further, the Council has made vulnerability
assessment on major food crops in different production zones to climatic variability under
the ‘National Initiative on Climate Resilient Agriculture’ (NICRA). The study revealed
that around 81.3 million ha area in arid, semi-arid and dry sub-humid regions of the
country may suffer from extreme weather events. Out of 81.3 million ha, 46.0 million ha
are agriculture lands, spread over 122 districts in 11 States as shown in Statement-I (See

below).
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(c¢) and (d) The Indian Council of Agricultural Research (ICAR) initiated a network
project on “National Initiative on Climate Resilient Agriculture” (NICRA) in 2011
aiming at enhancing climate resilience of Indian agriculture through Strategic Research,
Technology Demonstration, Capacity Building and Sponsored/Competitive Grant
Projects. The research on adaptation and mitigation covers crops, livestock, fisheries and
natural resource management. The funds allocated releases made during the last three

years and the current year (2014-15) are given in Statement-11 (See below).

The Government has made operational the National Mission for Sustainable
Agriculture (NM.SA) from the current year (2014-15). Climate resilient interventions have
been embedded and mainstreamed into Missions/Programmes/ Schemes of Department
of Agriculture & Cooperation (DAC) through a process of restructuring and convergence.
The NMSA as a programmatic intervention aims at making agriculture more productive,
sustainable, remunerative and climate resilient by promoting location specific integrated/
composite farming system; soil and moisture conservation measures; comprehensive soil
health management; effective water management practices and mainstreaming rainfed
technologies. The funds allocated and releases made during the current year (2014-15)

are given in Statement-III (See below).
Statement-1

List of districts under various states vulnerable to

extreme weather events

SI. No. State Districts

1. Andhra Pradesh (undivided) Anantapur, Cuddapah, Kurnool,
Mahbubnagar, Nalgonda, Nellore,
Prakasam

2. Bihar Gaya, Jahanabad, Nawada

3. Chattishgarh Durg, Kabirdham

4. Gujrat Ahmadabad, Amreli, Anand,

Banaskantha, Bhavnagar, Dahod,
Gandhinagar, Jamnagar, Junagadh,
Kutch, Mahesana, Panchmahals, Patan,
Porbandar, Rajkot, Sabarkantha,

Surendranagar, Vadodara
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S1. No. State

Districts

5. Karnataka

6. Madhya Pradesh

7. Maharashtra

8. Odisha

9. Rajasthan

10. Tamil Nadu

11. Uttar Pradesh

Bagalkot, Bangalore -R, Belgaum,
Bellary, Bijapur Chikmagalur,
Chitradurga, Davanagere, Dharwad,
Gadag, Gulbarga, Hassan, Haveri, Kolar,
Koppal, Mandya, Raichur, Tumkur

Barwani, Bhind, Datia, Dewas, Dhar,
East Nimar, Guna, Gwalior, Indore,
Jhabua, Mandsaur, Morena, Neemuch,
Rajgarh, Ratlam, Sagar, Seoni, Shajapur,
Sheopur, Shivpuri, Ujjain, West Nimar

Ahmednagar, Aurangabad, Bid, Dhule,
Jalgaon, Jalna, Nandurbar, Nasik,
Osmanabad, Pune, Sangli, Satara,

Solapur
Nabarangpur

Ajmer, Alwar, Banswara, Baran,
Barmer, Bharatpur, Bhilwara, Bikaner,
Bundi, Chittaurgarh, Churu, Dausa,
Dhaulpur, Dungarpur, Ganganagar,
Hanumangarh, Jaipur, Jaisalmer, Jalor,
Jhalawar, Jhunjhunun, Jodhpur, Karauli,
Kota, Nagaur, Pali, Rajasamand, Sawai
Madhopur, Sikar, Sirohi, Tonk,

Udaipur

Erode, Sivaganga, Tirunelveli

Jhansi, Hamirpur, Mahoba
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Statement-I111

State-wise fund allocated/released during the year 2014-15 under different

components of National Mission for Sustainable Agriculture (NMSA)

113

S1. No. State Total (Z in Lakhs)
Allocation Release
1 2 3 4
1. Andhra Pradesh 13448.00 12902.00
2. Arunachal Pradesh 571.00 200.00
3. Assam 642.00 400.00
4. Bihar 5870.00 4000.00
5. Chhattisgarh 4140.00 1650.00
6. Goa 28.00 20.00
7. Gujarat 18000.00 12250.00
8. Haryana 2940.00 1420.00
9. Himachal Pradesh 1072.50 698.30
10. Jammu and Kashmir 1473.50 868.35
11. Jharkhand 3830.00 2500.00
12. Karnataka 14925.00 10250.00
13. Kerala 1433.00 875.00
14. Madhya Pradesh 9960.00 6400.00
15. Mabharashtra 21950.00 8750.00
16. Manipur 886.00 522.00
17. Meghalaya 571.00 200.00
18. Mizoram 1149.60 702.30
19. Nagaland 855.00 199.00
20. Odisha 2365.00 1125.00
21. Punjab 1910.60 175.08
22. Rajasthan 14850.00 10000.00
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1 2 3 4
23. Sikkim 1497.75 1161.75
24. Tamil Nadu 9390.00 6250.00
25. Telangana 9797.00 7147.90
26. Tripura 1160.00 450.00
27. Uttar Pradesh 3608.00 1800.00
28. Uttarakhand 1410.00 700.00
29. West Bengal 1181.75 732.88
TotaL 150914.70 94349.56
Achievements of KVKs

3020.SHRIMATI RAJANI PATIL: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Krishi Vigyan Kendras (KVKs) have chalked out any action plan
to augment the production of cotton crop in various cotton growing States including
Mabharashtra, if so, the details thereof;

(b) whether KVKs have formulated any plan to upgrade the banana plantation so

as to produce export quality bananas in some States including Maharashtra; and

(c) if so, the details thereof along with the achievements made by these KVKs

during the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (DR.
SANJEEV KUMAR BALYAN): (a) Yes, Sir. As part of their multi-disciplinary activities,
the KVKs of major cotton growing States including Maharashtra have prepared the action
plan on various technological interventions on Cotton crop to help farmers in getting
higher production. These interventions. include On-Farm-Trial (OFTs) and Front-Line
Demonstrations (FLDs) of newly released varieties/ hybrids and production technologies
on farmer’s fields; training of farmers on various aspects of cotton production; creation
of awareness among the farmers on improved cotton production technologies through a
number of extension programmes and production of quality seeds of cotton for availability
to farmers. The State-wise details of the action plan of technological interventions to be
taken up by KVKs during 2014-15 and number of farmers to be benefitted for augmenting

cotton production are given in Statement-I (See below).
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(b) and (c) As far as banana crop is concerned, the KVKs have formulated their action
plan based on various technologies and best practices developed by research system. The list
of some selected banana production technologies/practices including those for producing
export quality banana are given in Statement-II (See below). On these technologies, KVKs
organized 1095 training programmes to update the knowledge and skills of 24424 banana
growers; conducted 245 OFTs and 1425 FLDs on farmer’s fields to show the production
potential of improved banana production and protection technologies; created awareness
through 4538 extension programmes on latest technological developments benefitting
3.40 lakh farmers and produced 4.16 lakh planting materials for availability to 23524
farmers during the last three years and the current year. The State-wise and Year-wise

details of various activities are given in Statement-III.

Statement-1

Details of Action Plan/ activities on Cotton crop to be taken-up
by KVKs during 2014-15

State Training No.of No. FLDs Extension Production
OFTs of Activities of Seed
No. of No. farmers  Area  No. No.of  No. Quantity No.
training of (ha) of activities  of (qti) of
programmes farmers FLDs farmers farmers
1 2 3 4 5 6 7 8 9 10 11
Andhra 45 900 11 72 190.6 409 84 800 1000 100
Pradesh
Gujarat 40 800 10 800 200 400 40 2000 0 0
Haryana 4 100 0 0 32 85 13 450 6.00 250
Karnataka 21 288 1 5 498 114 16 345 0 0
Madhya 10 214 7 73 16 40 4 246 0 0
Pradesh
Maharashtra 60 1200 13 148 1354 318 120 2000 1200 120
Odisha 3 75 3 39 0 0 2 170 0 0
Punjab 8 160 0 0 318 168 16 500 9.97 300

Rajasthan 5 100 6 50 30 60 5 500 0 0
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2 3 4 5 6 7 8 9 10 11
Tamil Nadu 15 180 3 15 32 76 16 225 0 0
5 117 1 15 250 414 5 176 0 0

Bengal

216 4134 55 1217 1253.8 2084 321 7412 221597 770

Statement-I11

List of some selected banana production technologies/ practices including

those for producing export quality banana taken up by KVKs

Improved varieties including Bunch cultural practices in Nendran banana and [THR
banana special, performance of banana variety: Amit Sagar, TS banana Variety

Grand Naine.

Frost Management in Banana.

Value Addition and Processing,

Tissue culture plantation by KVK Navsari, Anand and Kutch
Fiber technology processing by KVK Navsari.

Integrated Crop Management in banana

Paired row system of planting in banana

Management of Panama Wilt of banana

Natural Resource Management for higher productivity in banana
High density planting of banana in 2 paired or 3 paired systems
Effect of Azospirillum in growth and yield of Banana

Effect of [THR banana special

Management of sigatoka leaf spot in banana

Application of banana magic for higher productivity

Cassava based insecticides for the management of banana pseudostem weevil

Management of pseudostem weevil in banana
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. Management of root mealy bug Geococcus spp. in banana using bio agents

. Different types of props and supports to mitigate lodging/ breaking of banana

pseudostem
. Biocontrol consortia against Fusarium and Nematode complex in Banana

. Fertilizer management practices for Nendran Banana in high rainfall zone of

Kanyakumari district
. Hi-tech methods in banana for weed management and moisture conservation
. Post Harvest management in Grand Naine Banana and marketing
. Banana Fiber Extractor,
. Distil feeding of bunches.

. Integration of rain water harvesting and micro-irrigation for increasing productivity

of high value banana.

. Economic viability of denavelling and post shooting feeding of NPK and sulphur in

banana.

. High density cultivation of banana, (1.8m x 1.8m spacing) and Intercropping in

Banana with Banana var. Amrit Sagar+ Chili var. Local.
. INM/IPM of banana Crop
. Planting Geometry in Banana
. Drip Irrigation in Banana

. Polyethylene mulching in banana

. Bunch feeding in Banana to enhance its finger size
. Tissue culture Banana - Bantala (Continuing)
. Pond based Horticulture farming system

. Banana production under paired row planting of Tissue culture Banana variety
Bantal

. Sucker treatment with Trichoderma viridae 1 Ogm/liter of water & soil drenching
& spraying with Carbendazim + Mancozeb 2gm/liter of water + Plantomycin 1 gm/

liter of water 3 times at 15 days interval.
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Increase in production cost in agriculture sector

3021.SHRI P. RAJEEVE: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that the production cost in agriculture sector has increased

during the last three years, if so, the details thereof; and

(b) whether any of the farmers has committed suicide due to this reason, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) The all India Weighted average
cost of production (A2+FL), as projected by the Commission for Agricultural Costs and
Prices (CACP), of major food grains for the last three years, from 2012-13 to 2014-15 is

given below:

(Value in ¥ Per quintal)
Crop 2012-13 2013-14 2014-15
Cost of Production Cost of Production Cost of Production
(A2+FL)* (A2+FL)* (A2+FL)*
Wheat 655 679 744
Paddy 814 961 978
Gram 1646 1786 1902
Maize 814 860 914

*A2+FL: Paid-out Cost inclusive of family Labour.

(b) As recorded by National Crime Records Bureau (NCRB), reasons of suicide
by farmers are family problems, illness, drug abuse/addiction, unemployment, property
dispute, bankruptcy or sudden change in economic status, poverty, professional/career
problem, love affair, barrenness/impotency, cancellation/non-settlement of marriage,

dowry dispute, fall in social reputation, etc.
Conservation of indigenous cattles

3022.SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE

be pleased to state:

(a) the name of places where production of massive frozen semen dose and
embryo transfer technology facilities for dairy development purpose are available in the

country;
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(b) whether Government plans to establish such facilities in Andhra Pradesh, if

so, the details thereof and if not, the reasons therefor; and

(c) the steps taken by Government for conservation of indigenous cattles in
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) At present there are 51 semen
stations in the country and out of this three massive semen are Sabarmati Ashram Goushala
Bidaj, Gujarat, BAIF Development Research Foundation Urukanchal Pune Maharashtra,
and Animal Breeding Centre Salon Raibarelli Uttar Pradesh During 2013-14, 120.93,
80.15 and 64.86 lakh semen doses were produced respectively by these semen stations.
Apart from Sabarmati Ashram Goushala Bidaj, Gujarat, BAIF Development Research
Foundation Urukanchal Pune Maharashtra, Uttarakhand Livestock Development Board
Kalsi Dehradun Uttrakhand, Paschim Banga Gosampad Bikash Sanstha Haringhata West
Bengal and Kerala Livestock Development Board Mattupatty Kerala have fully functional
Embryo Transfer Laboratory.

(b) At present three semen stations located at Banwasi Karnool, Nandyal
Yemmiganur Karnool and Vishakapatnam are functioning in the State of Andhra Pradesh.
Under NDP-I assistance of I 9.94 crore has been sanctioned for strengthening semen
station at Banwasi. Assistance of ¥ 1.25 crore was released to the State under National
Project for Cattle and Buffalo Breeding for establishment of Embryo Transfer Technology
Laboratory.

(c) Government is implementing schemes having component for development
and conservation of indigenous breeds namely National Programme for Bovine Breeding
and Dairy Development, National Dairy Plan-I and Central Herd Registration Scheme,
Ongole. With a view to conserve and develop indigenous bovine breeds the Government
has provided a further focus on indigenous bovine breeds by way of a new initiative
Rashtriya Gokul Mission, under the National Programme for Bovine Breeding and Dairy

Development.
MSPs of wheat and rice

3023.DR. BHALCHANDRA MUNGEKAR: Will the Minister of AGRICULTURE

be pleased to state:

(a) the MSPs of wheat and rice during the last five years, ending 2013-14, year-

wise;
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(b) the total cost of production of these crops during these years;
(c) the annual wholesale prices of these crops; and
(d) the farm harvest prices of these crops?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) The Minimum Support
Prices (MSPs) of Wheat and Paddy for the period 2009-10 to 2013-14 and the cost of
production of these crops as estimated by the Commission for Agricultural Costs & Prices

(CACP) during these years are given in Statement-I (See below).

(c) As per the available data, all India average wholesale prices of wheat and

paddy are given below:

All India Average Wholesale Prices

(X per quintal)
Year Wheat Paddy
2009-2010 1324 1277
2010-2011 1387 1222
2011-2012 1336 1180
2012-2013 1565 1436
2013-2014 1745 1691

(d) As per the available data, range of weighted average farm harvest prices of

wheat and paddy in major producing states are given in Statement-II.
Statement-1
Weighted Average Cost of Production (A2+FL)* and MSP of Wheat and Paddy

(X per quintal)

Commodity 2009-10 2010-11 2011-12 2012-13 2013-14

Cost MSP Cost MSP Cost MSP Cost MSP Cost MSP

of of of of of
Production  Production Production Production Production
Wheat 460 1100 527 1120$ 611 1285 687 1350 679 1400
Paddy 458 950 551 1000 673 1080 814 1250 961 1310

*A2+FL: All paid out costs including imputed value of family labour.

$ Additional incentive bonus of I50 per quintal over the MSP was also payable.
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Range of Weighted Average Farm Harvest Prices of Wheat and Paddy

(X per quintal)
Year Wheat Paddy
2009-2010 % 1021 (Uttar Pradesh) to 3794 (Bihar) to 31457
%1236 (Madhya Pradesh) (Punjab)
2010-2011 1063 (Uttar Pradesh) to %833 (Bihar) to 32076
%1180 (Haryana) (Haryana)
2011-2012 %1105 (Uttar Pradesh) to 864 (Bihar) to 1452
%1279 (Madhya Pradesh) (Haryana)
2012-2013 %1336 (Haryana) to 1069 (Odisha) to
%1601 (Punjab) 32418 (Haryana)
2013-2014 %1420 (Haryana) to %1217 (Odisha) to 3146
%1488 (Uttarakhand) (Haryana)

Reduction in production of cotton

3024.SHRI RAMDAS ATHAWALE: Will the Ministry of AGRICULTURE be

pleased to state:

(2)

the details of the production of cotton during last three years. State-wise;

(b) whether the production of cotton is decreasing, if so, the reasons therefor;

and

(c)

the support price of cotton that has been fixed at present?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI

MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and (b) Depending upon the
rainfall situation, adverse weather and temperature conditions, availability of water in
reservoirs, irrigation facilities, use of quality inputs etc. and shift in the area on account
of comparative profitability of other competing crops, production of cotton in the major
cotton growing states in the country has been fluctuating. State-wise details of production
of cotton in the country during the last three years, i.e., 2011-12 to 2013-14 are given in

Statement (See below).
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(¢) For cotton season - 2014-15, Government of India has fixed the Minimum
Support Prices (MSPs) of Medium Staple Length and Long Staple Length Cotton varieties
at ¥3750/- per quintal and ¥4050/- per quintal respectively.

Statement

State-wise estimates of Production of Cotton during 2011-12 to 2013-14

State Production (‘000 Bales of 170 Kgs. each)
2011-12 2012-13 2013-14*

Andhra Pradesh 4900.0 7350.0 7140.0
Gujarat 12000.0 8850.0 10950.0
Haryana 2650.0 2500.0 2550.0
Karnataka 1200.0 1255.0 1400.0
Madhya Pradesh 2000.0 2200.0 1850.0
Maharashtra 7200.0 7655.0 8520.0
Odisha 325.0 400.0 380.0
Punjab 2300.0 2000.0 2250.0
Rajasthan 1335.0 1400.0 1050.0
Tamil Nadu 450.0 500.0 500.0
Others 840.0 110.0 80.0
All India 35200.0 34220.0 36670.0

* 4th advance estimates.
Creation of price stabilization fund

3025.DR. PRABHAKAR KORE: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether it is a fact that Government proposes to create price stabilization fund
in a move to shield consumers and farmers from price fluctuation of agricultural and

horticultural produces in the country;

(b) if so, how much fund would be required to control price fluctuation in future;

and
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(c) the details of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI
MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) to (c) A draft Scheme has been
formulated for creation of a Price Stabilization Fund of ¥500.00 crores for procurement

and distribution of perishable agricultural and horticultural commodities.
Inclusion of more drugs in NLEM

3026.SHRI D. RAJA:
SHRI M.P. ACHUTHAN:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government is considering a proposal to include 100 more essential
drugs in the National List of Essential Medicines (NLEM) to regulate price of these

medicines; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) and (b) Government in
the Ministry of Health and Family Welfare has set up a Core Committee for revision of
National List of Essential Medicines (NLEM)- 2011 in which both the Department of
Pharmaceuticals and the NPPA are represented. The Core Committee is yet to submit its

final recommendations on the NLEM.
Broadening the ambit of NPPA

3027.SHRI PRAMOD TIWARI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government proposes to broaden the mandate of NPPA and include

all essential medicines listed by the Department of Pharmaceuticals under its ambit;

(b) if so, the details thereof and if not, the reasons therefor, along with the details

of action being taken by Government thereon;

(c) whether a number of life saving and other patent/branded drugs including
those for treatment of cancer, AIDS, diabetes, etc. are outside the ambit of NPPA and if

so, the details thereof and the reasons therefor; and

(d) whether Government proposes to include such drugs under its fold and if so,
the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) to (d) The NPPA, has been
delegated the power to fix the ceiling price or retail price of drugs in accordance with
the provision of the Drug Price Control Order 2013. NPPA has so far fixed the prices
scheduled formulations besides 106 non-scheduled formulations related to treatment of

diabetes and cardiovascular diseases.

All the medicines specified in the National List of Essential Medicines, 2011
(NLEM, 2011) have been included in Schedule 1 of the DPCO, 2013. These also include

medicines for the treatment of Cancer, AIDS, Diabetes, etc.
Subsidy on fertilizers

3028.SHRIMATI SASIKALA PUSHPA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether there has been a steep increase in fertilizer subsidy during the last

three years, if so, the details thereof, year-wise;

(b) whether farmers have not been benefitted even after increasing the subsidy, if

so, the response of Government thereto: and
(c) the corrective measures taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) There has been increase
in urea subsidy during the last two years. However, the fertilizer subsidy on P&K has
decreased since inception of NBS scheme-2010. The details of subsidy during the last

three years are as follows:

(in crores)

Year Subsidy on fertilizers

Urea P&K
2011-2012 20,285.42 36,107.94
2012-2013 20,000.00 30,576.12
2013-2014 26,500.00 29,426.86

(b) and (¢) The MRP of urea is statutorily controlled by the Government and at present
it is T5360 per tonne (exclusive of the central excise duty, central sales tax, countervailing

duty, the sales tax and other local taxes wherever levied) w.e.f. 01st November, 2012. The
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difference between the delivered cost of fertilizers at farm gate and MRP payable by the

farmer is given by the Government of India to the fertilizer manufacturers as subsidy.

Krishi Melas

3029. SHRI MOHD. ALI KHAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government organised Krishi Melas for the benefit of farmers in the

country; and

(b) if so, the details thereof during the last three years and the benefits derived by

farmers from such Melas?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) The Krishi Melas are
organised by the State Governments, Agriculture Universities and Rashtriya Chemical

and Fertilizers (RCF) in various parts of the country for the benefit of the farmers.

(b) The details of Krishi Melas, participated by National Fertilizers Limited (NFL)
and Rashtriya Chemical and Fertilizers (RCF), in various parts of the country during the
years 2011-12, 2012-13 and 2013-14 are as under:

Year RCF NFL
2011-2012 32 44
2012-2013 48 55
2013-2014 74 30

The benefits derived by the farmers from these Melas include awareness among
them about the balanced use of fertilizers, new varieties of crops advantages of soil testing

based nutrient application and new cost effective cultivation techniques etc.
Increase in prices of fertilizer

3030. SHRI MOHD. ALI KHAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware of the increase in prices of fertilizers in the

country;

(b) if so, the details thereof and the reasons therefor, fertilizer-wise;

(c) the impact of such increase on farmers; and
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(d) the steps being taken to control the prices of fertilizers with some mechanism
from time to time?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) to (c) There has been no
change in the prices of Urea since 1.11.2012. As regards Phosphatic and Potassic (P&K)
fertilizers, there is slight decrease of 1.37% in the price of potash (MOP) during 2014.
The prices of other major grades of P&K fertilizers including DAP have registered a
marginal increase during 2014 with an overall average of 2.8%. The average MRPs of
different grades of P&K fertilizers reported by the fertilizer companies in the web-based
Fertilizer Monitoring System (FMS) for the two years are listed in the Statement (See
below).

The country is fully dependent on imports in Potassic sector and to the extent of
90% in Phosphatic sector in the form of either finished products or its raw materials.
Subsidy being fixed under Nutrient Based Scheme, any fluctuation in international prices
has effect on the domestic prices of P&K fertilizers.

(d) The Government has taken following steps to control the prices of P&K
fertilizers:

(1.) Under the Fertilizer Control Order (FCO), the fertilizers companies are
required to print the Maximum Retail Price (MRP) on each bag of fertilizer. No
fertilizer company or dealer is supposed to sell or offer for sale any fertilizers at
a price exceeding printed MRP. Violation of this is punishable under Essential
Commodities Act. The State Governments are adequately empowered to
take preventive/punitive actions for violation of any of the provisions of
Fertilizer Control Order (FCO) 1985 under Essential Commodities Act 1955.
Overcharging is violation of EC Act.

(ii.) It has been made mandatory for the fertilizer companies to submit alongwith
their subsidy claims, the cost data of their fertilizer products from 2012-13
onwards in prescribed format on six monthly basis. The Department has also
appointed Cost Accountants/ Firms to scrutinise the said cost data.

(iii.) It has also been stipulated in the provisions, that in cases, where after scrutiny,
unreasonableness of MRP is established or where there is no correlation
between the cost of production or acquisition and the MRP printed on the
bags, the subsidy would be restricted or denied even if the product is otherwise
eligible for subsidy under NBS Scheme. In proven case of abuse of subsidy
mechanism, the Department of Fertilizers, on the recommendation of Inter
Ministerial Committee may exclude any grade/grades of fertilizers of a

particular company or the fertilizer company itself from the NBS Scheme.
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Statement

Average MRPs of major P&K fertilizers reported in the FMS

Sl. No. Fertilizer grade Average price Average price % increase/
during 2013 during 2014 decrease
(Upto Oct)
1. DAP: 18-46-0-0 22088 23232 5.18
2. MOP: 0-0-60-0 16877 16646 -1.37
3. 16-20-0-13 17257 17622 2.12
4. 20-20-0-13 17880 17762 -0.66
5. 10-26-26-0 21310 21449 0.65
6. 12-32-16 21509 21750 1.12
7. 14-35-14 22494 22771 1.23
8. 15-15-15 15212 16550 8.80
9. AS: 20.6-0-0-23 14417 15763 9.34
10. 20-20-0-0 14727 15268 3.67
11. 17-17-17 20356 21502 5.63
12. 19-19-19 20915 20915 0.00
13. SSP 7491 7606 1.54
Overall increase 2.86

Increasing profile of products sold at Jan Aushadhi Stores

3031. SHRI DEVENDER GOUD T.: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Jan Aushadhi Stores (JASs) are now selling only drugs
to people;

(b) whether there are any plans to increase the profile of products at JASs such as

surgical items, etc.; and
(c) ifso, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) Yes, Sir. In the New
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Business Plan approved in August, 2013 a list of 361 items of drugs has been approved
for being sold at Jan Aushadhi Stores (JASs).

(b) and (c) Presently, No such proposal is under consideration. However, depending

on feedback and demand, if received from JASs, the matter would be examined.

Revival of Ramagundam unit of FCIL

3032. SHRI DEVENDER GOUD T.: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Ramagundam unit of FCIL is going to be revived with
the help of Engineers Indian Limited (EIL);

(b) if so, whether it is also a fact that the JV agreement and concession agreement

between EIL and Ramagundam is in the process of finalisation;
(c) ifso, the details thereof; and
(d) by when Ramagundam unit would become completely operational?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) Yes Sir.

(b) and (¢) As approved by the Cabinet Committee on Economic Affairs,
Ramagundam Unit of Fertilizer Corporation of India Limited (FCIL) is being revived by
M/s Engineers India Limited (EIL), M/s National Fertilizers Limited (NFL) and FCIL.
Joint Venture (JV) and Concession Agreement are in the process of finalization. JV
Agreement is likely to be finalized by end of January, 2015 and Concession Agreement
by the end of March, 2015.

(d) The new Urea manufacturing Fertilizer Plant at Ramagundam Unit is likely to

be commissioned by the last quarter of 2018.
Dependence on China for drugs related raw materials

3033. DR. V. MAITREYAN : Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether National Security Advisor has recently warned Government for
too much dependence on China as it may someday lead to drugs shortage, if so, details

thereof;
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(b) steps taken by Government to reduce too much reliance on China for various
other products and raw materials and to increase indigenous development of crucial raw

materials for varied important industries;

(c) the modalities, guidelines and norms chalked out by Government to check,
monitor and reduce India’s reliance on China in importing Active Pharmaceutical

Ingredient (API) used in Pharmaceutical Industry; and

(d) the total quantity and amount involved in import of API from China at

present?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) to (c) In a meeting held in
Prime Minister’s Office on 08.10.2013, it was decided to set up a Committee of Secretaries
under the Chairmanship of Secretary, Department of Health Research to study and identify
the Active Pharmaceutical Ingredients (APIs) of critical importance and to workout a
package of interventions/concessions required to build domestic production capabilities,
and examine the cost implication. In addition to the Chairman, the Committee comprises
of Member Secretary, National Manufacturing Competitiveness Council (NMCC),
Secretary, Department of Pharmaceuticals, Secretary, Department of Health, Secretary,
Department of Commerce and Secretary, Department of Industrial Policy and Promotion.

The report of the said Committee is awaited.

(d) Department of Pharmaceuticals does not maintain data regarding Import of
API. However, as per the Boston Consulting Group report of 2013, import of API during
the year 2013 was US § 3.5 billion which came primarily from China.

Price increase of essential medicines

3034. SHRI C.P. NARAYANAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the reasons behind Government recently allowing price of certain essential
medicines to be administered to cancer, heart, diabetic etc., patients to be increased many

times;

(b) in the matter of such life saving drugs the reasons for Government not giving

priority to public interest over and above that of pharmaceuticals; and

(¢) whether Government will make it a policy to produce all such life saving
drugs in public sector companies to make them available to poorer patients at affordable

prices?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) and (b) Prices of essential
medicines specified in the ‘National List of Essential Medicines (NLEM), 2011°,
including those related to cancer, heart, diabetic patients are controlled under DPCO,
2013 and are not allowed to be increased beyond the permissible annual limit equivalent
to wholesale price index (WPI) of the previous year, based on which the ceiling price
is revised annually. Ceiling prices have already been notified in respect of 509 NLEM
drugs, which also includes medicines used for cancer, heart, diabetic, under provision of
DPCO, 2013. No person is authorized to sell any such formulation to any consumer at a
price exceeding the ceiling price (plus local taxes) fixed under DPCO, 2013. In respect of
other medicines not covered under scheduled category of DPCO, 2013, the manufacturers

are allowed to increase maximum retail price only upto 10 percent annually.

In additon, NPPA vide price notifications dated 10.07.2014 capped the maximum
retail price (MRP) of 22 and 84 non-scheduled single ingredient drug formulations related
to treatment of diabetes and cardiovascular respectively under para 19 of DPCO, 2013.
A large number of manufacturers have already implemented the price reduction and the
price notifications of 10.07.2014 issued by the NPPA are very much valid and still in
operation.

(¢) No, Sir.

Payment of subsidy to farmers directly

3035. SHRI BHUPINDER SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the requirement of fertilizers by the farmers of the country;

(b) the amount of subsidy paid by Government to fertilizer industry during 2001
to 2013;

(c) whether Government considers to pay the subsidy amount to farmers in their
account directly; and

(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) Sir, the requirement of
fertilizers as projected by Department of Agriculture and Cooperation, Government of

India for the current year 2014-15 is as given below:

(Figures in LMTs)

Product 2014-15

Urea 306.71
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1 2

DAP 95.94
MOP 30.26
NPK 99.81

(b) The details of amount of subsidy paid by Government to fertilizer industry
during 2001 to 2013 are as under:-

(Rupees in crores)

Year Imp Urea IMPP&K  Indigenous P&K  Indigenous Urea Total

2001-02 147.50 744.00 3759.52 8044.00 12695.02
2002-03 1.16 736.58 2487.94 7790.00 11015.68
2003-04 0.82 720.00 2606.00 8521.00 11847.82
2004-05 742.37 1165.18 3977.00 10242.99 16127.54
2005-06  2140.88 2097.00 4499.20 10652.58 19389.66
20006-07 5071.06 3649.95 6648.16 12650.37 28019.54
2007-08  9934.99 6600.00 10333.80 16450.37 43319.16
2008-09  12971.18  32597.69 32957.10 20968.74 99494.71
2009-10  6999.98  23452.06 16000.00 17580.25 64032.29
2010-11 925595  20850.00 20650.00 15080.73 65836.68
2011-12  17475.00  16571.92 20237.49 20285.44 74569.85
2012-13  20016.00  14576.10 16000.00 20000.00 70592.1
2013-14  15353.37  13926.86 15500.00 26500.00 71280.23

(c) and (d) At present, the proposal to provide the Fertilizer subsidy to farmers,
directly in their account, is on hold in view of the decision taken in the meeting on Direct
Transfer of Fertilizer Subsidy chaired by the Principal Secretary to Hon’ble Prime Minister
on 06.05.2013, in which it was discussed and decided that Direct Benefit Transfer (DBT)
in fertilizers is complex matter as there are problems in targeting, determining entitlements
and preparing beneficiary databases.

Production in Naphtha-based fertilizer units

3036. DR. K.P. RAMALINGAM: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that all Naphtha-based fertilizer units in the country
have been asked to continue their production with the existing Naphtha fed system till

Government makes available natural gas for them, if so, the details thereof; and
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(b) whether it is also a fact that the representatives of Naphtha-based fertilizer
units have held discussion with Government in this regard very recently, and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) Yes, Sir. As per the
provisions of the Modified New Pricing Scheme (NPS)-III for existing urea units dated
2nd April, 2014, “the production of the high cost naphtha based urea units viz., Southern
Petrochemicals Industries Corporation (SPIC) - Tuticorin, Madras Fertilizers limited
(MFL)- Manali and Mangalore Chemicals and Fertilizers Limited (MCFL) - Mangalore
will continue till the gas availability and connectivity is provided to these units or June,
2014 whichever is earlier, beyond which subsidy for naphtha based plants will not be
paid.” However, the Cabinet Committee on Economic Affairs (CCEA) in its meeting held
on 27th August, 2014 had decided to continue urea production from the three Naphtha
based urea units upto 30th September, 2014.

(b) Yes, Sir. Based on the discussions held, the Department of Fertilizers has
prepared and submitted a final CCEA Note for permitting operation of the three Naphtha
based urea units. The CCEA in its meeting held on 10th December, 2014 considered the
note submitted by Department of Fertilizers and allowed the operation of these plants
only for a period of 100 days from the date of notification. The subsidy to these units will

be paid in the following manner:

(i.) The concession rate for these plants will be determined notionally on the basis
of weighted average delivered cost of spot RLNG to recently converted plants
after deducting state taxes (VAT, Entry tax) on Naphtha/FO or the cost of
production of urea from Naphtha/FO after deducting state taxes (VAT, Entry
tax) on Naphtha/FO, whichever is lower.

(ii.) The above decision will be operationalized after concerned State Governments
agree to waive the local taxes (VAT, Entry Tax) on Naphtha/FO used as

feedstock for urea production.

The CCEA further directed that a proposal for alternative arrangements be finalised

for its consideration, before the expiry of the aforesaid period.
Overcharging for drugs under price control

3037. SHRI P. BHATTACHARYA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that medicines manufactured from all basic medicines/
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formulations prescribed under the Drug (Price Control) Order, 2013 come under the

purview of price control;

(b) if so, whether some companies are overcharging a large number of drugs/

formulations that come under the purview of price control;

(c) if so, the time since when such drug manufacturing companies have been

overcharging the price of drugs and the action taken against them so far, company wise;

(d) whether Government/National Drugs Pricing Authority (NDPA) has ordered

for recovery from these drug manufacturing companies; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) All formulations contained
in National List of Essential Medicines and included in the First Schedule of the Drug
(Price Control) Order (DPCO), 2013 come under the purview of price control.

(b) to (e) All manufacturers of a scheduled drug/ formulation have to comply with
the price, fixed by the Government/ NPPA from the date of its notification. If any company
is found selling a scheduled drug/ formulation at a price higher than the notified price,
notice for recovery of the overcharged amount is issued to them. So far, demand notices
for recovery of overcharged amount have been issued to 13 (thirteen) companies under
DPCO, 2013 as per the following details:

Statement

List of Demand Notices issued to the Companies and Amounts recovered
from the Companies under DPCO, 2013

Sl.  Name of the Companies Name of the Demand  Recovery

No. Formulations ( in crore)

1 2 3 4 5

1. M/s Remidex Pharma Pvt  Crocin advance Tablet 53.99 53.99
Ltd & M/s GSK Asia
Pvt Ltd

2. M/s Abbott Healthcare Mercazole Tablet 0.04

3. M/s Wockhardt Ltd Aziwok 500mg Tablet 2.19

4.  M/s Abbott Healthcare Phenergan 100ML Syrup 1.21
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1 2 3 4 5
5. M/s Wockhardt Ltd Tryptomer 25mg Tablet 3.55
6. M/s Abbott Healthcare Gardenal 60 Tablets 0.79

Pvt Ltd
7. M/s Scott Edil Pharmacia  Aziphar suspension 0.05
8. M/s IPCA Labs Perinorm syrup 30 ml 0.52
9. M/s Baxter India Pvt Ltd ~ Dextrose 5% Injection 0.02 0.02
10. M/s FDC Ltd Zathrin 500 Tablet 0.23
11.  M/s Novartis Pharma Voveran 28.18
12. M/s Biological Evans Bert Tetanus 33.28
13. M/s IPCA Laboratories HCQS Tablets 2.33

ToraL 126.38 54.01
Suo-moto payments received from various companies 0.57
Total amount recovered under DPCO, 2013 54.58

As on 28.11.2014, an amount of ¥54.58 crore has been recovered. The overcharged

amount recovered from the companies, is deposited in the Consolidated Fund of India.
Manufacturing of generic medicines

13038. SHRI PRABHAT JHA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether licence is not required for manufacturing of generic medicines in the

country;
(b) if so, the details thereof;

(c) whether companies manufacture medicines even if the quality regulatory
facilities for manufacturing the medicines is not there as there is no necessity of taking
the license;

(d) whether there is any agency with Government to curb this situation; and
(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) to (e) Drugs cannot be

+ Original notice of the question was received in Hindi.
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manufactured for sale in the country without a Licence granted by the State Licensing
Authorities appointed by respective State Governments, under the provisions of Drugs
and Cosmetics Act, 1940 and Rules, 1945 made thereunder. The manufacture for sale of
drugs is regulated through a system of inspection and licensing and regular inspections
thereafter. The drug manufacturer is required to comply with the conditions of license and
follow Good Manufacturing Practices (GMP) to ensure that the drugs manufactured by

them are of standard quality.
Rates of medicines at Jan Aushadhi Stores

3039. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that Jan Aushadhi Stores proposed to supply 361 generic

medicines;

(b) if'so, whether it is also a fact that even after six years of its implementation, the
Ministry has not finalized rates for more than 100 medicines, if so, the reasons therefor;

and

(¢) who is responsible for this and what action the Ministry has taken in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) Yes, Sir. Under the New
Business Plan, approved in 2013, 361 generic medicines are proposed to be supplied

under the Jan Aushadhi Scheme.

(b) and (c) The Jan Aushadhi scheme, as originally conceived in 2008 provided for
procurement of supplies only from CPSUs. However, since the CPSUs were having in-
house manufacturing capability for only 138 medicines out of 361 medicines proposed to
be supplied from Jan Aushadhi stores, the Department of Pharmaceuticals after reviewing
the entire scheme in August, 2013 provided for procurement of medicines from private

manufacturers in respect of medicines which the CPSUs are not in a position to supply.

After the approval of New Business Plan, an immediate action was initiated by
Bureau of Pharma Public Sector Undertakings of India (BPPI), implementing agency for
the Scheme, by floating tender for procurement of medicines from private manufacturers
following the GFR and CVC guidelines. After floating two tenders, rate Contracts/price
fixation has been finalized in respect of 259 medicines. The medicines in respect of the
remaining items which could not be finalized on account of either single quote or no

quote, are being retendered.
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Subsidy on fertilizers

3040. SHRI K.C. TYAGI: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether farmers are getting requisite benefit of subsidy on fertilizers, if so, the

details thereof;

(b) whether some companies resort to tactics of indicating lower production

capacity and on the basis of percentage production obtain huge subsidy;

(c) if so, the details thereof and the action taken by Government in this regard,

and

(d) the steps taken to ensure that the poor and marginal farmers get the maximum
benefit of subsidy?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIHANS RAJ GANGARAM AHIR): (a) Dia-Ammonium Phosphate
(DAP), Muriate of Potash (MOP) and other 20 grades of Phosphatic & Potassic (P&K)
fertilizers are provided at subsidised rates to farmers under Nutrient Based Subsidy
(NBS) Policy. Under this policy, a fixed amount of subsidy, decided on annual basis, is
provided on each grade of subsidised P&K fertilizer depending upon its nutrient content.
Urea is being provided to farmers at a Maximum Retail Price (MRP) statutorily fixed by
Government at T5360/MT since 1.11.2012. Thus farmers are getting Urea and 22 grades
of P&K fertilizers at subsidized prices.

(b) and (c) No, Sir. Payment of subsidy to fertilizer companies excluding Single
Super Phosphate (SSP) manufacturers, does not have any linkage to production capacity
or percentage of production. In case of SSP, the manufacturers are required to produce
40000 MT of SSP per annum or utilise 50% of their recognised capacity to be eligible
for subsidy.

(d) Farmers are provided subsidized chemical fertilizers for agriculture use

irrespective of their economic condition or landholding.
Application for licences to produce patented medicines

3041. SHRI TAPAN KUMAR SEN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the number of applications received for production of patented medicines

under Compulsory Licensing during the last three years; and
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(b) the status of these applications?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) Two applications have
been received for production of patented medicines under Compulsory Licensing during
the last 3 years in the Office of Controller General of Patents, Designs and Trade Marks
(CGPDTM).

(b) Compulsory License has been granted to M/s Natco by the CGPDTM under
Section 84 of the Patents Act on 9th March 2012 for the Indian Patent No. 215758. The
second application filed by M/s BDR Pharmaceuticals International Ltd was rejected by
the CGPDTM on 30.10.2013.

Controlling the prices of patented medicines

3042. SHRI TAPAN KUMAR SEN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the amount of patented medicines imported during 2012-13; and
(b) the steps taken by the Ministry to control prices of patented medicines?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) The Department of

Pharmaceuticals does not maintain this data.

(b) To address the issues of Price Negotiation mechanisms for patented drugs, an
Inter-ministerial Committee of Joint Secretaries has been set up on 07.11.2013 to look
into the issues and to suggest ways and means to fix the prices of patented drugs in the

country.
Demand and supply of fertilizers

13043. DR. SATYANARAYAN JATIYA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the demand and supply of chemical fertilizers for agricultural crops, State-

wise and the effective measures taken for their supply;

(b) the quantum of demand of different fertilizers along with urea this year and

the quantity of each fertilizer supplied during last three years; and

FOriginal notice of the question was received in Hindi.
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(¢) whether all kinds of fertilizers are available in the open market and retail price

of each one?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIHANS RAJ GANGARAM AHIR): (a) and (b) Statements showing
state/UT-wise and fertilizer grade-wise demand (requirement), Supply (Availability) and
Sales of all the fertilizers (Urea, DAP, MOP & NPK) in the country for the last three years

and current year (upto November, 2014) are given in Statement-I to IV (See below).

On the basis of month-wise and state-wise Demand (Requirement) given by
Department of Agriculture (DAC), Department of Fertilizers (DoF) allocates sufficient/
adequate quantities of fertilizers to States by issuing monthly supply plan and continuously

monitors the availability through following system:

(1) The movement of all subsidized fertilizers is monitored throughout the country
by an on-line web based monitoring system (www.urvarak.co.in) known as

Fertilizer Monitoring System (FMS);

(i) The State Governments are regularly advised to coordinate with manufacturers
and importers of fertilizers for the supplies through timely placement-of

indents for railway rakes.

(ii1) Regular Weekly Video Conference is conducted jointly by DAC, DoF, and
Ministry of Railways with State Agriculture officials and corrective actions

are taken to dispatch fertilizer as indicated by the State Governments.

(iv) The gap in the demand and domestic production of fertilizers is met through

timely imports.

(¢) Yes, Sir. It can be seen from above that all kinds of fertilizers are available in
adequate quantity in the open market. The price of urea has been fixed at ¥ 5360/- per MT
w.e.f. 1st November, 2012 (exclusive of the taxes and other local taxes wherever levied,

whether at the retail sales point or at intermediate stages).

The selling price of Urea is higher by ¥ 47/- and ¥ 15/- for each bag in Uttar Pradesh
and Gujarat respectively on account of non-reimbursement input taxation (ACTN) levied

by these States on Natural Gas for production of Urea.

The average MRPs of major P&K fertilizers reported in the FMS is given in
Statement-V.
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Statement-V

Average MRPs of major P&K fertilizers reported in the FMS

S1. No. Fertilizer Grade Average price during 2014
(upto October, 2014) (X Per MT)

1. DAP: 18-46-0-0 23232
2. MOP:0-0-60-0 16646
3. 16-20-0-13 17622
4. 20-20-0-13 17762
5. 10-26-26-0 21449
6. 12-32-16 21750
7. 14-35-14 22771
8. 15-15-15 16550
9. AS:20-6-0-0-23 15763
10. 20-20-0-0 15268
11. 17-17-17 21502
12. 19-19-19 20915
13. SSP 7606

Optimal utilization of country’s capacity to manufacture fertilizers

3044. SHRI VIVEK GUPTA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether country’s capacity to manufacture fertilizers is not being utilized
optimally, if so, the reason therefor and measures proposed or taken by Government in

this regard;

(b) the measures, alongwith targets, deadlines and outcomes, Government has
undertaken or proposed in view of poor yield per hectare in the country as against other

countries;

(¢) whether Government is aware of huge liabilities in the payment of subsidies

and the consequent delay in manufacturers receiving subsidies; and
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(d) if so, the measures taken or proposed to be taken in this regard especially

methods that are different from the previous Government?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) Capacity of Urea is fully
utilized except in 2-3 units in which capacity utilization is almost near 100%. In some
of the Urea units, capacity utilization is more than 100%. In respect of Phosphatic and
Potassic (P&K) fertilizers, the capacity utilization is much below 100% due to shortage
of raw material, which are mostly imported. Sometime, the cost of production is higher
than the cost of imported fertilizers, because of which there is a proposal to reduce the

customs duty on inputs.

(b) The sowing window of Kharif crops during the current agricultural year
is still open and it is too early to assess their productively for 2014-15. The details of
productively of rice, wheat, pulses and food grains during the last three years, i.e. 2011-12

to 2013-14 are as under:-

Crop Yield (Kg./Hectare)

2011-12 2012-13 2013-14*
Rice 2393 2461 2419
Wheat 3177 3117 3059
Pulses 699 789 770
Foodgrains 2078 2129 2095

* 3rd advance estimates

It may be observed that depending on the overall weather/rainfall situation in the
country, there have been minor fluctuations in the productivity of above crops during the

last three years.
(¢) Yes, Sir.

(d) Aspertheexisting practice, additional funds are allocated under supplementary
grants or under Revised Estimates to liquidate outstanding subsidy claims. Alternatively,
Special Banking Arrangements are also made with consortium of Public Sector Banks to

avail short term loans to liquidate outstanding subsidy claims.
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Introduction of Jan Aushadhi Stores at private medical stores

3045. DR. SANJAY SINH: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) the number of States in the country where Jan Aushadhi Stores have been set

up under the Jan Aushadhi Scheme, the details thereof, State-wise and district-wise;

(b) whether Government proposes to introduce Jan Aushadhi Stores at private
medical stores also along with the Government hospitals; and

(c) whether any guidelines have been given to doctors for use of generic medicines,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) So far 171 Jan Aushadhi
Stores have been opened in 15 States/Union Territories of India. A list of stores is given
in Statement (See below).

(b) No, Sir.

(c) Instructions are issued in this regard by Ministry of Health & Family Welfare
from time to time.

Statement

List of Jan Aushadhi Stores opened so far (As on 10.12.2014)

S1. No. State District/City/Town Date of Opening
1. Punjab (24) Amritsar 25.11.08
2. Mobhali 23.02.09
3. Bhatinda 02.03.09
4. Ludhiana 17.06-09/08.09.11
5. Jallandhar 17.06-09
6. Patiala 29.06.09
7. Moga 30.06.09
8. Faridkot 30.06.09
9. Ferozpur 04.09.09
10. Mansa 12.09.09

+ Original notice of the question was received in Hindi.
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S1. No. State District/City/Town Date of Opening
11. Sangrur 01.10.09
12. Barnala 01.10.09
13. Fatehgarh Sahib 28.10.09
14. Roop Nagar (Ropar) 03.12.09
15. Nava sahar (Sahid Bhagat 03.12.09
Singh Nagar)
16. Hoshiarpur 11.12.09
17. Taran Taran 13.12.09
18. Muktsar 18.12.09/
re-opened on
05.09.2011
19. Gurdaspur 29.12.09
20. Kapurthala 31.12.09
21. Civil Hospital, Pathankot 09.05.11
22. Civil Hospital, Abohar 30.11.11
23. Civil Hospital, Nabha District, 03.04.12
Patiala
24. Civil Hospital, Jalalabad 31.05.13
25. Delhi (4) Shastri Bhavan, New Delhi 05.02.09
26. Guru Teg Bahadur Hospital, 13.11.09
Shahdara
27. Deen Dayal Upadhayay Hospital, 11.02.10
Hari Nagar
28. Delhi Consumer Cooperative 04.06.13
Store, Moti Nagar (#)
29. Haryana (4) Gurgaon 20.02.09
30. Punchkula 23.02.09
31. Faridabad 05.08.09
32. Yamuna Nagar 29.08.09
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S1. No. State District/City/Town Date of Opening
33, Rajasthan (53) Kanwatia Hospital, Jaipur 27.02.09
34, Jaipuriya Hospital, Jaipur 01.06.09
35. Alwar 05.06.09
36. Sawai Madhopur 25.08.09
37. Sriganganagar-1 26.03.10
38. Sriganganagar-1I 26.03.10
39. Udaipur 28.03.10
40. Banswara 05.04.10
41. Jhalawad 15.04.10
42. Keshorao Patan 20.04.10
43. Bundi 30.04.10
44, Bhawani Mandi 01.05.10
45. Jalore 01.05.10
46. Khanpur (Jhalawad) 02.05.10
47. Churu 03.05.10
48. Jhujhunu 04.05.10
49. Rajgarh (Alwar) 06.05.10
50. Byawar 08.05.10
51. Hanumangarh 14.05.10
52. Sunel (Jhalawad) 16.05.10
53. Rampura (Kota 1) 25.05.10
54. MBM Hospital (Kota 2) 25.05.10
55. Rajsamand 27.05.10
56. Bhilwara 01.06.10
57. Pali 02.06.10
58. Onsiya (Jodhpur) 05.06.10

59. Dungarpur 06.06.10
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S1. No. State District/City/Town Date of Opening
60. Mandore, Jodhpur 06.06.10
61. Sagwara 06.06.10
62. Tonk 1 12.06.10
63. Niwahi (Tonk 2) 12.06.10
64. Bikaner 21.06.10
65. Partapgarh 06.07.10
66. Bijay Nagar 07.07.10
67. Barmer (Ajmer) 09.07.10
68. Dausa 10.07.10
69. Hanumangarh 13.07.10
70. Bharatpur 20.08.10
71. Malpura (Tonk) 28.08.10
72. Lalsoth 01.09.10
73. Sirohi 14.09.10
74. Sikar-1 18.10.10
75. Sikar-2 18.10.10
76. Bandi Kui 14.11.10
77. Medical College, Kota 3 01.12.10
78. Neem Ka Thana 04.12.10
79. Jaisalmer 15.12.10
80. Sojat City-1 12.01.11
81. Sojat City-2 12.01.11
82. Ajmer 28.02.11
83. Bhindar 28.02.11
84. Dholpur 15.06.11
85. Baran 13.07.11
86. Andhra Pradesh (3)  Visakhapatnam Port Trust Hospital 12.12.09
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S1. No. State District/City/Town Date of Opening

87. Nizam’s Institute of Medical 05.03.10
Sciences, (NIMS) Hyderabad

88. Uppal Industrial Employees 29.07.10
Healthcare Centre, Uppal
89. Odisha (22) Capital Hospital, Bhubaneswar 06.03.10
90. Red Cross Bhavan, Unit-IX, 06.03.10
Bhubaneswar
91. District HQ Hospital, Khordha 06.03.10
92. District HQ Hospital, Dhenkanal 25.03.10
93. District HQ Hospital, Koraput 11.06.10
94, District HQ Hospital, Angul 09.07.10
95. District HQ Hospital, Nabrangpur 15.08.10
96. District HQ Hospital, Baragarh 03.10.10
97. District HQ Hospital, Nayagarh 26.03.11
98. District HQ Hospital, Berhampur 11.04.11
99. District HQ Hospital, Jajpur 13.04.11
100. District HQ Hospital, Puri 19.04.11
101. District HQ Hospital, Naupada 30.04.11
102. District HQ Hospital, Baripada 12.05.11
Mayurbhanj
103. District HQ Hospital, Balasore 28.04.12
104. District HQ Hospital, Jeypore 15.09.12
105. District HQ Hospital, Bhawanipatana 01.12.12
106. District HQ Hospital, Phulbani 22.02.13
107. District HQ Hospital, Bhadrak 08.03.13
108. District HQ Hospital, Keonjhar 19.03.13
109. District HQ Hospital, Malkangiri 01.06.13
110. District Hospital Peralakhemundi/ 21.12.13

Gajapati
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S1. No. State District/City/Town Date of Opening
111. West Bengal (3) M.R. Bangar Hospital, Kolkata 25.08,10
112. N.R.S. Medical College & 25.08.10
Hospital, Kolkata
113. Howrah District Hospital, Howrah 10.08.11
114. Uttarakhand (5) Doon Hospital, Dehradun 09.11.09
115. Roorkee 27.11.09
116. Rishikesh 07.03.13
117. Vikash Nagar 07.03.13
118. Sahaspur 07.03.13
119. Chandigarh (3) PGIMER, Chandigarh 16.11.09
120. Government Medical College 04.08.10
Hospital, Sector-32
121. Multi Speciality Hospital, Sector -16  02.02.11
122. Jammu & Red Cross Building, Exchange 09.05.11
Kashmir (8) Road, Srinagar
123. District Hospital, Leh 09.01.12
124. MMAB Hospital, Anantnag 01.05.12
125. Udhampur 14.11.13
126. District Hospital, Doda 15.11.13
127. Reasi, Jammu 33.14
128. District Hospital, Pulwama 15.04.14
129. District Hospital, Kargil 17.05.14
130. Himachal Indira Gandhi Medical College, 18.05.11
Pradesh (10) Shimla
131. Zonal Hospital, Mandi 18.06.11
132. Civil Hospital, Una 25.07.11
133. Zonal Hospital, Tanda 19.08.11
134. Zonal Hospital, Dharamshala 30.08.11
135. Civil Hospital, Solan 09.11.11/
Re-opened on
10.10.2014

136. Regional Hospital, Chamba 18.11.11

137. DDU Zonal Hospital, Shimla 07.12.11
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S1. No. State District/City/Town Date of Opening
138. Regional Hospital, Hamirpur 01.04.12
139. Zonal Hospital, Kullu 19.03.2012/
09.05.2012
140. Jharkhand (24) District Hospital, Sahibganj 15.08.2012
141. District Hospital, Latehar## 15.08.2012
142. District Hospital, Jamtara ## 15.08.2012
143. District Hospital, RIIMS Ranchi 22.08.2012
144. District Hospital, Simdega 23.08.2012
145. District Hospital, Gumla 29.08.2012
146. District Hospital, Chatra 15.08.2012
147. District Hospital, Godda ## 16.08.2012
148. District Hospital, Ranchi 22.08.2012
149. District Hospital, Dhanbad 31.08.2012
150. District Hospital, Bokaro ## 15.08.2012
151. District Hospital, Saraikela ## 15.08.2012
152. District Hospital, Dumka 21.08.2012
153. District Hospital, Lohardaga 31.08.2012
154. District Hospital, Chaibasa 25.09.2012
155. District Hospital, Giridih ## 09.09.2012
156. District Hospital, Khuti ## 28.08.2012
157. District Hospital, Ramgarh 31.08.2012
158. District Hospital, Palamu 21.09.2012
159. District Hospital, Deogarh 15.08.2012
160. District Hospital, Hazaribagh ## 31.08.2012
161. District Hospital, Pakur 05.10.2012
162. District Hospital, Garhwa 15.10.2012
163. District Hospital, Koderma ## 09.01.2013
164. Tripura (3) GBP Hospital, Agartala 20.03.2014
165. IGM Hospital, Agartala 28.09.2014

166. TMC, Agartala 06.12.2014
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S1. No. State District/City/Town Date of Opening
167. Maharashtra (1) HAL, Pimpiri 26.07.2014
168. Madhya Pradesh (4) AIIMS, Bhopal 30.07.2014
169. Old Palasia, Indore 13.09.2014
170. Civil Hospital, Chhindwara 25.09.2014
171. Civil Hospital, Narsinghpur 27.09.2014

Notes: Stores at Sl. No. 13, 14 & 20 in Punjab, Sl. No. at 28 in Delhi, SI. No. 29, 31 & 32 in
Haryana, Stores at SI. No. 33 to 85 (53 JASs) in Rajasthan, S1. No. 86, 87 & 88 in Andhra Pradesh,
SI. No. 111, 112 & 113 in West Bengal, SI. No. 115 in Uttarakhand are non-functional due to health
policies of the State Governments /administrative reasons/non-prescription of generic medicines by
doctors/ non-viability of the Stores.

# Non-functional as reported by Nodal Officer, Delhi. Efforts are being made to make it
functional.

## The Nodal Officer of Jharkhand who has recently joined has reported temporary closure of these
stores. However efforts are being made to get them reopened.

$ Jan Aushadhi stores at SI. No. 114 and 116 to 118 are functional. However medicines are not
being procured from BPPI and are being locally procured. Health Department of the State
Government is being persuaded to procure the medicines from BPPI.

Supply of generic drugs, medicines at affordable

prices in Karnataka

3046. DR. VIJAY MALLYA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government intends to establish generic drug stores under the Jan

Aushadhi Scheme, as recently announced by the Ministry;

(b) how many State Governments have come forward and entered into agreements

with the Ministry in this regard;

(¢) whether Government of Karnataka has submitted any proposal in this regard,

and

(d) whether the Ministry is having plans to implement this scheme under Public
Private Partnership, if the State Government does not come forward to adopt this

scheme?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) Yes, Sir.
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(b) Till now, 5 State Governments viz. Tripura, Jharkhand, Himachal Pradesh,
Delhi and Jammu & Kashmir have come forward and entered into agreements with the
Bureau of Pharma Public Sector Undertakings of India (BPPI), the agency responsible for
implementing Jan Aushadhi Scheme (JAS).

(¢) No proposal has been received by Burecau of Pharma Public Sector
Undertakings of India (BPPI) from the State Government of Karnataka for implementation

of the scheme in Karnataka.

(d) The Government proposes to open as many Jan Aushadhi Stores as possible
throughout the country with the co-operation of State Governments as well as in
collaboration with NGOs/Charitable societies/Institutions/Self Help Groups having
experience in welfare activities and Pharmacists/Doctors/registered medical practitioners
etc. Expression of Interest are called for time to time from interested parties for opening
of Jan Aushadhi Stores.

Scheme of re-employment of SC/ST employees of closed

pharmaceutical PSUs

3047. SHRI AMBETH RAJAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that nearly seven pharmaceutical PSUs have been closed,

if so, the reasons therefor;

(b) the details of affected SC/ST employees who were working in those PSUs;

and

(c) whether any scheme was formulated for their re-employment by Government,
if so, the details therof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANS RAJ GANGARAM AHIR): (a) and (b) No Sir, Out of
the seven Central Pharmaceuticals PSUs viz Indian Drugs and Pharmaceuticals Limited
(IDPL), Bengal Chemicals and Pharmaceuticals Limited (BCPL), Hindustan Antibiotics
Limited (HAL), Karnataka Antibiotics & Pharmaceuticals Limited (KAPL) and Rajasthan
Drugs and Pharmaceuticals Limited (RDPL), Bengal Immunity Limited (BIL) and Smith
Stanistreet Pharmaceuticals Limited (SSPL), the two Pharmaceuticals companies BIL
and SSPL have been closed. BIL was closed in September, 2003 and all the employees
including SC/ST employees were released under VSS. SSPL was wound up vide Court
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order dated 4.1.2006 and all the employees were released under VSS. SSPL has been
liquidated vide Court’s order dated 29.01.2010.

(¢) No Sir.
Contract to BSNL for laying OFC

3048.SHRI A.U. SINGH DEO: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether BSNL has been awarded a contract by the Ministry of Defence for
laying of Optical Fibre Cables in strategic locations in the country, if so, the details thereof

and the process carried out;

(b) whether BSNL has further outsourced the work in whole/part to some
contractors, if so, the details including details of the sub-contractors and the work

awarded; and

(¢) whether any of the sub contractors are currently being probed by investigative
agencies like, CBI, ED, CVC, etc., if so, details thereof and the reasons for awarding the

contract to such contractors while probe is still going on?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) Government has approved
the implementation of alternate communication network named Network for Spectrum
(NES) for Defence Services for release of spectrum at a total cost of I 13,334 crores.
This network is being implemented by Bharat Sanchar Nigam Limited (BSNL) for the

Defence Services.

(b) BSNL has informed that the work of NFS project is being executed by dividing
the entire project into 11 components and by following the transparent price evaluation
through tender process for each component. BSNL is awarding work to lowest (L-1)

bidder only. Details of the components are given below:

S1. No. Components of the NFS Project

I. Optical fibre Cable (OFC) laying for Defence backbone and Army access

2. OFC Laying for Navy access

3. Dense Wavelength Division Multiplexing (DWDM) equipment

4. Internet Protocol based Multi Protocol Label Switching (IP MPLS) network for

Army
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S1. No. Components of the NFS Project

5. IP MPLS network for Navy

6. Geographic Information System (GIS) based Optical Fiber Cable Network
Management System (GOFNMS)

7. Encryptors
8. Microwave components
9. Satellite components

10. Unified Network Management System

11. Infrastructure works

The work has been awarded only for component at serial number 1 comprising of

seven different packages. Details for the same are given below:

SI. No.  Name of the L1 bidder Purchase Order Value (in )
1. M/s. Sterlite Technologies Ltd. 1640,56,68,710
2. M/s. Vindhya Telelinks Ltd. 1036,06,00,000
3. M/s. TCIL-CPSU 1448,60,76,007
4. M/s. L&T Ltd. 1420,31,98,280
5. M/s. L&T Ltd 1022,06,11,229
6. M/s. ITI Ltd.-CPSU 843,83,33,050
7. M/s. ITI Ltd.-CPSU 1267,29,51,499

CPSU- Central Public Sector Undertaking

(¢) Central Vigilance Commission (CVC) has sought factual position on the

award of work on three complaints and investigation report on one complaint.
Shortage of mobile towers

3049. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the shortage of towers in Delhi and Mumbai has badly affected the

telecom/mobile services resulting in trouble particularly for the MTNL subscribers;

+Original notice of the question was received in Hindi.
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(b) whether MTNL signals in these cities are considerably weak and the incidents

of frequent phone disconnection have been taking place;

(c¢) whether Government will take any steps to overcome the shortage of towers

in the cities to address such problems; and
(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) to (d) The Telecom Service
Providers (TSPs) including Mahanagar Telephone Nigam Limited (MTNL) who are
providing mobile services in Delhi and Mumbai have reported, in general, that services
being provided by them meet most of the Quality of Service (QoS) parameters prescribed

by Telecom Regulatory Authority of India (TRAI).

MTNL has also reported that it has less number of Base Transreceivers (BTSs) /
Node-Bs (around 1720 Nos.) as compared to its competitors BTSs/ Node-Bs (around
3500 Nos.) in each city. MTNL has planned to add 1880 Nos. of BTS/Node-Bs in Delhi
and 1646 Nos. of BTSs/Node-Bs in Mumbai in the next 2-3 years.

Post offices in Uttar Pradesh

3050. SHRIMATI = GUNDU SUDHARANI : Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the number of post offices running in the villages of Uttar Pradesh, the details

thereof;

(b) whether it is a fact that village Barahar post office, District Auraiya is never

open due to manipulation with the Superintendent of Post Office, District Auraiya; and

(c) if so, the details thereof and the action taken against the staff working in

Barahar post office and the Superintendent of Auraiya district post office?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) 14,879 Gramin Dak
Sewak Post Offices (GDSPOs) and 868 Sub-Post Offices (SOs) are functional in rural
areas of Uttar Pradesh. The Postal Region-wise number of these Post Offices are as

under:
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SI. No.  Name of Postal Region =~ Number of GDSPOs  Number of SOs  Total

1. Agra 2533 104 2637
2. Allahabad 2161 202 2363
3. Bareilly 2916 95 3011
4. Gorakhpur 3282 214 3496
5. Kanpur 1517 73 1590
6. Lucknow 2470 180 2650

ToraL 14879 868 15747

(b) No, Sir. Barahar Gramin Dak Sewak Post Office in Auraiya District is
functioning as per prescribed working hours and no complaint against this Post Office

has been received so far.
(¢) Does not arise in view of (b) above.
Encouragement to small and medium sized IT companies

3051.DR. V. MAITREYAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has provided adequate support for developing and
implementing open source technology to combat problems due to License Raj in the field

of Information Technology and e-communications, if so, details thereof;

(b) the measures taken by Government to encourage small and medium sized IT

companies to sustain and flourish in IT sector;

(c) whether Government has any plan to increase job opportunities for fresh

graduates and job seekers in IT and ITES fields; and

(d) if so, the details thereof and the current employment and employability status

of fresh graduates and job seekers in IT and ITES in the country?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD) : (a) “Bharat Operating System
Solutions - BOSS” - GNU/Linux based Operating System distribution with Indian
languages support has been brought out by the Centre for Development of Advance
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Computing (C-DAC), an autonomous Society under the administrative control of the
Department of Electronics and Information Technology (DeitY). Further, BOSS software
can be easily downloaded from the website (http://bosslinux.in). Further, BOSS Media
CDs are also available for free distribution. BOSS Support Centres are being set up across
the country for its popularization and adoption. Currently, around 2.5 million deployments

of BOSS have been done in education and government domains.

(b) to (d) According to Ministry of Micro, Small and Medium Enterprises (MSME),
IT and ITES MSMEs may file Entrepreneurs Memorandum (EM) as Service enterprises
under the provisions of the Micro, Small and Medium Enterprises evelopment (MSMED)
Act 2006 and avail benefits of the delayed payment provisions under this Act. The
Department of Commerce (DOC), Ministry of Commerce & Industry through Marketing
Development Assistance (MDA) and Market Access Initiatives (MAI) Schemes assists
the exporters especially Small & Medium Enterprises (SMEs) for export promotion

activities abroad.

According to Ministry of Micro Small and Medium Enterprises, there is no specific
scheme for the IT Sector. However, the Ministry has been implementing various schemes
and programmes for promotion of Micro, Small and Medium Enterprises (MSMEs) across
the country. The major schemes/programmes include Prime Minister’s Employment
Generation Programme (PMEGP), Credit Guarantee Scheme, Credit Linked Capital
Subsidy Scheme (CLCSS), National Manufacturing Competitive Programme (NMCP),
Cluster Development Programme (MSE-CDP), Skill Development Programmes and

International Cooperation Scheme etc.

According to the National Association of Software and Services Companies
(NASSCOM), the Indian IT-ITES industry continues to be a net hirer and employs about
3.13 million professionals directly. During the FY 2013-14, the Indian IT-ITES industry
is estimated to add 1, 66, 000 employees. India is considered to possess the world’s largest

employable talent pool with diverse background.

Increasing the reserve price of CDMA air waves

3052.DR. K.P. RAMALINGAM: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that the Telecom Regulatory Authority of India (TRAI) has
recommended increasing the reserve price of CDMA air waves by 15 per cent higher than

its proposal in February;
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(b) whether itis also a fact that the operators have sought a reduction as an impetus

for the lesser used platform; and
(c) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD) : (a) Yes, Sir. The Telecom
Regulatory ‘Authority of India (TRAI), in its recommendations dated 22nd February
2014 on Reserve Price for Auction of Spectrum in the 800 MHz band, recommended Pan
India Reserve Price as 32685 Crores per MHz and in its reconsidered recommendations
dated 27th November, 2014, TRAI has recommended Pan India Reserve Price as 33104
Crores per MHz for auction of spectrum in 800 MHz.

(b) and (¢) M/s Sistema Shyam Limited has requested, among others, that the
maximum valuation of 800 MHz band should be taken as the market determined price
of 1800 MHz spectrum band in auction held in February 2014, Reserve Price for 800
MHz band should be 80% of valuation for 1800 MHz spectrum band reserve price should
be decided in line with previous 800 MHz auction held in March 2013. M/s Reliance
Communications Limited and Association of Unified Telecom Service Providers of
India (AUSPI) have also requested, among others, to review the reserve price for 800
MHz and valuation of 800 MHz spectrum should not exceed the valuation of 1800 MHz

spectrum.
Employment through Digital India Programme

+3053. SHRI LAL SINH VADODIA: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government is considering to provide employment to

youth through Digital India Programme;
(b) if so, the steps taken so far by Government in this regard; and
(c) if not, the reasons therefore?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) Digital India is a programme
to transform India into a digitally empowered society and knowledge economy. It is an
Umbrella Programme that covers multiple Government Ministries and Departments. It

weaves together a large number of ideas and thoughts into a single, comprehensive vision

TOriginal notice of the question was received in Hindi.
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so that each of them is seen as part of a larger goal. The programme aims to provide the
much needed thrust to certain growth areas, namely broadband highways, access to mobile
connectivity, access to public internet, e-Governance, electronic delivery of services and
electronic manufacturing. The implementation of the Digital India programme will result

in increase of employment opportunities. ,

(b) to (c) Considering the multiplicity of agencies involved and the need for overall
aggregation and integration at the national level, it has been considered appropriate to
implement Digital India as a programme, with well defined roles and responsibilities of
each agency involved and to create an appropriate programme management structure.
Line Ministries/Departments are responsible for the implementation of the relevant

components under the Digital India programme.

Department of Electronics and Information Technology (DeitY) is the overall
coordinating department for the implementation of Digital India by various Line

Ministries/Departments and State/Union Territory Governments.

Some of the specific programmes being taken up by the DeitY include promotion
of electronics manufacturing, promotion of BPO operations in North Eastern Region,
setting up of 1.5 lakh additional Common Service Centres, skilling youth in electronics
and IT.

Telephone cable theft

3054. SHRI RAMDAS ATHAWALE: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the number of incidents of telephone cable theft occurred during the last three

years;
(b) the places where these incidents occurred along with the loss therein; and

(c) the steps taken by Government to put a check on the incidents of cable theft

and the outcome thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) Bharat Sanchar Nigam
Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL) have reported that
total number of incidents of telephone cable thefts during last three years are 6848 and

584 respectively.

TOriginal notice of the question was received in Hindi.
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(b) Circle-wise details of the incidents of cable theft during last three years and

the losses incurred are given in Statement (See below).

(c) BSNL and MTNL have taken several steps to check the incidents of the cable

thefts. These steps are as follows:
. Immediate lodging of complaints with police authorities for investigation
. Regular patrolling of cable routes and cable dumps.
. Posting of security guards on cable routes and cable dumps.

. Cable ducts have been sealed to prevent theft.
Statement

Circle-wise details of cable theft and losses thereof

SI. No. Circle Total no. of incidents ~ Total loss incurred in lakhs
BSNL

1. Andaman and Nicobar Nil Nil
2. Andhra Pradesh and Telangana 10 5.27
3. Assam 98 21.76
4. Bihar 113 105.16
5. Chhattisgarh 11 0.48
6. Chennai Telephones 11 3.82
7. Gujarat 166 43.03
8. Haryana 14 8.22
9. Himachal Pradesh 3031 476.73
10. Jharkhand 43 10.15
11. Jammu and Kashmir 124 9.38
12. Kerala 26 9.74
13. Kolkata 1615 68.53
14. Karnataka 54 10.33
15. Mabharashtra 207 61.01
16. Madhya Pradesh 112 43.02

17. North East-I 116 12.88




176 Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No. Circle Total no. of incidents Total loss incurred in lakhs

18. North East- 11 143 30.71
19. Odisha 115 14.57
20. Punjab 610 157.89
21. Rajasthan 90 48.67
22. Tamilnadu 29 5.21
23. Uttar Pradesh (East) Nil Nil
24. Uttar Pradesh (West) 77 18.89
25. Uttarakhand 13 7.71
26. West Bengal 20 3.68
ToTtAL 6848 1176.84
MTNL
27. Delhi 386 73.46
28. Mumbai 198 41.65
TotaL 584 115.11

Note: North East-I includes Meghalaya, Tripura and Mizoram
North East II includes Arunachal Pradesh, Manipur, Nagaland West Bengal includes Sikkim

Report on India’s surveillance laws and mechanisms

3055.SHRI AJAY SANCHETTI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether a report on India’s surveillance laws and mechanisms was released by

the Internet Governance Forum in Istanbul recently;
(b) if so, the highlights of the report;

(c) whether the report has raised concern on violation of privacy pointing to the

absence of laws in India to protect individual privacy; and
(d) if so, the reaction of Government to this?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) to (d) No official Information

in this regard is available.
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Non-functional mobile towers of BSNL

3056. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the number of BSNL mobile towers yet to become functional and since how

many years they are non-functional;
(b) by when these constructed towers would become functional; and

(c) whether the services of BSNL are not being affected due to non-functioning of

these towers?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) to (c) Bharat Sanchar Nigam
Limited (BSNL) has reported that there are 1887 mobile network towers which are non-

functional as on 30.11.2014.Year-wise details of these towers are given below:

SI. No.  Year since non-functional Number of Non-functional towers
1. 1 year 669
2. 2 years 224
3. 3 years 369
4. 4 years 275
5. 5 years 103
6. Beyond 5 years 247
TotaL 1887

Non-functional towers will be operationalised by BSNL in phased manner by
installation of mobile equipment under its Phase-VII expansion project comprising of
addition of 15 million lines, 14421 2G sites and 10605 3G sites, at a total estimated cost of
3 4804.77 crores, after assessing the techno-commercial viability of service provisioning
in the areas served by these non-functional towers. These towers will enhance the capacity
and coverage resulting in improvement in the quality of service of mobile network of
BSNL.

+Original notice of the question was received in Hindi.
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Poor quality service by telecom operators

3057.SHRIMATI JAYA BACHCHAN: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has taken note of the poor quality of service being

provided by telecom operators;

(b) whether Government has taken any initiative to ensure quality of service by

telecom operators, if so, the details thereof; and
(¢c) if not, the reasons therefor?

THEMINISTER OF COMMUNICATIONSANDINFORMATIONTECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Quality of service being provided by Telecom
Operators is monitored by Telecom Regulatory Authority of India (TRAI). As per the
performance monitoring report for quarter ending 30/9/2014, all the service providers
are, in general, complying with the Quality of service (QoS) benchmarks prescribed by
TRAL

(b) For ensuring quality of service, the following steps are taken by TRAI:-

(i.) TRAI has been closely monitoring the performance of service providers
against the quality of service benchmarks through Performance

Monitoring Reports.

(ii.) TRALI is also having regular interactions with service providers for

improving quality of service.

(iii.) TRAI has engaged independent agencies for auditing and assessing
quality of service, and surveys are being done regularly through
independent agencies to assess the Customer Perception of Service. The
results of the audit and assessment of quality of service and surveys are

published for the information of all stakeholders.

(iv.) TRAI is imposing financial disincentive on service providers for failure

to comply with the quality of service benchmarks.
(¢) Does not arise in view of (b) above.
BSNL call drop complaints

3058.DR. R. LAKSHMANAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that State owned telecom service provider BSNL is

receiving call drop complaints from its consumers;
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(b) if so, the details of complaints received, particularly from Tamil Nadu circle;

and
(c) the steps taken by Government to arrest call drop complaints?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) In general, the Global System
for Mobile communication (GSM) based Cellular Mobile Service being provided by
Bharat Sanchar Nigam Limited is working satisfactorily in its Licensed Service Areas and
also meeting the Quality of Service (QoS) parameters prescribed by Telecom Regulatory
Authority of India (TRAI). However, BSNL has been receiving a few call drop complaints

from its consumers.

(b) Circle-wise complaints of Call Drop received during the period 01.04.2014 to
30.11.2014 in the BSNL Licensed Service Areas is enclosed at Statement-I (See below).
Call drop complaints received during the period 01.04.2014 to 30.11.2014 in various

SSAs in Tamilnadu circle is enclosed at Statement-II (See below).

(¢) In order to improve the Quality of Service (QoS), BSNL is taking following

steps:

(i) augmentation of its mobile network progressively so as to enhance

coverage capacity.
(il) optimizing its network continuously, and

(iii) ensuring maximum uptime to reduce the possibility of call drops.
Statement-1

Circle-wise details of Complaints of Call Drop during the Current
Year (i.e. 01.04.2014 to 30.11.2014)

SL. Circle No. of call drop complaints received
No. during the current year (i.e.
1.4.2014-30.11.2014)

1 2 3

1. Andaman and Nicobar Islands 14
2. Andhra Pradesh 388
3. Assam 96

4. Bihar 308
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1 2 3
5. Chhatisgarh 306
6. Gujarat 3365
7. Haryana 1291
8. Himachal Pradesh 510
9. Jammu and Kashmir 395
10.  Jharkhand 68
11.  Karnataka 572
12.  Kerala 431
13.  Madhya Pradesh 1232
14.  Maharashtra 1936
15.  North East-I 28
16.  North-East-II 25
17.  Odisha 3745
18.  Punjab 904
19.  Rajasthan 1093
20.  Tamilnadu 262
21.  U.P. (East) 858
22, U.P. (West) 690
23.  Uttarakhand 156
24.  West Bengal 303
25.  Calcutta Telephones 316
26.  Chennai Telephones 48
Statement-11
SSA-wise details of Complaints of Call Drop during the Current Year
(i.e. 01.04.2014 to 30.11.2014) in Tamil Nadu Telecom Circle
SI. Name of SSA No. of call drop complaints received during the
No. current year (i.e. 1.4.2014-30.11.2014)
1 2 3
1. Coimbatore 28
2. Coonoor/Nilgiris 2
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1 2 3
3. Cuddalore 12
4. Dharmapuri 7
5. Erode 4
6. Karaikudi
7. Kumbakonam 7
8. Madurai 41
9. Nagercoil 4
10. Puducherry 1
11. Salem 20
12. Thanjavur 14
13. Tirunelveli 17
14. Trichy 18
15. Tuticorin 5
16. Vellore 60
17. Virudhunagar 17
TotaL 262

Shortage of BSNL towers and cable thefts

13059. DR. BHUSHAN LAL JANGDE: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether consumers are forced to opt other networks due to shortage of BSNL

towers and tampering and theft of its cable;

(b) whether customers are not getting benefit due to lack of credibility of BSNL
owing to invasion of private networks and connivance of Government officers and

employees; and

(c) whether Government is going to take any effective measure by taking strong

steps in view of (a) and (b)?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) to (c) Bharat Sanchar Nigam

+Original notice of the question was received in Hindi.
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Limited (BSNL) was unable to invest in expansion of its network over the period 2009-
2013 due to non procurement of equipment. Other reasons like power supply problem,
disruptions due to cable cuts arising from road development works, breakdown of cables
due to old legacy network of basic service, cable theft etc. are also affecting the services
of BSNL. Legacy issues of manpower having inadequate skill sets for sales, marketing
and customer service management resulted in BSNL inability to compete with private

sector on customer services.

Government has taken several measures to revive BSNL and provide some financial
relief so that BSNL could undertake expansion plans and provide better services. These

measures include:
(1)  Waiver of Government loan to BSNL involving an amount of 1411 crores

(ii) Financial support of I6724.51 Crores to BSNL on surrender of Broadband
Wireless Access (BWA) spectrum.

BSNL is also taking several steps to enhance revenues through investments to
strengthen its network and focus on customer care and service delivery to improve quality

of service. The investment projects being undertaken include:

. Augmentation of its mobile network as part of its Phase-VII Project to create
additional capacity of 15 million lines at an estimated cost of I 4804.77 crores.
This will result in addition of 14421 2G sites and 10605 3G sites across the

country.

. Replacement of the entire network of wireline local exchanges by Internet
Protocol (IP) enabled exchanges and deployment of Next Generation Network
(NGN) equipment based on the latest architecture gradually to replace entire
legacy telephone exchanges at an estimated cost of I 600 crores.

. Migration of entire C-DOT (Centre for Development of Telematics) legacy
telephone exchanges with technology solutions being developed by C-DOT
at an estimated cost of ¥ 350 crores for which MoU (Memorandum of
Understanding) has been signed between C-DOT and BSNL.

. Government has assigned the work of providing mobile connectivity in 2199
identified locations in Left Wing Extremism (LWE) affected areas through
BSNL at an estimated cost of T 3567.58 crores.

. Government has assigned the work of providing mobile connectivity to
uncovered villages in Arunachal Pradesh and two districts of Assam to BSNL

on nomination basis at an estimated cost of ¥ 1975.38 crores.
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Using green energy technologies by mobile phone companies

3060.SHRI T. RATHINAVEL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that the Ministry has exhorted mobile companies and tower
operators to step up investments in green energy technologies that help to reduce carbon

emissions;

(b) whether an inter-ministerial panel was recently constituted to actively monitor

carbon reduction levels by telecom operators, if so, the details thereof; and

(c) whether it is also a fact that low power networks are much needed but out
of the 584,000 telecom towers in the country, a paltry 4500 are operating on the hybrid
model, if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) Sir, Telecom Regulatory
Authority of India (TRAI) made recommendation on 12.04.2011 regarding “An approach
towards Green Telecom”. On the basis of TRAI recommendations, Department of
Telecommunications (DoT) issued directions in January, 2012 regarding Implementation
of Green Technologies in Telecom Sector. The directives, inter-alia, included the

following:-

(1) Atleast 50% of all rural towers and 20% of the urban towers are to be powered
by hybrid power [Renewable Energy Technologies (RET) + Grid power] by
2015, while 75% of rural towers and 33% of urban towers are to be powered
by hybrid power by 2020.

(ii.) The total power consumption of each Base Transceiver Station (BTS) should
not exceed S00W by the year 2020 for 2+2+2 configuration of BTS.

(iii.) Service providers to aim to Carbon emission reduction targets for the mobile
network at 5% by the year 2012-13, 8% by the year 2014-15, 12% by the year
2016-17 and 17% by the year 2018-19.

(b) Renewable Energy Technology (RET) Committee consisting of officers from
Department of Telecommunications (DoT) & Ministry of New and Renewable Energy
(MNRE), Industry representatives and others was constituted to develop a road map
for facilitating increased use of Renewable Energy Technologies (RETs) for powering
Telecom networks, sector specific schemes for promotion of green technologies,
proposing a comprehensive programme for deployment and analyzing the requirements
& methodology for viability gap funding for RET deployment in telecom sector. RET
Committee has submitted its report on 01.08.2014.
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(¢) Asperthe report submitted by above mentioned RET Committee, total number
of mobile towers across the country are 5.85 Lakh. The report also mentions that about
4000 telecom towers in the country are using renewable energy technologies. In order to
examine the technical feasibility and financial viability of RET in Telecom Sector, DoT
undertook 20 RET pilot projects in Universal Service Obligation Fund (USOF) Ph-I sites
through Bharat Sanchar Nigam Limited (BSNL) with subsidy support from USOF and
MNRE. Further, 400 RET projects were taken up by various Telecom Service Providers
(TSPs) with support from MNRE. In addition, the Telecom Industry has executed around
3400 RET projects on RESCO (Renewable Energy Service Company) model.

Selling of bonds by MTNL to raise funds

3061.SHRI T. RATHINAVEL:Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Mahanagar Telephone Nigam Limited (MTNL) is
planning to raise around ¥ 2,300 crore by selling bonds with ten year maturity period, if

so, the details thereof; and

(b) whether it is also a fact that very recently MTNL has also raised ¥ 1,500 crore
by offering the same securities, if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) and (b) Government has
approved on 09.01.2014 provision of financial support for an amount of ¥4533.97 crores
to Mahanagar Telephone Nigam Limited (MTNL) against surrender of Broadband
Wireless Access (BWA) spectrum. Financial support to MTNL is being provided in the
form of loan through sovereign guarantee of ¥ 4533.97 crore [X765 crore in FY 2013-14
& X 3768.97 crore in FY 2014-15] with the liability of payment of principal and interest

thereon resting with the Government.

MTNL has raised¥3768.97 crores in FY 2014-15 i.e. ¥2268.90 crores on 28.11.2014
and %1500.07 crores on 19.11.2014 by selling bonds. The details of these bonds are given

below:

Date Series Amount (in )
19.11.14 IV-A 1400 crores with 10 years maturity.
IV-B 100 crores with 10 years maturity and call option

at the end of 9th year.
IV-C 0.07 crores with 10 years maturity.

28.11.14 IV-D 2268.90 crores with 10 years maturity.
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Grameen Dak Sewaks

+3062. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the number of Gramin Dak Sewaks working in Uttar Pradesh as on date;
(b) the amount of monthly stipend paid to Grameen Dak Sewaks;

(c) whether Goverment proposes to increase their stipend in view of steep rise in
inflation and also introduce welfare measures for them; and

(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) As on 01.07.2014, the total
working strength of Gramin Dak Sevaks in Uttar Pradesh is 30,714.

(b) Gramin Dak Sevaks are paid monthly allowance called the Time Related
Continuity Allowance (TRCA) as approved by Cabinet. The details are given in
Statement-I (See below).

(¢) Gramin Dak Sevaks are paid Dearness Allowance on the Time Related
Continuity Allowance (TRCA) which is linked to price rise/inflation. The Dearness
Allowance is paid to Gramin Dak Sevaks (GDS) at the same rate as applicable to regular
Central Government employees, and it is revised twice a year based on the price index.
The Government has also introduced various welfare measures for these Gramin Dak
Sevaks.

(d) The details of welfare measures introduced for the Gramin Dak Sevaks are
given in Statement-II.

Statement-I

Time Related Continuity Allowance (TRCA) of Gramin Dak Sevaks

Sl.  Category of Time Related Continuity For Work load
No. Gramin Dak Allowance (TRCA) (in hours)
Sevaks (GDS) effective from 01.01.2006*
1 2 3 4
1. GDS Branch 3 2745-50-4245 Up to 3 hours
Postmaster
3 3200-60-5000 More than 3 hours and up

to 3 hours 30 min

T 3660-70-5760 More than 3 hours 30 min
and up to 4 hours

TOriginal notice of the question was received in Hindi.
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2 3 4

3 4115-75-6365 More than 4 hours and up
to 4 hours 30 min

T 4575-85-7125 More than 4 hours 30 min
and up to 5 hours

2. GDS Mail % 2665-50-4165 Up to 3 hours
deliverer/ 3 3330-60-5130 More than 3 hours and up
Stamp to 3 hours 45 min
vendor % 4220-75-6470 More than 3 hours 45 min

and up to 5 hours

3. GDS Mail 3 2295-45-3695 Up to 3 hours
Carrier/ Packer/  ¥2870-50-4370 More than 3 hours and up
Mailman to 3 hours 45 min
3 3635-65-5585 More than 3 hours 45 min

and up to 5 hours

* This is the basic Time Related Continuity Allowance (TRCA) on which Dearness Allowance, the
rates of which are revised from time to time by the Government is also paid. The current rate of
Dearness Allowance is 107%.

(@)

(i)

(iii)

Statement-11
Welfare Measures and facilities for Gramin Dak Sevaks

A Circle Welfare Fund Scheme for Gramin Dak Sevaks (CWFGDS) has been
put in place effective from 01.10.2013. The Scheme is contributory in nature,
with a component of grant from the Central Postal Welfare Fund. While a
Gramin Dak Sevak (GDS) contributes ¥ 20/- per month, an amount of I 100
per GDS per year is granted from to each Circle as an Annual Contribution
on recurring basis. The Circle Welfare Fund carries three main components
of financial assistance to the GDS i.e. (i) Financial Grant (ii) Financial
Assistance by way of loan of lower rate of interest @ 5% per annum (iii) one

time repayment at the time of retirement.

Bonus ceiling for Gramin Dak Sevaks stand enhanced from ¥2500/- to ¥3500/-
effective from the financial year 2013-14. This is now at par with regular

departmental employees.

A Service Discharge Benefit Scheme was introduced for the GDS as per
the New Pension Scheme (NPS lite) of the Pension Fund Regulatory &
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Development Authority of India (PFRDAI) wherein the Department of Posts
contributes 200 per month per GDS, which gets deposited as a corpus in
their name for the pension fund. In October 2013, on the request of the GDS
employees, the scheme has been further improved by allowing Gramin Dak
Sevaks to also contribute a matching amount of ¥200/- per month towards the

Scheme.
(iv) Gramin Dak Sevaks are given 20 days’ paid leave in a year.

(v)  Woman GDS are being given Maternity Leave. Women GDS are also given a

Maternity Grant.

(vi) The Department has a transparent system for consideration for compassionate

engagement of one of the dependents of the GDS, in case of death.

(vii) Thereis a facility for Life Insurance coverage provided to Gramin Dak Sevaks.

The monthly subscription is 50 and the Insurance coverage is I50,000.

(viii) Gramin Dak Sevaks are also provided trade union facilities. Separate rules have
been framed by the Department titled as ‘Recognition of Extra Departmental
Agents (Recognition of Service Associations) Rules, 1995°. The GDS are
permitted to have their Branch Unions, Divisional level, Circle and All India

level.

(ix) Gramin Dak Sevaks are also provided with the facility of limited transfer in
certain specific cases. These include posting at a distant place on redeployment,
on being appointed on compassionate grounds and posted at distant place, on
marriage/remarriage of woman GDS, on suffering hardship due to a disease

etc.
Radiations from telephone towers

+3063. SHRI JUGUL KISHORE: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware of the fact that telephone companies have
spread the net of their towers and radiation from these towers is affecting human life and

environment, if so, the details thereof;

(b) whether Government has given any directions to companies in this regard,;

and

+Original notice of the question was received in Hindi.
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(c) if so, the details thereof and the details of corrective measures taken by

Government in this regard?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRIRAVI SHANKAR PRASAD): (a) Sir, World Health Organization
(WHO) in its Fact Sheet No. 304, May 2006 on Electro Magnetic Fields (EMF) and
Public Health (Base Stations and Wireless Technologies) has concluded that “considering
the very low exposure levels and research results collected to date, there is no convincing
scientific evidence that the weak Radio Frequency (RF) Signals from base stations and
wireless networks cause adverse health effects”. “From all evidence accumulated so
far, no adverse short or long term health effects have been shown to occur from the RF
Signals produced by base stations (mobile phone towers)”. Further, WHO has referred to
approximately 25,000 articles published around the world over past 30 years, and based
on an in-depth review of scientific literature, has concluded: “current evidence does not

confirm the existence of any health consequences from exposure to EMF radiation”.

WHO has recommended that ‘National authorities should adopt international
standards to protect their citizens against adverse levels of RF fields.” WHO has referred
to the International Exposure Guidelines developed by International Commission on Non-
Ionizing Radiation Protection (ICNIRP). The main conclusion from the WHO reviews is
that EMF exposures below the limits recommended in the ICNIRP international guidelines

do not appear to have any known consequence on health.

(b) and (c) Yes, Department of Telecommunication (DoT), since 2008, has been
monitoring global developments and has already taken necessary steps and adopted stricter
norms for safety from EMF radiation that are emitted from mobile towers. Government of
India has been taking due precautions and necessary actions in respect of EMF radiation
emitted from mobile towers by issuing various guidelines and norms taking into account

the international standards/norms prescribed by ICNIRP and recommended by WHO.

Government of India adopted the ICNIRP guidelines in the year 2008 for limiting
reference levels of Electromagnetic radiation from Mobile towers. Based on the
recommendations by Inter-Ministerial Committee (IMC), these norms for exposure limit
for the Radio Frequency Field (Base Station Emissions) have been further made stringent
and reduced to 1/10th of the existing limits prescribed by ICNIRP. Presently the limits for

EMF radiations from Base Station in India are as below:-
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Frequency Range E-Field Strength H-Field Strength Power Density

(Volt/Meter) (Amp/Meter) (Watt/Sq. Meter)
400MHz to 2000MHz 0.434f 0.0011f % 2000
2GHz to 300GHz 19.29 0.05 1

(f = frequency in MHz)

In order to ensure compliance to the prescribed stricter precautionary norms of
EMF radiation from mobile tower, the extensive audit of compliance of self-certificates
being submitted by telecom service providers and base transceiver station (BTS) sites
is carried out by Telecom Enforcement Resource & Monitoring (TERM) field units of
DoT. In case, any BTS site is found to violate the prescribed EMF norms, actions are
taken to put a penalty of ¥ 10 lakh per BTS per incidence including closing of BTS site as
per the prescribed procedure. Additionally, the BTS sites against which there are public
complaints are also tested by TERM Cell.

Upgradation of BSNL and MTNL technical facilities

3064.SHRI K.N. BALAGOPAL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether BSNL and MTNL services are affected due to lack of technical,

equipment facility in various States; if so, the details thereof;

(b) whether Government is planning to upgrade the facilities to improve BSNL
and MTNL services; and

(c) if so, the steps taken in this regard?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) to (c) Bharat Sanchar Nigam
Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL) have informed that
their services are not affected due to lack of technical equipment facility in various states.
However, BSNL and MTNL state that the number of deployed BTSs (Base Transceiver
Stations) in their mobile network needs to be increased to provide better quality of service

and enhance coverage.

BSNL and MTNL are taking several steps to enhance revenues through investments
to strengthen its network and focus on customer care and service delivery to improve

quality of service.
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The investment projects being undertaken by BSNL include:

. Augmentation of its mobile network as part of its Phase-VII Project to create
additional capacity of 15 million lines at an estimated cost of ¥ 4804.77 crores.
This will result in addition of 14421 2G sites and 10605 3G sites across the

country.

. Replacement of the entire network of wireline local exchanges by Internet
Protocol (IP) enabled exchanges and deployment of Next Generation Network
(NGN) equipment based on the latest architecture gradually to replace entire

legacy telephone exchanges at an estimated cost of T 600 crores.

. Migration of entire C-DOT (Centre for Development of Telematics) legacy
telephone exchanges with technology solutions being developed by C-DOT
at an estimated cost of ¥ 350 crores for which MoU (Memorandum of

Understanding) has been signed between C-DOT and BSNL.

. Government has assigned the work of providing mobile connectivity in 2199
identified locations in Left Wing Extremism (LWE) affected areas through
BSNL at an estimated cost of ¥ 3567.58 crores.

. Government has assigned the work of providing mobile connectivity to
uncovered villages in Arunachal Pradesh and two districts of Assam to BSNL

on nomination basis at an estimated cost of ¥ 1975.38 crores.
The new projects of MTNL are:

. Augmentation of mobile network to enhance coverage and capacity by adding
1080 3G sites and 800 2G sites in Delhi and 1080 3G sites and 566 2G sites in
Mumbeai. The packet core capacity (Data handling capacity of network) will
be upgraded to 10 Gbps in Delhi and Mumbai.

. Augmentation of Microwave (M/W) backhaul network to support the enhanced
speed.

. Migration of legacy telephone exchanges network to internet protocol (IP)
based New Generation Network (NGN) exchanges in collaboration with
C-DOT.
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Post offices functioning from rented buildings in Andhra Pradesh

3065.SHRI C.M. RAMESH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the post offices, GPO, HPO, sub post offices, functioning from
rented buildings in Andhra Pradesh;

(b) the details of the amount being paid as rent for these post offices; and

(c) the steps taken by Government to construct own buildings for post offices,

during the last five years?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) The details of the post offices,
GPO,HPO, sub post offices, functioning from rented buildings in Andhra Pradesh are as

under:-
Post Offices functioning from rented buildings in Andhra Pradesh State
Number of GPO Number of HPO Number of Sub Grand Total
(General (Head Post Post Offices
Post Offices) Offices)

Nil 12 1388 1400

(b) The details of the amount paid as rent for these post offices are as under:-

Year Rent paid for rented post offices
in Andhra Pradesh State

2012-13 T 3.65 crores
2013-14 3 3.74 crores
2014-15 % 2.45 crores

(upto November, 2014)

(c) Construction of Departmental buildings for post offices in the country is an
ongoing activity as per priority and policy of the department subject to availability of land
& funds. Government is taking action to construct own buildings by making a priority list

followed by an approval of ‘Expenditure Finance Committee’ under Plan heads.

During the last 5 years, Department had constructed following building projects in
Andhra Pradesh State:-
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(i) Head Post Office building at Kurnool;
(ii) Postal Stores Depot building at Vijayawada;
(iii) Regional Office building at Vishakhapatnam.

Presently, the following post office building projects in Andhra Pradesh State,
which have been approved for construction in 12th Five Year Plan are at various stages

of pre-construction formality:-
(i) Re-construction of Machilipatnam Head Post Office,
(i) Jaggaiahpet Post Office & Sub Postmaster’s quarter,
(iii) Amadalavalasa Post Office,
(vi) Piler Post Office,
(v) Industrial Estate Vizianagaram Post Office.
Complaints regarding broadband services

13066. DR. SANJAY SINH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether BSNL and MTNL have received complaints regarding slow speed
and irregular connection of internet broadband services in several telecom circles and

States;

(b) if so, the details thereof and the number of such complaints received from
different States including Uttar Pradesh during the last three years and in the current

year;

(¢) whether the market share/growth rate of these PSUs have decreased in

comparison to the market share of private service providers; and

(d) if so, the details thereof during the last three years and in the current year and

the action taken/being taken by Government in this regard?

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) and (b) Bharat Sanchar Nigam
Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL) have received

complaints for internet Broadband services. Details of complaints received by BSNL and

TOriginal notice of the question was received in Hindi.
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MTNL in the country including Uttar Pradesh during last three years and current year are
given below. All efforts are made to resolve the complaints within time frame prescribed
by Telecom Regulatory Authority of India (TRAI) in Broadband Quality of Service (QoS)

norms.
Year Number of Complaints
BSNL MTNL
All India including Uttar Pradesh Uttar Delhi and

(except Delhi & Mumbai) Pradesh Mumbai
2011-12 23,58,666 1,44,043 28,617
2012-13 26,529,48 1,83,017 19,607
2013-14 33,381,66 1,67,436 24,218
Upto October, 2014 16,79,578 93,252 34,778

(c) and (d) Details of market share of BSNL, MTNL and private service providers
are given in Statement (See below).

Government has taken several measures to revive BSNL and MTNL and provide
some financial relief so that they could undertake expansion plans and provide better

services. These measures include:

(i) Treatment of pensionary liabilities of Government employees absorbed in
MTNL and who opted for combined service pension on parity with similar

employees in BSNL.
(i) Waiver of Government loan to BSNL involving an amount of 31411 crores

(iii) Financial support 0fX6724.51 Crores to BSNL and ¥4533.97 crores to MTNL
on surrender of Broadband Wireless Access (BWA) spectrum.

(iv) Financial support of ¥ 492 Crores to MTNL, towards payment of Minimum
Alternate Tax (MAT).

BSNL and MTNL are separately preparing a revival plan for increasing revenue
potential, identifying business opportunities, organizational restructuring and training
to enable human resource to grow into customer-centric companies with expertise in
marketing and customer services delivery and developing human resources strategy in
line with restructured organizational vision. With these steps being taken, BSNL and
MTNL will be able to upgrade and enhance network coverage and capacity, provide

better quality of services to their customers and increase their market share.
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BSNL and MTNL are also taking several steps to enhance revenues through
investments to strengthen its network and focus on customer care and service delivery to

improve quality of service.
The investment projects being undertaken by BSNL include:

. Augmentation of its mobile network as part of its Phase-VII Project to create
additional capacity of 15 million lines at an estimated cost of X 4804.77 crores.
This will result in addition of 14421 2G sites and 10605 3G sites across the

country.

. Replacement of the entire network of wireline local exchanges by Internet
Protocol (IP) enabled exchanges and deployment of Next Generation Network
(NGN) equipment based on the latest architecture gradually to replace entire

legacy telephone exchanges at an estimated cost of ¥ 600 crores.

. Migration of entire C-DOT (Centre for Development of Telematics) legacy
telephone exchanges with technology solutions being developed by C-DOT
at an estimated cost of ¥ 350 crores for which MoU (Memorandum of
Understanding) has been signed between C-DOT and BSNL.

: Government has assigned the work of providing mobile connectivity in 2199
identified locations in Left Wing Extremism (LWE) affected areas through
BSNL at an estimated cost of ¥ 3567.58 crores.

. Government has assigned the work of providing mobile connectivity to
uncovered villages in Arunachal Pradesh and two districts of Assam to BSNL

on nomination basis at an estimated cost of ¥ 1975.38 crores.
The new projects of MTNL are:

. Augmentation of mobile network to enhance coverage and capacity by adding
1080 3G sites and 800 2G sites in Delhi and 1080 3G sites and 566 2G sites in
Mumbeai. The packet core capacity (Data handling capacity of network) will
be upgraded to 10 Gbps in Delhi and Mumbai.

. Augmentation of Microwave (M/W) backhaul network to support the enhanced
speed.

. Migration of legacy telephone exchanges network to internet protocol (IP)
based New Generation Network (NGN) exchanges in collaboration with
C-DOT.
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Import of telecom equipment

3067.SHRIMATI JAYA BACHCHAN: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has taken note of increase in import of telecom equipment

and devices in the recent years, if so, the details thereof;

(b) whether Government has taken any step to increase domestic production of

such equipment;
(c) ifso, the details thereof; and
(d) ifnot, the reasons therefor?

THEMINISTEROF COMMUNICATIONSANDINFORMATIONTECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir. India’s import of Telecom equipments

for the last three years are as under:

Year Val X crores)
2011-12 59447.40
2012-13 61539.01
2013-14 74116.21

Source: DGCIS.

(b) and (c) Yes, Sir. The Government has taken the following steps to increase

domestic production of such Equipments:

Foreign direct investment up-to 100% is allowed in manufacturing of telecom

products under the automatic route.

Government has imposed basic custom duty at 10% on specified telecommunication
products that are outside the purview of the information technology agreement and has
also imposed education cess on imported electronic products to provide parity between

domestically produced goods and imported goods.

The policy for providing preference to domestic manufacturers for 23 notified

telecom products in Government procurement has already been implemented.

Further, Telecommunications Standards Development Society, India (TSDSI) - an
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industry led autonomous “not for profit” Standards Development Organization (SDO)
for Telecom products and services has been set up for the development of standards for
telecom especially suited to Indian environment and incorporation of the same in the
International standards. This SDO for telecom will help Indian companies to develop
standards for telecom products and services for Indian specific environment, which is

expected to promote indigenous R&D and manufacturing.

Electronics Manufacturing Clusters (EMC) Scheme provides financial assistance
for creating world-class infrastructure for electronics manufacturing units and Modified
Special Incentive Package Scheme (M-SIPS) provides financial incentives to offset
disability and attract investments in the manufacturing of electronics products (including

telecom).

Government has approved setting up of two semiconductor wafer fabrication (FAB)
manufacturing facilities in India which would create the necessary ecosystem for design

and manufacturing of telecom equipments.

Under the Electronics Hardware Technology Park (EHTP) Scheme, approved units
are allowed duty free import of goods required by them for carrying on export activities,
CST reimbursement and excise duty exemption on procurement of indigenously available

goods, as per the Foreign Trade Policy.

Under the Focus Product Scheme of the Foreign Trade Policy, exports of listed
electronic products are entitled to duty credit scrip equivalent to 2% / 5% of FOB value of

exports. These include telecom products and components including mobile handset.

DeitY provides funding under several schemes for promotion of R&D, including
support for International Patents in Electronics & IT (SIP-EIT); Multiplier Grants Scheme
and Scheme for Technology Incubation and Development of Entrepreneurs (TIDE) in the

area of Electronics, ICT and Management.

The Scheme to enhance the number of PhDs in the Electronic System Design and
Manufacturing (ESDM) and IT/IT Enabled Services (ITES) sectors has been approved.
3000 PhDs are proposed to be supported under the Scheme. This support is also available

for telecom sector.

Government has included Set Top Boxes in the definition of goods for use in the
“Telecommunications Network™ under Central Sales Tax Act, 1956 thus extending the
facility of form ‘C’ to Set Top Boxes. Consequently, the locally manufactured set top

boxes are now at par in price with the imported set top boxes. This has created a huge
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opportunity for the indigenous set top boxes manufacturers. In order to give fillip to the
local set top box industry, Government also raised import duty on imported set top boxes
to 10%.

(d) Doesn’t arise in view of (b) & (c) above.
Complaints regarding poor quality of packaged/mineral water

3068.SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:
Willthe Ministerof CONSUMERAFFAIRS,FOODAND PUBLICDISTRIBUTION

be pleased to state:

(a) whether sale of unlicensed and poor quality packaged/mineral water has been

reported in the country;

(b) if'so, the details thereof indicating number of such complaints received during

each of last three years and current year along with action taken thereon;

(c) whether a large number of illegal bottling plants of packaged water not
conforming to the standards prescribed by Bureau of Indian Standards (BIS), are operating

in the country;
(d) if so, the details thereof and the corrective steps taken in this regard; and

(e) the other steps taken to standardize production and ensure supply of good

quality packaged water?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE): (a)
to (c) Yes, Sir. Details of complaints received and action taken is given in Statement (See

below).

(d) and (e) Packaged drinking water and natural mineral water are both under the
mandatory standards as per the Food Safety and Standards (FSS) Act, 2006. As per the
FSS regulation 2011, under the Act “No person shall manufacture, sell or exhibit for sale
packaged drinking water and mineral water except under the Bureau of Indian Standards
Certification Mark™.

To ensure the supply of quality packaged drinking water/mineral water, the State
enforcement authorities undertake regular enforcement activities. The provisions for

penalties under the FSS Act are comprehensive and broad-based and include suspension
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of manufacturing activities, seizure of products, cancellation of licences, pecuniary
penalties as well as imprisonment. Food Safety and Standards Authority of India also

regularly writes letters to states / UTs for better implementation of the Act.

Statement

Details of complaints received during last three years and current year.

SI. No.  Name of the State/U.T. No. of complaints Action taken

1. Andaman and Nicobar Islands Not received
2. Bihar Not received
3. Chhattisgarh Not received
4. Dadra & N.H. Not received
5. Daman and Diu Not received
6. Haryana Not received
7. Himachal Pradesh Not received
8. Jharkhand Not received
9. Kerala Not received
10. Lakshadweep Not received
11. Madhya Pradesh Not received
12. Manipur Not received
13. Mizoram Not received
14. Rajasthan Not received
15. Tamil Nadu Not received
16. Tripura Not received
17. Telangana Not received
18. Andhra Pradesh Nil

19. Arunachal Pradesh Nil

20. Chandigarh Nil

21. Goa Nil

22. Jammu and Kashmir Nil

23. Meghalaya Nil

24. Nagaland Nil
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SI. No.  Name of the State/U.T. No. of complaints Action taken

25. Puducherry Nil

26. Punjab Nil

27. Sikkim Nil

28. Uttarakhand Nil

29. Karnataka 629 153 seized, 358
voluntarily closed,
118 action initiated

30. Maharashtra 51 cases launched
against 81 illegal
units.

31. Uttar Pradesh 31 68 cases launched, 3
jailed, 16 panelised

32. Gujarat 16 21 samples drawn,
10 found conforming,
11 cases launched.

33. Orissa 13 25 units sealed

34, West Bengal 4

35. Delhi 2

36. Assam 1

TotaL 747

3069.SHRI BALWINDER SINGH BHUNDER:

Will

Cases pending in consumer courts

SHRI A.K. SELVARAI:
the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether 3.7 lakhs cases are pending in various consumer courts in the

country;

(b) whether maximum number of cases are pending in district forums many of

which are defunct;

(©)
(d)

if so, the details thereof and the reasons for pendency of cases; and

the efforts being made to overcome this pendency?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) Yes, Sir.

(b) and (c) Out of 644 District Consumer Fora, 616 Consumer Fora are functional.
The details of cases pending in the District Consumer Fora in the country are given
in Statement (See below). The pendency in Consumer Fora is due to various reasons
such as increased number of cases caused by growing Consumers’ awareness, strict
implementation of due process of adjudication, scope for multiple appeals and vacancy
of incumbents in certain States/UTs.

(d) Government has taken the following measures to reduce pendency of cases in
the consumer courts.

(1) State Governments have been requested from time to time to take action well
in advance for filling up of vacancies of President and Members and to
maintain a panel’ of candidates for filling up of future vacancies also to avoid
delay in appointments.

(2) Circuit Benches from National Commission have been frequently visiting
States.

(3) Some State Commissions have constituted Additional Benches mainly to
dispose off backlog of pending cases.

(4) The National Commission and some of the State Commissions as well as
District Fora are adopting the process of holding Lok Adalats for speedy
disposal of the cases.

(5) Financial assistance is provided by the Central Government to the States/
UTs for strengthening of infrastructure of Consumer Fora including
computerization and networking.

Statement

Total Number of Consumer Complaints filed/disposed since
inception under Consumer Protection Law.

(Updated on 04.12.2014)

Sl. No. Name of Agency Cases filed Cases Cases % of total
since disposed Pending disposal
inception of since
inception
1. National Commission 92481 81039 11442 87.63%
2. State Commissions 661295 570184 91111 86.22%
3. District Forums 3482728 3213497 269231 92.27%

TotaL 4236504 3864720 371784 91.22%
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Pension scheme in FCI

3070. SHRI C.P. NARAYANAN: Will the Minister of CONSUMER AFFAIRS,
food and PUBLIC DISTRIBUTION be pleased to state:

(a) how much foodgrains were bought, stored and distributed by Food Corporation

of India (FCI) during last three years;

(b) how many employees were working in it during these years and whether they

are covered under a pension scheme;
(c) if not, whether it was not approved in principle by Government earlier; and

(d) whether Government would take immediate steps to put pension scheme in
operation?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE): (a)
The total quantum of foodgrains procured and stored in central pool during each of last

three years is as under.

(Fig. in LMT)

Marketing Year Wheat Rice
2011-2012 283.34 350.60
2012-2013 381.48 340.44
2013-2014 250.92 318.40

Food Corporation of India (FCI) issues foodgrains against the allotment made by
Government under various schemes to State/UT Governments. The responsibility of

further distributions to end consumers rests with the concerned State/UT Governments.

Wheat and rice lifted by the States from the Central Pool stocks against the allotment
under Targeted Public Distribution Scheme (TPDS)/National Food Security Act (NFSA)/
Other Welfare Schemes (OWS) during the last three years is as under:-

(Figs. in lakh MTs)

Year Wheat Rice Total

Allocation  Offtake  Allocation Offtake Allocation  Offtake

2011-12 324.77 242.68 384.20 320.54 708.97 563.22
2012-13 436.00 332.42 366.65 326.41 802.65 658.83

2013-14 381.58 306.14 34431 291.98 725.89 598.12
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(b)  Number of FCI’s working employees (Staff and Officers) in last three years

(as on 31st March) is given below:

Year Employees
2011-2012 29434
2012-2013 26716
2013-2014 22480

At present the retired employees of FCI are entitled for the Pension on the basis of

monthly contribution deposited in Employees’ Pension Scheme. 1995.

Memorandum of settlement signed between the Management of FCI and its staff
unions on 1.4.2010 provides for implementation of a liberalized Pension Scheme,
however, Government has not approved any such scheme due to financial commitment

involved in it.
(¢) and (d) Question does not arise.
Rise in prices of essential commodities

3071.SHRI BHUPINDER SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of factors responsible for increase in prices of essential

commodities;

(b) the measures Government has taken to control the prices and by when we
would be self sufficient in essential commodities; and

(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE): (a)
Rise in the prices of essential food items are normally due to factors such as adverse
weather conditions, insufficient logistics and storage facilities, artificial shortages created

through hoarding and black marketing.

(b) and (¢) Government has initiated several measures on the prices front to improve
availability of essential commodities such as import of various items of mass consumption
at zero or concessional import duties together with restriction on export, prescribing stock
holding limits under Essential Commodities Act, allocation of foodgrains at affordable

prices under Targeted Public Distribution System (TPDS) etc. The recent steps initiated
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by the Government to contain the price rise of essential food items are given in Statement
(See below).

India is already self sufficient in foodgrains such as rice and wheat. In the case of
other major essential items such as pulses and oilseeds, a number of schemes/programmes

are under implementation for increasing their production as well as availability.
Statement

Steps taken by the Government to improve the availability

and to contain food items:

. Minimum Export Price (MEP) fixed for potatoes at USD 450 per M.T.
w.e.f. 26.06.2014 and of onions at USD 300 per M.T. w.e.f 21.08.2014

respectively.

. States have been advised to allow free movement of fruits and vegetables by
delisting them from the APMC Act.

. Government has approved the release of additional five million tonnes of Rice
to BPL & APL families in states pending implementation of National Food
Security Act (NFSA).

. Advisory to State Governments issued to take action against hoarding & black
marketing and effectively enforce the Essential Commodities Act, 1955 &
the Prevention of Black-marketing and Maintenance of Supplies of Essential
Commodities Act, 1980.

. Authorised States/UTs to impose stock limits in respect of onion and potato
for a period of one year with effect from 3rd July, 2014 under the Essential

Commodities Act.

. Authorised States/UTs to impose stock limits from time to time in the case of
select essential commodities such as pulses, edible oil, and edible oilseeds for
a period up to 30.9.2015.

. Based on interaction with the State Governments/UTs on 4th July, 2014, a
decision has been taken to amend the Essential Commodities Act to make
hoarding and black marketing a non bailable offence and increase the period

of detention to one year from existing six months.

. The Government has approved for the current year i.e. 2014-15 Open Market

Sale of ten million tonnes of wheat in the domestic market.
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Illegal water bottling units in and around Delhi

13072. SHRI MOTILAL VORA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that over ten thousand illegal water bottling

units are active in Delhi and its adjoining cities;
(b) whether the bottled water supplied by these illegal units is potable;

(c) if not, the reasons therefor, and the action taken by Government against these

illegal units; and
(d) the source of supply of water to these illegal units?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE): (a)
to (d) Only 9 cases of illegal water bottling units have been reported by Haryana and
no such cases have been reported by Delhi, Uttar Pradesh and Rajasthan. Bottled water
supplied by these units was not found potable. Action has been initiated by the Haryana
Government. The implementation and enforcement of the Food Safety and Standards Act,
2006 rests with State/ UT Governments. Penal provisions are provided in FSS Act, 2006
and States/UTs take action accordingly.

Improvement in PDS

+3073. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether improving the Public Distribution System (PDS) is one of

Government’s key priorities;

(b) if'so, the corrective measures taken so far by Government in order to improve

the public distribution system;

(¢) whether Government has taken any concrete initiative in the last six months to

stop black marketing of foodgrains in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE): (a)

FOriginal notice of the question was received in Hindi.
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to (d) Strengthening and streamlining of Targeted Public Distribution System (TPDS)
is a continuous endeavour. To improve functioning of TPDS, Government has been
regularly issuing advisories and holding meetings, conferences, etc. wherein State/UT
Governments are requested for review of lists of beneficaries, improving the offtake
of allocated foodgrains, ensuring timely availability of foodgrains at Fair Price Shops
(FPSs), greater transparency in functioning of TPDS, improved monitoring and vigilance

at various levels, improving the viability of FPS operations, etc.

The National Food Security Act, 2013, notified on 10.09.2013, also contains
measures for reforms in TPDS, to be undertaken progressively by the Central and State/
UT Governments. These reforms infer alia include door-step delivery of foodgrains at
the FPS, application of information and communication technology tools including end

to end computerisation, preference to public institutions/bodies in licensing of FPSs, etc.

Public Distribution System (Control) Order, 2001 notified by the Government
mandates the State and UT Governments to carry out all required action to ensure smooth
functioning of TPDS. PDS (Control) Order, 2001 also empowers State/UT Governments
to take punitive action under clauses 8 & 9 in case of contravention of relevant provisions
of the Order. If any person contravenes any provisions of this Order under clauses 3,4,6
and 7, he shall be liable to punishment under Section 7 of the Essential Commodities Act.
Action in cases of blackmarketing of foodgrains is also taken by States/UTs under the
Prevention of Black Marketing and Maintenance of Supplies of Essential Commodities
Act, 1980.

As per information received from the States/UTs, 124 detentions have been made in
2014 (upto 30.11.2014) in the cases of blackmarketing of essential commodities. State of
Tamil Nadu has made 107 detentions while State of Gujarat has made 17.

Clarification regarding use of Satyamev Jayate

3074.SHRIMATI NAZNIN FARUQUE: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether any Registrar of Societies, Government of NCT of Delhi has sought
re-clarification last month from the Ministry regarding the use of name Satyamev Jayate
as a title of an NGO to be registered in Delhi;

(b) whether the Ministry has provided the re-clarification, if so, the details thereof;

and

(c) ifnot, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE): (a)
No Sir.

(b) and (¢) In view of above question does not arise.
Revamping the PDS

3075.SHRI RAVI PRAKASH VERMA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has decided to notify revised poverty estimates on the
basis of which States can undertake proper identification of beneficiaries under PDS, if
so, the details thereof;

(b) whether Government is considering to use biometric technology to include

eligible beneficiaries and weed out ineligible ones, if so, the details thereof;

(c) whether the conference of Secretaries of State Food Departments made
crucial recommendations for revamping the system and ensuring that grains reach the

beneficiaries;
(d) if so, the details of recommendations made in this regard; and
(e) the action taken by Government to implement them?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE): (a)
Government has notified the National Food Security Act, 2013 (NFSA) on 10.09.2013,
which inter alia provides for coverage of upto 75% of the rural population and upto 50%
of the urban population of the country for receiving foodgrains at subsidized prices under
Targeted Public Distribution System (TPDS). Under NFSA, coverage under TPDS has
been delinked from poverty estimates and corresponding to the above coverage at the all
India level, State-wise coverage has been determined by the Planning Commission on
the basis of National Sample Survey Office (NSSO) data for 2011-12 on consumption
expenditure. Under the NFSA, the identification of eligible households is to be done
by the respective State/UT Governments. As all States/UTs are required to implement
NFSA, there is no proposal under consideration to notify revised poverty estimates for
existing TPDS.

(b) Under the scheme of End-to-end Computerization of TPDS Operations,
all States/UTs are inter-alia to digitise the ration card/ beneficiary data as per e-Gov
standards and also to seed available Aadhaar numbers, which are linked to biometric data.
This will help in weeding out bogus/ineligible beneficiaries and including the eligible

beneficiaries.
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(c) to (e) This Department has been organizing Conferences with the Secretaries
of State/UT Food Departments from time to time on various issues including revamping
and improving the implementation of TPDS in States/UTs. In the Conferences, the
recommendations made relate among others to correct identification of beneficiaries,
doorstep delivery of foodgrains upto Fair Price Shops (FPSs), end-to-end computerization
of TPDS operations, increasing the viability of FPSs, etc. The recommendations made
during the Conferences are shared with States/UTs for corrective action to be taken to
improve the functioning of TPDS. Reports on these points are also obtained from the

States/UTs on regular basis, which are reviewed in the Department.
Functioning of consumer courts

13076. SHRI VIJAY GOEL: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that functioning of consumer courts is not satisfactory, if

so, the details thereof;

(b) whether Government proposes to amend the existing Consumer Protection

Act. if so, the details thereof; and

(c) whether all the posts of President and members in the consumer courts/forums

have been filled up, and if not, by when these posts are likely to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO
DANVE): (a) Yes, Sir, the statement of pendency in Consumer Courts is given in
Statement (See below) which shows that the disposal of cases by the Consumer Courts

needs to improve.

(b) The Government proposes to amend the Consumer Protection Act, 1986 and

is consulting various stake holders in the matter, but no final view has been taken.

(¢) No, Sir. In accordance with the provisions of the Consumer Protection Act,
1986, the State Governments/UTs are responsible to fill up the post of the President/
Members of the concerned State Commission and District Forums of the State/UTs.
Vacancies arise from time to time due to retirement, resignation, etc. and concerned State
Governments take steps to fill such vacancies. However, the Department has been advising

the State Governments/UTs from time to time to fill up the vacancies expeditiously.

TOriginal notice of the question was received in Hindi.
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Statement

Total Number of Consumer Complaints filed/disposed since

inception under Consumer Protection Law

(Update on 04.12.2014)

Sl. Name of Agency Cases Cases Cases % of Total
No. Filed since Disposed Pending Disposal
Inception of since

Inception
1. National Commission 92481 81039 11442 87.63%
2. State Commissions 661295 570184 91111 86.22%
3. District Forums 3482728 3213497 269231 92.27%
TotaL 4236504 3864720 371784 91.22%

Quota fixed for States under PDS

3077. SHRI BASAWARAJ PATIL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the extent of assistance by Central Government to State Governments through

PDS for current year;

(b) the quota under the scheme fixed for each State, and the quantity distributed,
the details thereof; and

(¢) whether there are any complaints regarding the inferior quality of foodgrains,

and if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) Except those States, which have already adopted Decentralised Procurement
Scheme (DCP), all other States are allocated foodgrains for Targeted Public Distribution
System (TPDS), National Food Security Act (NFSA) and other Welfare Schemes at
subsidised rates and no direct financial assistance is provided to them. However, in
case of DCP States, difference between Economic Cost and Central Issue Price (CIP) is
reimbursed to them as subsidy. A statement indicating the subsidy released to DCP States
in the current years is at Statement-I (See below). A statement indicating allocation and
offtake of rice and wheat for current year i.e. 2014-15 under TPDS is at Statement-II (See
below).
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(¢) A complaint was received from Shri B Lokanathan, resident of Coimbatore
regarding supply of foodgrains beyond Food Safety Standard under PDS in Tamil Nadu.
It was forwarded to FCI for investigation and FCI has informed that complaint was not

found to be true.
Statement-1

Statement indicating the subsidy released to DCP States in the current
year i.e. 2014-15 (till 17.12.2014)

(Rupees in crores)

Sl. No.  Name of the State Subsidy released
1. Madhya Pradesh 3328.270
2. Andhra Pradesh 1350.010
3. West Bengal 1690.170
4. Chhattisgarh 2287.775
5. Uttarakhand 207.510
6. Tamil Nadu 814.550
7. Odisha 2204.000
8. Kerala 617.150
9. Rajasthan 65.970
TortaL 12565.405
Statement-11

(in thousand tons)

Sl States/UTs 2014-15 * 2014-15 $

No. Allocation and Offtake  Special adhoc allocation
of rice and wheat under  and offtake of Rice and
TPDS during 2014-15  Wheat under TPDS (BPL)
during 2014-15

Allocation Offtake Allocation  Offtake

1 2 3 4 5 6
1. Andhra Pradesh 1873.313 1122.343 216.797 99.671
2. Arunachal Pradesh 67.704 63.114 7.703 3.847

3. Assam 1239.498 1197.037 142.828 77.237
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1 2 3 4 5 6

4. Bihar 3276.6 2305.101 0 0
5. Chhattisgarh 876.114 868.349 0 0
6. Delhi 251.758 252.793 0 0
7. Goa 41.4 36.096 3.734 1.887
8. Gujarat 1374.823 1206.85 164.918 82.803
9. Haryana 530 512.191 0 0
10. Himachal Pradesh 338.654 326.486 0 0
11. Jammu and Kashmir 504.536 438.192 57.244 27.871
12. Jharkhand 901.258 627.172 186.237 91.415
13. Karnataka 1677.448 1472.267 0 0
14. Kerala 972.369 901.15 120.89 70.809
15. Madhya Pradesh 2073.355 1663.41 0 0
16. Maharashtra 3001.061 2508.534 0 0
17. Manipur 111.555 107.553 12.914 8.066
18. Meghalaya 124.138 123.512 14.238 8.953
19. Mizoram 46.76 47.729 5.288 2.797
20. Nagaland 84.584 92.375 9.646 6.063
21. Odisha 1454.925 1199.089 256.561 44.229
22. Punjab 580.08 79.731 0 0
23. Rajasthan 1861.048 1762.367 0 0
24. Sikkim 29.519 28.025 3.346 2.047
25. Tamil Nadu 2481.888 1847.608 378306  231.303
26. Telangana 655.801 235.858 99.273 22.496
27. Tripura 202.113 199.575 22.951 14.832
28. Uttar Pradesh 4810.149 3817.254 830.707  309.055
29. Uttarakhand 337.583 323.464 38.736 4.676
30. West Bengal 2549.991 2452.503 402.889  166.099

31. Andaman and Nicobar Islands  22.68 14.754 2.177 0
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1 2 3 4 5 6

32. Chandigarh 20.808 16.882 0 0

33. Dadra and Nagar Haveli 6.934 8.884 1.404 0.695

34. Daman and Diu 3.717 0.472 0.2711 0.009

35. Lakshadweep 3.08 1.464 0.233 0.1

36. Puducherry 39.888 3.732 6.536 0
TotaL 34427.142  27863.916  2985.8271  1276.96

* Offtake is against the allocation upto November, 2014
$ Offtake is up to November, 2014 as against the allocation from April, 14 to March, 15

Performance of the country in food processing sector

3078. SHRI HUSAIN DALWAL:
SHRI PALVAI GOVARDHAN REDDY:
Will the Minister of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether it is a fact that though the country ranks second in the world in

production of fruits and vegetables, only 6-7 per cent of this is processed;

(b) if so, the comparative position of the country vis-a-vis other countries,

including USA and China;

(c) the reasons for this poor performance so far as food processing is concerned,

and

(d) the details of measures taken by Government to develop the Food Processing

Industry so as to contain food inflation and food wastage?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) As per the “Vision 2015:
Strategy and Action Plan for Food Processing Industries in India” prepared by Rabo India
Finance in April, 2005, the level of processing in India is very low and varies from sector
to sector and is estimated at 2 per cent in the case of fruits and vegetables. It is very high
in developed countries (80% in USA, 70% in France) and in many developing countries

as well (80% in Malaysia, 30% in Thailand).

(c) Lack of efficient cold chain infrastructure, inadequate processing capacity and

access to affordable credit are some of the important reasons of poor performance of food
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processing sector. As per the study conducted by National Spot Exchange Limited (NSEL)
in 2010, the cold storage requirement in the country was of the order of 61.13 million
MT. Based on the study and existing capacity, the current gap of cold chain capacity is
around 29 million MT. Constraints in terms of supply chain, including Cold Chain, and
lack of adequate processing capacity are important factors for low level of processing and
higher level wastages of agri-produces. As per the study conducted by Central Institute of
Post-Harvest Engineering and Technology (CIPHET), Ludhiana published in 2010, the

magnitude of wastage was T 44,143 crore per annum at 2009 wholesale prices.

(d) It has been the endeavour of the Government to promote food processing
industry in the country to reduce wastage of agricultural produces, control food
inflation and ensure higher returns to the farmers. With a view to promote the sector, the
Government has been strengthening infrastructure by supporting creation of Cold Chain,
Mega Food Park and setting up/ modernization of Abattoirs under the Central Sector
Scheme of Infrastructure Development. Ministry of Food Processing Industries has also
launched a new Centrally Sponsored Scheme - National Mission on Food Processing
(NMFP) - on 1st April, 2012 for promoting the sector through State/ UT Governments.
The various schemes under the NMFP, inter-alia, include setting up/ modernisation of
food processing units, setting up Cold Chain units for non-horticultural products, Primary
Processing Centres/ Collection Centres in Rural Areas, setting up/ modernisation of meat

shops, Reefer Vehicles, Human Resource Development and Promotional Activities.
Measures to prevent loss of fruits and vegetables

3079. SHRI PARIMAL NATHWANI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether it is a fact that even though India is the largest producer of several
agriculture commodities, there are high levels of losses in the supply chain, mainly fruits

and vegetables;
(b) if so, the magnitude of these losses;

(c) the details of measures taken to set up Mega Food Parks and cold chains,

value addition and preservation infrastructure; and

(d) the progress made in this regard in Jharkhand?
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THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) A nation-wide study of
quantitative assessment of harvest and post-harvest losses for 46 agricultural produces
in 106 randomly selected districts was carried out by Central Institute of Post Harvest
Engineering and Technology (CIPHET) Ludhiana, an ICAR institution. As per the report
released in 2010, the extent of harvest and post-harvest losses in fruits vary from 5.8% to
18% and in case of vegetables from 6.88% to 12.98%. The study has estimated harvest
and post-harvest losses of major agricultural produces at national level was of the order

0f 44143 crore per annum at 2009 wholesale prices.

(¢) From time to time the Ministry of Food Processing Industries sanctions Mega
Food Parks and Cold Chain Projects in pursuance of Expression of Interest (Eol). So far,
through such Eol’s, Ministry had approved 42 Mega Food Parks and 129 Cold Chain

Projects in the country.

(d) A MegaFood Park sanctioned in the name of M/s Jharkhand Mega Food Park
Private Limited at Getalsud, Ranchi. It is in an area of 51.50 acres at an approved project
cost 0of T114.74 crore (Approx). Project approved on 27.03.2009. A grant of ¥50.00 crore
has been approved by the Ministry to the project and ¥30.00 crore has been released till
date. The Ministry has not sanctioned any cold chain project in the State of Jharkhand due

to non receipt of eligible proposal.
Facilities to youth to set up food processing units

+3080. SHRI MAHENDRA SINGH MAHRA: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether special grant is given to the youth to set up food processing units, if

not, the reasons therefor; and

(b) whether facilities would be provided to encourage the young men and women

to set up food processing units, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) In order to facilitate prospective
entrepreneurs including youths/women for setting up of food processing units, Ministry

of Food Processing Industries (MoFPI) had launched a Centrally Sponsored Scheme

+Original notice of the question was received in Hindi.
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- National Mission on Food Processing (NMFP) implemented through State/UT
Governments during 12th Five Year Plan. Under the Mission, one of the schemes is for
Technology Upgradation/Establishment/Modernization of Food Processing Industries,
which aims at creation of new processing capacity and up-gradation of existing processing
capabilities in sectors. Under the scheme, financial assistance in the form of grant-in-aid

is provided to entreprencurs as per following pattern of assistance:

. 25% of the cost of plant and machinery and technical civil works, subject to a

maximum of ¥ 50 lakhs in general areas.

. 33.33% of the cost of plant and machinery and technical civil works, subject to
a maximum of ¥ 75 lakhs in difficult areas (i.e. Jammu & Kashmir, Himachal
Pradesh, Uttarakhand, Andaman and Nicobar Islands and Lakshadweep) and
Integrated Tribal Development Project (ITDP) areas.

. 50% of the cost of plant and machinery and technical civil works, subject to a

maximum of Y100 lakhs for North-Eastern States including Sikkim.

All the State/UT Governments have been empowered to receive the applications,
sanction and release of grant-in-aid to the eligible beneficiaries including youths/women
under the NMFP. States also have flexibility in selection of location of projects as well
as beneficiaries, to harness the potential of value addition by using locally grown raw

material.

(b) Under the above scheme of the Mission, all implementing agencies/
Organizations such as Government/PSUs/Joint Ventures/NGOs/Cooperatives/SHGs/
Private Sector/Individuals including youth/women engaged in establishment/upgradation/
modernization of food processing units would be eligible for financial assistance under

the scheme.
Cold storage capacity in Tamil Nadu

3081. DR. R. LAKSHMANAN: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government has any proposal to augment cold storage capacity in the

country, particularly in Tamil Nadu; and

(b) if so, the steps likely to be taken in the next five years to augment the cold

storage facility in the State, and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) For setting up of integrated
cold chain and preservation infrastructure facilities without any break from the farm
gate to the consumer, the Ministry of Food Processing Industries is implementing a
Central Sector Scheme of Cold Chain, Value Addition and Preservation Infrastructure
since 2008-09 throughout the country including Tamil Nadu. The scheme is primarily
private sector driven wherein financial assistance @ 50% of the total cost of plant and
machinery and technical civil works in general areas and 75% for NE region and difficult
areas (North-Eastern States, Sikkim, J&K, Himachal Pradesh and Uttarakhand) subject
to a maximum grant-in-aid of ¥ 10 Crore per project is provided for setting up the cold
chain infrastructure in the country. The scheme is available in all States/UTs and rural
and urban areas. Integrated cold chain and preservation infrastructure can be set up by
individuals, groups of entrepreneurs, cooperative societies, Self Help Groups (SHGs),

Farmer Producer Organizations (FPOs), NGOs, Central/State PSUSs, etc.

Further, the Ministry has launched a Centrally Sponsored Scheme i.e. National
Mission on Food Processing (NMFP) during 12th Plan. For setting up of cold chain
projects for non-horticulture produce like dairy, meat, poultry, fish etc., financial assistance
is provided as (a) Capital Subsidy: Grant-in-aid @35% of the bank appraised project
cost for general areas, and @ 50% of the project cost for difficult areas including North
Eastern region, subject to maximum of X 5 crore. (b) Interest Subsidy: Interest subsidy @
6% per annum subject to a maximum of X 2.00 crore per project or actual interest accrued
on term loan, whichever is lower, for a period of 5 years from completion of the project
for general areas, and @ 7 % per annum subject to a maximum of X 3.00 crore per project
or actual interest accrued on term loan, whichever is lower, for a period of 7 years from

completion of the project for difficult areas including NER.

In addition, National Horticulture Mission (NHM) and National Horticulture Board
(NHB), under Department of Agriculture and Cooperation, Ministry of Agriculture,
Government of India are also providing assistance for setting up cold storages under
their respective schemes. Credit linked back ended subsidy @ 35% of the project cost in

general areas and 50% in case of hilly and scheduled areas is given under the scheme.

Proposals under the Central Sector scheme of Cold Chain, Value Addition and
Preservation Infrastructure are invited by the Ministry of Food Processing Industries

on all India basis against Expression of Interest in respect of fixed number of slots
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approved by the Government and the eligibility for grant-in-aid is determined as per
scheme guidelines. The proposals under the scheme of Cold Chain, Value Addition and
Preservation Infrastructure (for non-horti products) under Centrally sponsored National

Mission on Food Processing are invited and approved by the State/UT Governments.

Employment generation in FPI sector

3082. DR. T.N. SEEMA: Will the Minister of FOOD PROCESSING INDUSTRIES

be pleased to state:

(a) whether Government is aware that Food Processing Industry (FPI) sector has

immense potential in terms of generating employment, country-wide;

(b) if so, the details of job-oriented training programmes being implemented in
this sector in the country, including rural and tribal areas, during last three years and the

current year, State-wise;

(c) the details of institutes which provide research facility in food technology,

State-wise; and

(d) the details of incentives provided to small and medium entrepreneurs for
setting up FPIs or strengthening existing units’ capacity during each of the last three years

and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) Food Processing Sector forms an
important segment of the Indian economy in terms of employment and value addition. As
per the latest Annual Survey of Industries (ASI) for 2011-12, the total number of persons
engaged in registered food processing units was 17.77 lakh, constituting 12.13 per cent
of employment in registered factory sector. Employment in registered food processing
sector has been growing annually on an average rate of 3.79 per cent for last five years

ending 2011-12.

(b) With a view to augmenting the supply of trained man power, the Ministry of
Food Processing Industries (MOFPI) has been implementing Food Processing Training
Centre (FPTC) component under the Human Resource Development scheme since 9th

Five Year Plan period. In the 12th Five Year Plan, the scheme has been subsumed under
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the centrally sponsored National Mission on Food Processing (NMFP) with effect from
1.4.2014. State-wise details of FPTCs assisted by MOFPI and funds released during
2011-12 and committed liabilities of 11th Plan met in 2012-13, 2013-14 & 2014-15 is
given in Statement-I (See below). State-wise FPTCs assisted and funds released under
NMFP during 12th Plan in 2012-13, 2013-14, 2014-15 is given in Statement-II (See

below).

(¢) Ministry of Food Processing Industries has two Institutes engaged in research

and development activities in the food processing sector as indicated below:

(1) National Institute of Food Technology, Entrepreneurship and Management
(NIFTEM), at Kundli, Sonepat, Haryana

(i1) Indian Institute of Crop Processing Technology (IICPT) at Thanjavur, Tamil
Nadu

In addition, various Institutes under the Indian Council of Agricultural Research
(ICAR) are undertaking research in food technology. Institutions like Central Food
Technological Research Institute (CFTRI), Mysore, Defence Food Research Laboratory
(DFRL), Mysore and various State Universities as well as their affiliated colleges are also

carrying out research in different sectors of food processing/ technology.

(d) Government has been implementing a Scheme for Technology Up-gradation/
Establishment/Modernization (TUS) of Food Processing Industries for setting up of new
food processing units as well as technological up-gradaiion and expansion of existing
units. Under the scheme, financial assistance is extended in the form of grant-in-aid to
entrepreneurs @ 25% of the cost of plant and machinery and technical civil works subject
to a maximum of ¥ 50 lakh in general areas and @ 33.33% subject to a maximum of I 75
lakh in difficult areas. This scheme has been subsumed in the National Mission on Food
Processing (NMFP) with effect from 1st April, 2012 which is being implemented through
State/Union Territory Governments. The details of Food Processing Units assisted by
MOFPI and funds released during 2011-12 and committed liabilities of 11th Plan met in
2012-13,2013-14 & 2014-15 under the scheme are given at Statement-I11I (See below). The
details of food processing units assisted through the State/Union Territory Governments

under NMFP during 2012-13, 2013-14, 2014-15 are given at Statement-IV (See below).
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New schemes to expand FPIS

3083. SHRI GARIKAPATI MOHAN RAO: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) the total number of Food Processing Industries (FPIs) set up in the country,
State-wise;

(b) whether Government has chalked out any new schemes to expand FPIs; and
(c) if so, the details of the schemes?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) As per Annual Survey of Industries of
data of 2011-12, the total number of factories in the registered Food Processing Sector in
the country was 36,88,1. State-wise distribution of registered Food Processing Industries

is given in Statement (See below).

(b) and (c) During 12th Plan, Ministry launched a Centrally Sponsored Scheme -
National Mission on Food Processing (NMFP) w.e.f. 1.4.2012,which is being implemented
through State/UT Governments. Under the Mission, one of the schemes is Technology
Upgradation/Establishment/Modernization of Food Processing Industries, which aims at
creation of new processing capacity and up-gradation of existing processing capabilities
in sectors. Under the scheme, financial assistance in the form of grant-in-aid is provided

to entrepreneurs as per following pattern of assistance:

. 25% of the cost of plant and machinery and technical civil works, subject to a
maximum of ¥ 50 lakhs in general areas.

. 33.33% of the cost of plant and machinery and technical civil works, subject to
a maximum of ¥ 75 lakhs in difficult areas (i.e. Jammu & Kashmir, Himachal
Pradesh, Uttarakhand, Andaman and Nicobar Islands and Lakshadweep) and
Integrated Tribal Development Project (ITDP) areas.

. 50% of the cost of plant and machinery and technical civil works, subject to a
maximum of 100 lakhs for North-Eastern States including Sikkim.

All the State/UT Governments have been empowered to receive the applications,
sanction and release of grant-in-aid to the eligible beneficiaries including youths/women
under the NMFP. States also have flexibility in selection of location of projects as well
as beneficiaries, to harness the potential of value addition by using locally grown raw
material. This scheme of the Mission actually meant for Expansion/Setting-Up of new

Food Processing Industries.
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S1. No. Name of the States/UTs Total
1. Andhra Pradesh/Telangana 9,359
2. Andaman and Nicobar Islands 4
3. Arunachal Pradesh 0

Assam 1,212
5. Bihar 715
6. Chandigarh (U.T.) 23
7. Chhattisgarh 1,028
8. Dadra and Nagar Haveli 8
9. Daman and Diu 35
10. Delhi 145
11. Goa &5
12. Gujarat 1,924
13. Haryana 650
14. Himachal Pradesh 171
15. Jammu and Kashmir 150
16. Jharkhand 169
17. Karnataka 1,979
18. Kerala 1,437
19. Lakshadweep 0
20. Madhya Pradesh 754
21. Maharashtra 3,113
22. Manipur 18
23. Meghalaya 18
24, Mizoram 0
25. Nagaland 12
26. Odisha 875
27. Puducherry 70
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S1. No. Name of the State/UTs Total
28. Punjab 2,784
29. Rajasthan 777
30. Sikkim 18
31. Tamil Nadu 5,186
32. Tripura 55
33. Uttar Pradesh 2,116
34. Uttarakhand 381
35. West Bengal 1,600

Source: Annual Survey of Industries (ASI) 2011-12.

Chain of cold storage in rural parts of West Bengal

3084. DR. KANWAR DEEP SINGH: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government has put in place a road-map for setting up of chain of
cold storages in rural areas of West Bengal and rest of the country, if so, the details

thereof;

(b) whether funds have been earmarked for this purpose, if so, the details thereof;
and

(¢c) the number of cold storages set up with the help of Central funds in rural West

Bengal during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) For setting up of integrated cold chain
and preservation infrastructure facilities without any break from the farm gate to the
consumer, the Ministry of Food Processing Industries is implementing a Central Sector
Scheme of Cold Chain, Value Addition and Preservation Infrastructure since 2008-09
throughout the country including rural areas of West Bengal. The scheme is primarily
private sector driven wherein financial assistance @ 50% of the total cost of plant and
machinery and technical civil works in general areas and 75% for NE region and difficult
areas (North-Eastern States, Sikkim, J&K, Himachal Pradesh and Uttarakhand) subject
to a maximum grant-in-aid of ¥ 10 Crore per project is provided for setting up the cold
chain infrastructure in the country. The scheme is available in all States/UTs and rural

and urban areas. Integrated cold chain and preservation infrastructure can be set up by
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individuals, groups of entrepreneurs, cooperative societies, Self Help Groups (SHGs),
Farmer Producer Organizations (FPOs), NGOs, Central/State PSUSs, etc.

Further, the Ministry has launched a Centrally Sponsored Scheme i.e. National
Mission on Food Processing (NMFP) during 12th Plan. For setting up of cold chain projects
for non-horticulture produce like dairy, meat, poultry, fish, etc. financial assistance is
provided (a) Capital Subsidy: Grant-in-aid @ 35% of the bank appraised project cost for
general areas, and @ 50% of the project cost for difficult areas including North-Eastern
region, subject to maximum of ¥ 5 crore and (b) Interest Subsidy: Interest subsidy @ 6%
per annum subject to a maximum of ¥ 2.00 crore per project or actual interest accrued on
term loan, whichever is lower, for a period of 5 years from completion of the project for
general areas, and @ 7 % per annum subject to a maximum of X 3.00 crore per project
or actual interest accrued on term loan, whichever is lower, for a period of 7 years from

completion of the project for difficult areas including North Eastern Region.

In addition, National Horticulture Mission (NHM) and National Horticulture Board
(NHB), under Department of Agriculture and Cooperation, Ministry of Agriculture,
Government of India are also providing assistance for setting up cold storages under their

respective schemes.

(b) Under the Scheme of Cold Chain, Value Addition and Preservation
Infrastructure of Ministry of Food Processing Industries, the fund allocation for 2014-15
is ¥ 160.00 Crore for setting up of integrated Cold Chain Infrastructure, throughout the
country. There is no separate State-wise allocation. Under National Horticulture Mission
component of Mission for Integrated Development of Horticulture, Department of
Agriculture and Cooperation, an allocation of ¥ 42.5 Cr. has been made in respect of West
Bengal during the current financial year, out of which 25% is earmarked for creation of
post harvest management infrastructure. The budget allocation of National Horticulture
Board for the current financial year is ¥ 190.00 crore for setting up cold storages in the
country. However, no separate budget allocation for rural West Bengal has been made by
them.

(c) During the last five years, 29 cold storages have been set up in the State
of West Bengal together under the schemes operated by Ministry of Food Processing
Industries, National Horticulture Board and National Horticulture Mission.

Investment in FPIs

3085. DR. BHALCHANDRA MUNGEKAR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) the production of fruits and vegetables during the last three years,

State-wise;
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(b) the total value of these products, State-wise;

(¢) how much quantity of these products was processed, State-wise and year-

wise; and

(d) the measures the Ministry proposes to take to increase the investment in the

Food Processing Industries (FPIs)?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) As per National Horticulture
Board’s data, the production details of fruits and vegetables in the last 3 years’ State-wise
is given at Statement (See below). But, the value of the production of various fruits and

vegetables has not been assessed.

(c) Ministry of Food Processing Industries does not maintain data regarding
quantity of fruits and vegetables processed State-wise and year-wise in the country.
However, as per the study conducted by Institute of Economic Growth on behalf of
Ministry of Agriculture, the extent of processing of agro-products including fruits and

vegetables was estimated at the level of 6.76% during the year 2010-11.

(d) In order to increase investment in food processing industries, the Ministry
of Food Processing Industries had launched a Centrally Sponsored Scheme - National
Mission on Food Processing (NMFP) w.e.f. 01.04.2012, which is implemented through
State/UT Governments. Under this Scheme, financial assistance in the form of grants-
in-aid is provided to the entrepreneurs in the Food Processing Industries. The various
components under NMFP, inter-alia, include setting up/modernization of Food Processing
Industries, setting up of Cold Chain Units for Non-Horticultural Products, setting up of
Primary Processing Centres/Collection Centres in Rural Areas, Modernisation of Meat
Shops, Reefer Vehicles, Human Resource Development, Promotional activities and
Setting up/Modernization of Abattoirs for promoting scientific and hygienic slaughtering
w.e.f. 01.04.2014.

In addition, the Ministry is also implementing various other Central Sector
Schemes namely - (i) Mega Food Park Scheme for creation of modern infrastructure to
food processing industries; (ii) Scheme for Cold Chain, Value Addition and Preservation
Infrastructure for creation of preservation infrastructure including pre-cooling facilities at
production sites, reefer vans and mobile cooling units for the purpose of linking groups of

producers to processors and market through well-equipped supply chain.

All these Schemes are mainly intended to increase investment in the food processing

industries.
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Pending cases in Supreme Court

3086.SHRI ANIL DESAI: Will the Minister of LAW AND JUSTICE be pleased to

state:

(a) whether it is a fact that a large number of cases are pending in the Supreme

Court, if so, the cases pending in the Court for the last three years;
(b) the number of bail applications pending for the last three years;

(c) whether there is any procedure to accord priority to bail application of any

person on the basis of his financial or social status; and

(d) if so, the details of such priority cases taken up by the Court during the last

three years?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) As per the information made available by the Supreme Court, details of cases pending
and disposed in the Supreme Court during the last three years and current year are given

in the Statement (See below).

(b) 1321 bail applications are pending in the Supreme Court for the last three
years as on 15.12.2014.

(c)and (d) Instead of giving priority to bail applications on the basis of the financial or
social status of a person, all bail applications are given priority as per guidelines and listed
before the Supreme Court in the next Advance List. In addition to this, bail applications
registered along with fresh matters on Saturday, Monday and Tuesday are listed before
the Supreme Court on Monday in the next week and those registered on Wednesday,

Thursday and Friday are listed on Friday in the next week before the Supreme Court.
Statement

Number of pending and disposal of cases in the Supreme Court of India

Year Number of Cases Number of Pendency at the
instituted Cases disposed end of the year
2011 77090 73133 58519
2012 76917 68744 66692
2013 76742 77085 66349

2014 81583 83013 64919




Written Answers to [19 December, 2014] Unstarred Questions 239

Note: The figures relating to the year 2014 are from January 2014 to November,
2014. Out of the 64919 pending matters as on 30.11.2014, 19353 matters are up to one

year old thus arrears (cases pending more than a year) are 45566.
Fast Track Courts

3087.SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that half of the Fast Track Courts (FTCs), set up since 2000,

are not functional for want of funds;

(b) if so, the State-wise details of the FTCs set up and how many of them are

functioning as of now;

(¢c) the number of cases registered and disposed off in each of these FTCs so far;

and
(d) the measures being taken to make the non-functional FTCs functional?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) to (d) Setting up of subordinate courts including Fast Track Courts (FTCs) is the
responsibility of the State Governments under the Constitution of India. Central funding
to States for FTCs, established under the 11th Finance Commission Award, has been
discontinued with effect from 1st April, 2011. Some States have continued FTCs beyond
31.03.2011 with their own resources. A statement indicating the number of Fast Track
Courts (FTCs) earmarked by 11th Finance Commission in the year 2000, functioning as
on 31/03/2005, 31/03/2011 and as per the latest available reports is given in Statement-I
(See below). A statement indicating the number of cases transferred to FTCs and cases

disposed by these courts is Statement-II (See below).

In the Conference of Chief Ministers and Chief Justices held in New Delhi on 7th
April, 2013, it has been resolved that the State Governments shall, in consultation with
the Chief Justices of the respective High Courts, take necessary steps to establish suitable
number of FTCs relating to offences against women, children, differently abled persons,
senior citizens and marginalized sections of the society, and provide adequate funds
for the purpose of creating and continuing them. Government has requested the State

Governments and the Chief Justices of the High Courts to implement this decision.
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Statement-I11

Number of cases transferred to Fast Track Courts (FTCs), disposed by
FTCs and No. of cases pending in FTCs

SI. Name of Number of No. of cases No. of As on
No. the state cases disposed cases

transferred to off since pending

FTCs since inception in FTCs
inception of FTCs

1 2 3 4 5 6
1. Andhra Pradesh 265545 248457 17088 April, 14
2. Arunachal Pradesh 4162 1660 2502 March, 11
3. Assam 84098 72240 11858 Oct. 12
4. Bihar 239278 159105 80173 March. 11
5. Chhattisgarh 94670 76575 18095 March. 11
6. Goa 10185 8590 1595 Feb., 14
7. Gujarat 537636 434296 103340 Feb., 11
8. Haryana 38359 33590 4769 Dec. 10
9. Himachal Pradesh 54651 47480 7171 Dec. 12
10.  Jammu and Kashmir NA NA NA
11. Jharkhand 110027 87789 22238 March 11
12.  Karnataka 218402 184067 34335 Aug. 10
13.  Kerala 135839 116843 18996 Aug., 13
14.  Madhya Pradesh 360602 317363 43239 Dec. 10
15.  Mabharashtra 423518 381619 41899 Feb. 11
16. Manipur 3512 3287 225 Oct. 12
17. Meghalaya 1288 973 315 Oct. 12
18. Mizoram 1868 1635 233 March 11
19. Nagaland 845 786 59 Oct. 12
20.  Odisha 73093 67700 5393 March. 12
21.  Punjab 58570 46347 12223 Dec. 10

22. Rajasthan 149447 123024 26423 March. 11
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1 2 3 4 5 6
23, Sikkim NA NA NA
24.  Tamil Nadu 411957 371336 40621 Aug., 10
25. Tripura 5812 5591 221 March 11
26. Uttar Pradesh 0 0 0 March 11
27.  Uttarakhand 112726 103208 9518 June, 12
28. West Bengal 196240 166711 29529 Aug., 14
29.  Delhi NA NA NA

ToTAL 3592330 3060272 532058

NA - Not available
Digitization of subordinate courts

3088.SHRI AVINASH RAT KHANNA:
SHRIMATI VANDANA CHAVAN:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government proposes to digitize all Subordinate Courts across the
country, if so, the details thereof;

(b) whether the Subordinate Courts are the most burdened and pendency in these
Courts are mounting day-by-day; and

(c) if'so, to what extent digitization in Subordinate Courts would help in reducing

pendency of cases?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA
GOWDA): (a) Under the eCourts Integrated Mission Mode Project, which is one of
the National e-Govemance projects being implemented in High Courts and District
and Subordinate Courts of the Country since 2007, the Government had approved the
Scheme of computerization of 14249 District and Subordinate Courts in the country and
for up gradation of Information & Communication Technology (ICT) infrastructure of the
higher courts by 31st March, 2015. As on 30th November, 2014, out of 14249 courts to
be computerised, sites for 14182 courts have been made ready for computerisation, out
of which LAN has been installed at 13606 courts, hardware at 13436 courts and software
at 13323 courts.

(b) As per the data given by Supreme Court of India in their newsletter ‘Court
News’, the number of cases pending at the end of last 3 years in the District and Subordinate

Courts of the country is as under:
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Year Number of pending cases
(Civil + Criminal)

2011 26986307
2012 26951461
2013 26839256

(¢) The objective of the eCourts project is to provide designated services to
litigants, lawyers and the judiciary by universal computerization of district and subordinate
courts in the country. The national e-Courts portal (http://www.ecourts.gov.in) provides
online services to litigants such as details of case registration, cause list, case status, daily
orders, and final judgments. Further, all the district and subordinate courts computerised
under eCourts project have been linked to National Judicial Data Grid (NJDG), which is
a common repository of case records across the country. On NJDG, data entry of decided
cases is being undertaken and data pertaining to pending cases is being updated on a daily
basis. As on 31st October, 2014, data in respect of more than 3.92 crore cases and more
than 60 lakh orders/judgments pertaining to district and subordinate Courts under the
jurisdiction of 21 out of 24 High Courts have been uploaded on NJDG.

Although reduction of pendency is not the prime objective of eCourts project, the
initiatives being taken under the project will eventually lead to improvement in justice

delivery.
Recommendation of CBI to ITAT

3089.SHRI SALIM ANSARI: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether CBI has recommended to Chairman, Income Tax Appellate Tribunal
(ITAT) to be more vigilant and review the rules and practices related to preparation and

delivery of orders under section 263 of the Income Tax Act, 1961;
(b) if so, details thereof and action taken, so far, on the recommendation;

(c¢) whether members of ITAT, Kolkata are engaged in pre-written judgements in
connivance with unscrupulous counsels, resulting into loss of revenue to the exchequer;

and

(d) if so, how many such cases have been brought to the notice of Government

and action taken against members of ITAT, Kolkata for abnormal practices?
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THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) and (b) Central Bureau of Investigation (CBI) has reported that it has not made any
recommendation to the Income Tax Appellate Tribunal in this regard. Section 263 of the
Income Tax Act, 1961, relates to the revision of assessment order by the Commissioners
of Income Tax, in the circumstances stated therein. This Section does not relate to the

passing of orders by the Income Tax Appellate Tribunal.

(¢) and (d) No, Sir. No such case has been brought to the notice of the

Government.
Judgements of ITAT, Kolkata

3090.SHRI SALIM ANSARI: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether members of Income Tax Appellate Tribunal (ITAT), Kolkata are
delivering pre-decided judgements under Section 263 of the Income Tax Act, 1961;

(b) whether Chairman, ITAT has no rules and practices relating to preparation and

delivery of orders;

(c) if so, the details of procedure adopted by members of ITAT, Kolkata in
delivering judgment/orders under Section 263 of IT Act, 1961;

(d) whether a large number of cases of quid pro quo by some members have been

noticed in the past; and
(e) if so, the details thereof and action taken against such erring members?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) No, Sir. Section 263 of the Income Tax Act, 1961, relates to the revision of assessment
order by the Commissioners of Income Tax, in the circumstances stated therein. This
Section does not relate to the passing of orders by the Income Tax Appellate Tribunal
(ITAT).

(b) The Income Tax (Appellate Tribunal) Rules, 1963, framed under Section 255
(5) of the Income Tax Act, 1961, prescribe the procedure for processing of appeals by the
ITAT.

(c) Does not arise.

(d) and (e) There is one case relating to a Member of the ITAT who was allegedly
caught red-handed by the CBI while accepting bribe and he is under suspension. The
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CBI has registered a regular case against him under certain Sections of the Indian Penal
Code, 1860, and the Prevention of Corruption Act, 1988. The matter is now before the
CBI Court.

Pending court cases

3091.SHRI NARESH GUJRAL: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) the total number of cases pending in courts in the country which are more than

five years old;

(b) whether Government is going to propose a policy initiative to do away with

long vacations in the courts of the country; and
(c) ifso, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) to (c) The data on pendency of cases is maintained by the Supreme Court and High
Courts. As per the information made available by Supreme Court of India, 11,861 cases
were pending for more than five years as on 10.12.2014 in Supreme Court. 16.83 lakh
cases were pending for more than five years as on 31.12.2013 in various High Courts. In
District and Subordinate Courts, 59.80 lakh cases were pending for more than five years
ason 31.12.2013.

Holidays in Supreme Court and High Courts are regulated by the respective Courts.
Holidays in subordinate courts are regulated by the respective High Courts. The Supreme
Court has notified the Supreme Court Rules, 2013 on 27th May, 2014 wherein, inter-
alia, it is provided that the period of summer vacation shall not exceed seven weeks. It
is further provided that the length of the summer vacation and the number of holidays
for the Court and the offices of the Court shall be such as may be fixed by the Chief
Justice and notified in the official Gazette so as not to exceed one hundred and three days,

excluding Sundays not falling in the vacation and during holidays.
Implementation of 197th Report of Law Commission

3092.SHRI AVINASH PANDE: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) the status of implementation of the 197th Report of the Law Commission of
India on the Appointment of Public Prosecutors, which was submitted to Government on
31st July, 2006;
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(b) whether the recommendations made therein have been accepted or approved
in-principle by Government, if so, the details of the recommendations which have been

accepted; and
(c) ifnot, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) to (¢) The Ministry of Home Affairs has informed that the Law Commission in its
197th Report on “Public Prosecutor’s Appointment” has recommended for amendment in
section 24 of Cr. P.C., as the Criminal Law and Criminal Procedure are in the Concurrent
List to the Seventh Schedule of the Constitution of India and are implemented by the States,
therefore, the Report has been referred to the State Governments/UT Administrations for
their comments. The Comments of some of the State Governments are still awaited. A
decision for accepting the recommendations or otherwise will be taken after receipt of the

comments from all the State Governments.
Appointment of Public Prosecutors

3093.SHRI AVINASH PANDE: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether it is a fact that several States have not constituted a regular Cadre of
Prosecuting Officers as envisaged under Section 24 of the Code of Criminal Procedure,
1973; and

(b) if so, the names of the States along with a description of their policies for

appointment of Public Prosecutors?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) and (b) The information is being collected and will be laid on the Table of the House.

New procedure of self attestation of documents

3094.SHRI PANKAJ BORA: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether Government has decided to do away with the necessity of filing
affidavits/documents from a Gazetted Officer or a Notary for a Government related work

and instead has adopted the new simplified procedure of self attestation of documents;

(b) if'so, whether Government has asked State Governments to promote and adopt

the new procedure; and
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(c) if so, the number of States that have agreed to adopt the new procedure?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA
GOWDA): (a) to (c) It is a constant endeavor of the Government to simplify procedures
by introduction of self-certification. For this, all Central Ministries/Departments as well
as State Governments/UTs have been requested to review the existing requirement in this

regard and make provision for self-certification, wherever possible.
Time-bound disposal of court cases

3095.SHRI MANSUKH L. MANDAVIYA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether in view of mammoth pendency and extraordinary delay in disposal
of court cases leading to people losing faith in judicial system, Government contemplates

time-bound disposal of court cases as per their gravity;

(b) if so, the status thereof and whether Government has held consultations with

State Governments, Judiciary and other stakeholders in this regard;

() whether Government intends to bring a legislation in this regard, if so, the
details thereof and by when; and

(d) whether increasing number of courts and equipping them with latest
Information Technology is one of the measures being contemplated, if so, the details
thereof?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) to (d) In comparison with 2.77 crore cases pending at the end of the year 2010 in
District and Subordinate Courts in the country, 2.68 crore cases were pending at the end
of the year 2013. However, pendency of cases in High Courts has increased from 42.49
lakh cases in 2010 to 44.56 lakh cases in 2013.

While there is no proposal of the Government to bring a legislation on time-
bound disposal of court cases, the Government has taken major initiatives for pendency
reduction. The number of District and Subordinate Courts has increased from 16,949 in
2010 to 19,518 in 2013. The Central Government has provided financial assistance to
the tune of 2,198 crores to State Governments and Union Territories for upgradation/
construction of court complexes and residential units for judicial officers in the last three
years. Under the eCourts Project 13,323 courts have been computerized by 3 1st October,
2014. Computerization of courts would enable the courts to exercise greater control
over management of cases in the docket. It will also provide designated services to the

litigants and the lawyers. In order to reduce government litigation in courts the Central
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Government has encouraged the States to notify their litigation policies which contain
provisions for weeding out infructuous cases and promote dispute resolution through
alternative mechanisms. The Government has also identified the areas prone to excessive
litigation for adopting suitable policy and legislative measures to curb such litigation.
As a result of the concerted efforts made by all stake-holders the increasing trend of

pendency of cases in subordinate courts has been checked.

The Government holds consultations with State Governments and judiciary on
various issues from time to time. The last Conference of the Chief Ministers of States and
Chief Justices of High Courts was held on 7th April, 2013.

Allowing regional languages in proceedings of High Courts

3096.SHRI MANSUKH L. MANDAVIYA: Will the Minister of LAW AND
JUSTICE be pleased to refer to answer to Unstarred Question 2545 given in Rajya Sabha
on st August, 2014 and state:

(a) whether Government has received any comments from Hon’ble Supreme
Court during the last six months for allowing regional language in proceedings of High

Courts of concerned State;

(b) the as-on date status of action taken by Government for allowing regional

languages in proceedings of High Courts of concerned States; and

(c) whether Government intends to amend article 348(2) of the Constitution for

the purpose?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) No, Sir.

(b) Based on proposals received from State Governments regarding use of regional
languages in the proceedings of certain High Courts, Government had taken up the matter
with the Supreme Court of India. The Supreme Court had not accepted the proposals. The
Government has abided by the decision.

(¢) No, Sir.
Lok Adalats

3097.SHRI RAJKUMAR DHOOT: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether it is a fact that Lok Adalats have proved that, they can reduce the

pendency of cases in courts substantially, if so, the details thereof;
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(b) whether Government has prepared any action plan to conduct more Lok

Adalats in Maharashtra and rest of the country; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA
GOWDA): (a) Yes, Sir. In the first National Lok Adalat which was held on 23.11.2014
about 72,10,300 cases were settled, out of which 50,87,394 cases were pending in various
courts. The second National Lok Adalat was held on 6.12.2014 and on 13.12.2014 in Goa
and Mabharashtra. The details of cases settled in second National Lok Adalat are being
collected.

(b) and (c) National Legal Services Authority (NALSA) through the State Legal
Services Authority, Supreme Court Legal Services Committee, High Court Legal Services
Committee, District Legal Services Authorities and Taluk Legal Services Committee have
been organizing Lok Adalats all over the country, including regularly either on daily/
fortnightly or monthly basis in addition to the National and Mega Lok Adalats.

Opening of Additional District Sessions Court in Chhattisgarh

173098. DR. BHUSHAN LAL JANGDE: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether it is a fact that the Civil Court functioning at Bhatgaon in the district
Baloda Bazar in Chhattisgarh was to start functioning as the Additional District Sessions
Court from the 2nd October, 2014; and

(b) if so, by when the said court will start functioning and if not, the reasons
therefor?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) No, Sir.

(b) No time schedule has been fixed.
Revamping the judicial process to ensure time-bound trial

3099.SHRIMATI WANSUK SYIEM: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether, as a positive signal to decongest over-crowded jails in the country,
the Supreme Court has ordered the release of undertrials, who have already served half of

their maximum sentence, if convicted;

FOriginal notice of the question was received in Hindi.
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(b) whether an estimated two-thirds of around four lakh prisoners in our jails are

those awaiting trial with many already having spent years in jails; and

(c) whether Government is also considering to revamp the existing judicial

process to ensure time-bound trials?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) In September 2014, the Supreme Court of India passed an order in the Bhim Singh
case directing all judicial officers to effectively implement Section 436A of the Code of

Criminal Procedure.

(b) and (c) As per the prision statistics India, 2013 published by the National Crime
Records Bureau (NCRB), out of 4.12 lakh different types of prison inmates in jails, 2.78
lakh are undertrials. In order to reduce the number of undertrails in prisons, the Chief
Justices of the High Courts have been requested to advise the district judiciary to review
all cases where under-trials are eligible for bail under Section 436 and 436A of CrPC, and
take suo moto action for their release. They have also been advised to set up a mechanism
in the High Court for periodic monitoring of the release of undertrials prisoners. The Chief
Ministers and the Law Ministers have also been requested to use software applications to

generate data of under-trial prisoners and review their cases periodically.

Section 436A of Criminal Procedure Code provides for the right of the under trial
prisoner to apply for bail once he/she has served one half of the maximum sentence, if
convicted. Further, Section 436 of Criminal Procedure Code enjoins Courts to consider
as indigent any person who is unable to furnish bail within 7 days.from the date of arrest,

and to release him/her on personal bond without asking for any surety.
Trial of arrested/detained persons within reasonable period

3100.SHRI TIRUCHI SIVA: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether it is a fact that India is among the worst ranking countries in the world

in terms of proportion of undertrials languishing in jails;

(b) whether Government proposes to give people, arrested or detained, the right

to trial within a reasonable period of time; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) to (c) As per the prision statistics India, 2013 published by the National Crime Records
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Bureau (NCRB), out of 4.12 lakh different types of prison inmates in jails, 2.78 lakh are
undertrials. In order to reduce the number of undertrails in prisons, the Chief Justices of
the High Courts have been requested to advise the district judiciary to review all cases
where under-trials are eligible for bail under Section 436 and 436A of CrPC, and take
suo moto action for their release. They have also been advised to set up a mechanism in
the High Court for periodic monitoring of the release of undertrials prisoners. The Chief
Ministers and the Law Ministers have also been requested to use software applications to

generate data of under-trial prisoners and review their cases periodically.
Vacancies in judiciary

3101.SHRI NARENDRA BUDANIA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether it is a fact that at present there are 22.5 per cent of judges’ positions
vacant in subordinate Judiciary, the situation being worse in High Courts where vacancies

are more than 34 per cent;

(b) if so, the current strength of Subordinate Judiciary and High Courts as against

their sanctioned strengths; and

(c) the action Government has taken or is taking in expediting the process of

filling up the vacancies, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) to (c) Under Article 235 of the Constitution of India, the control over District and
Subordinate Courts in the States vests with the concerned High Court. As per information
available in Court News, a quarterly newsletter of Supreme Court of India, the sanctioned
and working strengths of Judicial Officers of District and Subordinate Courts were 19,518
and 15,115 respectively as on 31.12.2013; and 4403 posts of Judicial Officers of District

and Subordinate Courts were vacant on 31.12.2013.

The Sanctioned and Working Strengths of Judges of various High Courts were
984 and 631 respectively; and 353 posts of Judges of High Courts were vacant as on
15.12.2014.

As per the Memorandum of Procedure, initiation of proposals for appointment of
Judges of a High Court rests with the Chief Justice of the concerned High Court. The
Government is periodically reminding the Chief Justices of the High Courts to initiate

proposals in time for filling up the existing vacancies as well as the vacancies anticipated
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in the next six months in the High Courts. The filling up of vacancies in the High Courts
is a continuous consultative process among the Constitutional authorities. While every
effort is made to fill up the existing vacancies expeditiously, vacancies do keep on arising
on account of retirement, resignation or elevation of Judges. For filling of vacancies in

District and Subordinate Courts, the matter is regularly pursued with the High Courts.
Amendment in the Indian Succession Act, 1925

3102.SHRI RAJEEV CHANDRASEKHAR: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether Government has received any request from the native Christians of

Mysore and Coorg to amend the Indian Succession Act, 1925;

(b) whether the Ministry would consider amending the Act to include native

Christians of Mysore and Coorg in its ambit; and
(c) if so, the date by which and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRID. V. SADANANDA GOWDA):
(a) No Sir. From the records available, it may be stated that we have not received any
request from native Christians of Mysore and Coorg to amend the Indian Succession Act,
1925 (39 of 1925).

(b) and (c) Do not arise.
Advisory committees on FDI

3103.SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Railways have constituted a few advisory committees
comprising experts from various fields on foreign direct investment, resource mobilization,

information technology initiatives, etc., if so, the details thereof; and

(b) whether it is also a fact that Railways are yet to finalise the modalities for

investment, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir. Ministry of Railways has constituted a High Level Committee
for mobilisation of resources for major railway projects and restructuring of Railway
Ministry and Railway Board. Ministry of Railways has also constituted another High
Level Committee for identifying factors, issues and avenues for improving financial

health of Indian Railways.
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(b) Ministry of Railways in November, 2014 have notified Sectoral guidelines for
Domestic and Foreign Direct Investment. These guidelines include permissible activities,
salient features pertaining to project development, support from the Government &
appropriate model of implementation and limit of permissible Foreign Direct Investment
(FDI).

Representations for gauge conversions in Gujarat

3104.SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAY S be pleased to

state:

(a) whether the Ministry has received representations for gauge conversion of
railway tracks from various organisations/ road users as well as from Government of

Guijarat, if so, the details thereof; and

(b) by when the work is likely to start along with probable time-frame for

completion of each project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Requests for taking up projects from State Governments, elected
representatives and other social/commercial organizations/individuals are received at
various levels, but a centralized compendium is not maintained. However, such requests
are scrutinized and wherever feasible surveys are taken up. Some of the projects surveyed
are taken up based on remunerativness, socio-economic consideration, etc. depending
upon throwforward of ongoing projects, overall availability of funds and competing
demands. The detailed status of gauge conversion proposals falling partly/fully in the

State of Gujarat, is as under:

SI. No. Name of the work Status

Gauge conversion

I. Ahmedabad-Himmatnagar-Udaipur Ahmedabad-Himmatnagar-
Udaipur gauge conversion project
(322 km) has been sanctioned at an
anticipated cost of ¥ 1152 crore. On
Ahmedabad-Himmatnagar section,
tender for service building and has
been awarded. On Himmatnagar-
Udaipur section, earthwork, bridges
& ballast supply works have been
taken up.
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S1. No.

Name of the work

Status

2.

3.

4.

Bhuj-Naliya with extension of Vayor

Shapur-Saradiya

Mahesana-Taranga Hill

Miyagaon-Karjan-Dabhoi-Samlaya

Gauge conversion of Bhuj-Naliya
(101.35 km) was sanctioned at an
anticipated cost of ¥ 238.24 crore.
Extension from Naliya to Vayor
(24.65 km) was also sanctioned as
a new line at an anticipated cost of
% 80 crore to be funded by Cement
Industries (M/s. Jaypee Cement
& M/s. Sanghi Cement). Since
both the Cement Industries have
expressed their inability to share
the cost of the new line project,
only execution of gauge conversion
of Bhuj-Naliya has been taken up.
Detailed estimate for the same has
been sanctioned and execution of

earthwork, bridges, etc taken up.

Gauge conversion of Shapur-
Saradiya(46km)hasbeensanctioned
as a material modification to Rajkot-
Wansjaliaya-Jetalsar
gauge
project at an anticipated cost of ¥
320.26 crore. Detailed Estimate has
been prepared.

Veraval,

sanctioned conversion

Gauge conversion of Mahesana-
(57.40 km) has

sanctioned as a material

Taranga Hill
been
modification to Bhildi-Viramgam
gauge conversion project at an
anticipated cost of ¥ 191.14 crore.
Survey (FLS)

completed and detailed estimate

Final Location

has been prepared.

The project has been sanctioned
at an anticipated cost of ¥ 639.25
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SI. No.

Name of the work

Status

10.

Ahmedabad-Botad

Dhasa-Jetalsar

Ahmedabad-Mehsana
Khambhat-Khambhat Port

Nadiad-Bhadran

Champaner Panimines (49 km.)
& Chhuchhapura-Tankhala with
extension upto Rajpipla (38 km.)

crore. Final Location Survey has
been prepared. Detailed estimate
with electrification has been
prepared.

Gauge conversion of Ahmedabad-
Botad has been sanctioned at an
anticipated cost of ¥ 587.18 crore.
The project is being executed by
Rail Vikas Nigam Ltd. (RVNL).
Detailed estimate amounting to
% 976 crore has been sanctioned.

The work has been sanctioned at
an anticipated cost of ¥ 376 crore.
The project is being executed by
Rail Vikas Nigam Ltd. (RVNL).
Final Location Survey has been
completed. Preparation of plan,
estimates have been taken up.

Survey taken up.

Survey was sanctioned, but was
subsequently dropped based on
the information received from
Vice Chairman & Chief Executive
Officer, Gujarat Maritime Board
that Khambhat Port will not
be developed as a Port due to
construction of Kalpsar dam at the
location of Khambhat port.

Survey taken up.

Survey for gauge conversion of
Chocapara-Tanakla (38 km) & its
extension upto Rajpipla has been
completed. As per survey report,
the cost has been assessed as
I 848 crore with the negative rate
of return of 1.89%. Railway is
unable to take up the work due to
its unremunerative nature, huge
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S1. No.

Name of the work

Status

11.
12.
13.

14.

15.

16.

17.

Kalol-Kadi-Katosan
Katosan-Bahucharaj i-Ranuj

Veraval-Talala-Visavadar (Veraval-

Dhasa Jn. via Talala-Visavadar-Khijadiya)

Pratapnagar-Vishwamitri-Jambusar-
Samni & Jambusar-Kavi

GC of existing MG line in
Ahmedabad area upto Mahesana

(Ambliyasan-Vijapur-Gandhinagar Loop)

Jhagadia-Netrang (GC) with extension
to Nandurbar (NL) via Sagbara-Khopar-

Tawda-Shahda-Dondacha

Bilimora-Waghai with extension
upto Manmad

throwforward of ongoing projects
and constraint of funds. Survey for
Champaner-Panimines (49 km.) has
been taken up.

Survey taken up.
Survey taken up.

Survey taken up.

Survey completed and as per
survey report, the cost has been
assessed as ¥ 792 crore with the
rate of return of 2.63%. Railway
is unable to take up the work due
to its unremunerative nature, huge
throwforward of ongoing projects
and constraint of funds.

Survey taken up.

Survey completed as per survey
report, the cost has been assessed
as ¥ 1436 crore with the negative
rate of return of 3.88%. Railway
is unable to take up the work due
to its unremunerative nature, huge
throwforward of ongoing projects
and constraint of funds.

Survey completed and as per
survey report, the cost has been
assessed as < 3538 crore with the
rate of return of 2.27%. Railway
is unable to take up the work due
to its unremunerative nature, huge
throwforward of ongoing projects
and constraint of funds.

Time frame for inclusion and completion of these projects cannot be given due to a

huge shelf of ongoing projects and funds constraints.
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Railway lines for development of DMIC

3105.SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Railways have received any request from Government of Gujarat for
development of various railway lines for overall development of Delhi-Mumbai Industrial
Corridor(DMIC);

(b) if so, the details thereof and by when Railways intend to start these projects;

and
(¢c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) Ministry of Railways have received request from Government of
Gujarat for development of rail linkages in the influence area of Delhi- Mumbai Industrial
Corridor (DMIC).

The details, item-wise are furnished below:-

Rail Linkages Sought Remarks
Gauge conversion
Abmedabad-Dholera Ahmedabad-Botad- Gauge Conversion of
Investment Region Bhavnagar Ahmedabad-Botad has been

sanctioned and included in the
Budget 2012-13. Preliminary
activities like preparation of
plan, estimates etc. have been
taken up. Botad-Bhavnagar
section is already on the Broad

Gauge Network.
Dahej-Bharuch Dahej -Samni-Bharuch Already converted to Broad
Investment Region Gauge.
Palanpur- Siddhpur- ~ Viramgam-Samakhiali There is already an existing
Mehsana Industrial broad gauge line. Doubling of
Area this section has been sanctioned

in the year 2011-12.

Maliya Miyana -Navlakhi - Already converted to Broad
Rajkot Gauge.
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Rail Linkages Sought

Remarks

Mehsana-Patan

Mehsana-Viramgam

Viramgam- Surendranagar

Samakhiali -Gandhidham-
Kandla

Gandhidham-Anjar-Mundra

Already converted to Broad
Gauge.

Already converted to Broad
Gauge.

Already converted to Broad
Gauge. Doubling of the line
was sanctioned in 2010-11.

Already converted to Broad
Gauge & doubled.

Gandhidham-Adipur-Mundra
& Adipur-Anjar-Bhuj are
Broad Gauge lines.

Particulars

Remarks

Doubling

Dahej-Bharuch
Investment Region

Palanpur-Siddhpur-
Mehsana Industrial
Area

Mundra-Palanpur

Bharuch-Dahej

Pipavav-Rajula-Dhasa-
Botad-Surendranagar-
Viramgam -Mehsana

Palanpur-Samakhiali -
Gandhidham-Mundra

Gandhidham-Kandla

The section was recently
converted into broad gauge and
commissioned. Based on
present traffic growth doubling
is not justified.

The work of doubling of
Viramgam - Surendranagar
section (65.26 kms.) is

sanctioned.

Doubling of Samakhiali -
Palanpur section has

been included in the Budget
2013-14 and will be
implemented by Kutch Railway
Corporation. Broad Gauge
double line already exists on
Samakhiali -Gandhidham-
Mundra section.

Doubling of this section has

already been completed.
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Particulars

Remarks

New Rail Lines

Ahmedabad-Dholera Bhavnagar-Adhelai-Dholera-

Vataman-Petlad

Investment Region Bhimnath-Dholera

Khambhat-Khambhat Port

Survey has been taken up.

Survey has been completed. In
principle clearance has been
given for Private Line Model.

Survey has been taken up.

Other rail Infrastructure for Delhi-Mumbai Industrial Corridor (DMIC)

Port Spur Rail Name of Section Remarks
Connectivity
for Ports
Hazira Surat-Hazira New Surat Hazira After the Participative
Rail Link. Policy of December
2012, in principle
clearance has been given
for development of the
link on Private Line
Model.
Bedi Port Bedi Port-Jamnagar Jamnagar-Rajkot Survey has been taken up.
Station
Porbandar Port Porbandar Port- Porbandar-Jamnagar Survey has been taken up.
Porbandar station
Chhara Port Chhara Port-Kodinar Veraval-Rajkot In principle clearance has
(extension of Veraval- been given for develop-
Somnath BG line to ment of line on Private
Kodinar) Line Model.
Mahuva Port,
Kachhigadh Port Proposal for rail connectivity to Nargol Port under Private Line
and Nargol Port Model has been received.
Connectivity

Eastern Dedicated Freight Corridor project

3106. SHRI VIJAY GOEL.:
SHRI PRABHAT JHA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Eastern Dedicated Freight Corridor project is operational for laying

separate parallel railway lines for Cargo transportation, if so, the details thererof;

TOriginal notice of the question was received in Hindi.
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(b) whether the project is likely to be completed on time, if so, the details thereof;

and

(c) if not, the reasons therefor and by when this project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) The 1839 Km. long Eastern Dedicated Freight Corridor (DFC)
Project from Ludhiana in Punjab to Dankuni in West Bengal has been sanctioned and
implementation taken up. This Corridor is being developed to augment the rail transport

capacity to meet the growing requirement of movement of freight traffic on the route.

The Eastern DFC (excluding Sonnagar-Dankuni Section)is likely to be commissioned
by 2019. Civil construction works of Khurja-Kanpur Section (343 km) of Eastern DFC
have commenced and approximately 25% of work has been completed. Works on 122 km

Mughalsarai-Sonnagar Section of Eastern DFC are also progressing well.

3861 Hectare of land out of 5550 Hectare required for the Project have been notified
for land acquisition under Section 20 F of the Railway Amendment Act 2008.

(c) Does not arise.
CNG powered trains

3107.SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:
Will the Minister of RAILWAYS be pleased to state:

(a) whether Government plans to introduce CNG powered trains in Railways as

green energy initiative, if so, the details thereof;

(b) whether it will be restricted to local trains like DEMU trains or will be
extended to mail/express trains also, the details thereof and by when it will be introduced
in superfast trains; and

(c) the comparison of cost with that of engines driven by diesel and electricity?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir. Railway has plans to convert Diesel Electric Multiple Units
(DEMUs) and diesel locomotives to dual fuel mode (natural gas and diesel). Contracts
for conversion of 50 Driving Power Cars (DPCs) of DEMUs to dual fuel mode have been
awarded. Presently, four DPCs are running on dual fuel with CNG and more Driving

Power Cars (DPCs) are under conversion.
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(b) CNG is restricted to DEMUs and not extended to mail/express trains.

(¢) In comparison to diesel engine DEMUE s, a saving of 6% has been realised by
use of CNG engines in dual fuel mode but there is no saving in comparison to electrical

engines.
Incidents of Naxalite attacks on trains

13108. SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased to

state:

(a) the number of incidents of trains being taken as hostage, stopping/looting of

trains by the Naxalites occurred in 2014;

(b) the arrangements made by Government for the safety of trains passing through

Naxal affected areas; and

(c) the steps taken by Government to prevent the recurrence of such incidents in
future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No incident of trains being taken as hostage and looting of trains has been
reported during the year 2014 (Upto November). However, 08 incidents of stopping of
trains by Naxalites have been reported during the year 2014 (Upto November) over East
Coast Railway.

(b) and (c) Policing on Railways being a State subject, prevention of crime,
registration of cases, their investigation and maintenance of law and order in Railway
premises as well as on running trains are the statutory responsibility of the State
Governments, which they discharge through Government Railway Police (GRP).
However, the Railway Protection Force supplements the efforts of the State Governments
by augmenting security arrangements in naxal affected areas by way of increasing the
strength of Railway Protection Force (RPF) train escorting parties in trains over affected
sections and deploying staff for access control duties at important and sensitive stations.
The RPF train escorting personnel in Naxalite/Maoists affected areas are equipped with
sophisticated weapons, sufficient ammunition, bullet proof jackets, walkie-talkies, dragon
search lights, etc. Regular coordination is maintained with GRP and civil police besides
sharing of intelligence inputs with Intelligence Bureau and other intelligence agencies of

state.

TOriginal notice of the question was received in Hindi.
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Schemes for railway expansion in Uttarakhand

13109. SHRI TARUN VIJAY: Will the Minister of RAILWAYS be pleased to

state:

(a) the schemes for railway expansion in Uttarakhand and the details of their cost

and the timeframe for their completion,

(b) whether, in view of the fact that the old railway station of Dehradun is burdened
beyond its capacity, there is any proposal for its expansion or an additional/alternate
railway station in Dehradun to reduce the pressure from the old Dehradun railway statiom

and
(c) if so, the details of its cost and its completion schedule?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI MANOJ
SINHA): (a) At present, there are 4 new line, 2 gauge conversion and I doubling ongoing
projects falling fully/partly in the State of Uttarakhand covering a length of 894 km. The
anticipated cost of these projects is ¥ 7031 crore. Till March, 2014, an expenditure of I
1803 crore has already been incurred on these projects. An outlay of ¥ 78 crore has been
provided for these projects for the year 2014-15. Target date for completion of these
projects has not been fixed, due to huge throwforward of ongoing projects and limited

overall availability of funds.

(b)and(c)Atpresent, thereis no proposal foranadditional railway station at Dehradun.
However, to ease the terminal capacity of Dehradun station presently constrained by 13
coaches length platform, the work of extension of platform to accommodate 18 coaches
has been sanctioned. Route Relay Interlocking (RRI) building has been completed. Civil

works have been taken up. No target date for completion of the work has been fixed.
Increasing frequency of trains running towards South India

13110. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether any survey has been conducted regarding the number of passengers

travelling by trains in the country, if so, the details thereof;

(b) whether the Ministry is aware that the booking status on the trains running
from Jodhpur, Bikaner to South India shows no room within fifteen minutes of opening

of booking, if so, the details thereof; and

TOriginal notice of the question was received in Hindi.



264  Written Answers to [RAJYA SABHA] Unstarred Questions

(¢) whether the Ministry proposes to increase the frequency of trains running from

Jodhpur, Bikaner towards South India, if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) A few surveys have been conducted from time to time, on need basis, for
specific purposes in the past. To analyse the number of passengers travelling by trains,
Indian Railways have, however, developed a Data Warehouse, which provides this
information. This information is analysed in Passenger Profile Management cells on
Indian Railways. The overall data regarding passenger traffic is also published in the
Indian Railways Year Book and Indian Railways Annual Statistical Statement which is

also presented to Parliament along with Railway Budget.

(b) Yes, Sir. In peak seasons and on peak days, a large number of trains indicate

this feature, particularly in upper class.

(c) The following three pairs of Express train services have been announced/
introduced from Bikaner/Jodhpur covering destinations like Nanded, Bangalore, Chennai

etc.:
1. 17623/17624 Bikaner- Hazur Saheb Nanded Express (weekly).
2. 16587/16588 Bikaner-Yesvantpur Express (bi-weekly) w.e.f. 07.12.2014.
3. 16863/16864 Jodhpur-Mannargudi Express (weekly).
Maintenance of requisition registers

3111.SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
Will the Minister of RAILWAY S be pleased to refer to answer to Unstarred Question
No. 739 given in Rajya Sabha on 28th November, 2014 and state:

(a) whether there is mandatory standing orders for maintenance of requisition

registers for requisitions received under HOR quota and tickets confirmed against these;

(b) if so, the reasons for denying information on the basis that requests are not

compiled;
(c) the reasons for violation of standing orders;

(d) whether on an average more than 50 per cent of berths under HOR quota were

confirmed against the requisitions received from Hon’ble MoS, Railway and office of the
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MoS during October and November, 2014 in train No. 12559/12560 Shivganga express;

and
(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) As per extant instructions, all requests received from various sources
for release of berths out of Emergency Quota are preserved for a period of at least three
months from the date of journey. However, it is not practically feasible to compile all
the requests as a very large number of requests are received for different classes and the
voluminous work and manpower involved in this exercise is not likely to give any gainful

managerial input commensurate with the work involved.

(d) and (e) In order to meet the urgent travel requirements of High Official
Requisition (HOR) holders, which includes Central Government Ministers, Judges of
Supreme Court of India, High Court of various States etc. and MPs/MLAs, VIPs & other
emergent demands, who are on the waiting list, a limited number of berths/seats have
been earmarked as Emergency Quota in different trains and in different classes. This
quota is released by the staff in accordance with the priority as per warrant of precedence

and well established practice being followed since long.

At the time of allotment of berths, preference is given for self travel of high
dignitaries. Thereafter, other requisitions received from various quarters are considered
and the remaining quota is released taking into account the factors like status of passengers
travelling, nature of urgency like travelling on Government Duty, bereavement in the
family, sickness, job interview etc. The above procedure is followed scrupulously in all

cases including Train No. 12559/12560 Shivganga Express.
Developing Model stations with help of China

3112.SHRI A.K. SELVARAIJ: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that Bengaluru and Bhubaneswar railway stations would be

developed as Model stations with the help of China, if so, the details thereof; and

(b) whether it is also a fact that Railways have executed agreement with China in

this regard, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) It has been decided to undertake prefeasibility studies regarding
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redevelopment of Bhubaneswar or New Bhubaneswar and Baiyyappanahalli (Bengaluru)
stations through the Chinese Railway Construction Engineering Group, at their cost,
under an MoU signed between Indian Railways and National Railway Administration,
Government of the People’s Republic of China on 18.9.2014. Preliminary information
has been exchanged between China Railway Construction Engineering Group and Indian
Railway Stations Development Corporation Ltd. (IRSDC) in this regard.

Training in China

3113.SHRI A.K. SELVARAJ: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Railways have decided to send officials in batches of
20 to China for training, if so, the details thereof; and

(b) whether it is also a fact that Railways and the Government of China have also
agreed to work together in heavy haul trains, an area in which China has developed world
class expertise, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Yes, Sir. A Memorandum of Understanding has been signed between
Government of India and the Government of the People’s Republic of China where
Chinese assistance is being taken for training of Indian Railways’ personnel in the area of
heavy haul transportation. 100 Indian Railways’ personnel are being deputed in 5 batches
to Beijing Jiatong University, Beijing, China for this training. The first batch comprising
22 officers has been sent for training from 15.12.2014 to 26.12.2014.

Late running of Dehradun Jan Shatabdi Express

13114. SHRIMATIMANORAMA D. SHARAMA: Will the Minister of RAILWAY'S
be pleased to state:

(a) whether Government is aware that all the trains from Delhi to Dehradun have
not been reaching to their destinations on time for the last so many days, leading to severe
troubles to the general public, if so, the reasons behind their reaching late;

(b)  whether Jan Shatabdi Express (Train No. 12055/12056), in particular, has not
been reaching on time on several days during the last two months (October and November)
either to Dehradun or Delhi as per its time-table; and

(c) 1if so, the details of reaching late of each train along with reasons therefor,

month-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Indian Railways (IR) runs a total number of 10 Mail/Express train services

T Original notice of the question received in Hindi.
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between New Delhi and Dehradun. Out of these 10 train services, 05 are daily, 3 are bi-
weekly and 2 are weekly services.

It may be mentioned here that Mail/Express trains terminating upto 15 minutes at
their destination are treated as right time over the IR network.

The punctuality performance of 8 train services between New Delhi and Dehradun
has remained between 75% to 100% during the months of October and November 2014.
However, the following two trains between Delhi and Dehradun have not been able to

achieve satisfactory level of punctuality performance only during November 2014:

Sl.  Train No. From/To No. of days run No. of days
No. in Nov. 2014 reaching Dehradun
more than 15

minutes late

1. 12687 Bi-weekly Madurai-Dehradun 09 04
(via Delhi)

2. 12287 weekly Kochuveli-Dehradun 05 03
(via Delhi)

The above mentioned two trains are long distance trains and suffered loss of
punctuality in November 2014 on various accounts such as line capacity constraints, alarm
chain pulling, cattle run over and asset failures. In addition, 12287 Kochuveli-Dehradun
also suffered on account of speed restriction of 75 kmph imposed by Commissioner for
Railway Safety between Roha-Savantwadi Road and Madure-Thokur sections of Konkan
Railway for undertaking the work of upgradation of track to meet safety standards since
01.11.2014.

(b) and (c) The punctuality of train No. 12055 Jan Shatabdi Express running between
New Delhi to Derhradun during the month of October and November 2014 has remained
satisfactory. The details are as follows:

Train Month No. of No. of days No. of days
daysrun  reaching Dehradun reaching
less than 15 Dehradun more
minutes late than 15 minutes late
12055 New Oct. 2014 31 31 Nil
Delhi-Dehradun
Jan Shatabdi Nov. 2014 30 29 01

Express.
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Construction of Dehradun-Kalsi railway line

13115. SHRIMATI MANORAMA D. SHARMA:Will the Minister of RAILWAY'S

be pleased to state:

(a) whether Government is aware of the fact that funds have still not been allocated
for construction of Dehradun-Kalsi railway line even after completion of survey of the

railway route, if not, the details thereof and if so, the reasons therefor; and
(b) by when the funds for the said project are likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) A Re-connaisance Engineering-cum-Traffic Survey for new Line between
Dehradun to Kalsi via two alternative alignments was completed in 2009-10. The cost
of construction of first alignment i.e. 43.5 km long new line from Dehradun-Barwala
Kalsi was assessed as ¥557 crores with negative Rate of Return of 3.90% and cost of
construction of 2nd alignment i.e. 47 km new line from Dehradun to Haripur Kalsi was
assessed as ¥676 crores with negative Rate of Return of 4.08%. The proposal could not
be taken forward as Planning Commission did not accord ‘in-principle, approval due to

unviability of the project.
(b) Does not arise.
Appointment of principal in Oak-Grove School, Jharipani

$3116. DR. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government has set up a committee for appointment of Indian

Administrative Service (IAS) officers to the administrative posts in Railway;

(b) whether it is also a fact that similarly a committee has been set up for
appointment of Principal in Oak-Grove School, Jharipani under Northern Railway through
Union Public Service Commission on the basis of educational qualification replacing the

departmental officers of Railways; and

(c) the number of such schools and colleges in Railways which are being

administered by the departmental officers, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

TOriginal notice of the question was received in Hindi.
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(b) No, Sir.

(¢) Only Oak-Grove School, Jharipani under Northern Railway is administered
by the departmental officers.

Pending railway projects in Bihar

+3117. DR. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that many railway projects are pending in the country, if so,
the details thereof;

(b) whether it is also a fact that several railway projects are pending in Bihar;

and
(c) ifso, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) As on date, there are 362 major ongoing projects consisting of 154 new
line, 42 gauge conversion and 166 doubling projects in various stages of execution in the
country, out of which, 34 new line, 6 gauge conversion and 6 doubling projects are falling
fully/partly in the State of Bihar.

Indian Railways have a huge throwforward of ongoing projects and limited overall
availability of funds. Therefore, it is not possible to allocate adequate funds to these
projects on a regular basis which is a pre-requisite to fix time lines. The other reasons are
(1) delays in land acquisition, environment, forestry and wild life clearances (ii) adverse

law & order condition and other market forces (iii) failure of contracts etc.
Railways’ outstanding dues against Power Houses and SEBs

3118.SHRI PARIMAL NATHWANI: Will the Minister of RAILWAY'S be pleased

to state:

(a) the details of outstanding dues railways have against various Power Houses
and State Electricity Boards (SEBs), as on date;

(b) whether Railways are facing financial crisis due to non-recovery of the said

dues;

(c) if so, the steps taken by Railways to recover the same;

TOriginal notice of the question was received in Hindi.
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(d) whether Railways propose to introduce any concessional scheme for Power
Houses and SEBs to encourage them to adopt pre-payment of freight for carriage of coal

etc.; and
(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The outstanding dues of Railways against various Power Houses and State

Electricity Boards as on 31.10.2014, is as under:-

Name of Electricity Board/ Power House Amount ( in crore)
Andhra Pradesh State Electricity Board 7.86
Bihar State Electricity Board 2.31
Delhi Vidyut Board 114.30
Gujarat State Electricity Board 2.06
Haryana State Electricity Board 5.97
Jharkhand State Electricity Board 0.91
Karnataka State Electricity Board 2.11
Mabharashtra State Electricity Board 123.05
Madhya Pradesh State Electricity Board 7.18
Punjab State Electricity Board 448.40
Rajasthan State Electricity Board 48.21
Tamilnadu State Electricity Board 3.92
Uttar Pradesh State Electricity Board 28.43
West Bengal State Electricity Board 55.52
Badarpur Thermal Power Station 0.22
National Thermal Power Corporation 163.17
Damodar Valley Corporation 20.57
Private Power House- Sabarmati 0.09
Reliance Power Supply Company Ltd 1.06
Durgapur Steel Thermal Power Station, Durgapur 2.64
M/S Talwandi Sabo Siding, Punjab 0.68

TotaL 1038.66
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(b) Non-recovery of dues from various Power Houses and State Electricity
Boards, adversely impact the Gross Traffic Receipts of the Railways and thereby affect
generation of Excess/ Surplus for appropriation to Development Fund and Capital Fund,

which support plan expenditure of the Railways.
(c) Steps taken to expedite realisation of outstanding dues are as under:

. Pre payment of freight has been made compulsory for booking of coal

for all Power Houses and State Electricity Boards.

. Close monitoring of recovery of outstanding dues from Power Houses/
State Electricity Boards by holding meetings with their representatives,

whenever necessary.

. Launching special drives for clearance of outstanding dues by forming

teams of Accounts and Commercial officials from time to time.
(d) and (e) No, Sir. Prepayment of freight is made compulsory for booking of coal.
Premium Tatkal tickets

+3119. SHRI SANJAY RAUT: Will the Minister of RAILWAYS be pleased to

state:

(a) whether under the new policy and rules of Government, train passengers are
being looted by charging higher fares in the name of premium Tatkal tickets, whereas

several trains are running with vacant seats; and
(b) if so, the reasons for such kind of injustice with passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) In order to improve the earnings from passenger services, w.e.f.
01.10.2014, in some of the selected trains by Zonal Railways which are most in demand,
50% of the existing accommodation under Tatkal Quota has been earmarked as Premium

Tatkal Quota and is being booked on dynamic pricing.

This is a distance-slab based fare scheme where the fare increases by 20% after each

slab of 10% berths are sold subject to a cap (maximum fare chargeable).

Tatkal is a facility over and above the normal booking of reserved seats/berths.

FOriginal notice of the question was received in Hindi.
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Special steps for maintaining cleanliness at Railway Stations

$3120. SHRI LAL SINH VADODIA: Will the Minister of RAILWAY'S be pleased

to state:

(a) whether it is a fact that Government is considering to take special steps
for maintaining cleanliness at some railway stations, if so, the total numbers of such

stations;
(b) whether stations in Gujarat have been covered under this drive; and
(c) ifso, the details of such stations and if not, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
MANOIJ SINHA): (a) to (c) All the railway stations over Indian Railways, including
railway stations in Gujarat, are covered under the ‘Swachh Bharat Mission’, a special
cleanliness campaign launched on 2nd October, 2014, the Gandhi Jayanti Day. Further,
50 major stations, including Vadodara in Gujarat, have been identified on provisional
basis for outsourcing of cleaning activities/services in order to maintain proper standard

of cleanliness.
Unauthorised persons travelling in sleeper class

3121.SHRI JOY ABRAHAM: Will the Minister of RAILWAYS be pleased to

state:

(a) whether the Ministry has noticed the incident of stone pelting on passengers
of Kerala Express Train No. 12625 on 12th November, 2014 at Morena by unauthorised
passengers who stopped the train by pulling the chain;

(b) whether the Ministry is aware of the troubles and difficulties passengers face

from unauthorised passengers in sleeper class coaches; and

(c) 1if so, the steps Ministry would take to prevent unauthorised persons from

travelling in sleeper class coaches?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir. The incident of stone pelting on train No. 12625 Kerala Express on
12.11.2014 was a fall out of a serious law and order situation that developed in Gwalior
due to cancellation of the Army recruitment drive scheduled at Mela ground, Gwalior from

11.11.2014 to 17.11.2014. Subsequent to the cancellation, a large number of candidates

TOriginal notice of the question was received in Hindi.
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got agitated and resorted to arson and violence in city area of Gwalior. Some of the
unruly candidates boarded train No. 12625 Kerala Express at Gwalior and got down at
gate No. 449 near home signal of Morena railway station by pulling the alarm chain and
pelted stones on the train. Railway Protection Force (RPF), Government Railway Police
(GRP) and Commercial staff of Morena railway station immediately reached the spot and

brought the situation under control.

(b) and (c) Some cases of persons travelling unauthorisedly in reserved coaches
come to notice from time to time. Unauthorised passengers, including waitlisted
passengers and passengers holding unreserved tickets, are not permitted to board the
reserved coaches without the permission of ticket checking staff. Unauthorised persons
are removed from the reserved coach under the provisions of Section 155 of the Railways
Act. Ticket Checking staff have instructions to curb entry of unauthorised passengers in
the reserved coach/coaches assigned to them. A watch is kept on their working and any
negligence in performing their duties, renders them liable for action under the Discipline

and Appeal Rules.
Extending train No. 55310 upto Delhi

13122. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAY'S be

pleased to state:

(a) whether passenger train for Delhi leaves Moradabad railway station only after
train No. 55310 reaches Moradabad,;

(b) if so, the reasons for not extending the route of train No. 55310 upto Delhi;
(¢) by when this train shall start running between Ramnagar and Delhi; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) Train No. 54307 Moradabad-Delhi Passenger leaves Moradabad
station at 17:00 hrs while Train No.55310 Ramnagar-Moradabad Passenger reaches
Moradabad at 15:55 hrs. Extension of Train No. 55309/55310 Ramnagar-Moradabad
Passenger upto Delhi is operationally not feasible, at present. However, service of Train
No. 14555 Bareilly-Delhi Express and Train No. 12039 Kathgodam-Anand Vihar(T)
Express is available for Delhi from Moradabad at 17:30 hrs & 18:15 hrs respectively.

+Original notice of the question was received in Hindi.



274 Written Answers to [RAJYA SABHA] Unstarred Questions

Installation of CCTV cameras at reservation counters

3123.SHRI RANIJIB BISWAL: Will the Minister of RAILWAYS be pleased to

state:

(a) the number of complaints of touts selling tickets at reservation counters

reported across the country during the current year, so far;

(b) whether Railways propose to install CCTV cameras at all major reservation

centres across the country to prevent black-marketing of tickets;

(c) if'so, the details thereof, reservation centre-wise, including reservation centres
in Odisha;

(d) whether any system has been put in place to examine footage of CCTV

cameras regularly; and

(e) if so, the details thereof and the action taken in the cases of any abnormality

found during examination of CCTV footage?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Specific details of the number of complaints of touts selling tickets at

reservation counters are not centrally compiled separately.

(b) Yes, Sir. Instructions have been issued to all Zonal Railways to install Closed
Circuit Television (CCTVs) at identified major computerized Passenger Reservation

System (PRS) centers to keep a watch on the activities at reservation counters.

(c) At present approximately 229 CCTVs have been installed at various PRS
locations on Indian Railways. State-wise details of CCTVs installed are not maintained.
However, on East Coast Railway and South Eastern Railway, which serve the State of
Odisha, Closed Circuit Television Cameras have been installed at two locations and eight

locations respectively.

(d) and (e) Yes, Sir. Instructions have been issued to zonal Railways to monitor the-
footage of CCTV cameras on a regular basis and also on a daily basis during peak rush
periods by staff concerned designated specifically for this purpose. Reports of the CCTV
footage are required to be submitted to nominated officer for taking necessary remedial
action. In case any irregularity is noticed, immediate remedial action is taken. Touts
detected indulging in malpractices are taken up under the extant provisions of Railways
Act 1989.
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Medical college and dedicated industrial rail corridor

3124.SHRI DILIP KUMAR TIRKEY: Will the Minister of RAILWAYS be pleased

to state:

(a) by when the Ministry is thinking for setting up of a Medical College at

Mancheswar, Bhubaneswar;

(b) whether the Ministry plans for development of the dedicated industrial rail
corridor of Meramandali-Angul-Talcher-Chhendipada which is to be connected with 57
industries based on coal, steel, power, etc. generating freight of 113 metric tonnes per
annum (MTPA) and a rail corridor for Nayagarh-Keonjhar belt for the industries based

on iron ore; and

(c) whether the Ministry considers to revise the Rail Connectivity to Coal and

Iron Ore mines (R2CI) policy to attract private investors for industrial corridors?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) As per Medical Council of India (MCI) Rules, Public Private Partnership
(PPP) Medical College with Government (Railway) Hospital is not permitted. This
Ministry has, therefore, dropped the proposal of setting up of Medical Colleges.

(b) No, Sir. However, Government of Odisha has got a study done for development
ofRail Corridor for Angul-Talcher-Chhendipada coal bearing area under Non-Government

Railway line Model.

(¢) The Policy of Participative Models for Rail Connectivity and Capacity
Augmentation Projects issued in December, 2012 permits investors to invest in Port, Coal

& Iron Ore Mine connectivity Projects and has superseded the R2CI policy.
Rail Land Development Authority

3125.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government had created Rail Land Development Authority to

commercially develop unused lands of Railways in the country;

(b) if'so, the number of such projects commissioned so far and how much land has

been identified for the purpose; and

(c) the number of projects taken up till now and how many projects have been

contemplated in Maharashtra?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Rail Land Development Authority (RLDA) has been set up for commercial
development of vacant railway land which is not required by Railways for its immediate

future operational needs.

(b) and (c) 102 sites measuring 916 hectare of Railway land has been entrusted to
Rail Land Development Authority (RLDA) for commercial development. The developers
for 4 sites have been fixed, but none of the site has been commissioned so far. 8 sites of

Mabharashtra have been entrusted to RLDA for commercial development.
Replacement of obsolete equipments, engines, etc.
3126.DR T.N. SEEMA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware that major problem faced by Railways is that the
tracks are old and outdated, which have been the reasons for many serious train accidents

in the past;

(b) if so, the reaction of Government thereto and the corrective action taken or

proposed to be taken;

(c) whether most of the equipment, railway engines and wagons used by Railways

are now obsolete and need immediate replacement; and

(d) if so, the response of Government thereto and the steps taken to replace them

in a time-bound manner?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) No, Sir. Railway Tracks are changed as and when a stretch of track
becomes due for renewal on age-cum-condition basis i.e. on the basis of traffic carried
over the track and physical condition of track etc. except Meter Gauge (MG) track which
are due for Gauge conversion. In case if any stretch of track is not renewed in time due
to various reasons including scarcity of funds, materials etc., suitable speed restriction is

imposed to ensure safe running of trains.

(¢) and (d) No, Sir. Replacement of obsolete locomotives, wagons & signaling
equipments is a continuous process based on age-cum-condition in Railways under codal
life provisions. Regular inspection of equipments is carried out to ensure their fitness for
service. Obsolete equipments are condemned and replaced with new technology on age-

cum-condition basis subject to availability of funds.
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Pending railway projects in Odisha

3127.SHRI BAISHNAB PARIDA: Will the Minister of RAILWAY'S be pleased to

state:

(a) the details of pending and ongoing railway projects in Odisha under East

Coast Railway;

(b) the major shortcomings that are coming in the way of their timely completion;

and

(c¢) whether Government of Odisha has written to the Centre for expediting such
projects to help timely development of backward regions of the State, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The details of pending and ongoing major railway projects including New
Lines, Gauge Conversions, Doubling, Electrification & Workshops, falling fully/partly in

Odisha under East Coast Railway are as given below:-

S1. No.  Project Cost Expenditure Outlay
(2014-15) upto for
R in cr) March, 2014-15
2014
® in cr)

1 2 3 4 5
New Line
1. Daitari-Banspani (155 km) 1327 1050.29 11.93
2. Khurda Road-Bolangir (289 km) 1995 298.3 100
3. Angul-Sukinda Road (98.7 km) 639 272.04 100
4. Haridaspur-Paradeep (82 km) 1012 283.09 187
5. Talcher-Bimlagarh (154 km) 811 125.73 100
Doubling
6. Rajatgarh-Barang (25 km) 276 261.02 11.93
7. Cuttack-Barang (12 km) 200 187.81 9
8. Khurda Road-Barang 3rd line (35 km) 240 212.19 9.55

9. Jharsuguda-Rengali (25.6 km) 213 195.4 10
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1 2 3 4 5
10. Sambalpur-Titlagarh (182 km) 951 174.28 105.89
11. Raipur-Titlagarh (203 km) incl. NL /-- 692 158.33 161.42

Mandir Hasaud-Naya Raipur (20 km)
& new MM for conversion of Raipur
(Kendri)-Dhamtari & Abhanpur-
Rajimbranch (67.20 km)

12. Banspani-Daitari-Tomka- 942 161.25 198
Jakhapura (180 km)

13. Brundamal-Jharsuguda- flyover 94 1 1
connection for joining DN Line

14. Delang-Puri (28.7 km) 167 75.42 70

15. Sambalpur-Talcher (174.11 km) 679 50.23 52

16. Bhadrak-Nergundi 3rd line (80 km) 837 2 1

Electrification

17. Vizianagaram-Rayagada-Titlagarh- 642 139.26 90
Raipur (465 Km)

18. Jharsuguda-Sambalpur-Titlagarh 281 0.95 27
Section including Jharsuguda-1b
(Byepass line)(238 Km)

19. Sambalpur-Angul (156Km) 238 10.10 25

20. Singapur Road-Damanjodi (152 Km) 129 0.01 2.05

Workshop

21. Augmentation of infrastructural facilities 12.89 6.52 1.83

of coaching depot, Bhubaneswar

22. Augmentation of coaching 17.12 10.03 1.83
infrastructure, Puri

23. Maintenance facilities for main line 9.71 6.53 0.50
electrical multiple units (15 rakes),
Khurda Road.

24. Augmentation of periodical overhauling  38.62 16.87 1.98

capacity for outturn of 150 coaches per

month, Mancheswar.
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1 2 3 4 5

25. Second electric loco shed to 111.92 1.00 5.00
home 200 electric locos,
Bondamunda.

26. Extension of washing pit line 8.60 0.04 0.00
to cater 26-coach length trains,
Rourkela

27. Integrated washing pit lines 15.24 0.72 0.00
(2 Nos), Mancheswar.

28. Electric loco shed - Augmentation 22.14 1.57 2.50

of holding capacity from 100 AC
locos to 150, Angul

29. Satellite depot for maintenance of 2.61 0.05 0.49
track machines, Balangir.

30. Coaching Depot - Conversion of pit 4.33 0.00 0.00
line No. 16 to integrated washing pit
line, Puri

31. Setting up of wagon manufacturing 176.73 0.00 2.00

factory, Sitapali.

(b) Completion of projects have been delayed as Railways have a huge
throwforward of ongoing projects and limited overall availability of funds. As such it
is not possible to allocate adequate funds to all projects on a regular basis which is a
pre-requisite for fixing time-frame for completion of the projects. Moreover, forestry
clearances, adverse law & order condition also come in the way of timely completion of

some of the projects.

(¢) Yes, Sir. Letters have been received from the Hon’ble Chief Minister of Odisha
to expedite completion of Projects, specially Khurda-Bolangir new line and doubling of

Delang-Puri.
Development of underdeveloped railway regions

3128.SHRI BAISHNAB PARIDA: Will the Minister of RAILWAY'S be pleased to

state:

(a) whether there is a proposal to develop underdeveloped railway regions by
way of constructing railway lines and bringing them at par with well developed regions

in this sector;
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(b) if so, the details of such projects that are proposed to be developed to address

social afflictions; and
(c) the status of development of such regions in Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) No mandate is available to Indian Railways to develop underdeveloped
railway regions by way of constructing railway lines. Some of the railway projects are taken
up on socio-economic considerations which also connect backward and underdeveloped

areas of the country.
Trains run by Railways to boost domestic tourism

3129.SHRI PRAMOD TIWARI: Will the Minister of RAILWAYS be pleased to

state:

(a) the details of trains being run by Railways to boost domestic tourism in the

country;

(b) whether Railways have received any proposal to link certain places of tourists’

interest with the Special Tourist Train Circuit;
(c) if so, the details thereof along with the present status of the proposals; and

(d) the fresh steps taken by Railways for promotion of tourism by providing
connectivity to more number of tourist destinations across the country by including these

places in Special Tourist Train Circuit?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Indian Railways promotes tourism by providing connectivity through trains
to tourist destinations across the country. In addition, exclusive tourist trains/packages are
also operated. The details of exclusive tourist trains presently in operation are given in the

Statement (See below).

(b) and (c) Promotion of tourism by linking tourist places with tourist trains is a
continuous process based on market demand, operational feasibility and availability of

resources.

(d) Pilgrim special tourist trains were announced in Railway Budget 2014-15
with the purpose of connecting various pilgrim destinations across India. Indian Railway
Catering and Tourism Corporation (IRCTC) have operated 7 Pilgrim special tourist trains
from 25.10.2014 to 19.12.2014 and further 3 trains are planned till 12.1.2015. IRCTC
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plans to continue operating these trains in 2015-16. New pilgrim destinations covered
are Bijapur, Solapur, Badami, Melmaruvathur, Vaitheeswarankoil, Thiruvenkadu,
Keelaperumpallam, Thirunallar, Alangudi, Surianarkoil, Kanjanur, Thirunageshwaram,
Thingalur, Parasnath, St. Francis Xavier (Old Goa), Mecca Masjid (Hyderabad), Nanded
Sahib, Nanak Jhira Gurudwara, Sri Patna Sahib, Kanchipuram etc.

Statement

Details of Exclusive Tourist Trains presently in Operation

Train Itinerary

Palace on Wheels Delhi - Jaipur - Sawai Madhopur - Chittorgarh-
Udaipur -Jaisalmer - Jodhpur - Bharatpur - Agra -
Delhi.

Royal Rajasthan on Wheels Delhi - Jodhpur - Udaipur - Chittorgarh - Sawai
Madhopur - Jaipur - Khajuraho - Varanasi - Agra -
Delhi.

Deccan Odyssey Itinerary 1: Mumbai - Sindhudurg - Goa - Vasco-

Kolhapur -Aurangabad (Ellora) - Jalgaon (Ajanta)-
Nasik - Mumbai.

Itinerary 2: Mumbai - Aurangabad (Ellora) - Jalgaon
(Ajanta) -Udaipur- Sawai Madhopur - Jaipur - Agra -
Delhi.

Itinerary 3: Delhi - Sawai Madopur- Agra - Jaipur -
Jodhpur -Udaipur - Vadodara - Mumbai.

Itinerary 4: Delhi - Sawai Madopur - Aqra - Jaipur-

Vidisha -Jalgaon (Ajanta) - Aurangabad (Ellora) -
Mumbeai.

Itinerary 5: Mumbai - Jalgaon (Ajanta) -
Chandrapura -Aurangabad (Ellora)- Mumbai.

Itinerary 6: Delhi - Sawai Madopur - Agra - Jaipur -
Delhi.

Itinerary 7: Mumbai - Shirdi - Rahuri - Mumbai.

Itinerary 8: Mumbai - Nasik - Shirdi - Rahuri -
Mumbai.

Itinerary 9: Mumbai- Jalgaon (Ajanta) - Vidisha -
Sawai Madopur - Jaipur - Bharatpur - Agra - Delhi
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Train

Itinerary

Golden Chariot

Mabharajas’ Express

Mabhaparinirvan Express

Steam Express

Bharat Darshan

Pilgrim Special

Itinerary 1: Bengaluru - Mysore - Hassan - Hospet -
Badami -Goa - Bengaluru.

Itinerary 2: Bengaluru - Chennai - Pondicherrv-
Thanjavur -Madurai - Trivandrum - Alleppey -
Ernakulam - Bengaluru

Itinerary 1: Delhi - Aqra - Sawai Madhopur - Jaipur
- Bikaner -Jodhpur - Udaipur - Mumbai.

Itinerary 2: Mumbai - Bhusawal - Udaipur - Jodhpur
- Bikaner - Jaipur - Sawai Madhopur - Fatehpur
Sikri - Agra - Delhi.

Itinerary 3: Delhi - Jaipur - Sawai Madhopur-
Fatehpur Sikri -Agra - Gwalior - Khajuraho -
Varanasi - Lucknow - Delhi.

Itinerary 4: Delhi - Agra - Sawai Madhopur - Jaipur-
Delhi

Delhi - Gaya (Gaya, Bodhgaya, Nalanda &

Rajgir)- Varanasi (Varanasi & Sarnath) - Gorakhpur
(Gorakhpur, Kushinagar & Lumbini) - Gonda
(Sravasti) - Agra - Delhi

Delhi - Rewari - Alwar - Rewari - Delhi

Itineraries planned and operated by IRCTC based on
demand, popularity and operational feasibility.

Itineraries planned and operated by IRCTC based
on demand, popularity and operational feasibility on
pilgrim circuits like Devi circuit, Jyotirling circuit,
Jain circuit, Christian circuit, Muslim / Sufi circuit,
Sikh circuit, Buddhist circuit, Famous temple circuit
etc and other circuits, as announced in Railway
Budget 2014-15.

Thrust areas for development of Railways

3130.SHRI RAVI PRAKASH VERMA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has identified certain thrust areas in the railway sector

for development during the Twelfth Five Year Plan, if so, the details thereof;

(b) the progress achieved therein during the first two years of the Plan;
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(c) the growth rate of Railways during the Tenth and Eleventh Five Year Plan

periods;

(d) the steps proposed to be taken by Government to achieve the desired target
growth rate during the Twelfth Five Year Plan period; and

(e) whether Government is considering to set year-wise target for growth rate

instead of Plan period, if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The Twelfth Plan aims at faster, more inclusive and sustainable growth. The
thrust areas identified are new and faster capacity addition including Dedicated Freight
Corridors, Port Connectivity projects and improved productivity of the existing network
and assets to increase transportation output for meeting the expanding requirements of

the economy.

(b) The progress achieved during the first two years of the Twelfth Plan are given

below:-

Item 2012-13 2013-14
Freight Traffic Loading

Originating Tonnage (Million Tonnes) 1008 1053
NTKM (Billion) 692 652

Passenger Traffic
Passenger Originating (Million) 8421 8425.6
Passenger Kilometers Originating (Billion) 1098 1110

Creation of Fixed Assets

New Line (km) 501 450
Gauge Conversion (km) 605 404
Doubling (km) 705 708
Railway Electrification (km) 1317 1350

Rolling Stock Acquisition
Coaches 4023 3887
Locomotives 678 687

Wagons 16894 9326
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(¢)  The growth rate of Railways during the Tenth and Eleventh Five Year Plan

are given below:-

Item 10th Plan Compound 11th Plan
Annual Growth Rate Compound
(CAGR) (%) Annua
Growth Rate
(CAGR) (%)

Freight Traffic Loading (Terminal Year)

Originating Tonnage (Million Tonnes) 8.14 5.8
NTKM (Billion) 7.35 6.1
Passenger Traffic (Terminal Year)

Passenger Originating (Million) 4.21 5.5

Passenger Kilometers Originating (Billion) 6.96 8.8

(d) The steps being taken to sustain growth and for efficient handling of freight
traffic include proliferation of heavier and longer trains, decongestion measures for routes
and terminals and creation of capacity. For passenger traffic, action includes enhancing
capacity and speeds of trains, running of double decker trains and terminal improvement
works. Measures to improve safety and technological upgradation are also an ongoing
activity.

(e) Based on the overall Plan period targets, yearly targets of traffic output,
infrastructure creation,: asset renewals etc. are set.

Train reservation quota for freedom fighters

13131. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of RAILWAY'S
be pleased to state:

(a) whether Government is aware that the freedom fighters have to face hardships
in getting railway reservations, despite the facility of free travel in trains given to them;

(b) whether Government has any proposal to provide them special facility or

quota for reservation in trains;

(¢) whether Government proposes to consider their requests for reservation in
trains on priority basis; and

(d) if so, the details thereof and if not, the reasons therefor?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Representations regarding difficulties in getting reserved accommodation
on trains are received from various segments of passengers, including freedom fighters,

from time to time.

(b) to (d) A separate reservation quota has not been earmarked on trains for Freedom
Fighters. However, they can avail the General Quota which is booked on first-come-
first-served basis. In addition, while travelling alone, freedom fighters can also avail the
senior citizens’ quota which is provided on a large number of trains. For emergent travel,
freedom fighters may also send their requests for allotment of accommodation under
emergency quota which is considered based on the prescribed guidelines. In order to
facilitate booking of tickets, separate counters are earmarked at various computerised
Passenger Reservation System (PRS) centers for dealing with the reservation requisitions
received from physically handicapped persons, senior citizens, former Members of
Parliament, MLAs, accredited journalists and freedom fighters, if the average demand
per shift is not less than 120 tickets. In case there is no earmarking of an exclusive
counter for any of these categories of persons including handicapped persons, one or two
counters depending upon the total demand are earmarked for dealing with the reservation

requisitions for all these categories of persons.

Privatisation of services at railway stations

3132. SHRI RITABRATA BANERJEE: Will the Minister of RAILWAYS be
pleased to state whether it is a fact that privatisation of services at railway stations are

being planned and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): At major railway stations, Indian Railways have outsourced certain cleanliness
related activities like mechanized cleaning, rag picking, garbage disposal, one time
cleanliness, operation and maintenance of pay and use toilets, parking, catering etc. to

private firms on contract basis.
Accidents on tracks

3133. SHRI RITABRATA BANERIJEE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that accidents on tracks have increased during the last five

years, if so, the number of accidents taken place during this period; and
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(b) the remedial measures being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir. Number of consequential train accidents (excluding incidents of
trespassing at unmanned level crossings caused due to negligence of road vehicle users),
have decreased from 100 in 2009-10 to 93 in 2010-11, 77 in 2011-12, 69 in 2012-13 and
71 in 2013-14. In the current year from April to November, 2014, such consequential
train accidents have, however increased from 48 to 63 in comparison to the corresponding

period of pervious year due to increase in derailments.

(b) Safety is accorded the highest priority by Indian Railways and all possible
steps are undertaken on a continual basis to prevent accidents and to enhance safety. These
include timely replacement of over-aged assets, adoption of suitable technologies for
upgradation and maintenance of track, rolling stock, signalling and interlocking systems,
safety drives, greater emphasis on training of officials and inspections at regular intervals
to monitor and educate staff for observance of safe practices. Safety devices/systems
being progressively installed to prevent accidents include provision of Block Proving
Axle Counters (BPAC), Auxiliary Warning System (AWS), LED Signals, Vigilance
Control Device (VCD). Certain Safety devices/systems are under development stage and
these include Train Collision Avoidance System (TCAS), Train Protection and Warning
System (TPWY), etc.

Railway projects for Odisha

3134. SHRI A.U. SINGH DEO: Will the Minister of RAILWAYS be pleased to

state:

(a) whether all railway projects announced during 2009 and onwards for Odisha

have been taken up for execution, if so, the details and the present status of each project;
(b) the details of funds allocated/spent thereon, so far;
(¢) by when the said projects are likely to be completed; and

(d) the steps being taken to expedite and complete the pending/delayed projects

within the stipulated time?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) All projects sanctioned since 2009 falling partly/fully in Odisha have
been taken up for execution, except the new line work of Raipur-Jharsuguda (310 Km)
and two Workshop projects. The details of major projects including New Lines, Gauge
Conversions, Doublings, Electrification and Workshops sanctioned since 2009 falling

partly/fully in Odisha are as under:
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(¢) Railways have huge throwforward of ongoing projects and limited overall
availability of funds. As such it is not possible to allocate adequate funds to all projects
on a regular basis which is a pre-requisite for fixing time-frame for completion of the

projects.

(d) Contractual and departmental machinery have been geared up to complete
the projects. Coordination with State Government. at various levels, meeting with local
public representatives at site to sort out local problems, regular review meeting at higher

levels, are conducted to speed up the completion of projects.
Gauge conversion work between Sengottai and Punalur

3135. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased to

state:

(a) whether broad gauge conversion work between Sengottai and Punalur under

Southern Railway is not moving at the desired pace due to poor allocation of funds;

(b) if so, whether Railways are considering to allocate more funds to prevent cost

escalation as well as to complete the project on time;

(¢) whether the doubling work between Chennai and Kanyakumari is also not

moving fast due to shortage of funds; and

(d) if so, whether Railways are considering to make an additional allocation of

funds for the above project, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Gauge conversion of Sengottai-Punalur section has been taken up
as a part of Quilon-Tirunelveli-Tiruchendur and Tenkasi-Virudhunagar gauge conversion
project. On this project, Tirunelveli-Tiruchendur (61 Km), Tirunelveli-Tenkasi-
Bhagvatipuram (86 Km), Virudhunagar-Tenkasi (122 Km) and Quilon-Edamann (52
Km) sections i.e. a total of 321 Km out of 357 Km have been completed. On balance
portion i.e. Bhagvatipuram-New Ariyankavu-Edamann (36 Km), earthwork, bridges and
tunneling works have been taken up. However, this being a ghat section involving tunnels

and deep cuttings, the progress of work is slow.

An outlay of ¥ 35 crore has been provided in Budget 2014-15. No commitment of
funds in future can be made at this stage as funds to the projects are allotted on year to

year basis.

No specific target date for completion of this work has been fixed.
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(c) and (d) On Chennai-Kanniyakumari route, double broad gauge line already
exists between Chennai-Chengalpattu and Dindigul-Madurai sections. Doubling of
Chengalpattu-Villupuram-Dindigul (376 Km) has been sanctioned. However, Madurai-
Kanniyakumari (245 Km) doubling has not been sanctioned. Railways have a huge
throwforward of ongoing projects and limited overall availability of funds. As a result,
it is not possible to provide adequate funds to all the projects on a regular basis which is
affecting most of the projects including this doubling. No commitment for more funds

can be given at this stage as funds are allotted to projects on year to year basis.
Finger Print Examiner

3136. SHRI GULAM RASOOL BALYAWI: Will the Minister of RAILWAYS be

pleased to state:
(a) the details of duties assigned to Finger Print Examiner (FPE) in Railways;
(b) the sanctioned strength for the post and how many are in position at present;

(c) whether due to shortage of staff in that cadre, the work is getting affected

adversely; and

(d) whether, keeping in view the work load, the sanctioned strength of the cadre

would be increased?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The duties of Finger Print Examiner (FPEs) in Railways are as under:

. Verification of thumb impressions on the Service Records with those recorded

on the health certificates of the employee;

. Verification of thumb impressions on the Special Contribution to Provident
fund applications and gratuity bills with those obtained on Service Records,

before and after payment;

. Checking of thumb impression on the paid vouchers for some consecutive

months;

. Verification of thumb impression on paid vouchers with those recorded in the

Service Records;

. Verification of thumb impressions on Privilege Ticket Orders with those

recorded in the Service Records;
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. Verification of thumb impressions on the pay sheets of the staff employed in

small road-side and flag-stations.

. Occasionally witness payments independently in the course of surprise check
and compare the thumb impressions of the payees with those recorded in the

previous month.

(b) The sanctioned and working strength of Finger Print Examiners (FPEs) on

Railways is 43 and 24, respectively, at present.

(c) and (d) No Sir. Due to increase in payment of salary through banks and
recruitment of literate candidates (minimum requisite qualification being 10th pass), the
need for verification of thumb impression on service records, paid bills, Privilege Ticket
Orders etc. has drastically reduced. Keeping in view the existing workload, the strength

of the cadre is adequate.
Vacant posts of General Managers

13137. SHRIMATI KANAK LATA SINGH: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of zonal headquarters and production units in Railways and
the number of zonal railways where the posts of General Managers are lying vacant at

present;

(b) whether any case of adverse effect on working of Railways due to non- posting

of General Managers on vacant posts for a long time, has come to the notice; and

(¢) whether Government would formulate any policy so that selection process
for filling up the post of General Managers or above, is completed before being vacant in
future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) The position at present is as under:-

Name Posts Vacancies
Railway Zones 17 04
Production Units 06 02
Others 03 02

In order to ensure smooth functioning of the Railways, General Managers of other

Railways, etc. are looking after the work of the vacant posts.

+ Original notice of the question was received in Hindi.
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(c) As per extant policy, process for selection of General Managers is initiated in
advance. However, appointments are sometimes not finalized in time due to unforeseen

administrative factors.
Licences for stalls and trolleys

+3138. SHRI ALI ANWAR ANSARI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether licences have been issued for stalls and trolleys by Railways to
religious and social organizations in addition to commercial agencies for selling their

publications;

(b) whether no such licences have been issued to Muslim, Sikh, Buddhist,

Christian, Jain and Parsi religious minority organizations for selling their publications;

(c) whether facility to sell their publications has been provided only to some

particular religious institutions; and

(d) if'so, whether it will be ensured under proposed new policy to issue licences for
selling of books on the principles and sources of inspiration of social justice, in addition

to the books of all religions?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) Licenses have been issued by Railways as per extant policy to
Philanthropic and Social organisations. Initial allotment of these stalls is for a period of
five years. The eligibility/principles criteria for allotment are (i) the philanthropic and
social organizations must have their own publication of books and periodicals (ii) Such
organization should be registered as a Society or a Trust or a Company (iii) Certificate
of registration of the organization with Income Tax Department regarding its registration
under section 12(A) of the Income Tax Act, 1961 (iv) Gazette Notification (for Section 3
5AC) or Exemption Certificate (for Section 80G) from the Income Tax Department.

Licences have been given to philanthropic and social institutions who fulfilled the

above mentioned eligibility criteria, subject to availability of space.
New railway zone in Seemandhra area

3139. SHRIJESUDASU SEELAM: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government has initiated any action on establishment of a new

railway zone in Seemandhra area, and other issues as provided in the Andhra Pradesh

+ Original notice of the question was received in Hindi.
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Reorganisation Act, 2014, and also as was assured by the then Prime Minister on the floor

of Rajya Sabha on 20th February, 2014 during passage of the Bill; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) A committee of Senior Officers from Railways has been constituted to
examine the point nos. 8, 10 and 11 of Schedule 13 (Infrastructure) of the Andhra Pradesh
Reorganisation Act, 2014, pertaining to the Indian Railways. Before taking a decision on
the recommendations of the Committee, the Ministry has asked the Committee to consult

the various Stake holders including the Members of Parliament, State Governments, etc.
Privatization and modernization of passenger services

3140. SHRI NEERAJ SHEKHAR:
SHRI ALOK TIWARI:
Will the Minister of RAILWAYS be pleased to state:

(a) whether Prime Minister while flagging off first passenger train from
Meghalaya to Assam has announced for privatization and modernization of passenger

services at railway stations better than airports as most travellers by rail are poor people;

(b) if so, the details thereof and response of Government thereto along with the

details of stations identified in first phase;

(c) whether privatized and modernized shopping outlets, luxury hotels and

restaurant would be within reach of the poor people; and
(d) if so, how Government would provide these services to poor passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir. Prime Minister spoke on the lines of modernisation of some railway
platforms and privatisation with a view to generate income and enhance services at
railway stations. He further said that railway platforms should be better than airports in

view of the fact that it was used by the very poor amongst others.

(b) to (d) It was announced in Railway Budget 2014-15, to develop at least 10 major
stations of Metro Cities and important junctions to international standards on the lines of
newly developed airports. Six stations, viz., Habibganj (Bhopal), Chandigarh, Bijwasan
(New Delhi), Shivaji Nagar (Pune), Anand Vihar (Delhi) and Surat are entrusted to
Indian Railway Stations Development Corporation Ltd. (IRSDC). Gandhinagar station
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has also been taken up by Rail Land Development Authority (RLDA). Two stations,
viz. Baiyyappanahalli (Bengaluru) and Bhubaneswar/New Bhubaneswar are identified
for undertaking prefeasibility studies by the Chinese Railways at their cost under a
Memorandum of Understanding dated 18.9.2014. The development is envisaged at no cost
to Railways by leveraging land and air space in and around the stations. Train operations
would remain with the Railways and only identified services would be provided and
managed by private agencies. Moreover, while the stations are planned to be equipped

with modern facilities and amenities, these would cater to all classes of passengers.

Doubling of Allahabad-Varanasi and Varanasi-Chhapra

railway section

3141. SHRI ALOK TIWARI:
SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:
Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has sanctioned the doubling of Allahabad-Varanasi and

Varanasi-Chhapra railway sections recently, if so, the details thereof;

(b) whether survey for the doubling of above sections has been completed, if so,
the details thereof;

(c) ifnot, by when survey would be completed; and
(d) by when, the above rail sections would be double laned?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) A Statement is laid on the Table (See below)

Statement

(a)to(d) 1.  Allahabad and Varanasi are connected through two routes viz. Allahabad-
Varanasi via Jhunsi and Vindhyachal and via Phaphamau. Janghai, Bhadoi and

Lohta. The position of doubling projects on these routes is as under:

(i) Allahabad-Varanasi route via Jhunsi and Vindhyachal - Survey for
doubling has been taken up.

(i) Allahabad-Varanasi route via Phaphamau. Janghai, Bhadoi and Lohta-
Doubling on Allahabad-Phaphamau and Janghai-Bhadoi- Lohta section
has been sanctioned and execution has been taken up. Survey for

doubling in remaining sections has been taken up.
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2. Varanasi-Chhapra:

(i)  Varanasi- Aurnihar section (35 km.): Sanctioned as a part of Manduadih-

Aurnihar (39 km) doubling project and execution taken up.

(i)  Aurnihar-Gazipur (40 km): Sanctioned in the Railway Budget 2014-15. Final

Location Survey completed and detailed estimate prepared.
(ii1) Gazipur- Ballia (29 km): Survey has been taken up.
(iv) Ballia-Chhapra (65 km): Sanctioned and execution taken up.

Time-frame for completion of sanctioned projects and surveys cannot be fixed due

to large shelf on ongoing projects and limited availability of funds.
Journey by railway saloon

3142. SHRI ARVIND KUMAR SINGH: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of officials entitled for performing journey by railway saloon along
with the purpose of journey which has been allowed for entitlement of railway saloon by

officials and Ministers, as per rule;

(b) whether some officials and Minister/Minister of State, Railways have

performed journeys during current year for unofficial purpose;
(c) ifso, the details thereof, official-wise and Minister-wise;

(d) whether Prime Minister had sought details of unofficial journeys by railway
officials and MoS, Railways and has directed them to deposit the fare of unofficial/

unauthorized journey by saloon; and
(e) if so, the details thereof, official-wise, Minister-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Railway Minister/Minister of State and Railway officers are entitled to

undertake journeys in railway inspection carriages/saloon for official purposes.
(b) No, Sir.
(c) Does not arise.
(d) No, Sir.

(e) Does not arise.
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Textile Parks

3143. SHRIMATI SAROJINI HEMBRAM: Will the Minister of TEXTILES be

pleased to state:

(a) whether Government is planning to establish more Textile Parks in different
States;

(b) if so, the details thereof State-wise and the funds allocated in this regard; and

(c) ifnot, the reasons therefor and the further action taken by Government in this

regard?

THE  MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) to (¢) Yes Sir, under the Scheme for
Integrated Textile Park (SITP), proposal has been invited to set up more textile parks as
per guidelines. 1900 Cr. has been provided in the XII Plan for setting up new park and
meeting committed liabilities. As SITP is a demand driven Scheme being implemented in
Public Private Partnership mode (PPP) by Industry Associations/Groups of Entrepreneurs
by forming Special Purpose Vehicle (SPV), no State-wise allocation of funds has been
made. All the States are being pursued for availing assistance under the scheme and

setting up textile park in their State.
Employment opportunities in textile sector

3144. SHRI D. KUPENDRA REDDY: Will the Minister of TEXTILES be pleased

to state:

(a) whether it is a fact that textile sector is generating employment opportunities

next to agriculture sector of the country, if so, the details thereof; and

(b) the efforts taken/being taken by Government for overall turnaround of textile

sector to compete with developed nations?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) Textile sector is one of the major sectors
providing employment. 43.31 lakh handloom weavers and allied workers are employed
in handloom sector as per last Handloom Census (2010). Generation of employment at
121.20 million has been projected by 2017 (end of the 12th Five Year Plan).

(b) To enable the textile sector to face global competition and overall turnaround,

Government has launched several initiatives namely Technology Upgradation Fund
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Scheme (TUFS), Scheme for Development of Technical Textiles, Schemes for the
Development of the Handloom, Handicraft and Powerloom Sectors, Scheme for Integrated
Textile Parks (SITP), Integrated Skill Development Scheme (ISDS), Technology Mission
on Technical Textiles (TMTT), Schemes for promoting the usage of Agrotextiles and

Geotextiles etc.
Leasehold mills in possession of NTC
3145. SHRI SANJAY RAUT: Will the Minister of TEXTILES be pleased to state:

(a) the Guidelines/Policy and Regulations framed in respect of the leasehold mills

in possession of NTC;

(b) thedetails of mills developed or dealt with by NTC under the Policy/Guidelines
and regulation framed by the UPA Government; and

(c) the name and number of freehold lands of NTC previously containing sick
mills which were nationalized and which have subsequently been transferred or sold by
NTC and the consideration received by NTC?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) At present there is no such policy.

(b) Does not arise.
(c) The details are given in the Statement.
Statement
National Textile Corporation Limited

Details showing Freehold Land Sold

S1. No. Name of the Mills Acres Value (R in crores)
Andhra Pradesh

1. Natraj Mills, Nirmal 70.00 3.31

2. Netha Mills, Secunderabad 12.00 66.62

4. Tirupati Mills, Reningunta 6.86 0.94

6. Azam Jahi Mills, Warrangal 201.02 51.19

TotaL 289.88 122.06




Written Answers to [19 December, 2014] Unstarred Questions 299

SI. No. Name of the Mills Acres Value (R in crores)
Karnataka
7. Mysore Mills, Bangalore 20.57 117.08
8. MSK Mills, Gulbarga 165.20 17.08
9. Minerva Mills, Bangalore 28.38 81.17
TotaL 214.15 215.33
Kerala
10. Alagappa Mills, Algappanagar 1.96 0.49
11. Kerala Luxmi Mills, Trichur 14.19 2.15
TotaL 16.15 2.64
Delhi
12. Ajudhia Textile Mills, Delhi 4.54 67.01
TotaL 4.54 67.01
Punjab
13. Kharar Textile Mills, Kharar 8.28 1.05
14. Suraj Textile Mills, Malout 7.05 0.56
15. Panipat Woollen Mills, Kharar 7.69 12.50
TotaL 23.02 14.11
Rajasthan
16. Udaipur Cotton Mills, Udaipur 26.64 13.53
17. Edward Mills, Beawar 18.28 5.85
18. Bijaynagar Cotton Mills, Bijaynagar 7.83 1.95
TotaL 52.75 21.33
Gujarat
19. Rajkot Textile Mills, Rajkot 8.72 18.2
20. Jehangir Mills, Ahmadabad 10.02 19.05
21. Himadri Textile Mills Ahmd. 7.31 11.2
22. Viramgam Textile Viramgam 29.16 3.56

ToTAL 55.21 52.01
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SI. No. Name of the Mills Acres Value (R in crores)
Maharashtra
23. Savatram Ram Prasad Mills, Akola 0.10 0.09
24. Fnlay Mills, Achalpur (Plot No.1,2 & 6) 7.69 1.63
25. Model Mills, Nagpur 38.54 177.43
26. RSRG Mills,Akola (Plot No.3) 21.76 19.66
27. Indu Mills No. 2, Mumbai (surrended 10.64 0
to MAHADA under IDS)
28. Kohinoor Mills No. 3, Mumbai 491 421.00
29. Indu Mills No. 3, Kalachowki, Mumbai 5.40 -
(surrendered to MAHADA under IDS)
30. Dhule Textile Mills, Dhule 10.28 2.56
31. Challisgaon Mills, Challisgaon 13.38 3.70
32. Apollo Mills, Mumbai 10.82 452.41
33. Madhusudan Mills, Mumbai 6.81 32.85
34. Mumbai Textile Mills, Mumbai 17.66 719.72
35. Jupiter Textile Mills, Mumbai 11.11 276.6
36. Elphinstone Mills, Mumbai 8.07 447.81
37. Bharat Mills, Mumbai 8.37 1505
38. New Hind Mills, Mumbai 8.33 0
(surrended to MAHADA under IDS)
39. Aurangabad Mills, Aurangabad 5.33 11.74
40. Podar Process, Mumbai 2.39 474
41. Nanded Mills, Nanded 91.04 32.98
42. New City Tex. Mill Mumbai 0.00 2.25
43. FSI Sale (2 Lac Sq.Mtr.) 0.00 224
ToraL 282.63 4805.43
Madhya Pradesh
44, Indore Malwa, Indore 19.92 91.03
45. Bengal Nagpur Mills, 5.81 12.51
TortaL 25.73 103.54
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SI. No. Name of the Mills Acres Value (R in Crores)
Tamil Nadu
46. Pankaja Mills, Coimbatore 11.07 47.09
47. Omparasakthi Mills, Coimbatore 14.25 4.50
48. Kalleswarar ‘A’ Mills (site No.2) 0.18 0.54
49. Sri Rangavilas Mills, Coimbatore 16.17 15.82
50. Coimbatore Murugan Mills, Cmb. 0.84 1.89
51. Kothandaram Mills, Madurai 2.66 11.7
52. Krishnaveni Mills, Coimbatore 4.52 5.2
53. Balramvarma Mills, Shencattah 20.22 1.72
54. Sri Sarda Mills, Coimbatore 341 3.32
ToTtAL 73.32 91.78
Pondicherry
55. Sree Bharti Mills 15.12 13.08
56. Swadeshi Cotton Mills, Pondicherry 53.30 32.54
TotaL 68.42 45.62
Uttar Pradesh
57. Swadeshi Cotton Mills, Kanpur 4.76 11.94
TotAL 4.76 11.94
West Bengal
58. Luxmi Narayan Textile Mills, Rishra 12.30 8.84
59. Rampooria Textile Mills, Serampore 24.29 1372
60. Bengal Luxmi Tex. Mills, Serampore 27.72 17.00
61. Bangashri Textile Mills, Sukhchar 26.71 61.12
62. Central Cotton Textile Mills, Belur 12.06 13.4
63. Shree Mahalaxmi Textile Mills, Palta 11.34 15.41

64. Bengal Fine Tex Mills No.1 Konnagar 14.58 8.75
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SI. No. Name of the Mills Acres Value (R in Crores)

65. Kannoria Industries 4.01 2.81

66. Manindra B.T. Tex. Mills, Cossimbazar 27.64 10.00

67. Jyoti Weaving Factory, Kolkata 4.98 13.31
TotaL 165.63 164.36

Bihar

70. Gaya Cotton Textile Mills, Gaya 29.30 9.21
TotaL 29.30 9.21

Odisha

71. Orissa Cotton Textile Mills, Bhagatpur 62.17 1.15
TortaL 62.17 1.15
GREAT GRAND TOTAL 1367.66 5727.52

Supply of cotton to textile sector

3146.SHRI P. BHATTACHARYA: Will the Minister of TEXTILES be pleased to

state:

(a) whether Government has taken measures to ensure adequate supply of cotton

to the textile sector, if so, the details thereof;

(b) the total increase registered in the export of cotton textile during each of the

last three years and the current year;

(c) the details of the target fixed and achievements made for the export of

readymade garments during the said period; and

(d) the reasons for non-achievement of targets, if any, and the steps being taken

by Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) For the Cotton Season 2014-15, production of
cotton is estimated at 400 lac bales, which is higher than the expected consumption for
the current year at 311 lac bales. This indicates that supply of cotton to the textile industry
is adequate. Further arrivals of cotton is being monitored on a daily basis through Cotton
Corporation of India (CCI).



Written Answers to [19 December, 2014] Unstarred Questions 303

(b) Position of increase in the export of cotton textile during each of the last three

years and the current year is given below:-

Export Date (Value in ¥ cr.)

Commodities 2011-12 2012-13 2013-14 2014-15
(Apr-Sep)

Cotton Yarn 14261.69 19222.85 27617.48 11098.01

Cotton Fabrics, 21557.94 25629.34 31045.83 16784.04

Made ups

RMG Cotton 46193.28 45938.39 55092.95 27849.35

including accessories

(¢) The details of target fixed and achievements made for the export of readymade

garments during the said period is given below:-

In USD Million
2011-12 2012-13 2013-14 2014-15
Targets Achieve- % age Targets Achieve- % age Targets Achieve- % age Targets Achieve- % age
ments ments ments ments

28130 32945.16 117.12 31000 34930.05 112.67 34000 39450.63 116.03 37000 14153.80 38.25

(d) Does not arise in view of (c) above.
Incentives to cotton producers in Gujarat

3147.SHRI AHMED PATEL: Will the Minister of TEXTILES be pleased to

state:
(a) the production of cotton in Gujarat during the last four years, year-wise;

(b) the quantity of cotton purchased by Cotton Corporation of India Ltd. during
the said period; and

(c) theincentives being given and are proposed to be given to the cotton producers

of the State by Government?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) and (b) Details of the cotton produced in Gujarat
during the last four years and quantity of cotton purchased by Cotton Corporation of India

Ltd. (CCI) during the said period is given below:-
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Purchased in lakh bales of 170kg each

Cotton Season Total Production in Gujarat Total Procurement of Cotton
by CCI in Gujarat

2010-2011 106.20 2.34
2011-2012 122.00 2.17
2012-2013 93.00 0.02
2013-2014 124.00 0.75

(¢c) Steps undertaken to promote cotton farming include:-

(1) Fixing Minimum Support Price (MSP) for cotton and undertaking MSP

operations as per requirement;

(i1) Under the National Food Security Mission (NFSM) Commercial Crops (CC)
(Cotton) programme, Department of Agriculture & Cooperation provides
assistance for production and distribution of seeds, fierd demonstrations,
farmers’ training, use of water saving devices, integrated pest management etc.
NFSM-CC (Cotton) is being implemented in 15 major cotton growing states
including Gujarat and also provides assistance for trials on High Density
Planting System (HDPS), frontline demonstrations on inter-cropping,
Extra Long Staple (ELS)/Desi Cotton, besides programme on Insecticides
Resistance Management (IRM) and Online Pest Monitoring & Advisory
Services (OPMAS) through State Departments of Agriculture, Indian Council
of Agricultural Research (ICAR), State Agricultural Universities (SAUs),
Krishi Vigyan Kendras (KVKs) etc.

Pension scheme for old age weavers

3148.SHRI DILIP KUMAR TIRKEY: Will the Minister of TEXTILES be pleased
to state:

(a) whether the Ministry is considering introduction of a pension scheme for

providing assistance to old age weavers; and

(b) whether Government would take necessary steps for providing financial
assistance of ¥600.00 lakhs for setting up of Handloom and Handicraft Museum at

Bhubaneswar?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) No, Sir.
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(b) Government of India has not received any such proposal for consideration
at present. However, a Handicrafts Museum has been set up at the State Institute for
Development of Arts and Crafts (SIDAC), Bhubaneswar in the year 2004 with financial

assistance by Office of the Development Commissioner for Handicrafts.
Setting up of mega clusters in Karnataka

3149.PROF. M.V. RAJEEV GOWDA: Will the Minister of TEXTILES be pleased

to state:

(a) whether there is an initiative to set up new mega clusters in Karnataka under
the ‘Comprehensive Handloom Cluster Development Scheme’ in the recent future, if so,
the details thereof; and

(b) the performance and impact of existing clusters in Ilkal and Molakalmuru on

the local livelihood?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) The mega handloom clusters are taken up as per
the Budget announcements. In the Budget 2014-15, two mega handloom clusters, one

each in Tamil Nadu and Bihar were announced.

(b) The State Government of Karnataka has informed that in the Ilkal and
Molakalmuru handloom clusters sanctioned by the Ministry of Textiles, Government
of India, various interventions like skill up-gradation, technology up-gradation, product
diversification, margin money to weavers etc. were implemented, which resulted in
increase in wages of weavers from I150/- to I250/- per day in Ilkal cluster and ¥200/- to
250/- per day in Molakalmuru cluster. In both the clusters, social and economic conditions

of the weavers improved.
Promoting handicrafts

3150.DR. KANWAR DEEP SINGH: Will the Minister of TEXTILES be pleased to

state:

(a) whether Government has identified major clusters in West Bengal and rest of

the country for promoting handicraft, if so, the details thereof; and

(b) the promotional incentives Government proposes to provide in these

clusters?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) In addition to five major clusters namely
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Narsapur, Moradabad, Mirzapur - Bhadohi, Srinagar and Jodhpur identified earlier, the
Government has identified three more Mega Clusters at Bareilly, Lucknow and Kutchh

respectively this year.
The following incentives will be provided in these clusters:-
1. Infrastructure support.
2. Design support.
3. Training support.
4.  Marketing support.

5. Technology upgradation support etc.

RE. DEMAND TO HAVE A DISCUSSION ON AN
IMPORTANT ISSUE UNDER RULE 267 - Contd.

SHRI P. RAJEEVE: Sir, I have a point. I had raised an issue yesterday. I think, I
raised the issue under Rule 267. There is a news report regarding the Hindu Mahasabha’s
declaration to construct statues of *. But while [ went through the verbatim debate, I found
out that the word * was expunged. I want to know whether this word * is unparliamentary

or not.

MR. DEPUTY CHAIRMAN: I will go through the record and come back to you.

it AR AT : AT SUFHURT HAEIed, § I8 =1 grear g 6 el &
AR Sd UIgde ARR S Bl AR 9P oy 97 smdfed &1, @ R RNl BRI
forar < Hdar g2

MR. DEPUTY CHAIRMAN: I am coming to that issue.
SHRI NARESH AGRAWAL.: I only want to listen ‘yes’ or ‘no’.

MR. DEPUTY CHAIRMAN: Nareshji, | am coming to that point only. I know what
you have said is correct. During Private Members’ Business between 2.30 p.m. to 5.00

p.m., we do not take up Government Business.

S} TR AT : ST HElGd, § 9y $8 @1 § 6 WeR @l A1
BTSN BT sine die PR DI g1 I7d: 3T 59 Mondayaﬁﬁ?ﬁﬁrml (AT ).

* Expunged as ordered by the Chair.
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off SgUTafy ; 3y 9 U But, Nareshji, there is a convention in this House itself,
not only in this House but also in the other House where I was a Member for a

considerably long time.
i} AR 3ATA : BT YR & AT Hod R 82

MR. DEPUTY CHAIRMAN: Listen, I am coming to that. I will answer every point

raised by you. The House is supreme.

o TR AT : TR, IISIT BRI ST HA ol 39 IR F 91 © b B89 Sine
die 81 T&T & IT 817 ...(GH)...

MR. DEPUTY CHAIRMAN: The House can decide whether a particular item has
to be taken up or not. The House can take a decision on this. ... (Interruptions)... Let me

complete. Since you have raised it, ... (Interruptions)...

9. XM MU ded (SR <Y : SUNUUf H8ISd, I8 important Bill 8, 39
faery aRfRufeat & foram S doar

it NI AT : TR, 3 Y6 BT QIO ... (FALH).... Tg MY TS H 1 A
MY STeal g DRI ST ...(GET)....

MR. DEPUTY CHAIRMAN: I cannot take it up like that also. I cannot take up
a particular item simply because a Member has said; I want the consent of the House
for taking it up. Secondly, to the extent time is given for this Government Business, to
the same extent, time will be extended for the Private Members’ Business. That is the

decision. So, I hope the House has consented for taking up this issue.
SHRI MUKHTAR ABBAS NAQVI: Sir, half-an-hour is sufficient.

SHRI P. RAJEEVE: Sir, cutting the time of Private Members’ Business is not a
good precedent. We can take it up on Monday.

MR. DEPUTY CHAIRMAN: Now, you cannot say this. It is the decision of the
House. I put it to the House. The House has given consent. Now, you are criticising the

decision of the House.
SHRI P. RAJEEVE: No, Sir; we should take it up on Monday.

SHRI TIRUCHI SIVA (Tamil Nadu): No, Sir, the House has not given the consent.
The consent of the House has not been sought. You are telling ... (Interruptions)... but you

have not sought the consent of the House.
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MR. DEPUTY CHAIRMAN: Please listen, Mr. Tiruchi Siva. I know the procedure.
I had asked and I hope it was the consent of the House. Then, I did not get objection. But
if you question, if you object, I have no problem. In the morning, there was an informal
meeting of the leaders. In that meeting, this issue was informally discussed. There also,
there was a consensus among the leaders that it could be taken up. I have specifically said

...(Interruptions)...

37 ToTa Ya (FERT) : R, 3T STeal Yo BRI QIO ...(FFEH). .. IR, AT
S Sl H BT I, A1 TTgde Hd B Sieal Y% 81 | L.(FaHH). . it

can be done in one minute, and after that, we can start the Private Members’ Business.

MR. DEPUTY CHAIRMAN: No, it cannot be done in one minute. How can you
do it in one minute? See, I cannot say whether this will be complete within one minute or
two minutes or five minutes. But one thing is very clear that if you take half-an-hour or
45 minutes or whatever time for this Business, same time will be extended for the Private
Members’ Business. On that condition, I am taking it up. I hope the House agrees. Shri

Arun Jaitley to move the motion.

GOVERNMENT BILL
The Appropriation (No. 4) Bill, 2014

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, I move:

That the Bill to authorise payment and appropriation of certain further sums from
and out of the Consolidated Fund of India for the services of the financial year 2014-

15, as passed by Lok Sabha, be taken into consideration.

The question was proposed.

sft TR IRETS ([TR W) : SUFHTURT S, T8 A1 7ES Ud MATReEGar Bl g
396! foRly 81 B ® B, 89 9P U BRI I1ed B, offbd A= fag g2t o,
AT GG Ul IIIGl fhar A7 fb 89 dIel €+ a1a% oludl, 3R A9 HIeAT &
qaE o A BN, I WIS 37Uk gofc | =rel Wi &l gail BId1l 3Mqd gofe | I
g BRI BT BT 1] 81 I8 A1 g PRI DY BT ©TST G G-I 81 747 BIT 3R
S 3 arIeT fhar o & &9 <9 & &% aafdd & @rd H 15 a1 $UY 5] &3l 98
argeT it g7 BN AT BT 37T H SO T Wit ST A8 g & a1 aF 37 e §
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Tt gt e ARTT {5 319 Bl &9 BTl AUYAT 81 AT B, Bloll &9 B I19dq
&l MY Riife -h THISe § HIal &9 8N, a1 HRIAE! & 91§ d THSeH
WTell 81 71U 811 3R 319 fh=it & Udbics H dral &< 8! 31|

R ERT HEA1 I8 ¢ [ 9 @al § FEkil HRYI = B R B & oY 39
CoI HA TSV 3T Ugied, Sivfdl IR A9 o faam iR yaRigst <[et 9¢1 &1 & %
B9 98 HaX PR oIl 3T WY T A8l Teki? Sl A9 WHREA AT &, 37 36!
BF PN 3R ©CT BH BT & oIy 3197 @I HHF BIOTY| §H 3MUYBI 3B (o1g & 71
IR T, B9 A1 918d © b @dl 9C1 39 S GST o, ST 184 8, GST @R 3R |
Ul MY TSl I WEAR off & 3R 9gd ¥ Il o WAk &1 § R $8 ISl |
&l <1 81 I8 GST BIs -1g Aol 781 ©, I8 faawii # 98 Usel oF] &1 gob! oAl 509
UES S19 9% H d¢ AN a1 w1 o1, 99 W g9 @i 9 del T o fF 59 d€ ar
ST, &1 qR <=1 H FAE G¥ 81 S 3R Id] H e SHE Bl Sl 3] BIT B, 98
3R WH B Y, offps I & 918 AR HEl 22 A fQeell BT I FY 7, IR
TSR B PV © 3R SRATN BT I $B 2| Hel vl 7 81 {6 59 3T GST R &Y, A
I9 GST ¥ I<di 1 3y R WY iR 99 WaRA1d 9ol I8 2 & oy Sl i€ &1
g B, e 9me ISy o il BRI, 99 qrs H U $g P 8l 99 iy
e = forg €1 A o9t & IR # wekdt 7 81, § 39w off anmuast RS Aredn
g 3R ¥ g9 fafan fegge &1 wweiq Hvar gl g=dre|

i ITofa a (HERTY) : SUHHART weied, § a1 9 fa<1 w431 St & s
ST A8 g1 U A1 I8 ¢ b I8 ARPR Sid a1 off, d9 I arger fhan o fd sier
P Ghlael BUY B eI BhI| GA1d H A1 I8l db grie fby MY o fd Sl &
HebTael BUAT 40 . TR 3T AT AfpT FE AT Bl ST H g@1 81 =l V8T & 3R 63
A SR ygd 11 &l H a7 9= St 9 g S arsdn § vy a1 sraqed T Skl
HiI 87 g8 SI-dgUe I Bl V81 & 3R SHB! d FI T8l P UT I8 &1 HUYAT $HDBI
Sag S, aife SHPBT goig W aHM ANl TN B Tedl © 3R 8H JHE™ ol qgft
forercht g1

T AT I8 B 6 ve 3T Ugifersm e |ree & dare gt W o1, §f d
BIs FAYOETH SR T8l § Uy I 1l R R | Jo B i R & €, 3o
Brent crude ¥ $f$T9 dhe 57 Siek W Ugd s &l PR X 99 ¥ S, T 45
BYU il Ugiel e T a1fev 8k 39 YU <l Sivfa e a1y, <ifes IRER 60
YU W SR Vg TR Tl B T8l © AR 50 $UT | S Sivid R AT HR el Bl
SN ST H FMfE-A1E 74 g 21 H oifad Big-a fAffRer 9 39 [ Sl &1

Ut ARI dledl] fgtl

MR. DEPUTY CHAIRMAN: Now, Shri P. Rajeeve.
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SHRI P. RAJEEVE (Kerala): Sir, there is very little time for this. I would like to

make only three-four points.

MR. DEPUTY CHAIRMAN: Please take two or three minutes only; not more than
that.

SHRI P. RAJEEVE: Sir, our economics is not in a good position. It is in an alarming
position. It is reported in the media that depreciation of the currency, Rupee, has happened.
As per the media reports, foreign institutional investment worth around four to five
thousand crores of rupees flew out of the country recently, and, the stock market or stock
exchange is showing negative signs. All this shows that there is an alarming situation.
I think, the Finance Ministry should take serious note of this situation and evaluate the

reasons behind all this.

Secondly, Sir, it is true that the Government has reduced the price of petrol and diesel
several times but this is all due to the international situation. Thanks to the international
situation, the crude oil price has been decreased. But that decrease in the crude oil price
is not reflected as such in the price of petrol and diesel. Instead of that, the Government
has increased excise duty on the crude, which is not in the interest of the country. My
request is that it should be addressed and the Government should be ready to take action
to withdraw the increase in excise duty on the crude oil. Then, Sir, the Reliance sold the
Compressed Natural Gas to Indian companies at the rate of 5.3 or 5.6 dollar per unit,
but the same company sold this natural gas to Bangladesh at the rate of 2.34 dollar per
mmbtu. They have extracted this CNG from India and as per the media reports, they have

sold it to Bangladesh at the rate of 2.34 dollar per mmbtu. So, it is a serious issue, Sir.

Then, Sir, my third point is with respect to the serious cut in the social expenditure.
As The Hindu reported, there is around 20,000 crore rupee’ cut in the rural expenditure,
7,000 crore rupees’ cut in the health expenditure and 11,000 crore rupees’ cut in the

education expenditure. I think this is not the right direction. It should be taken care of.

Then, my next point is, as per the Report of the Finance Committee, it has been
submitted in this House, the total uncollected tax is around 6.76 lakh crore rupees. That is
the cumulative uncollected tax. It is the figure as per the Report submitted to this House. I
will quote from the Report. "Year-wise position of cumulative arrears for the last five years
is as under. 2010-11, ¥ 2,48,927 crores; 2013-14, % 5,80,325 crores; 2014-15,% 6,75,431
crores. These are the tax arrears. The present year’s tax arrears amount to I 1,49,128.56
crores. And, Sir, undisputed taxes are there for around 80,000 crore rupees. There is no stay

by any court or any tribunal. This is only the lapse on the part of the Revenue Department
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to collect these taxes. ...(Time-bell rings)... And, the revenue foregone is around 6.76 lakh
crores. The Finance Minister has readymade answer for revenue foregone. That is why |
am not going to enter into that side. But this issue of uncollected tax is a very serious one.
Instead of doing something in that direction, the Government is ready to sell the shares
of the public sector industries in this country. Actually, these public sector companies
have the cash reserve of around 6.76 lakh crores. This is a big cash reserve that these
public sector companies have. The Government should take steps for properly utilising
this cash reserve to strengthen the public sector industries in this country. That is why |

am opposing this Appropriation Bill. Thank you.
MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva. Take only two minutes.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I would like to make only two points.
The allocation for the social sectors has been drastically reduced which will affect the
future of this country. I think the Finance Minister would consider that the social sectors,
especially health and education, have not been taken care of as it was done in the Budget.
But, infrastructure sector has been focused much. I think development of infrastructure
alone will not help our economic development. Moreover, ours is a populous country
and people are very much depending on the Government for such cares as health and
education. So, I think, the learned Finance Minister will not affect these social sectors.

He has to consider on that, Sir.

Secondly, he has, to re-consider the idea of GST as a Constitutional body since it
comprises the States also even in fiscal matters. Moreover, this idea of GST will affect
manufacturing States like Tamil Nadu and many others. So, I think, he has to reconsider
that idea and evaluate something which will take the States also into consideration. Thank

you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Bhupinder Singh. You have just two

minutes.

SHRI BHUPINDER SINGH (Odisha): Mr. Deputy Chairman, Sir, hon. Leader
of the House and Finance Minister has mooted the Appropriation Bill for 2014-15. My
State of Odisha is just a consumer State; it is not a manufacturing State. Similarly, there
are many States in the country which are not manufacturing States, which are consumer
States. From that point of view, I would like to request the Government, while you are
going to take a final say on GST, to take care of States like Odisha which is only consumer

States, not manufacturing States. They should be given justice.

Then, Sir, I would like to know whether the Government is in a mind to strengthen
MNREGA and National Rural Health Mission or want to reduce both MNREGA and the
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National Rural Health Mission. I would like to know specifically from the hon. Finance
Minister, whether they are going to stop this Scheme. MNREGA is not at all a scheme. It
is an Act of Parliament. There has been a debate here that some blocks and some districts,
that are getting MNREGA now, are going to be reduced. In your own constituency, hon.
Deputy Chairman, Sir, if the report is right, there is not a single block which is included.

That is our hunch. So, we should be very transparent on that.
MR. DEPUTY CHAIRMAN: You are studying about my constituency also!

SHRI BHUPINDER SINGH: This is the thinking of the people outside, those who
have sent us here. What are their apprehensions? The apprehensions should be clarified
when we are passing the Appropriation Bill here. That should be done only through this
House. Sir, it is high time that Government thought about farmers. The package should be
there since we have discussed the prevailing agrarian crisis in this House. But a concrete
and solid reply has not been made by the Government side. What will actually happen
to the farmers? Today, the cotton price is ¥ 4050. It has gone high by only ¥50. Our
Budget is lost. Farmers are lost, Sir. The Budget will look nice if it has control on our
population. Sir, I repeat again that this is the kingpin for any Government to come or go.
We have to check population for that. Those who are having one child, girl child, and are
in Government service, in many States, Governments are giving them two increment.
Those who are parents of two children, are also getting increment. But, those who did
not get service, those who are jobless and supported the cause of this country, should be

given some sort of incentive.
MR. DEPUTY CHAIRMAN: This is a big issue.
SHRI BHUPINDER SINGH: No, Sir. It is the only issue.
MR. DEPUTY CHAIRMAN: Yes, a big issue. I agree.

SHRI BHUPINDER SINGH: It is a big issue, the main issue. The Budget will look
nice. The Government will never say that we have funds. The funds will come, only when

we control, Population.
MR. DEPUTY CHAIRMAN: Very important point.

SHRI BHUPINDER SINGH: I request the hon. Finance Minister to see that at least

some incentive is given to those who are not in service. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shri D. Bandyopadhyay please.
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SHRI BHUPINDER SINGH: Let me finish this, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: For that, you can have another discussion.

...(Interruptions)... For that, you can have another discussion.

SHRI BHUPINDER SINGH: Those who are father and mother of one child, should

be given incentive. It is high time, the Government took a decision on this.

MR. DEPUTY CHAIRMAN: Give a notice for that subject. We can have another

discussion.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I will not cross the time-limit.
I have only one point to make. My point is that you are wedded to market economy. So,
when the international prices go down, our prices of petroleum, POL also go down. But
why does the Government always enhance the excise duty and does not allow the benefit

to pass on to the consumers? That is my short point.

Since you are wedded to the market economy - I am not wedded to market economy
but many people are and the Government is - when the prices go up, you increase the
price. But if the prices go down, you want to cash it. That I do not like. I would request
the Finance Minister, through you, to withdraw the excise duty and let the Government

pass on the benefit to the consumer. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Jairam Ramesh. The last but not the

least!

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I have only one clarification to
seek from the hon. Finance Minister. GST was an idea first proposed when Shri Atal
Bihari Vajpayee was Prime Minister. It was taken forward when Dr. Manmohan Singh
was Prime Minister. For over six years, efforts were made to build a national consensus.
First, Dr. Dasgupta was Chairman of the Steering Committee of State Finance Ministers
and, thereafter, Sushil Modi was Chairman. However, Sir, because of the attitude of the
Government of Gujarat particularly, GST could not come into being. The question I
would like to ask the hon. Finance Minister is: Other than the fact that the Chief Minister
of Gujarat has become the Prime Minister of India, what has changed that all of a sudden
the Finance Minister is claiming that all States are on board on GST? Do we take it
that the objections of the Government of Gujarat were more political and as soon as
your Government came into power those objections to GST vanished? I am at a loss to

understand this complete turnaround in the attitude of the Government of Gujarat.
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MR. DEPUTY CHAIRMAN: Sorry, I correct my statement. Shri D. Raja is the
last speaker. He had given his name. I am sorry. I correct my statement. Shri D. Raja. He

speaks on every subject.

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. This is not an appropriate time to
discuss the entire state of economy and the conditions of Indian economy. But I would

like to draw the attention of the Finance Minister to certain crucial issues.

Ever since the new Government took over, the value of Indian rupee has been
depreciating. It has not gone up. What is the reason? The Finance Minister needs to

address it.

Secondly, non-performing assets of banks have gone up in a huge way. It is a big

challenge to our entire economy.

Thirdly, as everyone else has pointed out, the spending on popular welfare schemes is
going down. For instance, spending on the Mahatma Gandhi National Rural Employment
Guarantee Scheme and the food security scheme is likely to go down. If it is not there,
you reassure the House that it would not happen. Spending on social sector is also a
matter of concern. During one debate you asked, “Is it the position of the Left or the
CPM to decontrol petrol and diesel?” We are not for decontrolling of diesel and petrol.
And we are not for giving absolute power to oil marketing companies. It is the national
responsibility of the Government to control fuel prices. We are going to discuss excise
duty separately. I am not entering into a debate on that. But this is an issue which the

Finance Minister needs to address.

After you came to power, the Planning Commission was almost dismantled. My
question is: What will happen to the Scheduled Caste Component Plan? What will happen
to Tribal Sub Plan? If the Planning Commission is dismantled, how will the concerns of

these sections be addressed?

Finally, Sir, I come to public sector undertakings. All the Finance Ministers have
claimed that public sector is the strength of our economy. But now public sector is being
weakened or undermined. As Finance Minister, what is your take on the question of
public sector undertakings? You will also continue the same disinvestment programme so
that the public sector loses its due place in the entire economy. I don’t think public sector
can be undermined like this. There is a need to strengthen the public sector and expand
the public sector. While you reply, you address some of these crucial issues because these

issues do matter to our economy. Thank you, Sir.
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MR. DEPUTY CHAIRMAN: Now, the hon. Finance Minister.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, please give me only one

minute.

MR. DEPUTY CHAIRMAN: That is over. I said he was the last speaker. I already

announced it that he was the last speaker. I cannot change it.
SHRI ANANDA BHASKAR RAPOLU: Sir, kindly give me only one minute.

MR. DEPUTY CHAIRMAN: No. Two Members from your party had spoken on it.

That is enough. Hon. Finance Minister.

SHRI ARUN JAITLEY: Sir, I am extremely grateful to a large number of Members,
who have spoken on it, and who have addressed the larger and legitimate issues of the
economy. I will try to briefly answer each one of them in the short time which is available
to me. The question of GST has been raised by various Members. The Government
is actively working along with the States as far as the GST reform is concerned. The
GST will be the single most important tax reform since Independence. Its potential is to
convert the entire country into a single market and to allow a seamless travel of goods and
services being taxed at the destination point. Therefore, the day-to-day harassment, tax on
tax, which is charged because of multiple taxations, etc., will be eliminated and in terms

of governance, both for the States and the Centre, it will be a win-win situation.

Sir, several questions have been raised with regard to the States. A question was
raised by Mr. Naresh Agrawal about the functioning of the GST in the Council and the
arrangement that [ have arrived at with the States, the specifics, will be in the Constitution
Amendment Bill, which we will introduce. To strengthen the principle of cooperative
federalism, there is going to be a great participation of the States. In fact, two-third of the
representation would be of the States and one-third would be of the Centre. Therefore,
to say that Centre will decide everything is not a correct impression. Decisions will be
taken by a 75 per cent majority. So, both have to work together in the spirit of cooperative

federalism to arrive at that.

Now, there were several issues, particularly issues which Mr. Siva raised with
regard to manufacturing States. It is said that the consuming States will benefit. The
manufacturing States said that they may have some problem initially. Without going into
the details till the Constitution Amendment Bill is formally introduced - and we are trying

to expeditiously introduce it - we have provided more than adequate protection to all
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3.00 p.m.
States that in the initial years, any loss of revenue, as far as any State is concerned, will

be compensated by the Centre and, therefore, I do not foresee such a situation. This will
check evasion; this will check taxation on taxation; this will increase the volume of trade;
and, this will increase India’s GDP. That is what the experts feel. And, therefore, I don’t
envisage a situation where any State is going to be a loser. In fact, a part of the revenue
in respect of services, which come within the exclusive taxation domain of the Centre,
will be shared with the States. So, wherever, there is going to be some loss initially, not
only has the Centre assured -- and this assurance is not a verbal assurance; it will be a
Constitutional assurance -- that this will be compensated, but we also have made sure that

the possibility of any loss to a State really does not take place.

Now, in this situation, I have consulted all the States. Recently, I had a meeting
with most of the States on 11th. A small group of State Finance Ministers sat with me till
late midnight. Then, after two days, I showed them the draft Constitution Amendment
Bill. They had corrections to suggest to that. And, finally, I do not intend to pass it in
this Session. It has already gone through the Standing Committee mechanism. It is a
collective Bill which every political party and every State Government has to accept. We

will probably take it up in the next Session as far as passage is concerned.

Mr. Jairam Ramesh asked a question as to what has changed between then and now
as far as Gujarat is concerned. I can give a political response to the political nature of the

query, but I won’t do that. I will give a fiscal response since it’s a fiscal Bill.

o} 9T 3T : ST TRIP A Sd1E < SIfIq

SHRI ARUN JAITLEY: Well, States have greater confidence in cooperative
federalism, when the present Government says so, because we have been gracious to the
States. But, the fiscal response is, the manufacturing States, and that’s what Mr. Siva said

just now ... (Interruptions)....
SHRI BHUPINDER SINGH: I said that.

SHRI ARUN JAITLEY: You said about the consuming States. The manufacturing
States, the agricultural-producing States like Punjab and Haryana, and the octroi-affected
States like Maharashtra and Karnataka, all wanted their specific concerns to be addressed.
Therefore, when the architect of the GST is presented, we have tried to address the

concerns of each of those States. I have specifically spoken in the meeting itself even in
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the smaller group, to the Ministers of these States who had this fear because they were
not consuming States either in terms of manufacture or in terms of agriculture, they were
producing States, and given them sufficient cushioning that none of them will suffer a
loss. So, as regards the fear of the unknown, as in the case of VAT, which may exist in this

case we have given a sufficient cushioning as far as that is concerned.

Consumer States are going to benefit from the year one. There is a suggestion made
by Shri Naresh Agrawal with regard to rationalising expenditure. Now, cutting down too
much expenditure may also impact the overall size of the economy, it may contract the
economy. But, at the same time, expenditure has to be rationalised. Now, it depends on
where we are speaking, and which audience we are addressing. Today, you suggested that
expenditure be rationalised. Somebody else doesn’t want it to be cut at all. Therefore, this

balancing act will have to be done as far as the Government is concerned.

A question has been raised with regard to the dollar appreciation against the rupee.
Now, there is a serious challenge as far as emerging markets are concerned, particularly
because of the strength of the dollar. The rupee seems to be doing much better compared
to other currencies of trading countries that we have. It has been strengthened vis-a-vis
them, but because of the current strength of the U.S. economy and the dollar, emerging
market economies have suffered a lot. Last four days were particularly volatile because
two days ago, the U.S. Fed was to announce its policy and in that policy they were to
indicate their future interest rates. So, a section of the market anticipating that there may
be an indication that the interest rates are going to be increased from a negligible figure,
there was a turmoil and there was a volatility as far as the emerging market economies
were concerned world over. So, the Yen faced the crisis, the Ruble faced the crisis and
various other countries faced the crisis. Compared to them, rupee was one of the more
stable currencies. For two days it witnessed volatility, and after the expiry of two days
there is a sobering effect as far as the Indian currency is concerned. I do not see any crisis

with regard to the real value of the rupee itself.

As far as petroleum prices are concerned, we have reduced them eight times, and if
there is a reduction in the global crude prices, it will be passed on to the consumer. But
it is very easy to be populist. Don’t levy a tax, but keep providing the services. This is
an economy which is unknown to me. So, if you want me to maintain the social sector
expenditure, if you want me to maintain all the expenditure, somebody has to foot the bill,

and the bill only can be borne by raising income tax levels.
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SHRI P. RAJEEVE: By increasing the excise duty, you are getting additional

revenue. ...(Interruptions)...

SHRI ARUN JAITLEY: Please allow me to complete. Shuklaji, I can also mention
that we have marginally raised the excise duty, and eight times reduced the rate so that
we have adequate money to supplement the social sector schemes. So, many of us
representing the political parties which are ruling in the States, | can give you the rate at
which some of the States have increased the VAT, and the tax on VAT as far as petroleum

products are concerned.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): They have raised it in Madhya
Pradesh.

SHRI ARUN JAITLEY: Not only Madhya Pradesh but the State Governments of
the party which you belong to. Therefore, as against the VAT the Centre has passed on
most of the benefits as far as the States are concerned. There is a clear accounting. The
Centre has no intention of anywhere profiteering out of it. The oil companies have to write
off their under-recoveries also. The oil companies can’t continue to be merely crediting
the under-recoveries to their accounts. Therefore, to balance that the oil companies did
not raise it in the same percentage when the oil prices were $114 per barrel. Therefore,
as prices are coming down, the burden is being passed on. You mentioned about natural
gas. The UPA Government had fixed the price at 8.4 dollars. The Election Commission
and the Supreme Court had intervened at that stage. It was left to the new Government.
We had appointed a committee. The committee went into all the facts. We want to balance
investment in the natural gas exploration sector along with the real price, as far as natural
gas is concerned, so that there is no excessive burden on consumers. But, at the same time,
prices can’t be such that it is a disincentive to investment also. And, therefore, as a balance
of these factors, after taking all factors, including international prices, into consideration,
the committee had recommended a price of 5.61 dollars, which has been implemented

and which is far below 8.4 dollars as far as the UPA Government is concerned.

Now, there are various myths being spread. One myth is that MNREGA has been
cut down. The UPA provided ¥ 33,000 crores for MNREGA. The NDA Budget this year
provided ¥ 34,000 crores. Over ¥ 23,000 crores, as of last week, had been disbursed.
The States have over ¥ 3,000 crores as surplus at this stage. And the balance, in the four
months to come, is going to be disbursed to the States. But though the entire money is
going and being spent, a myth is being spread about the expenditure. Yesterday, I saw
an email being sent through the social media about a fake Parliament Question and a

fake Answer. It was, “Does the NDA Government intend to reduce the age of retirement
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to 58?”. The answer was, “Yes”. No such question has been asked, and no such answer
has been given. The Government does not intend to do it. But it is a structured part of a
political conspiracy that these myths are spread. So, there is no question of any age being

reduced.
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SHRI ARUN JAITLEY: Now, let me come to this whole question of uncollected
tax or taxes foregone. First of all, let us be clear, Mr. Rajeeve, that this theory of taxes
foregone, which your Party always raises, is actually an anti-people theory. I will use your

phrase.
SHRI P. RAJEEVE: Sir, today, let us concentrate on uncollected taxes.

SHRI ARUN JAITLEY: First, let me answer the question on taxes foregone. You
raised it when the UPA was in power and you have raised it when we are in power. And
that is because, along with the Union Budget, a booklet comes out. Now, take the case
where there is a taxation on a certain product and you give a relief to that section of
people. For instance, for the Provident Fund you pay, you get a relief; for an insurance
policy you buy, you get a relief; for medical expenditure, you get a relief. Now, your
entire campaign is that these are taxes foregone. So, you want us to withdraw all those
concessions, all those incentives which are made, which are contained in that booklet.
Now, on various products, excise duty chargeable may be ‘X’. That is the maximum. But
the excise duty actually being charged is “Y’. So, you want products to be taxed more so
that they become costlier and they are not sold in the market. So, consumers will have to

pay more.

So, first of all, let us be clear that this myth of taxation foregone is not a benefit
or some corporate fraud which has been taking place; these are benefits being given by
Governments throughout. Custom duty chargeable on an item is ‘X’, but if you allow
that raw material to come expensive into the country, the final product would be costlier.
So, the bound rate is “X’, but the applied rate is less. So, that is in the category of taxes

foregone.

SHRI P. RAJEEVE: Sir, direct tax?
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SHRI ARUN JAITLEY: Now, as far as direct tax is concerned, Section 80 relief
given to Income Tax payees is a direct tax. So, when I said, on a housing sector investment
for one-and-a-half lakh, the relief given would be two-and-a-half, the tax on one lakh is
tax foregone. We are happy to forego that tax because it is a pro-people foregoing. But
you raise it, and to use the Marxian phraseology, it is an anti-people argument to say, tax
the people more, tax them at a higher rate, in order to run the State. We don’t subscribe

to that ideology.

SHRI D. RAJA: No, Sir. It is tax exemptions given to big business houses, corporate

houses. That is what we have been raising.
SHRI ARUN JAITLEY: Sir, let us be very clear.

SHRI P. RAJEEVE: From the records, we see several categories, Corporate taxes,

exemptions, etc. Everything is there in the booklet.

SHRI ARUN JAITLEY: For instance, you are giving exemption to people to set up
an industry in North East, in hill States, in Jammu & Kashmir. There is a tax exemption
today. Obviously, it is the corporates who are setting it up. So, why should you say that
in these vulnerable States, people must not go and get exemption? Because they have
such a long distance to travel for raw material and for their products, the distance itself
adds to their disadvantage. So, do you want us to withdraw all the concessions being
given to these areas? These are the ones. Now, I come to export incentives, the largest
chunk is export incentives. Exports create a large number of jobs in India. Indian products
are sold globally. Do you want us to withdraw all those incentives, so that there is no
export from India? Well, please seriously re-consider the position you have taken. As
far as uncollected taxes are concerned, these are assessment orders which are passed
and every effort is taken to attach their properties and claim it. Some people still evade
the law and, therefore, they remain on the assessment book, and you are to continue to
levy taxes as far as these people are concerned. Now, you have raised an issue as far as
SC/ST expenditure is concerned. Irrespective of the structure of the alternative, that is
going to remain. NPAs have not increased from banks in the NDA Government. The UPA
came to power with 2 per cent NPAs. It left power with 6 per cent NPAs as far as banks
are concerned and we are struggling to bring the NPAs down. As far as your PSUs are
concerned, PSUs must be in a position, on an equal footing to compete with the private
sector. And, therefore, no Government, not at least our Government, is against the very
idea of PSUs. They have an important role to perform. They can be withdrawn from

sectors where it is not necessary but then PSUs have to be run professionally. PSUs have
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to become competitive. You cannot tell the common citizen that [ will tax you because |
want to do a loss-making business. There is a distinction between the two and I do hope
that the policy of our Government is clear as far as PSUs are concerned. Sir, with these

few responses, I commend to this hon. House to take into consideration.
SHRI D. RAJA: Now this Tribal Sub-Plan ... (Interruptions)...
SHRI ARUN JAITLEY: Yes, I have already mentioned.

SHRI DEREK O’ BRIEN (West Bengal): Sir, one darification on GST, on what
he said. Sir, the only clarification I want to have, through you, from the hon. Finance
Minister on GST is that hon. Finance Minister gave the Finance Ministers of The
Empowered Committee of Finance Ministers of 29 States a patient hearing and a lot
of time, including my State. Sir, the question is after that the Finance Ministers of The
Empowered Committee of Finance Ministers were given an assurance. They had two
three very key points. Quickly, the first point was on the compensation on CST which
was due to them and there were the other points on petrol, aviation, etc. Sir, will the
hon. Finance Minister please enlighten me and clarify, these Finance Ministers who were
promised another meeting, whether that meeting took place or only two or three Ministers
were called like the Finance Minister of Gujarat, the Finance Minister of Punjab and a
meeting was held because those other Finance Ministers are feeling slighted before this
Bill comes up. Because, they still would have some issues. I would be happy if the hon.

Finance Minister clarifies. Thank you, Sir.

SHRI ARUN JAITLEY: Sir, one great advantage of having a quiz master in the
House is that you can convert the House into a puzzle. Now, the simple issue is, first of
all let me remind him that amongst States which have conventionally supported the GST

idea....
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SHRI DEREK O’ BRIEN: Derek has a sense of humour, some people do not.

SHRI ARUN JAITLEY: I am grateful to Derek. Among States which have
historically been amongst the strongest supporters of GST was West Bengal. When the

idea of GST was mooted, Dr. Asim Dasgupta was Chairman and he did a commendable
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job as far as the Empowered Committee is concerned. I have discussed all issues before
me. My predecessor, Shri Chidambaram, had discussed all issues. His predecessor
had also discussed all issues. If I read the unanimous resolutions of the Empowered
Committee which were passed, including on petroleum and on composition and thereafter
my consultations with the GST Empowered Committee, the decisions we are taking are
entirely in line with that. I had a series of meetings with them. Then a smaller Group
of Ministers, not selected by me, let me correct Shri Derek’s instructions to that effect,
representing a cross section of political parties, along with the Chairman of the Empowered
Committee, came and met me. We sat till very late in the evening. We corrected it. Sir,
those who had an early flight to take, had stayed back till the next morning and joined
that meeting. A consensus was reached. They still insisted that the draft be shown to
them. This was on Friday evening. On Saturday and Sunday, I drafted the Constitutional
Amendment. On Monday, they again came, and a few more people came, including from
Karnataka and Tamil Nadu. The draft was shared with them. They asked for a correction
in that draft. I accepted those corrections and it is only then that we are moving further. I
have then written to the Finance Minister of one State, after I received a letter from him,
that he is welcome to come and meet me independently even if he was not able to attend
the meeting and discuss all issues. We are still willing to defend all issues and discuss all
issues with any State. We have absolutely no preconceived notions. All concerns have

been taken into consideration.

SHRI DEREK O’BRIEN: Sir, he has clarified that the meeting was not called. I am
only asking this. So, the Finance Minister has clarified that the meeting was not called.
The meeting of the Empowered Committee was not called. It was done with a small group
of two or three Ministers; whereas 29 Ministers were called. There is the issue of T 73,000
crore which is still leftover from CST. Will the Finance Minister consider addressing
that? There is ¥ 73,000 crore, which has been left out.

SHRI ARUN JAITLEY: Let me correct Shri Derek. His figures are completely
wrong on all counts. First of all, it was not two-three people. It was far more than them.
The meeting was a continuation of the Empowered Committee. They said that a smaller
group would come and meet you. A smaller group comprising cross sections came
and met me. That continued for two days, Friday and Monday. The amount that he is
mentioning as ¥ 73,000 crore is also quantified. That figure is also wrong. I have already
made a statement that it was the UPA’s commitment to pay a certain amount. The UPA,
for reasons best known to them -- I do not want to get into them -- could not pay till their

last Budget. I have undertaken to pay and I have already announced in the Lok Sabha,
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when this discussion was on, that the first instalment I intend paying before the 31st
March this year itself.

MR. DEPUTY CHAIRMAN: Now the question is:

That the Bill to authorise payment and appropriation of certain further sums from
and out of the Consolidated Fund of India for the services of the financial year 2014-15,

as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI ARUN JAITELY: Sir, I move: That the Bill be returned.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now Private Members’ Resolution and further
discussion on the Resolution moved by Shri Vijay Jawaharlal Darda on the 1st August,
2014 regarding agrarian crisis. The mover, Shri Vijay Jawaharlal Darda had not concluded

his speech. Therefore, he can continue his speech.

PRIVATE MEMBERS’ RESOLUTIONS
Agrarian crisis and suicides by the farmers in Vidarbha Region

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, before Mr. Darda starts, I would
like to seek a clarification. Is it Private Members’ Resolution or Members’ Private
Resolution? We are not private Members here, Sir. It is a private Resolution. Why do we
insist on calling it Private Members’ Resolution?

MR. DEPUTY CHAIRMAN: Okay, you prefer it as Members’ Private Resolution!

SHRI JAIRAM RAMESH: I hope you will make that change because I have never
understood it.

MR. DEPUTY CHAIRMAN: Okay, we will consult with some experts in English

language and come back to you. Now, Shri Vijay Jawaharlal Darda.
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SHRI JAIRAM RAMESH: Like, Shri Naresh Agrawal would say, I want a ruling

from you now.

MR. DEPUTY CHAIRMAN: Before Dardaji starts, I would like to tell the House
that whatever time we had taken extra from the time allotted for the Private Members’

Resolutions, this time will be extended accordingly.
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(THE VICE-CHAIRMAN, SHRI TIRUCHI SIVA, in the Chair.)

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please address the Chair.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) : He is continuing his speech.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) : Dardaji, you please continue.
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S & A1 Y8l W industrial development & IR H W P& TSI AT AT B
ITRIES TAT Y TR H disturbed areas § IRBR 7 holiday scheme ATHR I8f &
3l faerd & ored e AW B, Afhd IeR &1 fagy # Ara Sfia & i
B BIs ATAN B Tl gl WHR & U™ fagy & faomy & forg 4 & 71 71 §
3TIPT U ISTERVN ST AT b qgi-AaS-JacTed Yeld aATs+ B SRR 2008 H
Gl AT o, oif g9 e & 5 =I9on SR photo & 416 $9 TSI & AT BT
BIs W B eI gl &l Fo IRT A 9 A9 W SM I &l 8, 39 T F 39
TIoTae Bl BHC BT H 108 TY I S| 37 AT & folv YR IRBR & 4T
T2 ¢ & & qAT 7 & T WWBR $ I Bls U471 § 3R 7 & 98 DIs sexve foan
2! g1 I8 AT Tadl IHIfad Solidi # et & fofg Hiet &1 R a1fdd &1 ddd!
T U1 fHaml B i Meded WER dd o 9 H Bl Erd g 8 9l gl
IR 39 AT BT T BT & 3R Y <+ 7 A g g w8 emoy e 7 e
IRBR gRT A9 Wl T, S Uiotde AT fhar T o1, I dele fhar vl

Hqelgd, § I-dM R 9 YS WFF QA1 @redl gl e, aRrearer an
ufegq HERT H, T 3far 1R 1 8, sedaeTR A1 8, 39 f&Hl ardl gacar g
TR G B AT Al drought & aSTE ¥ dET8 8 T ¥ A1 3T @ g9 Al
JTATE, fepIell, I8, Je@TI, AT, ST, WA, die a2 a1 anfe # Rafa
ggd 81 MR 21 #ARredrel, f4ey o ufees #eRISg & | 130 A1gdl H 50 AR
TICIR TR a1 81 gl 8| BliCheeR &l oW &1 A gacdR [ aRa18 81 bl
21 S b #9 aoxy BT o b fagd § 915 foraml =1 scasa @ © 3R AxIcdareT A
418 fHET MTHBT R b &l 57 AT &3] H 25 TR JUY URT g & 2T A
IS BEY BT AR 50 BOR S9 Ul 2deIR $ A 9 gRAfes &= § r=a9H
S B TG B

ST A1 B AN <H 9T F YR TR B HIH S0 Bl ioxd ol PR Bl
i @1 FfTad Aire w=1 < @1 SToxd &1 § 977 Rl g fb 971 a1 & srerdr
T ATSTT DI AT (BT SMY T HRSAT BT WRAT H g™l DI Y [T fpar
distress sale T ®Y| 3TH A1 & T BT $7hH HHIIET Bl RATIAT BT SIMY, ST
THI-GAT TR BT B 3 3fR Al & aR § RUE T

3rSt RS & &3 9 R HERT Bl 96 U dhellvT 3ol fags # &1 # 4T
g T 30 g1 b1 oMY g1 e & <led ®us d 9 28 Uk TideR & g faar
STU| Sacffic & oy S Bue B, 98 9 32 ufaerd wus W fagy & forw fear s,
ST {6 ARTgR Yae H promise fhaT AT g1 {959 & wegs & an ¥ g g Fofy
feram S| g Sf, 3 R U qR g YOIRe BT Arg & fied oy qre=
IR WY1 @ SI9OT HF Y AR fdew fami & .=a 9 9rr Sl 98 &
farl &1 9 fdemr 81, @ AT 81 S & A1, § R e R Mg d& 6
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[Nt faorg STaTexare i)

S fpamt @ gRRRURT B, 9P dR® 3T &9 < 3R STeal | STeal dad IV,
1 o a1el a1 # 9 g@-2nifay ok Wwyfg & A2y oA Silas &l faar 9| g=ars|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much,
Mr. Darda. Now, Shri Vishambhar Prasad Nishad; he is not present. Then, Mr. Bhupinder
Singh.

SHRI BHUPINDER SINGH (Odisha): Mr. Vice-Chairman, Sir, I must thank

Mr. Darda for having brought this Resolution in this House. It is a very timely
Resolution. He has confined himself to Vidarbha, but if you go through the Bill,
..(Interruptions)... STATEIE HEIGY, TSI WEd Sl RSP oV g, 3AD! R U,
al oTdT B b fagd &) 919 1 i 9P 3iER A I TBR XIV TP Sl 14 IRTUTHT &,
WWQ‘@TGTQ,ﬁﬁﬁ?éﬂ%ﬁﬂﬁﬂ%ﬂﬁﬁ@%lGﬁdrought—prone
area%\’,ﬁﬁﬁwm%maﬁﬁ@mﬁﬁﬁﬁ%Sﬁ?Wnon-
irrigated areas 35T W Y8 Y €1 B9 QU @I ASIMGT BT 67d1 AT@ARRE A1 b &l §
IR-9R Fedl g [ &1 @I gi= IAferdi U 81 81 IS, 9 & TR I P & Iy
#H, I Ui F 3fer &R B d U oRi gAY 8T g1 89 &Il 1 $9b aR | a1
AT @Y, 1 A1 9915 {6 <9 & B golid oS I8 Ofd &7 H NfSem | afran
g, 981 BITEiel 3R TaTureT &1 f7el a9 Y € 3R Iqd WY &1 TaHe 3Nt Sfea
T HA.F. Bl U Special Region 1T gl 919 I8 g 6 S=i= 9 feami & ]%I'Q
2ET'agrariancrisesEb"FIEETWEIT%}I Igl R AT &1 dled Y 919 I el o iR
Bl IR 99 89 ¥ed § fdd & SUR gdi B} 38 ¥, a5 9 BicagoR & $UR Hel
o f&h BICATEOR BI B SIgHel Ugal aTBY? R, B (BT BT 8 crop P [T T
time-bound schedule BIAT ¥ I& gl IX ST ¥ at a time 1 BIT T 3R Bl off
RISY ¥ at a time &I BIdT &1 3T S & b AR < A G U8l A bRl o
Y BT 81 I8 AR &9 {1, usig o, 919 &7 a1 g #EH #, dR-eR 3R ggan
ST 81 39 X ¥ fohar= o S19+T W 941aT ®, offhd ST sl diST A8l
et arelt 8, I8 3R b el &l

He Plc Bl bR SIRI AR H IS Y &, 31 I8 @PHR 9gd Il 83 o ...(q7d
G| Eié’f)... Sir, please allow me for two-four minutes. Hon. Vice Chairman, Sir, I want
the whole House to join me and think T A 919 B 5 1974 TF 14 f9a, 9 <l
H 3R 5 gel, Pt AR 14 4 iR RSliege urgde #wd 4 foQ U 81 S9!
Wi fiefl 3Rk 9 o fby U 1 ifh 1974 & 91 GET 1 919 81 TS © 6 8H
gIgde WA S H W BIS ROIREH iR fd a8, e smaegadr 9R <9 & §
IR 7! TRHR W 71 & {6 I8 98 |l =4l 8l W&l 8, Al ST accept IS
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TR B T Hdh T8 Y 3R 89 91 < o 319 it I8 RSeqee a) €, &9 596
T & 3R 8 WHR &I TRB T 9P HUR Ud fdol off I8 &l AU, 89 Fah!
TETIT ATEd & 31X consensus view T A8 31 3AfAY IR, H H&T AT T cotton
growersiﬁf@ﬁmaﬁwglWW?&WGﬁﬁ?ﬁWWHﬁW
fpar 81 § g9¢ foy S9! g=gare <1 gl fUsdl IR g=i ®el & de= # fRra
T4l SITeT BT, < 9 B4 4T BIIS] BT § AT TSR el § AR I/ W a0
DI HBIIST BT T 73 ABIGY, ST 39 HET, Sy &9 I8l W) =df &) B &1 I8
Pled P 919 IS AT & d8d Il 8, offh oS a1e+T o gUIe 9§ &)
foar 81 § et it TRIersa AR & &' 8T o1 3R wizew fafrex 3 o faeq
fpaT & f s IR o Ybol faam S| ISR F SR IoHY, 59 e IR fhami
Bl g1 T BT A F ST 8, AT I8 G ST ¥ HUR HI 9 7, S8l 89 59
5T YT § JoHR Td] BRI & IATY DT TS B o1 ATyl

W, H AP AT ARM B B 2001-02 H BCASS™ Bl HHFIT DI
12,695.02 RIS BUY WIS I I, T U SATGT GHT el 8, B U &% Arel Bl
RS &1 899 2013-14 H 71,280.23 HRIS YT &I Afers! < 81 H I fFaed =
=red § & g wrafal o1 4 7 <R fhAr & Bank Account # STT b g
P I o Bicagod &1 Uied fodrgs aed g1 foda 3 w=iie 9 Y7 oxr

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) : Please.

SHRI BHUPINDER SINGH : Sir, please two minutes more. fhard i 319+
g ¥ 45T BT 8, Minimum Support Price & folY S¥&! 19 T8l oft SIIel! Bl 3R
el wrga Ball § AT a9 ©, B wisfed Bagl ¥ Asfhd Mded &, @
I9HT S W Y g <, S WR Bls JaTd el HRdll SUH BIs Adlel-oldd gl
AT T& T dhR 8 W O € 3R WEdhY of I &1 I8 I9H inclusive of tax
forar 81, S9d dravje Wl 89 WIS X A ©, o [bad & d¢ F 81 g8l Sl
for ST S fAfaa 9o ursw B, S S9a! fRIeR) /i A8l < S

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you; thank you.

it Yfiex R : sHIfoy IS oSt &9 (e &1 59 ddheli® &I FHIETT T8l B
g, O 98 Q¥ HW- AN TE 9¢ Wl © IR B W Hd! SIRCHIS TR R Fadhd
5 & ) FaT W S} o1ueT S |ue fohar 71 By w3 weiey, § SRiie e 6
MY 394G foy CRiersd FFReR 9 &R gamw=El & a1 &1l ol JoRTd H 1,
IT% T H T BTl &1 VT B, I BH 99 S IR TW W2 1 S 1T 3% W
P @ 919 B ...(TaE). .
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) : Thank you very much. The

point is taken.

it Yfie g : <21 3§ R A1 drought prone areas &, 396 77 SATET F TR
WeTd JmsT AiRTferd [y Sil | 39 fd &1 quIc el gl

st PR vt fAuTe (SR USeD) : SUHWTEIE Sf, NS 8AR AT A8 1
fosTa STarevdre gsl St & A1egq 9 959 & i W U dhed ugd 6T T §
3R H I GHIT & o el goNl g1 BART <X {Humel &1 <20 & 3R <2 § iy )
JATRT AT 81 37T QX <20 H fFAMI BT Sl BTeld 2, SHB! S §Y 3R AN <% Bl
far TS 4aT 981 &, A1 ATl B Eend B el $9E 9R § WRER Bl
ar &= A1Eyl S ARy & &, Sl dvE ¥ gedds &7 7, |ife g8 ¥ Al au
UR STETRT Wil B 81 3R 9T E1 Bl 1 [P G @l gue H 371 S 8 3R
IAD!T B AT Well S=a1e 8 SIal gl Sl Ay & Riel 8, 37814 31T, 3TRTdel o
BRI, FEYR TP Pl HeTrpr TRE el gq1Y 8, I ORE A Jodds ¥ 78y
e, A8El, SRR AR #8 U< § BoRQR, U9, 9FR, HIE, CIBHITS, Sfdl,
TqTferR SNTfe TRATST 3 e e Yed €1 I8 &% N ¥ a1 df g1 U8 e
1 Srfrgfee 81 TG A1 gTer g8 QI AT Sl g A #Al S 99 €, 'F
A A7 Sft § (T &1 91Ed € 6 S 3% R B B SRd gl ol
T ¥ SR Afgfe 8, 379 foramit &) ot wel ok Wl axarg 8t €, S9! <t
JATIST &l AMT W1 81 39D! goig I fBAMl B Pls qamaon g1 fear g1
WRA WRBR & AFS H T8l o, SAATY U] J3MTSIl 1 & Fbdl ol ART AXPR Bl
WP | TEedrs a1 S @12y 5 qrer ofiR ifigfee & WY &4t amvet # foran s
12Tl

AR, fhaml & B $ U S F99 g1 GHlad g, I SHIell SR 81 5
T 3R 3T STl STMaR g1 fad, St fedt aRE & o/l Badt SITdT 7, 39
B Bl Y STl SR W A &1 I H {5 &I 37+ Wd H TedhR IADB! ST
Jedl gl 29X fha U 999 gl & Rrer 8 9 &, STd STl SHd 99 0)

JTHHUT BY < B

AR, TS 1 faed & R &, 987 AR el guerds &1 9@ 81 I8 W)
foramt & forg faery ot feam S =nfevl &9 wwe € f o9 fra s9RT s/eeTan
g, 1 frarl & fog @ iR §1 &1 Saom Miges B ARl 39 Ay g S9d
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forv Rars @R fastell &1 saorm™ ot 891 @1l daa aft frae s WRuTe &)
AT gl

319 Yo TR Al IFAN-Gei BT F1al < 7, b god) aw afs fpar aroh
Wl B & fI BIS 01 o AT &, IR IFD! Wl 91¢ H el S 2, @ I ST
2, el g ST € AT 9Tl U ST ¥ 3R 98 JHY IR 37U K0T 37T T8} HY uTal
&, A1 § WP U1 <7 W HAT R <l §1 981 A% IRB IR DIy SN 00
o1 § 3R 98 el 81 Il B, 99 I SIIRT A7 [IART 9t %07 Wi 81 ST 51 I8
SIEYT AEs &l fo ave I SEril @l ge el g3 8, Sl e 4 fear &1 i
ge fier il =Ry fb sPR g8 =07 T8 < U, 99 61 S SERT KU < BRP IAD]
Wil Bl 9@ 31 BT B fhar Sl

AR, ST 5 ot garar @ % gy # aga & f5am sneean o = B
R PR L &2 AT IR 2 & P I Wl § PRI 81 g6 21 89 W 981 I8
TEd ¢ % 99 M Y § WM 8 WK €, 9 AR A1 ISER S qorel H a9
FERT BT AR TARIT B A 81 R AN &9 fag¥ a1 geeids 9 9d $Harg, af
HIIA BT b @81 F 60% N USRI PR AIbR] AT TR Bl AT 3 fU BRI 4
IER Tl I &l 9D 17 UgTs-forarg & oIy avAqT T8l g1 ITdh U DIy AA1ed
Bl 81 39 U Rrame & yaied e 981 8, fastell & ®Ig aven 81 31 {5y ave
ITP T e urd A2 HA STB! AR e sqd fov s TReR Bl dis

oIy =gaven wRT 9rfevl

H goids & gR H U 3R d1d I 184l §l gaads, Sl 987 Uael &I Uh
AT 2 3R $HHI $B URAT IR Yo 4§ 41 B, 98] SR FHAT 89N g1 &1 81 5
RId H fHAM S0 W H Ul S STl 8, A g8] Wbl AUERl DR o il 2
Py IR Shd ST WHT AN © 3R &7 3§ Yfory I9eh U Udl I gY Al
3R ol T % a1 AT Shdl Bl W QAT 22 §9 %8 04 H Al Shd I© I
PRI & AR &7 H gferd IR &l 81 599 {6 1 ST JHa eIl g

B /G HAT Sl W A8 AN B (P g8 iR gaie S § by gferd 9
DI FIAT BT STG| 81 98 ¢ URAT H Hds-WES AR IS S & IH S8
TR B I ge1 D1 ¢I1T Hex gl AT ST F1iey| 399 U o’ dl (b
DI GRET BRI IR O TRE I BICI-ARCT ISHIR W AR $9 O'8 S99 TR
BT WA B AT

S ATl B HBl dl8d ©, gaads qoed AR faasd & Iy agd avgr
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[T faemeR e fTe]

g1 g8l W IOIfad qTel iR fieed @ < # I &1 g9 A HA S 9 fded
B b g8T & oI a9y ot Tax, a9y IroHr s9ax, fa9y dR1et & 991, Wie
3R AfHS! TBY T IR fIdeT &1 SAeT HarT WU 3R IFHT SUST Bl
framT & @l 91, RTad X <97 H $9a! USAR 98 9d|

ATIeR, §H 3MUD] g1 ITed © b gaords H [9g9 S gTala g1 g dlT
HoTGN] Dl Terel § Sfd a8 ¥ q1e” SIId &, o1 Sk U HIg IR brs A T8l gl
gl X8 & T 9% 9T A 81 BIAl gl ASIGT & a1 AT 8l Y, oAl AT A
I8l &1 fBaM U Wd § STax gr-Hd &1 8- 99141 © AR g8 U= I8d1 gl 981 &
oI o V41 gq9W B =iy 5 R frami & e @IS Jam T8 8, S feaml
DI ABM ITALT HIAIT Y| ITDT (=T AT & fia Tar 21 e 7, df
I U .97, Bre 8] BT 7, Hifh e I7 SHA 8, I96! S dud. Brs
eI g STl SR I 4., $rs el faar S a1 W $ 3R i) I9h oy
FH-U-HH BIg GAN AT AT Fells ST ATy

H A ST JRGCIeT Ied St Bl 99T Sl €, Sl AT JATa™ AT
AT BP, T NG fHAMET DI A9 UGN BT B [BAT 8, ITD! A o7 BT BMH
frar 21 5 e 9 R < A fFaH & forg, TWEi & forg, AvieRl & forg dremg
Jarg ST ARyl 981 W AHE & fy S 2.5 dg 9 § @ &, Sdid sfax
3MART IS & 3T AHH F foIg Faer 70,000 T frat 32 21 70,000 T § &
&l BT &1 70,000 ¥9Y H AT $¢ 3R qre] Wl T8I AR &1 HEMS &b AR W §HP V&
Al gg oI+ =1ty

3T T BT BTeTa aga udiell &l YHAET [HATI Pl B 0T Bl Fadr <=
IRVl I B IRATAT & o 9% 991 g8 Tare MY @ wiusr wRA @nfey)
HSRU # gfg & & fofw wew IS oI+ =12yl ST A fad #3) Sft 7 e
gofe H araT fBar o1, IRGR B e 8 U Jod RIRAT B &1 191 A1 A1y
HY IR F U TP KT IR BRI AT AR W € ger-awad &t
H geH Rdarg vd STel HHR AISHIY Y6 BT a18Q1 317 fhami o R 9ga @R
Bl g T3 Sft e off v fha €, s9folv 89 "EER 5A) Sf 9 39 forw
FPRIY BN gaords AR fIed, R <9 § I 1 WM W 8, 98l UR 3R a9 T8l
BN B, 1 a8l &1 fhde da1g 8k axaTe &1 SIar g1 df 981 & forg faey oot aav,
RGars @1 Mo FaAT PRIBR, [TSTell I g HRIAR, WIE-dis Bl 1:3[edh
SOl BRIBR T&1 P (B BT geTdT <97 IAMRTI SHD A1 B, H9 Sl 919 el © [




Private Members’ [19 December, 2014] Resolutions 333

R I8 ¥ 31y ITFERAT B FHT <J ©, (AT B "), I B A @ @
Fol fHarEl B < B IS IR S ARyl 39 Wdhed & AedH | H g A
BRAT § R I8 Sl Webed I-T W AT 8, IAD! del <l gl &=qare|

31, faoTaeresd et @@= ucen - Syawe "eley, A I gst Sft @t
RSB I I&i Sl Ao YA BT 1 8, I8 3ot 1 IR &l <& gu aga &l

HEaqol &1

R, THART <2 TP PV o <2 gl fHAM F T ol ASIGR 8 3R HAOIgR 4
S oM fhaT 21 4 ST & <9 @ srfaRen # 9gd 991 WIER) dRd &1 S St
7 gl f9eY BT I I, AP T8 P A B G 81 IS P IRRARREAT
fPa & foy I8 U 9gd & IR 99w 21 {5, S 8 RT IR B, 3R a8
el &l 8, 98 S el T, AT I F 3 FAS & AT gy T 2

TR, NS h-fHAT U oW &7 &8 T8l I8 197 g1 3791 TMd A 3Tl 8¢ I
fraT 2reRl @ 3R U &R &l 81 S9d ged Wol-fhar | ged ol 38 8 iR
S <t BT IHAT 8, I8 B AT HH BIdT Ol 8T Bl 39 3R AXBR BT &I MH
BT A1yl fHa wiad R AR 81 8IR Q9 &1 SRR {99l o) enenRd
WAl BRAT B SR 7 TR 31! qIRe B, Al f6AM G 81 A1l 21 9 bl HRNferd
e fRaE giar g1 g9, Jaar 1 sifers aRfRfoai ot @vg o) & € 6
TAR S TEI-ATel &, STd! &A1 SIAHA & HRUT IT X & I@-+ 3fqal 3[e
IETT & HRU 39 a¥E D ARt o & € f gAR) afeai 9 W ero I *1er
B forg 2, ITa! gR1Y rer fewmel # g&it €, 9¢ BRI W FHel 9 hal Wl W
IABT YT TSl 2

R, forar saferg t IRere 7 6 oR S9a! Wl | sifigfte a1 g g B,
Al TR S =T @Y Sl 7, fhas $1 IS BHd &1 il gl A =1y,
I I JHAE BIdT 8, FARI TAd Al & BRU Ia1 SEDI Tal Herdn A1
A 3 S 9 AT € f6 e sFmER) &1 St ufiera faiRa wva €, sad W
Pl T bl 3T b IRFRARRAT & ffdE A g1 R & SToxd g1 Hifd, Ugal Ul
THs HAd PO IR Bl o AT 1ol 9RT fHa ag1d aidl 4 S el UaT
PRAT 8, AT URT Yhs Bl B 3R Bl 8] 8, Sl g8 I1aT IA1e PR I8 B
iU, Tg TGN BT ufererd it a9 FaiRa oxd &, 399 41 ®el 9 ®el gedg
A B TR T




334 Private Members’ [RAJYA SABHA] Resolutions

[S1. fasraeras ) |men]
4.00 p.m.

TR, 31T T MSTET R IET 7, Fifh STD! AN HT od AP Tel
T A e 7 8T 1 S i e a1 S &, 98 el d)I$ 9 A8l el gl §
T IIERV A1 Al g1 o o geriE S 7 e o oft, 99 fT R mew A
T & 91T 4,800 D9 UfeT faeo 9 3R 3MS SHd! Had o d el 81 =Y B
T8 2,000 T URT fFaea &1 HUN & ¥@ I8f LYY, Ta-He & F9I 7,000 S9T BId
2, T SIS 3,000-3,500 et & SR BT SATT 31e@T HURT gs, Tl 4,000 T Hefd
21 39 HROT 37T A Igd SITRT IRRH & 3R B 18 AHABET I8 Bl oIl 8T
gl H 39 URAT B e a1 gaRi gl U Snfeardl fHae B ers der S B
D! fA5Telt BT e 84,000 TTI BT 3MMAT Bl SH Y ASH! DI TS BT 21 A
SP U SMHSAT b 3Tdl Pls ART a1 2l 9 {1 g &) ol I8 §
3ITST ¥ UHh-3l ATl U8l Bl d1d a1 JE1 gl U (A Bl S A drem 8 &R 59
fastell &1 fact 94,000 BT BT 3T Bl 98 fhdA™ w1 B gt 78T, Wl & forw
THI R 9157 T8 e 8, ifearss 81 frerar ® iR feam™ weme g 81 ..(a9a
HI ESY)... TS 7L UG & "X Bleld g+l SAIGT WRIS 81 I8! § {6 T gRar &
forn, uftedrss & it XX oo @ 8 IR fpaml & WReR & 7199 I S
IReags fra <@ 7, 98 IRearss gfom &) dvcs! & o diel S T&T 8l s
7T UV F X Tl § I8) 8Taid 81 ¥8T B1 OR, N 3MUdh 71egH A WRHR 9 fagq
PRAT TR § 6 (P B gaRen ® GuRA & oY D! Hel-A-$el 93 Had
IS B ST 2l O AR WIS 7 HEl {6 &9 eIl & IR &9 d § ..(A9g
B &Y. PR T FHoIl ofd & AR 9T TR &1 g €, 91 & S8 A% BY < &,
QAfFT 3meT & fHaml &f 3R B &aF T8 § I8 21 39T fHami &f 3R SareT o
SATET & &7 Bl Al gl W, AT q31 dle &1 999 {3, 596 fog |
3TIhRT g MR & TaTa |

it AT Ui (FERTS) ¢ WX, A ISy Sarevdrd g€ Sft g§RT W
ATgde S W, S o ARy sy 4 fagd & fau S fear mar g, § gof w0 4
ID] FHIT PR P U T8l Wl gl g AR, GHY b I9d b HRU SYIET dad
oI gU H Rt s 81 s arg & fagy S fb usp st gl gareT & SiR Sigl
B WG AT Wl & AR T8l &b fhAE Fad SAT&T 701 el W 1R &_d &,
SIfp a77St g8l W SRR & Sl Jfadn &, a8 Audi g iR g8 R fhami &l S
ASE o1 9 T g, 98 W Al 21 $9d BRUT AMUA I8 W IAfIHie $9 4 <@l
BT {6 a8l W 99 S1eT fhaT ST &) I8 &l < # Sl W) 99 1T
P TSR HR 2 8, STH 999 Sa1al Y9101 f989 &1 81 519 d& J8f & fhami
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&I aRFRIRT GaRa & foy a8f W Wl & forg [Fens &1 g3t egwen 781 &1 Sg,
§ e § fb a9 do I8 Sl fArl & HUR Fgd d$1 ATaTd 8l I8T 8, 98 81 vb
g § A S SareRdrd g St & 59 XSliRM Bl HdT <d gU 37l
JaRT FHTE PRI | TIaTE|

it 3T WY TN (AT @ A AEAWede Helad, being a son of
Telangana, my heart goes out towards the gravity of the complications prevalent in
Vidarbha. Vidarbha and Telangana are twin sisters, just separated by Godavari. By the
grace of hon. Leader of the Indian National Congress, Shrimati Sonia Gandhi, our State
could become the 29th State of the Indian Union whereas Vidarbha, with all the
facilities, is still under severe complications of agrarian crisis and socio-economic
crisis. Like in Vidarbha, even in Telangana, the suicide of farmers, about 500, has been
suo motu taken notice by the National Human Rights Commission. The funeral pyre of
a farmer in Nagpur area of Vidarbha, who had been cultivating cotton for quite long,
has not only alerted the Supreme Court but also attracted the global media. This
agrarian crisis has to be looked into in a very comprehensive manner so as to protect the
roots of the Indian Economy, that is, agriculture. Vidarbha is having the second capital
of Maharashtra State and now, Vidarbha’s son, the son of Nagpur, is Chief Minister of
Maharashtra. Even at this hour, if it is neglected, it is going to be a very grave problem
for Vidarbha. Just besides Godavari, Gadchirroli is a place wherein we, the people of
Telangana, have a lot of relatives. Also, Washim, Akola/Buldhana, likewise towards
Nagpur, we were always having the connectivity. So, the complication which is having
an impact on Vidarbha will also, automatically, have an impact on Telangana. So, 1
plead the Union Government to take note of the crisis which is going on and to take
comprehensive remedial measures. With this, I support the motion of Vijay Dardaji,
which indicates the complications and also the remedies that are possible to be worked
out. So, I request, through you, Sir, to the Union Agriculture Minister, to take up the
issue in a very comprehensive manner so as to relieve the complications for the future

generations. Thank you very much.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Chaudhary Munvvar

Saleem. Just two minutes, please. Time is running out and the Minister has to reply.

T} R Tl (SR U< : A IUFHTEe] Heled, Sl A8d & aa H
AU AYHI WA R Y H 9 Ry gy & fPami & g5 4 WaR Bl o

BT ATEAT €, dicth 3MUh AedH ¥ g™ b PRI8d gV fhaEl b ga ¥ W
AT PN T ST DI S HRAT A18aT gl
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Slacd @ 3MMd &l 3R Bl I8 s, AMMAdH SIAFT Y I8 @Ts, AHINID
AT Bl I8 WIS Sl BT UGT B I8! T, SAP] IS 59 WHR DI A
T& 1 F A S S, et der-qE ofiR Wi feart @ davst g, S §
HEAT FEdl § b o4 < SaH, S fRaET &1 ART Ar &y or 9 @ A b
qob H U geholld QN AR I8 A ST gl glaemsii 3 dfad 8, g
IAD! A P I Jod 81 (Hdl 8T 7, I [HAH Bl SATH el

A SUFHTEIE Si, § S AEgH | A1 SN 7241 St § I8 HE1 aedn
g [ Haw! foar a1 o=ar 8, dfeb 519 98 Hadl SREM dTd & I8 Fefl SRl &
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fTransliteration in Urdu Script.
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¥ I IFART o @ UdT Il fb ST BuAl 39 YR I B dal & fb faq
& H JHAE gIN, IFDbI RUIET T81 Hal 8, Sdics WHIH ¥ F ol 81 I8
el & e 9gd 9! grEES! §l sy J9 9l A gl o o7 foran
T 3R HF A qEHET 7 3TE8T UIReY G} ol 81 & 39 9R ¥ o Jod
B & 3R H fawary faarar g f 5@ <y av 4 ffeaa w9 4 &4 v 95 SN §in
IS AT

STEl T G BT qATd &, 39 gR H A1 87 AN | BI6] bl DI 51 W AERTS
¥ R o © 6 ST Ief IrEmEr &1 JHar ol g1 SeiH foTa-1 JHar aar
o1, I FH AFHR 3 IR A &1 1 B AT 7 AR JHAM b aR H RS qi)
2, 99 49 H BRI Wi I Yal 81 B9 S9H Ul 3D He§ Bl




Private Members’ [19 December, 2014] Resolutions 341

1. faoTaeresht e : oy urt &7 S T Udhe e B B LL(IAHT). ..

it vren Aiew Rg : # wew vRw & IR F TE a1t @7 g1 o # duifed, SR
ael, RATU, HERTSE B G R V&T gl S W b R H [T TRBR ANNCIHH
BT & O WAl b U UE.S1LIR.UK. e &I UdT BT &, Y 98 99! deg
B B g9H 75 TRerd R YRT WREGR T § 3R 25 TR 99 WRER <l Bl
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9 IS DI WM &, d IR-IR RGers 31 qrd BRI Al AT 89 I fIR § el
oI, Hifh I &7 &8 319 W01 § IHHT R aviF PR &7 o1 {6 89 MR 1Y
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UEAMT e Bl B SIS He Al IR fRar ® 5 R 81t ik weielt
IoEN €, 89 Rial-wWR W B g910 3R O« Fs® AT &l
fopaTarT TSl & HIEgH ¥ BIT 8, SUI avg Tl WX WR BHST g6 3R oY
TR W JRE B B BHAST TG Y731 Rars ToEr & d&d <F & a9
Wl TR g IgATE| QT WRAR F B Ale a7 foram 2 ok s fa<hia af # &n
IHPT YRY B off 78 &
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I TR @ § 3R &3 7% AN T &I 81 8F aed § & Fol framax
JroT1Rl &1 feharayd Sih A 81, 5 ARBRN Ul 399 SATST goie iy 3Mhed d AR
g9 A9 T W Jroriel & doft W fharaae &1 ofdx I g¢l a1 ffYad wu ¥ 89
a9 FAAdHR 59 &M | o, HEl oI T8l 8RN, 3R few) &1 w9 ft g At a8
TET PR U, HElSY, Rifd FaTel fha &1 § IR fhdr o1 wrfiear <1, d9e
UM H Bl $TD! FHRAIS BT FHEM § Relleqe ¥ 781, afce feami & f&a o
ST IS €, I JIST181T Bl STHIF IR UgaM | 81T ofd 3§ U 9 U e 45l &l
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P IR gaex T8l &, Al fodl & U Aiexarsfaa T8l 7, fasft @ Shu @<t § ik 39
TR §¥ S ! §, (Al Bl ISl 1§ 3R PEl dHIIP T8I &l SAAY IR
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TR & U sl B! Al 9T TSl H Faes H1 =redl § 4 $9 Ui &l
o foram Sv ok &9 99 fiaax fam & o= &, g fa=cht & | § et
CISRSRISIEECIE

sft Refaerg Re (e e - AFF STy Sfl, A e, o faer
SqTERdTd &si Sl ®I Pt ggd &1 ol 3R Sdl BRI BI asis 4, J&i | 1 TS|l
Iad oy & eanell €, Afhs /g {3 Sft &1 S 99 H9 gL, H 39S forg
IT qUTS odl §, IR S9H aI-4H 975 &, FoTh R I ORIy dR W f[qaR =Ar
12Tl B, TH.S1.U. WRPR & goic | UIgH e [dclgoied s &l s fhar
o7 HA1 St 7 AP IR H HEl W g, oAfhT ®1 BRI g fF q9 | oAfhd e d@
JMIHT HUE AlC IR T8l gall AR T BRU T fd uigw Eldargoreq Bs 4
frami & St @ e =1fey o, 9 T8 fra 9n s e @ra fay, afes
Hgl DI Wil & 9IS, 98 IR IIT ST BRIAT AT Tl BT IR WIS Bl Faweq
Tl PRIS IT T8I PRIS? AU G 9 I DI H8GA R & (b gM, Qe AR
PUN, S HHE qUIS 9188 I HH 919 3 9% 2 &1 H e H, ORI & Uh
T 9 e Bl H MU Ig RIY Bl Aredl § b I8 Wk w81 =i
$ AII-A1Y 984 BT S8l T G4 ©, 39 I W SR © ...(FdIH). .

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Are you seeking any

clarification?
SHRI DIGVIJAYA SINGH: Yes, Sir. It is clarification.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please do that.

SHRI DIGVIJAYA SINGH: It is clarification and it is also on behalf of

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no. The debate is over and

the Minister has replied. ... (Interruptions)... You can only seek clarification, if any.

SHRI DIGVIJAYA SINGH: Okay, Sir. I will seek a clarification.
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JAMIH I8 WA © [ o Sy w3 & A, dgd TISS arex HHIRM &b A1 JoH
I BT 3R 7 HIRTY 6 i gAR IgRATST 2, S §9R 8% YRATST 8, 34
mwiﬁwwmwwg,Bﬂﬁﬁaquifersﬁﬁ%ﬁq?ﬁwm
FhdT gl 3BT <alaiol Bl TNl & Hegq I o9 db 8d JRYd I, 9
g fag¥ # 7181 T, 99 I MY S9H 9% e sl fagy @ I IR |9
€, 375 SR SMUH] &1+ ST 1Y

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much.

...(Interruptions)...

3t e e : A Sugwee qeley, 991 U e & 99y ...(FauT). .

just one point, Sir. ... (Interruptions)...

it freraiR wrae fAwTe : AR SU9HTeId Heled, d91 Ud e &1 99 Ud
BIC] AT FeRIb b o & oy < ST ..aum). .

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no. No more clarifications.
...(Interruptions)... The Minister is not yielding. ...(Interruptions)... Please resume your

seats.

sft 1en Higw Rig : A SuIere wEIey, Y Ugel Wl SO WINUT H $El ©
o fagl & o7 orerT & Udvot T g3 21 a9 2012-13 ¥ 3,250 BRI BUY hadl GaTg
& forg faw g 2, R4 & 562 BRIe BV T T Reflst 81 g © 3R I R @ T8l
8U &1 31l Y T’ 2,600 BRI UV Hie 8, i b Ramg & fau 81 fr o8 &1
g 5 59 foparaas # Iofl & &1 STexd § S UR BT gaT &, 89 S9dh
IR & 7121 S, oifh R weRTSg & fawg #, § A0 GawT Bl 9= ag b
ool gul # g81 Rramg @ Il § I8 9ga SHFT WR IR 78] gofl gl 89 99 IR
DIs HHC T8I BT A18d © [P IIT G, el gall, T I TSTS! 8, offhd STHI
U STET gall

HEIGY, S8l 96 Jod RRIGIU hs & §aId &, el fGars aiorn &1
TART S B FIC 97 8, ST 1,000 BRIS BUAT &1 T§ 3 91 B, v o7
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I ST Tl ou W el T eS|l W STl 99 g T SR I9H B sHaT
SHIHTE BR I® Bl 8H SWd BT Al Pl 91d...31 BEl GG A & AT B, Al
IHH! B Y (BT & SR Il Bl A1 81 & b 39 AT #ST BT 19T DY, 89
qdb11b! FerIal <11 bR Sl #Sl B &, STH Ps JuRI Bl a1 9 891 BI 2l &A1
TP B 3R fHar & P agro technology & MR TR S-ATHICT | AIdH! SISl ST
IR AT ¥ HUIfcd Ig B Tl § $R IET oI f5ad! TR 7, § S9H 78] 91 &7
g, fh I8 U8el W R TET U1, 1 IFH GUR BP9 ST B -7 F Sie &
forg, fram 4 a9 & forg iR ST Yo 3FR 919k # 1S 8T g, f Sfad
oI THY GRS B AR B PH Bl 7 AR UBe fHae #E @ Rmuer g6
focelt & &Y 7, Afp Tl & 3iey 59U ST P q1egH F BRAT © Hifh AThiedT g
BT AT § 3R &9 S99 AR 91 B I8 &

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Since Mr. Vijay
Jawaharlal Darda, the Mover of the Resolution, is not present in the House, I am now
putting the Resolution to Vote. ...(Interruptions)... Please, please; the reply is over.

...(Interruptions)...
The question is:
“Having regard to the fact that:-

(a) Vidarbha is suffering from another agrarian crisis and persistent suicides by

the farmers;

(b) the region comprises eleven districts viz., Buldana, Akola, Washim, Amravati,
Yavatmal, Wardha, Nagpur, Bhandara, Gondia, Chandrapur and Gadchiroli;

(c) inthe past 17 years, close to 3 lakh farmers have committed suicide and every
hour two farmers take the extreme step somewhere in India and most of them
happen to be from Vidarbha;

(d) Vidarbha is mainly a rainfed farming region, the crops being dependent on
vagaries of monsoon which makes living of the farmers unstable and difficult,

because of uncertainty in yield and income;

(e) due to lack of agro-based and cottage industries, employment and monetary

returns are meager;

(f) 85 per cent of the fields in Vidarbha are non-irrigated and on an average,
a farmer produces an average of three quintals (cotton) per acre and earns
around ¥ 15,000 for it but his input costs are anywhere between I 10,000 to
1,50,000 per acre; and
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(@

loss making agrarian activity due to hostile pricing of cash crop and open
exploitation of trade is main cause of prevailing debt and despair among

farmers of Vidarbha,

this House is of the opinion that:-

(@)

(i)

(iii)

(iv)

V)

(vi)

(vii)

the Centre should suspend immediately the farmers debt recovery proceedings

in Vidarbha and save them from the dreaded recovery agents;

a package of ¥ 25,000 crore should be provided to Vidarbha which would
take care of the huge backlog for the region, help sustainable crop promotion,
support mega micro irrigation schemes and other infrastructure development

in the region;

the Minimum Support Price (MSP) for cotton and soyabean should match the
cost of production with a 50 per cent profit margin, new crop loan to be given
to farmers after waiving their existing debt dues and to bring new technology

in agriculture and irrigation;

a separate fund of ¥ 200 crore should be created to provide financial assistance
to farmers’ widows and higher education facilities to their wards as thousands
of farmers’ widows from Vidarbha have huge expectations of a relief and

rehabilitation package;

the Government should immediately establish a price stabilization fund a
national market for farm produce, micro irrigation and water shed schemes in
drought prone regions, crop loan facilities to landless farmers, fresh increased
NABARD fund for credit restoration as well as initiatives to increase
warehousing and rural connectivity along with lifting APMC restrictions on
marketing agricultural produce in Vidarbha as promised by Hon’ble Finance

Minister in his budget speech;

the Union Finance Ministry should institute a credit line for banks to extend
a 20 year loan to Vidarbha farmers on the lines of land development loans in
the 1950s which should take care of the farmer’s consolidated debt and cover
three other components - the farmer’s consumption needs over the next 12
months, his investment on land development and his margin money for crop

loan and insurance;

the loan should be at zero per cent interest, with a moratorium of five years
for repayment for which the centre can access the International Development
Association (IDA) of the World Bank to fund the term loans;
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(viii)

(ix)

x)

(xi)

(xii)

(xiii)

(xiv)

as a follow-up to debt consolidation, the Centre and Maharashtra Government
should put in place a strategy to make farming in Vidarbha a viable proposition,
besides irrigation works and horticulture programmes, the key issues of farm
products marketing and access to markets at a feasible remunerative price

should also be taken care of;

the other issues like the farmer’s exposure to risks arising from rainfall
variability, pests, weather changes and technology upgradation (Bt cotton, for

instance) and, above all, input quality should be looked at simultaneously;

the Centre and State should recognize the role of NGOs and offer full support
in terms of finances, logistics and organizations as the farmer reposes more

confidence in the NGOs than in Government officials;

the government should shortlist the NGOs and designate at least two (or more,

if possible) for each district and put them on the job in eight weeks flat;

the increased stability in crop production over the year can be gained by
improving the natural resource management and crop management systems
and providing alternate crop production technologies matching weather

conditions;

there should be optimum use of natural resources viz., rainfall, land and water
and minimum soil and water losses and degradation of environment for the
efficient management of land and water resources on watershed basis which
not only minimizes the risk of soil erosion and crops failure but also increases

the productivity of land per unit area and time; and

useful information for crop monitoring should be provided to investigate
droughts and to mitigate them by proper rainwater management and to forecast
suitable time of sowing and expected yields of sorghum and cotton crops in
Vidarbha.”

The motion was negatived.

SHRI DIGVIJAYA SINGH: Sir, it is a very harmful kind of a recommendatory

Resolution. I plead the hon. Minister to accept it.

THE
Thank you.

VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The Resolution is negatived.
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Thiruvalluvar’s birthday as National Language Day

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Dr. E.M. Sudarsana
Natchiappan to move a Resolution regarding need to declare the Tamil Language as
the National Official Language and Thiruvalluvar’s birthday be celebrated as National
Language Day.

DR. EZM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank you very much,
Mr. Vice-Chairman, Sir. This is one of the dreams to bring this on record of the august
Parliament. I tried it twice but every time the last minute it had gone out. Today, I could
get the fortune of bringing this Resolution before this august House. I move the following

Resolution:
“This House resolves that:-

(i) the Tamil language as the ancient language of Mohenjadaro - Harappa

civilization should be made the national official language;

(i) Tamil should be notified by the Presidential order as court language in High
Court at Madras and its Madurai Bench;

(ii1)) Thirukkural, the Ancient Tamil work should be declared as national classical
book and translated into all Indian languages in the VIII schedule of

Constitution of India;
(iv) Thiruvalluvar’s birthday should be celebrated as national language day;

(v)  Thirukkural should be part of study in every level of education in schools and

colleges at national level and in all states; and

(vi) a Central University should be established in Thiruvalluvar’s name dedicated

for world peace and equality.”

Sir, the Tamil was declared as a classical language in the UPA rule. Earlier, Sanskrit
alone was the classical language and afterwards Tamil was also made the classical
language because of the guidance of the then Chairperson of UPA, Madam Sonia Gandhi.
Subsequently, the Dravidian languages of Telugu and Kannada were also declared as

classical languages.

This ancient Dravidian culture, by record of history, has developed as a first

civilization in the world. Since there were no sufficient records available, the Chinese



Private Members’ [19 December, 2014] Resolutions 349

civilization and the other Roman civilization were taken as a prior one and a more accepted
one throughout the world. Even the classical language and the architectural knowledge
of the Tamil people was clearly proved by the Mohenjodaro and Harappan excavations.
One part is now in Pakistan and the other part also is in the part of Pakistan. But, at the
same time, the Indus civilization -- so-called subsequently by the Britishers -- has spread
throughout the world. Tamil language was one of the ancient languages accepted by the
UNESCO. It is an official language in Sri Lanka, Singapore, Malaysia, Maldives and a
medium language in Malaysia and also in many of the countries, including the European
countries, the Netherlands and other countries. USA, Canada, Australia and all other
countries were following the language of Tamil and Tamil culture is also developing there
by having many temples and architectural beauty of the Tamil culture. Sir, I was surprised
on seeing how in the erstwhile Russian area, that is, the countries which were under the
Soviet Russia have now become separate countries in many parts of the Central Europe;
when we visited there as an official delegation under the Chairman’s leadership, I could
see that many of the people from those countries were talking in Tamil. If we take the
origin of the Russian people, they may be having a different language or religion but they
love the language and they study the Indian culture through Tamil medium. Similarly,
throughout the world, you can see how the language has evolved. If you take the Apple,
one of the very acceptable ways of communication through computers and phones, if you
look at the Indian languages, it is having Tamil as a language for typewriting. Similarly, if
you take Sri Lanka, Tamil is there. In other countries also, Tamil is one of the languages,
taken up as a language of their own country. Throughout the world, Sangam literature, is
a very ancient one. A poet, who belongs to my district, Kaniyan Pungundranar, told many
centuries ago that Tamil people love the world. Everywhere, every person is king’s man
for them and every place is their own home. Yaadhum Oore Yaavarum Kelir. That was the
basic tenor of the Tamil culture. Wherever they live, they accept that ecology, they accept
that environment and they accept the culture. They absorb and assimilate themselves
within the culture but, at the same time, they retain the Tamil language. Wherever we go,
the culture of the Tamil is also very much apparent. Even when you go to a restaurant, you
can very easily find out from the food material the ancient culture of the Tamil people.
You can take that type of food. The cultural aspect of architecture is accepted throughout
the world. UNESCO has also accepted it. The Temple of Madurai is declared as one of
the landmark locations of architecture. Similarly, many of the architectural beauties were

accepted throughout the world.

Sir, the first part of the Resolution is on this basis of the Cultural Ministry. My friend
hon. Minister Chaudhary is here, who is going to reply for this Resolution, I hope. I feel
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that Ministry of Culture is also connected with this Resolution. Similarly, the Human
Resource Development Ministry has also to reply. The Ministry of Home Affairs is to
reply on the acceptance of Tamil as an official language and Tamil should be declared an

official language because it is a national language already accepted by the Constitution.

The Justice Department has to accept it as court language. This is the second point
of my Resolution. It says that Tamil should be notified by a Presidential order as court
language in High Court at Madras and its Madurai Bench. I am stressing on this point
because when Dr. Kalaignar Karunanidhi was Chief Minister, he mooted the idea by
sending an official letter to the then Chief Justice A.P. Shah requesting that Tamil should
be made court language of the Madras High Court and its Madurai Bench. Immediately,
the then Chief Justice of Madras High Court constituted a committee. That committee
subsequently was convened under the Chairmanship of the Chief Justice of India, Justice
Sathasivam. They made a recommendation that Tamil can be taken as court language
provided certain things like simultaneous translation and the literature, which is available
in English format, are made available in Tamil format for citation by different High Courts
and the Supreme Court. Similarly, they asked for simultaneous translation in English and

Tamil for non-Tamil speaking people who would be High Court Judges.
SHRIMATI SASIKALA PUSHPA (Tamil Nadu): My leader also insisted on it.

DR. E.M. SUDARSANA NATCHIAPPAN: Kindly wait for a moment. I am only
asking for it for the Tamil people. This recommendation of judges was again sent to the
then Chief Minister. The Chief Minister then sent another letter asking how much money
they would need for its implementation. They replied that they needed %20 crore for the
purpose. When Ms. Jayalalithaa became Chief Minister, she pursued it. She put it in her
two subsequent manifestos that Tamil would be made court language in the High Court
at Madras and its Madurai Bench. She also moved the file to the Government. I raised the
question in this august House and the then hon. Law Minister, Mr. Ravi Shankar Prasad,
replied in the written format and also in the form of Starred Question that the Government
of India is ready to take up Tamil as court language of the High Court at Madras and its
Madurai Bench. At the same time, 1 feel that the Government is unnecessarily sending
the files to the Chief Justice of the Supreme Court. I will tell you why I am using the
word ‘unnecessarily’. I will read the relevant portion from the Constitution. It is Article
348 (2).

“Notwithstanding anything in sub-clause (a) of clause (1), the Governor of a State

may, with the previous consent of the President, authorise the use of the Hindi
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language, or any other language used for any official purposes of the State, in

proceedings in the High Court having its principal seat in that State:

Provided that nothing in this clause shall apply to any judgment, decree or order

passed or made by such High Court.”

Therefore, there is no need for consultation with the Chief Justice of the Supreme
Court. The Supreme Court need not sit in judgement on giving a High Court the right to
have a particular language. Regional languages or sub-regional languages can also get
the right. This is purely part of the Executive discretion. The Governor will recommend it
to the President. The President has to satisfy himself. And according to the Constitution,
it is the Union Government, which has to satisfy itself that that language can be used
as court language of a particular High Court. If it is satisfied, then it can be notified
by a Presidential order. It is the second point of my Resolution, which I am moving
today. Therefore, there is no need to waste time in sending the file again and again to the
judiciary, which is not even ready to sit in another part of the country. I am sorry to say
that, but as Chairman of the Parliamentary Standing Committee on Personnel, Public
Grievances, Law and Justice, [ know that. The Committee has recommended having three
zonal benches of the Supreme Court at Kolkata, Mumbai and Chennai. But, every time,
the Supreme Court rejected it. Why? There is no reason for that. They rejected it saying
that there is no need for that. It is a big country where you need access to justice. We need
not seek judicial verdict on this issue. This is a mandate given by the Constitution that you
can have the benches in different parts of the country. It is the prerogative of the people.
It is the demand of the people. Therefore, we have to see to it that the Government should
make the recommendation to the President, as the then hon. Law Minister, Shri Ravi

Shankar Prasad, assured this House when he was replying to the Starred Question.

Then, the third one is regarding Thirukkural, the ancient Tamil work. The ruling
Party is already propagating that they are supporting this cause. The Vice-Chairman, who
is in the Chair now, Mr. Siva, had also raised this issue here earlier as Special Mention
to declare Thirukkural as national classical work. It will give you a very clear picture
of Indian culture. It has absorbed all the epics of Indian culture. It has said that human
being is a divine human being. Divine human being has a certain thing to do in the world.
For that, you need certain discipline. What are the disciplines that you have to follow?
You need education. You need strategy. To rule a country, you need ambassadors to go
to other countries so that trade can be developed. These are all part of it. Many centuries
ago, Thirukkural had declared that. Similarly, it also speaks about culture. How human

beings could come out with a good family of children, how they can develop a good
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family with male and female, how they can have hereditary as part not only of the family
but also of the whole country, etc., are all very clearly depicted in a very lucid and simple
language in Thirukkural. Therefore, what we request is that this should be made a national
classical book. It is beyond religion. It also tells about the God if you accept it. If you do
not accept the God, then you accept the nature. That is also said in that. Therefore, more
or less, in one way, it is secular. In another way;, it is a religious document. Therefore, it
is a well-placed and well-practised document throughout the world and many countries
have translated it including many European languages and the Chinese language. Many
languages throughout the world have translated Thirukkural and they are using it in their

day-to-day affairs.

Sir, then, next one is, I request that the Thiruvalluvar’s birthday should be celebrated
as National Language Day. I even proposed in one of my speeches in this august House
that there should be a day dedicated to the national languages contained in the Eighth
Schedule. There are 22 languages. Members from a particular area should speak in their
own language in this august House so that we have integrity. How have we created Hindi?
Why was Hindi taken as a national language? Mahatma Gandhi said that there should be
a National Hindi Commission. Why? He wanted to say that if five Indians are standing
and talking to each other, words of every person’s mother language should be part of
Hindi. Hindi should not be Sanskritised. It should be a language of Indian languages.
All languages of India should be part of Hindi. That is Hindustani. We want to have
Hindustani. If Hindustani is there, there is no need for anti-Hindi agitation in Tamil Nadu.
If you accept Tamil words and absorb them into Hindi, Tamil people will accept that. If
you say that you would like to have a purified, Sanskritised Hindi, then people will not
accept it, except the people who know certain words in Sanskrit or those who use it for

their livelihood.

Similarly, I brought the point that Thirukkural should be studied at the levels of
school and college education, at the national level and in all the States. Why I am making
this request is because the Tamil language has no feeling of separation from any other
language or culture. As I said in the initial part of the debate, the Tamil people wherever
they go they assimilate that culture. They go along with the culture. You go to any villages
in Uttar Pradesh or Odisha or Rajasthan or Gujarat, you will find Tamil people. I know
that the hon. Minister may be having friends in Gujarat from Tamil culture. Similarly,
when Gujaratis are coming to Chennai or Madurai or to any place, they absorb the
Tamil language and they carry the Tamil literature. Therefore, this is a language which

is loved by all the people. These are the people who love everybody as equals. There is
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no difference between the language and the people at any cost. That is the way the Tamil
literature has been brought up. You can see in every part of the literature that people are
part of the humanity, part of the universe. The universe is having different positions and
different directions. That is the way of Tamil people, and that is the way Tamil language

is also spreading out.

I come to the last point. A Central University should be established in Thiruvalluvar’s
name, dedicated to world peace and equality. Already there is a State university, called
Thiruvalluvar University. But I request that there should be a Thiruvalluvar Central
University dedicating itself for the cause of world peace and equality because Tamil
language is for universal peace, the oneness of the universe. The Tamil language is for
equality for everybody. Therefore, we need to propagate this message throughout the
world; and throughout the world Tamil is taken up as one of the languages. Why shouldn’t
be India making it as one of the official languages? I accept that all the 22 languages in
the Eighth Schedule should be official languages. By using modern technology you can
have all the languages simultaneously be used in India wherever they want to have it. We
accept all the languages. We want Tamil language also to be given the prominence which

it deserves. Thank you very much.

The question was proposed.
[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair.]

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Vice-Chairman, Sir,
I stand by my esteemed senior colleague, Dr. Sudarsana Natchiappan, and in support
of his Resolution has the essence of integrity, and which attracts the attention of the
multi-Ministerial response to evolve respect to the diversity of India. The respect for the
diversity of India by way of languages, regions and all other existing realities enhances

the national integration.

We bow to the Dravidian linguistic family. Being a Telugu person, I must say that
it is an integral component of the Dravidian lingustic family and the Dravidian culture.
Our affinity with Tamil, Kannada and Malayalam languages enhances and expands the
scope of Telugu language. The beauty of Telugu and the greatness of Telugu is conveyed
precisely by none other than Maharaja Krishnadevaraya. From Humpi, he established
and ruled Kannada Rajya, but he practised his administration in Telugu. He was a great
poet, thinker and philosopher. Krishnadevaraya stated, “desha bhashalandu Telugu
lessa”, meaning, among all the national languages, Telugu language has its own prestige
and uniqueness. After Pali and Sanskrit, the expansion of linguistic usage across vast
tracts of the Asian continent evolved the Dravidian linguistic family. And, among the
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Dravidian linguistic family, Telugu from my Kotilingala of Telangana, the headquarters
of Shalivahana, has established the strength of the language, its grammar and its utility
value. The Telugu translation of Mahabharata by Mahakavitrayam, Nannaiah, Thikkanna,
Yerrapragada, enhanced and assimilated the cultural evolution of Indianness. The son
of Telangana, Bammera Pothana, the son of Bommera, of my Warangal district, in the
great, lucid and sweet language, Telugu, gave us Bhagavata. In the Bhagavata, besides in
Sanskrit, if we recite the poems of Bommera Pothana amathya,

“Ala vaikunta purambulo nagarilo naa moola
soudhambu daapala mandaara vantharamrutha
sarapraanthendu kaanthothpala paryanka ramaa vinodi

avu aapanna prassannudu vihhala naagendramu

>

paahi paahi ana guyyalinchi samrambhi ayi.’

Here, the essence of Gajendra Mokhsha has been conveyed -- how Maha Vishnu
moved to protect the elephant which was in distress. He has conveyed, very lucidly,
about the Trivikrama avatara, Vamana. The essence of Telugu is imbibed in the Dravidian

linguistic family and culture.

Sir, in India, we have the beauty of diversity of languages, besides several other
factors. The Indian Constitution has taken note of it. Recently, the hon. Congress President
and UPA Chairperson promoted the respect which is supposed to be given, not only to
Tamil, but also to Kannada and to our Telugu. But, this is not going to satisfy us. The
integration has to be shown and practised at all platforms. Just now, my esteemed elder
mentioned about the necessity of utilization of Tamil as court language in Madras and
Madurai. The same is the urge across the nation. Even the hon. Minister, who is about
to reply, might be thinking about increasing the scope of utilization of Gujarati in his
Ahmedabad High Court and other practices. At the State Government and at the district and
at the lower-level administration, the respective governance have attained the utilization
of the local languages. But, the Indian Government is yet to evolve such a mechanism to
utilize the. Indian languages which are having vast utilization capacity. When a Google
like search engine can give you automatic translation in several languages at global level,
why cannot we start initiating the utilization in the Indian Parliament, in both the Houses?
Our Telugu automatic translation is yet to come. We have to start from here. Then only,
our urge will get satisfied. We have utmost respect; we bow towards the very mention of
Thiruvalluvar Mahakavi. He has taught how to live in modernity even with the primitive

livelihood conditions. That is how Dravidian culture expanded into the global culture.



Private Members’ [19 December, 2014] Resolutions 355

Even my Telugu language, not only in Telangana and Andhra Pradesh but also across
Orissa, Karnataka, Maharashtra and across various countries, is a staple language of the
Telugu families. It communicates and it enhances the richness and the integrity of the
culture. We, the citizens of the Dravidian linguistic family, essentially, claim our language
as the richest. Our Rayaprolu Subbarao Mahakavi, has also taught us “Ye Deshameginaa
Yendu Kaalidina Pogadara Neethalli Bhoomi Bharathini” which means wherever, which
ever country, you may travel across, but you praise your mother Bharti. That is how we
have imbibed the Indian integrity into our culture. So, this is a right and even high time to
rise to the occasion and to protect the respect which is supposed to be extended not only
to Tamil but also to Telugu and all other Indian languages which are in use for day-to-
day administration and for the livelihood. This is my submission and I support Dr. E.M.
Sudarsana Natchiappan. In his name Hari Hara, both the Indianness are imbibed and his
effort will go a long way; not only through his efforts but also through the attention of the

entire nation. Thank you very much Sir.

SHRITIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman Sir, I second the Resolution
moved by my colleague, Dr. E.M. Sudarsana Natchiappan. Sir, times are changing and
the mindset is very much improving to be appreciated, because the Resolution has been
moved by a Member of the Congress Party. And days before here, in the same House,
my colleague, Mr. Tarun Vijay from the BJP side, spoke about the Tamil language and
Thiruvalluvar. Now, my colleague, Shri Ananda Bhaskar Rapolu from Telangana, former
Andhra Pradesh, is praising Thiruvalluvar to sky high. Sir, we are very happy. There
was a time when we raised the voice in favour of Tamil. It was the ruling Congress party
which then suppressed the movements against Hindi and in favour of Tamil. But, now the

times have changed.

At the outset itself, I would like to say that in this same august House, in the year
2013, I moved a Private Member Bill to declare all the official languages of the States,
which are enlisted in the Eighth Schedule of the Constitution, the 22 languages, to be
the official languages of the Union. Sir, we have to go back to the history. As he rightly
pointed out, the origin of Tamil language is not yet known. It transcends way back AD.
Any language, even English, which is spoken by most of the countries, the language
which we know, which helps us to go across the world, has come into existence only in
the Tenth Century. The French language came into existence in the Eighth Century and
the German language, a Century before. There are six classical languages, which are very
ancient languages, which have been classified or construed now. There are hundreds and
thousands of languages. Even in our country, we have got some 3,000 to 4,000 languages.
There are 350 to 400 languages which are spoken and written. Out of these, in the whole

world, it has been construed that only six languages are very, very ancient. They are:
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Greek, Latin, Hebrew, Chinese, Sanskrit and Tamil. Of the six languages, two languages
originate from India. Sir, everyone knows very well that Greek is not in existence any
more. Hebrew, the language in which the Bible was brought, is now being renewed. Latin
is no more in practice. Chinese has got a pictorial script and it is confined to Chinese
alone. Sanskrit, I should say, it is not a spoken language, it is only a written language. But
Tamil, the spoken and written language, has got a very literary past and has got a very
rich grammer. Sanskrit has got a very big literature. But Tamil has got a language which
has crossed over the ages, accustoming it to the changing times. That is the one main
reason Tamil is eternal. I am not raising Tamil and belittling any other language. I am
just telling the history of languages. As the Resolution says, the text of Thirukkural has
to be declared as the national text of this country. That was written 2000 years before, in
the year Thiruvalluvar was born; 31 years before the birth of Christ. Sir, 2045 years ago
Thirukkural was written, and 2500 years before Tolkappiyar wrote grammer for Tamil.
When a language has prepared itself to have grammer, we can assume the richness of
that language and how ancient it would have been. Sir, we are still striving to declare that
language as the official language. That is the tragedy. We are part of India. A language
which is so ancient, which is so rich by itself, which is spoken by many people across
the world, which many other countries have declared as the official language, is not the
official language of the Union in which it is a part of. That is a sad state of affairs. |
am very happy that in the year 1963, when the Amendment to Official Languages Act
was brought in the same House, our founder leader, Anna spoke on that very firmly and
very strongly. At that time, Hindi was being imposed upon us. He said, “Kindly accept
our language or else our relentless fight against Hindi would continue.” But times have
changed. In the year 1983, in the same august House, my predecessor, Shri Murasoli
Maran, moved a Bill. In the year 2013, I moved a Bill. So, what does the changing of time
say? Once we were against Hindi because of the apprehension that it would be imposed
upon us, that it would eat upon our language, that our people who speak our language,
would change to Hindi just for their livelihood and Tamil would vanish. But now our
mindset has changed. As I appreciated at the outset itself, we have come to a level when
you declare our language as the official language, equivalent to Hindi. That is all. Declare
all other languages in the country as official languages. So, this change has come. Once
we were anti-Hindi, but now we say elevate us also to the level of Hindi because all

languages in this country are one.

Sir, India is a composite nation. It is multi-lingual, multi-cultural and multi-regional,

and that is why, our founder leader, Anna, called it as a Sub-continent. A nation should



Private Members’ [19 December, 2014] Resolutions 357

have one religion, one culture and one language. But this is a nation which has got so
many languages of its own, which has got a heritage of its own, which is rich by itself.
If Shri Ananda Bhaskar Rapolu is speaking Telugu, it is a pleasant language. The same
is true with Kannada and many other languages spoken here by Members in this House.
So, our urge is to declare Tamil as an official language of this Union. I go a step further,
reaffirming my own Bill which was discussed in the same House, and would say, along
with Tamil, you declare all the 22 languages in the Eighth Schedule of the Constitution
as official languages. But, to start with, you just begin from Tamil which is the ancient-
most language. Let it descend from that. So, I, strongly, support the Resolution moved
by my colleague, Dr. Sudarsana Natchiappan, that Tamil must be declared as the official

language of the Union.

Then, Sir, talking about the Court language, in our Constitution, the hon. Member
also, while moving the Resolution, mentioned about Article 348 -- Languages to be used
in the Supreme Court and the High Courts and for Acts, Bills, etc. Article 348 (2) states:
“Notwithstanding anything in sub clause (a) of clause (1), the Governor of a State may,
with the previous consent of the President, authorize the use of the Hindi language, or
any other language used for any official purposes of the State, in proceedings in the High
Court having its principal seat in that State.” Based on this Article of our Constitution, our
leader, Dr. Kalaignar, when he was the Chief Minister of Tamil Nadu, passed a Resolution
in the Assembly. Then, through the Governor, he sent a Resolution that Tamil must be
made as the court language of Tamil Nadu in the High Court. And that came before
the President and he rightly said that the Supreme Court’s advice to the President had
stopped from declaring Tamil as the court language. Not only in the case of Tamil Nadu,
but also in the case of any region, when the Constitution is providing that the language
of the State, be it Hindi or the language of the State, could be adopted as the language of
the Court, why should the Government not attempt it? The President has got the powers.
But the Union Government can persuade, can recommend, can request the President
to give permission to all the States. The States are ready. The Centre has to act upon
it. When the Government, which is now performing very well, is showing good signs
that Thiruvalluvar’s Day could be adopted, we appreciate that. At the same time, they
should also take steps that when States have come to this level of getting along with the
other States, with all languages, then, why is the Government not coming forward? As a
first step of making languages as official languages, first declare all the languages of the
State to be used as court languages. Let us start from Tamil; then, let Telugu, Kannada,
Gujarati, Marathi, etc., be declared. So, that will be a right gesture of bringing unity in

this country. Sir, I would like to say one thing. Whenever our Finance Minister rises to
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speak, my esteemed friend, Shri Naresh Agrawal or somebody else would say, “Speak in
Hindi.” Sir, translation facility is available here. So, compelling anyone to speak in one
language is not acceptable. What I wish to say is that this is a nation of multi languages.
So, don’t impose or don’t compel anyone to learn this or that language or to follow any. It
is discretion of everybody. It was very rightly said by Dr. Anna, “You cannot bring unity
by way of uniformity.” We should not confuse ourselves between unity and uniformity.
Unity cannot be brought through uniformity. So, that is a wrong step. I would like to add

to my own point. Language cannot bind nations. Language can divide nations.

For example, I would like to say that the birth of Ireland was only because of the
imposition of English on Ireland. So the Irish people revolved against it and Ireland nation
was born. Take the example of even our own nearest country, Bangladesh. When Urdu
was imposed on the people of Bengal in East Bengal, they revolted and a new nation was
born in Bangladesh. At the same time, I would like to say that Spanish is spoken in five
countries, but it has not made all those languages into one. We can cite so many examples.
In Switzerland, there are five languages which are official languages. In Singapore, there
are three or four languages where Tamil also is an official language. In Malaysia, Tamil
is an official language. So, in our country, there are so many languages. You treat all
the languages as one. Why are you giving importance to only one language? Maybe, a
majority of our country speaks that language, but the majority cannot decide everything.
If that be the case, will you follow only one religion in this country? You cannot. We give
protection to minorities. Just because the persons speaking a language or following a
faith are more in number, that cannot be the deciding factor of this country. So, that was
our insistence long since and that doesn’t decide by way of majority. Even by way of
argument our Leader, Anna, at that time, very clearly said that if at all anything has to be
decided by majority, your National Bird cannot be a peacock. It should only be a crow.
Only crows are more in number. Why have you declared peacock as the National Bird
of the country? So, it is not majority that should decide anything. Since Hindi is spoken
by a majority of the people of this country, that cannot be the only official language. It
was once. Sir, in our Constitution, when we adopted in the year 1950, English was also
then an associate language. After 15 years, in the year 1965, I would like to say in this
august House, through you, Sir, that there was a very big agitation in Tamil Nadu in the
year 1965, the anti-Hindi agitation, which was conducted by the students. It was a great
revolution. Our former Prime Minister, the first Prime Minister, Pandit Jawaharlal Nehru,
once gave an assurance that Hindi would not be imposed on non-Hindi people unless and

until they agreed. So also, Sir, when this revolution came, Lal Bahadur Shastri was Prime
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Minister and he also accepted. Why there was an agitation in 1965 was because in our
Constitution it was said that after 15 years, after the adoption of this Constitution, Hindi
would be the only official language. Sir, owing to the agitation which went on in Tamil
Nadu, which was mooted by our own movement, it was declared that English shall also
be the associate language of India. But for that, Sir, by this time English would have gone
and all the regional languages too. Sir, we are not parochial. We are not narrow-minded.
We are not carrying one on our shoulders and throwing all others. Now that we have
come to a mindset, we are all equal. Sir, our aim is not to pull down the buildings which
have been erected. But we are trying to build the huts to that erected building level. That
is all. If you can understand our mind, you will agree to that. We don’t want to pull down
Hindi now. Let Hindi be there, but we want Tamil to be there equally with Hindi. Let all
other languages be there. So also, Sir, the second point I spoke about the court language.
I say, start with Tamil. Let Tamil be the court language of Tamil Nadu, Chennai High
Court, which has been already recommended by the Government in Tamil Nadu, which
is with the President under Article 348 of the Constitution. So also, Thirukkural, Sir, as
he rightly said, I would affirm here that one of the unique qualities of Thirukkural is its
secular nature. It supports no one, it offends no one. It guides everyone in the world,
whoever it is, be it men or women. Whatever age they may belong to, whatever section
they may belong to, whatever profession they may be doing, whether he is a student or a
ruler or a citizen or a peasant or an Ambassador, anyone for that sake, for everyone, there
is guidance in Thirukkural. So it is such a masterpiece in our country. Just because it is in
Tamil, it is not being recorded. But now, Sir, time is ripening. I would again like to quote
Shri Tarun Vijay who has proposed in this House, which the Minister of Human Resource
Development has also agreed to, that Thiruvalluvar’s birthday will be celebrated across
the country and we again urge upon the Union of India to declare Thirukkural as the
National Text of this country, which will not be opposed by any section, any religion or
any person who belongs to any other community, race or religion. No one will oppose

Thirukkural. So, kindly, declare Thirukkural as a national text of the Union.

Sir, these are the views that I wish to place before the House. Thank you very much
for giving me this much time. Sir, | am emotional. Why? This is our long way of coming
into politics. Our beginning and origin is from fighting and protecting our language. But
for our movement, but for our great leaders Peraringar Anna and Kalaignar, Tamil would
not have achieved the place that it is now. Everyone will agree, including you and all the
hon. Members in the House, the time was once like that. But, now, you have also changed.
So, I say, when everyone one of us have changed, come on, we shall all go together, we

will be innovative, but give us recognition, accreditation and elevation. As a first step,
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declare our language as an official language of the Union. Declare Tamil as the court
language of the High Court of Madras and all other States respectively. So also, declare
Thirukkural as a national text of this country which will be a very good sign of integration
and which will stand as a very good example that the Union Government and this country

recognizes all languages and all people in this country as one. Thank you very much.

37 FERTST S (98T UQT) : AGRUNY IUGHIEIL I, ST, .09, Y A 1w
STt AfTe WY & R H 9% IRATd @1 1S9 <% @ 9 9T - 9 98 Jq, 8,
ATt 21, AATe &I, IS B, e 81 AT SRR 8, I 9T 987 G| W9 §1 S
AIIRIT H AEISRI -, FEM goui 7 3P J fod g, Sl AR BT Pl I/
T &1 H ARPR I e $& b 0 |t Ae1goul b1 o s fkedegay @1
M 9 form T § iR SHel g fhdre 1 RNt g fhar wa ®, 99 2l
3gare WX U 21 WY S Ugl § Silfd Afedt 9 W 9gd Yex fhae ) weey, §
HRATGHAR] T AT AR I8 AT W9 & 6 AT a7 991 uar o 6 g fa= ast
I Rredegar & g, fadare & w5 & 99 @l 8 dran 21 § gt & i
BPT 3R W] AU & 6 7 395 W $I I8i W1d 8 gU <@l 9N <2 H U
HETYY AT d M HINT IT Y, W1 & Bl 34 $WIaq g &1 9 Igi form T
IR A1 U AT BT M foIAT AT AT, BRA & HE AIGT bRl (ed e TR HEl
ST o, U 3 <Todl & HETgwyl &l aifecd iR 89 9t &1 IRy afe <o #
TGN SIQ o1 I8 < DI Yl & oY 98 S9 SN H AT BEdx 9+ a1d
AT BT E| TaTg|

SHRIMATI SASIKALA PUSHPA: Mr. Vice-Chairman, Sir, thank you for giving
me an opportunity to speak on this Resolution. Tamil is the sweetest of all the languages I
know. I have not found any other language in the world which is as sweet as Tamil. Tamil
is an ancient language. Foreign scholars like Veerama Munivar and Cauldwell had visited
Tamil Nadu and had undertaken many researches about Tamil and Tamil literature, due to
its antiquity and sweetness. Many foreign scholars have visited Tamil Nadu and had done
many researches on Tamil literature. They have contributed to the development of Tamil
language and literature. As children of our Amma, we feel very proud in mentioning
this. The long pending demand of the people of Tamil Nadu is to make the ancient Tamil
language an official language of India. My leader, Dr. Puratchi Thalaivi Amma, in this
regard, met our hon. Prime Minister on 3rd June, 2014, submitted a Memorandum and
urged the Government of India that all the languages included in the Eighth Schedule to
the Constitution be declared as official languages of India. There has been a long-pending
request of the people of Tamil Nadu regarding the language to be used in the High Court.
On behalf of the AIADMK, I request the Government of India to take up the matter again
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with the hon. Supreme Court to enable the use of Tamil in the High Court of Madras also.
Thank you, Sir.

T WaTera # o WAt (ot aRuTE areiiu SiterdY) « Suwwrener wEeY, =1L S
gaeld AredgwT Sft S affer 99T @1 SIeEE a8, Sd 9HT § gHR AT
R S, A foreel! Riar Sfl, A FeRTST SiF SiY, Sl eriRiear g Sil, 9
Jl FEAT T U WY SR S I q2F X B, S 9l BT H IR 11 /Y
Uge § 3MMUP! T ARl § b AR ARHR G4l WIIsi Bl 3R I7ch A bl
FHM IRl 2, W PRI B & folg s @) 9ga &1 99¢ T8 81 Fabvell &,
RMEHTYT & B0 H 984 3l WY JATaeIRS S| TRGR aTed! ¢ b &=l &1 Qa1
T &1, forad fafdvr el wriell & wrea 81 99 faw<l qwd wrr g e &
3Tede 351 DI FL! HIGI 2l WAYH & JIToT 346 P I 9T AU ISTHI
HINT PR Fhd 81 Prs GRPR BT AT9T BT A9 &1 <radi|

HEIGY, AW S 7 Sl gard], IWH I8 6 g3l UR 91 B 51 DI B
TN H 3= goT 6 9w SR oifs £Rsar &1 uwmet @l foram SIram 22 |1t 1965
g fofa fomr mn f Sfam & orgeee 348(2) & ST oY aTdl Wl STaaH
I W A Sy % sfedr & WY & fau 9w e vn |y &
AT 348(2) H for@l Bl 818 BIcH & Sl 9l &, 9 AW 815 dicd H Al WIHiaRd
Bl T 3R 83 Picd @ Sorvic [Afte =mareral # ¥y & dR = W 99T # off St
21 N SIfe 3 $fETT &I Yee BRI W BT 81 3T Fg AR 3 S HrasTT
FFT B B, AXBR - 4 IEH B3 Had SO &l S99 SToHCH BT gas Al §
WINIROT &R BT T {61 &, Afth § aeu snemRa a1 axan § 6 g wifaems
fomfamett 7 991 & Ward R @Aue fER-faaer fear ar 3R SN dad e @
g B I ST fear oan afe feedt a3t v &1 sifiRe s a9 @
U WBR fBar ST 8, al <% H ga)l Aggfad WIvsl B, AT JAU-Iu
AT DT RTSTHINT BT &SI o DI AT BNA| A DI ISTHN b AFHANT & Gag H
T qAT B ATae 9aia 81 SHfely fhagTal I8 JMaeddndl JAal JRIddh
fea # €1 ¥ % affa &1 du o) sifaRew oo 9 Sy ey wrneit #§ fos
UH 99T B IISTHNT T o) & fog dfdas § deies o1 smavad g
Mg & TS 343 W ISHINT BT UTGE HAeT B SMERYT AGeIHAT 2.
eIy, 399 fhdl fY UbR &1 N BR= A AT faRIY &Y AMHhT & IR 59
bR BT [aR1e B Febell B, ST fp 2riferqol 7 811 fhut &g /1T Bl ISTHIT g1 Bl
fRRIRT 7 W= M1 & SR afdaal $F g &A1 89 iR S Ufieror <A1 8
IR sad U =y wemaf e aven &A1 B8R, T ST 6 ey | AT U

AT H FaTE BI GfIem Gt 8l
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(2t ERWIE Tefirs dlerdt]

HelSd, Sl. §.0H. GaeH Areigw A18q o 3791 Wl § O g fd=g &1 a1d
HEl ofl, IAG IN | H w1 aredl g 6 Afam § ugd 9 €1 S =Irrerdl 7 sl
& A1 o=l 37ar IR Bt ASTHIE & TART Bl AT H3T &1 grae 2l fe
RISY & I[SYUTS, MFART BT Qd ARG A Ied [T Sl dRAs] § a1 39
I H & WM 7, Bl 919 &1 A1 9 g B RIS JASHl & (g 91T
BN aTel! frdt =y W91 1 TR W x| Bl

HqBIqd, 4 9 9 UPHR & AMc WBR P U<l g &1 I I8 Iooid Bl
arifT BT 3 {31 21.05.1965 B G¥= g3 AT AR & 986 4 I8 g
foram T o 6 vep Ut aRurdl gdrg Y, fd srvia |fe & srews 342,
JR 2 F e e fHelt sRaa W= STt WS &9 |/ g, Uiy ARA & =
IR W WRETET BN 59 AWM TR ay 1997, 1999, 2007 3R 2012 H ITEAH
AT DI AR I ol T51 T FH1 IqAR1 TR AR & Iod I Bl Fellg
off fr gA™ # Seg =TTl gRT AU ST arel snew, fSforal den sy wrfardt &
forg &=t wT &1 AT S T2 8RNI ST el & drare! # Bl aer ey
YT & TN & ey H A iR = A 7 8 Jols, 2014 Bl AR b PR>
RFfT BT WRERT G AW 9RA & &I IR F &T1d 7 3R, 2014 $ (0
93 H I8 e fIaman & Izaaw =marerd 9 2012, 2007, 1999 3R 1997 & URTAl B
AHSR PR (&AT & 3R I& ATl rrerd &I gui dis H @R & g g=: wqd fean
ST 59 e H STadd <aTerd & oty &) udien g9 &7 21

HEIeY, UE dfed U, 96 aR | 1. 5.UH. gauid AW 98 |
Farn o7 & “reagpRe” S I AT U Gt fdar Sy dur SHST Irgdre
IR & AfgemT &1 aredl srgge! 4 SfeatfRad awt wrwmsil d fbar Sl § 978 adr
el § b g 3 T I &1 ISR WA U 9N R BI 8Tl H DIy AT
T2 &, 9 AT e e #37e & SrfiF BrRiRd .. (Fau). .

SHRI TIRUCHI SIVA: But, it is said that the Bhagavad Gita will be decleared as a

national text. Is it only ...(Interruptions)...

it gRTS areitms Aerdt : ot ST WIfoRT 8, SHd IFAR H STud! a1 71 &1 H
A M feTd H 9T @1 § S o1l TR o) Y& T 98 Ug 5 ¥' o I 7, W
B AT H WINTIRG B b IR a1 SITQa| fha= & & 8, a8 1 H amae!
g1 IBT E| AId AA1E [Adh1 HATT & A HRIRT W@ ST, Central Institute
of Classical Tamil, Qﬂ@%’l‘é’?ﬂ@ ﬁaé gr1 f=faRad faavor & AIAR ﬁw?vr
U & gdre BT BRI AT 1 BT §1 IFH el HIIRll § rgars b1 B fBar S
el &, 98 § qam dredr g1 9T Id ©: WTIel § g9 <INl 7 1are &l 1 fhar B
I gRT oagRdl U &1 3rgare s 94 Ry wrrsi § fbar <1 @1 81 59
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Ty BT G R AT H 3rare fhar S g1 &1 # IR gRT AR iR
STl WEIell W Igare Bl 9WE By Y E WA gRT ATHY AR Bl
Solagid FfSAT T Uga™ &1 Jar | fhar ST R g1 39 A1t 3 &t
s it (@fifear .2 3R T3 A & uolae & oy FErIdr ye™ & S
godei-iep HIfeAT & T S @i BT IS, IS9P {7 ff TR IR Bl

HqBIgY, WI.37s. 1.8l gRT1 RedgpRd &l Alaga Ulerdhed J A1 36 fHar =
gl Mg & AETHRH U & Ao A feagRal & gdTe BRI Bl AT aU
Pers AR H N THIRE fBar M1 81 WRAM ERT 13.11.2014 B fTeagpRdd &
qrodUd 3R HTAGUeH o IS /T H 18 WA 3G & Hbel TbTRIT by 7Y
g1 RReagpRd ®1 [ORIIT 98T H 41 31gars UeRM & oy IR 8, ORI 981 7 o

SREARCREICICPIRID R

gq% SMfRad, emoe St erft gaman fs w=ig Areafie e 96 @ .a.gas)
ERT S9d] el & oIy YHIRIT “dlefardd &l Apd” Ued-J&id 4 & fiRedegdy &
Hg Bl e fBan 71 81 SR 4R Afed HYUl 4RA & Thall H A¥Ppd AN b
gl H Hd freaegay & #EM [TdgRd U9 & IUQe Bl U AYUl e
efAe fopam T 81 SIS @el, 1 |e SiTel R R 61 9T €, Bis ) Wi
bl 7 g, VT B TI.IMR.SI. A=l & gRT TR & & Bl

I W AEd | HEl B Ad edegay & Sfedd ®I IS A/
oo & wU ¥ § 9911 WY, dfeT WRAR 59 URAd 9 IgAd Tl & il I
STHCTd BT HAN DI AN .. (&GH)... A FT IO, a6 H U= DI,
SNEZRSEIERSR

SHRI TIRUCHI SIVA: Yes, [ am listening to it.

it gRwE urfturg =) : S 3B ' fHar 7, 97 omu gy, S a8 o
gt @ PR I B F 77 IR 21 T TR 39 URdd I I8qd el & Hifd
31 el den v fAgmil & Sfed A HafE sl SRy uTe 81 3R I
STEad Bl 7T B AR B S, JA1fY 9RG WReR gRT 41 fRedegay &
STHICad & 3a¥R TR SIaRT, 2015 I WYUl WRA BI NerfOre ST H, F1 wpell
JoT Sed Vel Sl d 8 Redegar & Sfigd a1 SR o) ek ey
afcrfirer, AR, ae-fdae oife dRieH R 1 oE gl R ARG H U9
HUAEIRME BRI, Vil a1 ga.aR.Sl. el 9 < < 81

AR U a7 a1 {$ feagre o1 ISR R 1R J97 |9l 41 &
pall AR Blcroll H, A WRI I e H, Aeqa= &1 AT g9R-7 S| A g
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|1Eq 7 del {6 $Hd] UIeIyRdd § I@T A1y, O 39 a9 § g9 i &M oy g,
39 ¥ g8 qarar g e Sfagm o wwadt gE 6 89 $ SR A58 WEHRI & [
BRIRT ANeAfOrd FRAFT H e & g9 BT (g TR AR gRT fhar Smar 2
& foQ uregsmHl &1 MR st Ren s vd ufenn aRve (g gemR.e)
T B Aegfie e S (e, grT fear S ' S {6 v d@wer B
STet I favafdeneral &1 ddy g, 9 9 @ e & au fawafdeney & e
IRYE §RT UTaHHAl &1 (eiRor fear Srar 2l

S1. $.U4. GH AW | by [Aediqenery $I A1 & aR H 91 B
ofl| HRT WBR §RT Al SISC 3 Feldhd dfie (ALR.ALEL), I98 3
R B T &, S U W Far 81 g8 Wkl 990 w9 A 9T & iy
Ue W A AU BRI UR Bl bl g AR A1 B A AW B YT dAq
sfgeiadr S weayul fawy & WEfda orf el 71 399 g fwaega] grT Ifq
freaprer o1 A e fdhar 81 <fd I8 wq fear w8, safoy ey feafderey
DI WA R DI ATITIDRAT H8YH Te! Bl ol

"Eey, 9l FSRIl 7 39 g4l § Wi o1 SR arew ged Wl Ayl H WRBR B
3R ¥ ST, 5.U4. & Ardw 9 et S g & 9 59 YSileE B ar99 o
Sl 3 BeH SB[ BRI, d 89 HQUl a¥ih W ISV, offhd 9 ISRERE 4 H
SAEH g MR MUY IRIY PRAT § b HUAT MY 4 199 of o

SHRI TIRUCHI SIVA: Sir, I have only one point to make. ...(Interruptions)... The
Minister in his reply has outrightly rejected three of our demands that the Government is
not willing to declare Tamil as a classical language, Thirukkural will not be declared as
a national text of the nation and the birthday of Thiruvalluvar will not be celebrated as
the national literary day. Sir, we thought that the mindset of this Government would have
changed in all these days. When I said during the course of my speech, ...(Interruptions)...
Please, Sir, it is very, very important. ...(Interruptions)... During the course of my speech
I said that we were anti-Hindi, we were fighting against Hindi but now we have relented
and come to the point that you also treat us on a par with the Hindi language. But when he
says that if one regional language is declared as an official language, all other language
speaking people will agitate. Why not? What is wrong in that? You first declare Tamil
and then subsequently other languages. So also when he says that Thirukkural is declared
as a national text, many other ...(Interruptions)... Sir, the Government is only for that.
You have to consider all languages in this country as one. I think this reply which the

Minister has given, maybe, is a reply of some bureaucrats. It does not reflect the views of
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the policy on the Government. | am extremely sorry, Sir, that this cannot be the view of
the Government which in the recent days poses that it is recognizing all the languages in
the country. Sir, I strongly oppose the reply. It is not convincing. He is again provoking.
He said that if one language is declared, the other parts will get agitated. If you do not do
that, again Tamil Nadu will get agitated. I just tell you, kindly change your mindset and
in the changing times, the Government has also to move its steps. But as mark of protest

against his reply, [ walk out, Sir.
(At this stage, the hon. Member left the Chamber.)

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): I appreciate the long
history which is more or less expressed by the hon. Minister. But I could understand that
out of six demands, he is ready to take up three demands and they are in the process of
being implemented. But the other three demands, making it as an official language and
also making it a language of the court have to be pursued by this Government because you
have got majority in your hand. When we were trying to bring it as a classical language,
there was some opposition. Even then we could bring Tamil, Telugu and Kannada as
classical language. Similarly, Pt. Jawaharlal Nehru had promised at that time and made
it properly clear that English will be the link language till the Tamil, non-Hindi speaking
people, accept it. Late Shri Lal Bahadur Shashtri had made a specific point that whatever
the communication sent by the Union Government to all the States in India, except Tamil
Nadu, could be sent in Hindi. That is the promise that they were holding. We are not
asking for anything extraordinary. But we want to have it as a part of the Eighth Schedule
of the Constitution. And, it should be accepted as an official language. As regards getting
the acceptance of the Supreme Court of India, it will never happen because the case of
Gujarati, as a court language for the State of Gujarat, is also pending before the Supreme
Court; the case of Rajasthanl is also pending before the Supreme Court. Please consider
taking Tamil language. Therefore, I am not in a position to withdraw my Resolution. Let

it be decided by voting.
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): The question is:
“This House resolves that:-

(i) the Tamil language as the ancient language of Mohenjadaro-Harappa

civilization should be made the national official language;

(ii)) Tamil should be notified by the Presidential order as court language in High
Court at Madras and its Madurai Bench;
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(ii1) Thirukkural, the Ancient Tamil work should be declared as national classical
book and translated into all Indian languages in the VIII schedule of

Constitution of India;
(iv) Thiruvalluvar’s birthday should be celebrated as national language day;

(v)  Thirukkural should be part of study in every level of education in schools and

colleges at national level and in all states; and

(vi) A Central University should be established in Thiruvalluvar’s name dedicated

for world peace and equality.”
The motion was negatived.
Need for reviewing guidelines of Saansad Adarsh Gram Yojana
7t StfaATe 9IS (R : Weley, § FrEfaRad dhed SRR HRar §:
“39 I B & H W gU fob:

(@) 9Rd & g # U eaven @ YReeu g o dei srfutfora
Iy fenfier & ufa SaecE g ok Iy R(anfier wrRa & 9rRel & ufa
SEICCRES

(@) $IEFE YRl F9H PVl 15 b HEdYUl qHel H ARG b ST
=Jrarera 7 fqenfie, sriufaeT sik =gurferat & 919 efRaal & g&am o & 4R
S ARG P qoT &9 BT b 3T 7 &

() IR & Ieaad IR 1 79 77 919 Goird 79 b Feedqul amel d
T & 3R IRUIMERY I8 B8l Sl Fhdl § b gAR AfJe @I #2r Jg 781 2 fb
WRHR BT BIs S YT AN G€ BTY B Sl AT GO T F Heferd 8;

(&) Afg™ & e G fAaiier & e wed: iR srifety v o fafy
T & BRIl IR ARBR §RI GRUIND! Wfaddl & Fais § Saeqs! gHread
HRA AP 8 AT &

(&)AUR SRS & U T g1 ARAHT AR & Hraradd &1 i
3R GauTe o § dRI-IT § Gerddl & v afif faumd wifeaai €;

(@) IRT & AfRE H a1 o T8l 7 RN d€ Qe e d9s &
T Bl d9e gRI IR afa Rt e 99 IReR gRT 9918 75 Aokl &
BTATII DT BRIUTADBT BT BRI DB BI T U Bict 8l; 3R
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(®) I fIHT F3Terd & ATH0T e SrisAT & SrIade iR S9 R g
B gurdl AR G9e & aaae Gawi o Feedqul YAd Sude B P oy
TrfIoT AT FATeT §RT I 31X R7elT W aaddn iR R afiferal & e+
&g Y AR R7er Wiy dddbar iR R |l g feenfes ar e g 9,

39 9T B I8 I © b

() T AT #ATEd EIRT 11 JMAER, 2014 Bl SR Ai¥E A T Ao
EFd T <AeEr) & ey eRgse € 3R AISE WU H SdT

BT 8] 81 A,

i)y A F el & uR W¥e & wewl 9 e g wfwai |
SRS I I S BN CIRS T B IS T G I ECa R
HATT §RT 991 Y Y0 I Srishdl &1 FRRTE & fofg 399 &iR
Rfell W |asar iR R |fafl &g e 1w feenfrden &
IRUMFRER"YT 1Y 3R RTell WRIg Fadbal 3R FRE affl g T
R 8 iR 399 9% fr=faRed SRl & gwrdt fdes & qmen
RECHIE

(@) THIT [ABTE HATAT & BRIBGA! & BRI BRI, Fadar AR
ﬁ"WI—“ﬂ; 3R

@) fafva Aregel & el & yare R R =1

iy & fen-fder 4. 12 (@) I9e g o1 Ao & dgd fFrEfatad efeaat
TS B BIAGIT & AMNBROT & w9 H SffAfRT BT 8-

(@) TSI U B TSI HRAT U SHBT TAT HRAT
@) Fgfd aRaer & i 3g IRME RaE Yo A1, a1

(M JURIHT A1 da AfaRed ddmeHl, R vy 9 Ffs amis
ITRETIE (A1LTH.RAR.) TAT WIUGRT FHEAT BT ST,

(v) I8 fp AT & feenfacer, s9d e AT & 919 | b gRT IR
=T ISR & IRAfdd HIRITIT § GAS & IIolT-3Teli ISl Bl

feddg URTHR FHThR Ve ®U I IS Bl IRBR A Y39 B bl IfT
BT AT B & 3R I BRI P a9 H I SIdIees S8Vl o,

) & enfcer 9. 12(@) # 9 [e™T F31ag a1 Asd 7391 & 9 |
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AT HYh TSR Bl AR WU F BRIUTIBT b UfT STdIees S8
T PRIYTTHT B e TS B BT T far 17 2;

i) Iror &1 feenfader . 10, s g8 iR fear mn & f& am e
ST DI AT Tfshan # 69 Aai §RT UM 9T & A1 gradid ol
9edl PR Qb GHIID B YT (91E MY, HI emE gonell & -
R FE W & Y gWEY HRal 7, U7 9Uy Qgeesd &
SR gRT WY W el & SR § MEavad a1 a2l
EIET Bl THRT I F R/ 2,

(viiy T Ao & e Ui gRARIRQl Jor fagd srRiMvmed! ®1 srgafa
YT B4 B, Wil I gRT FEfaRad @1 fafifee w€ far i 8:

(%) TS FET B W T BT M o @t 3rgwfy 72 < St anfey ret
S AU, oy srerar faxfi feq fifed et

@) T8 AT R gRT 9" Jdem a-d & oy IRIRGRT a1
(T.ST.31.) T feree ifevon &1 g qer Frgfa @t s 2

@ a8 I e gR1 49 Il & ol &3 & @1 dud a3 3R
Hufal | he arire STRaia (fLed.emR.) [t o wwen
AT IADT ITAN BHRAT &; 37T

@ g8 AT e gRT A9 &1 dr=ad W 999 ) fear 91, afe
A B, S fafe AT ®1 Alsd aR WSl 1] &;

(i) fp o1 T Sud feenficer, S¥e aaHE WU H, $v WNGR gRT
g TS ASRIT JAT AT BT BRI B &g W9 G| Bl
HRIGRT wfdadt UeM ) FHg urHsd vd sriufae o wfaaal &
SUIRT ¥ JARIY Td el Bl Hagaeiel Jolell & A1 BWET B o
3R 37d: 3Ad! AT TRE W FHIETT BT MY 3R S== FeNferd fohar <,

(ix) TP Faenfe & e & Hiax Ao & el & eraeaT @ vy
Y@l ddet wed, faR g wqfua v et i | @1 |9 o
qen

) & ST Bl I Y Tb AR 7 a1 SY o9 da affa gRT 99 i
U HET 9o iR AR & Aol | o foran sl

A SUGHIRT Helqd, H S A A Fed & §Hel Ig UIgde HRR
ROTREM Igd &R T §l ...(FaUH)... 39 Rz & A1egq | § 9t a1
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HERI| BT & AiAe el TR IS BT AR AT HRAT AB gl ... (FALTH)....
H 39 IS Bl WA G & GHE I DI AOGR g RifP ARG A b
F= ¥ foRga gl & wreos | q© Y o/dd WEwdqUl wardl & g9 dls
FHYHRD IR Te1 [rell 81 3T A1 8 b I8 A1 saR |iqem & o Hifde
Rigidal & RIaT® Bl BTcdife 3 o & ST IRIBHT & AR W=7 9 91911 & fb
U GG BT FOfRIBROT BT A1RY, offhd I8 AToTT ST U -Tei gl Tar §
RISCIE

afeel UM AT & HIEgH J ARGl DI AN AN I Bl ATPR o
Ugel g8 Wl eI |l T {6 TR §9 Aldhdd IR AT R TSI W’ A1 7 6 I8
ST B8R Ifae § R U 999 3R WRaR & 9t eyl & faures &
R 21 $9d &1 BRU &l Ugdl I8 % F¥E §RT 1Y Y S AT JIST181 BT
IR el WHR B FTHER] 81 FFE TG DI S g IS AT DA DI
PIs GauT~a Ter Tl foar ar g1 b 9, est U™ AT & 7199 I GXhR

YT T AISTI8T & BRI § Sl Bl SheR -1 aredl 8l

SR BRY I8 & & IS BT fharaae d= & foy arior e F31ed &1
Aredt HATery Frgad B T 51 $9 Urae™ 9 Ue yayd AT U g8 T

e IUFUTEL HEIGd, AAS] & BRIGRU I Sardes! &1 HATd BT
PR &2 I8 b ggd dol Y ol AR Wfagr # A4l &) Sarace! |qiael o
IR B 81, eI R ff € R 39 o1 & JegH 3 Aidel Bl 379
e 91 % | et o1 @7 B Af |iae W Qe & fraraae § SRt
AHIRT P A1 I I3, al HEAT H3] Sff I € B9 7R I8 T TYR AR
i wes Bl

IYAHTETE (ST. AR FAfT) : AT il

it SfATe UiS : U7 gUTA B 5 59 IS @I 91 $9 faw i o 9 4
g WRGR 7 T8 | S @ IR T8 & {6 U damad aerfaddeor iR oy
T BRIEH B PR & ol Ugel | & P8 AISHN a1 €, Sl 89K Jdgiiie
RIgial &1 Seotae T8l &l fUsell TReR gRT AT [TeN drisa &t R &
fore =1 vd RTer-waRl W addar vd R Aot @1 e fear war om 2010 #
39 affot & feen-fAden o wenfra fear mar ok g9 wffl & e § v
ISTHIfT® UIel & el & fog SiTg 9918 T8 oYl 3ne UM AT b deld 3|
AiAe T [T AISR B dR] 9 B 3R 5781 Gl & 9a8 89 d ga
P B B FRET ff S| 7EIGy, H, 3Me A1erd 9 A9y wy J Ig 910 IRAR Bl
SI®RT H 1 =18dl g fb YUY, GRbR & SR qd YIHAT ST, 918 (8 St
ERT TS T8 “VeTHAT NS ATH AISTHAT 6 HRIBRIY & TR WReR o 8 ol
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[sft arfa=Ter Uis]

oft| 3 II9HT & e Al BRIS $YY BT Wd ISTHY FOIRI Al § Yahidhd fAamT H1ef
HRATY| IE AT U UrIele IR TR aTs s oY, Afh 39 Ao &1 Iherdl R
I5 WHR gRT Big fageryur &1 frar T greife a8 G & 99 & & a9
ETTHAT ...

SYUTE (S1. FIRMIYN SAAT) : YIS Sfl, 311 SMUBT Wgde AR Bl T
GH Bl AT T I 3Tl [ H S Tl &l 379 AT IGaE T SIRT G Fahe!
gl

SHRI AVINASH PANDE: Thank you so much, Sir.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, we take up
Special Mentions.

SPECIAL MENTIONS

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri Vivek Gupta;
not present. Shri Tarun Vijay; not present. Shri Ambeth Rajan; not present. Shri Anil
Desai; not present. Shri Devender Goud T.; not present. Shrimati Vijila Sathyananth.

Need to ease the procedure to sanction educational
loans to the students in country

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I take this opportunity to
appreciate the Government of India for the steps taken for eradication of illiteracy in our
country. Tamil Nadu, under the able guideship of People’s Chief Minister, Dr. Puratchi
Thalaivi Amma, has announced all assistance to the students who intend to proceed
for higher education. As never before in the history of education, 12 Arts and Science
colleges, 24 University Constituent Arts and Science colleges, 11 Polytechnic Colleges, 4
Engineering Colleges and ONE Indian Institute of Information Technology at Srirangam
have been opened since 2011. Establishment of these Institutions of higher learning has
taken higher education to far-flung areas, hitherto unreached, and, thus, has made a dream

come true for the under privileged sections of the society.

Accordingly, educational loans were announced by the Government of India, which
can be availed from different banks in respective service areas. Recently, we are having
many complaints from different directions of the nation, very particularly, in Tamil Nadu.
Instead of going to educational institutions each and every day, students are forced to

knock at the door of each and every bank in the area where these students are applying
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for their higher education. The methods and mechanisms adopted in various banks are
of different nature. This kind of a situation is leading the students and their parents to
have huge frustration and because of this reason many students happen to withdraw their
intention of proceeding for higher education. I urge the Government of India to take steps
to open banking services to the people of Alavanthankulam village in Tirunelveli district.
By taking this opportunity, I would also like to request the Government of India to take
necessary action against these banks which are not following the defined criteria of the
Ministry of Human Resource Development and ease the procedure to sanction educational
loans to the students who are proceeding for their higher education. This kind of situation
is the need of the hour. I would urge the Government of India to immediately take enough

steps to provide educational loans to the under privileged section. Thank you.

SHRIANANDA BHASKAR RAPOLU (Telangana): This is a very important thing.
I would like to associate myself with the Special Mention made by the hon. Member with

a request that it should be provided not only in Tamil Nadu but across the nation.

SHRI TIRUCHI SIVA (Tamil Nadu): I would also like to associate myself with the
Special Mention made by the hon. Member.

Need to make a time-bound plan for removing hazardous substances

like arsenic from underground water

TR FAAR TeA (STR T2 = H 37T AToTe g Bl U YT AT B
3R e BT ST JATHI HRAT A8l &, Sl 7 R AMI 3R SeR] A Jol g3 o,
afew Ts-uiel 3R BHal dP I D] AgT T | 3 GRS I Bl Y& 4 T

AR, T & fofg urit A1 awaedn g &1 ATee 81 [ahdl 8, dfhd gH
ARAATRIA! & fofg gt ar=er 8, ¥ 8 3R Wil 81 aifh AR, 931 9% 9drd §U
BT B I8 ¢ 5 fRgwa @ e § Mider aTenn a3+ ugfid 81 gt ©
b S0P BRU T g Sl HIG b SN H "ol T &, N AT ARG AT TR
JHIRAT BT gUC H & 3R AMHT AT BRIS AN 4-STe] H HIS[@ A T I
REEIECR

AR, -STd H ARAd IR ST 9¢ ST Al BT W9 T 3R 9 6Q9 B
40 99 UgSl Sl o dSHIG H WIS AT| fhd BART IRBRI 7 59 3R Ul &1
T feam TP Fofd ST 2 & 10 9T 6 86 Nt 39 ARAfH A19d HId & g4
P Ul H Shbs foIv 7T €1 T IMifd & RO R 3R gUesfed SR Sl
ARt gt £

AR, § 39 Hed Td I W WS Bl A BRI el g & 9w § B
T RUIE & qAMAE 60% SHINAT BT RO Had STl IGHUT gl ATIR, § AR
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[@NeRT gTaR FefH]

WRBR A U B YT R GHIGE IS g1 DI A1 R gY Hel arsdl g (h
RPN ST DI Y& P AFHI § daalell B [d%d WRY AST §RT 91V Y ADH
I 0.01 el U9 Al efler ST 1 B! IR BAR 9-STcl Dl AT DI ATSTHT g9

Cree b o8 mnane ol SOl (S Gl gl a5 T e 1 (R AT) pal gpa ﬁjﬂﬂf
Shmtn i e ot o ol G w e g e U8 Gl ST s S
e 35 S 0 e o e o et LAt 1S e S3 gbab g) sty Sy
e
R B g A 1S 5 g g e G S e

35 g e psile (R - g il p na s il (S Gy A

A e el Yy RS e S g S ol el iy
B SV e B o B e e T S e ) ST Sl S S
el 39 ge iz e B 58 s B B0 G e Sun S e el
_ -‘H‘;F.!'-H_.Hf_-—r_'ﬂ-f-_ruﬂ’-:‘

Rt el gl o Ratis 18 g Ul a8 50 18 il Kiges gl ge i g 4 giies
SEIPE ITE - SRRTY Py S P PP SRS, P U R I P N ) I
S gl gl gl 8O S Ll 10 S G gl e S e A g (Raka e S )
23 Sipe 3J8 28 S S gl r B 3 S e 0l S g S g o
RECTIS YRS U5 PYTRPY I EQRIERpe. . f

S Sy a8 O Ula UlS CB gl S Gt (gt s e e 535 Ll e 0 saie
b e gl g Odpmde 0SS G e dad 60 Githe S S S
WS o lila US g S8 il S iy Ve g B ey AR S Ry e JS
B e 0 agiul g pdy 8 Lad e gSile S UAE S a8
e g (S I S e e Sy g S S o 1S L 00T g Sl

RERS!

FTransliteration in Urdu Script.
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it sRfave o R ([TR U<wr) : SUHEge off, § W@ Bl 399 ddg Rl gl

SNt BEH e WRAH (FER) : Iuawredd Sfl, § W & ST Hdg drall gl

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I would like to associate
myself with the Special Mention made by Munvvarji because ground water is a very big

problem.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Dr. T. Subbarami
Reddy to associate; not present. Shrimati Viplove Thakur; not present. Shri K.N.

Balagopal, not present. Shri Tiruchi Siva.

Concern over construction of dams at Mekedatu across Cauvery river in

Karnataka violating the Supreme Court Verdict

SHRI TIRUCHI SIVA (Tamil Nadu): The Government of Karnataka has taken a
decision to construct two new dams across Cauvery at Mekedatu. The proposed dams
would affect the flow downstream. The project would impact flow into the Metur dam
during the crucial period of cultivation and seriously affect the livelihoods of Tamil
Nadu farmers. The dams would also result in impounding of the flows in the intermediate
catchment below the Krishanaraja Sagar and Kabini reservoirs, and Billigundulu in
the common border of Karnataka and Tamil Nadu. Furthermore, the requirement by
Karnataka to release 192 thousand million cubic feet, allocated to Tamil Nadu by the

Cauvery Disputes Tribunal, during a distress year will also be unrealised.

Farmers in the Cauvery delta region have suffered losses for the past many years
due to the inadequate release of water by Karnataka. Farm wage labourers have lost
incomes amounting to X 1,000 crores annually. Many farmers in the Cauvery Delta have

committed suicide.

The construction of these dams violates the spirit of the River water sharing
agreement, Supreme Court verdicts and the Cauvery Water Disputes Tribunal’s final
judgement. This scheme cannot be and should not be implemented without the approval.
from the Union Government and Cauvery management board. The Centre must also set
up the Cauvery management board as per the Cauvery Tribunal Award to resolve the
issue permanently. The inordinate delay in setting up the Cauvery management board is
being taken advantage of and every day of delay is adding to the injury caused to lakhs of

farmers in Tamil Nadu. Thank you.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I would like to

associate myself with the Special Mention made by the hon. Member.



374 Special [RAJYA SABHA] Mentions

6.00 r.m.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shrimati Gundu

Sudharani; not present. Dr. R. Lakshmanan; not present. Shri Paul Manoj Pandian.
Need to take steps to enable use of Tamil in the High Court of Madras

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Sir, Mahakavi Subramanya
Bharthiar has glorified the rich tradition of Tamil language when he said, “There is
no sweeter language than Tamil” and that “action should be taken to spread the nectar
of Tamil across the world”. The Tamil language has a tradition that is more than two
thousand years old. Tamil stands independent of other languages. Tamil means beauty,

Tamil means nectar and Tamil signifies youth.

The long-pending demand of the people of Tamil Nadu is to make the ancient Tamil
language an official language of India. Sir, our former Chief Minister, Puratchi Thalaivi
Amma, strongly urged the Government of India that all the languages included in the VIII
Schedule of the Constitution of India be declared as official languages of India. There has
been a long-standing request of the people of Tamil Nadu regarding the language to be
used in the High Court. The former Chief Minister, Puratchi Thalaivi Amma, has already
requested the Government of India to take up the matter again with the hon. Supreme

Court to enable the use of Tamil in the High Court of Madras.

In the above circumstances, I urge upon the Government of India to take appropriate

steps to ensure that Tamil language is used in the High Court of Madras.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I associate myself with
the matter raised by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member.

THE VICE-CHAIRMAN (DR. SATYANARAYANJATIYA): Shri Palvai Govardhan
Reddy; not present. Shri Anubhav Mohanty; not present. Shri Balwinder Singh Bhunder;

not present. Shri Lal Sinh Vadodia; not present. Shrimati Kahkashan Perween.
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Need to take action to carry out repair works on the Gandhi Setu in Bihar

el dEde WA ([9BR) : AT ITa9egs Feigy, [SeR & Ve g
HRA &b o gall H el g Al 39T U f4RIY Hec el 81 I8 Yol SR Qd e
8R! Sis a1l UHHE Gl &, Sl 397 el W 2| I8 Yol I IO 19 W
T B3N B1 SHD! o Tg 5.5 fhaMIeR 81 391 & faF 39 Yol &I Teid dgd 8l &R
8199 2001 ¥ 39 Yol Pl B IHSl H el X&1 & PO AIel Usel bald qSh YRIs
Td ISR HATe & fIRINEl o sl H SHG! A BRI P daol UHHII A
BRI B BT G A7 AT A1, B 319 Tb 59 W Blg BRI 8] gl 81 Beld I8
g f& 4ot 9gd @19 &1 g B

T A P14 oF Usel W B 9IS B, Sdfe gdi o & 34 3fR 35 TRR
W H gebrd 3 AT &1 39 g9 75 HIE H 38, 39, 40, 41, 3R 42 TR W H 9 gepra
3T gl Bl $9F Ferd R g W 10 3R ST AfF Fah a1el are+l o= A o &
TS 21 fpdl ot g9y ST faerR siik sfarl AR &1 w9 d g qodl 81 #_1 3R &
fp IRBR 39 W AU &1 <, Y I f98R vd gfaofl f9er &1 9wud 9 <<
3R ST B AFGRYT a1 2|

T} YR Tl (SR IQ¥) : Ae1ed, § 39 ARV Sooid A ¥ I THg
BT gl

it 3Rfae HAR g (SR <) : A8y, § W 376 fIY Seow 9§ Wd &l
TG R gl

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shrimati Wansuk
Syiem; not present. Shrimati Jharna Das Baidya; not present. Dr. V. Maitreyan; not

present. Shrimati Sarojini Hembram; not present. Shrimati Manorama D. Sharama.

Nedd for Central assistance for construction of a dam on Saung river

to provide drinking water in Deharadun, Uttarakhand

SRR AR S T (STRIES) : AEIGY, STRIES B IS S8vrgd 9 Q-
gfafes e gxcft < <& 99 & arit @t I | fued & Y I WReR Udh
foremer qfer e <1 3 B, O Yuetd & e & RS @ wen W ) gl a9
Ioel B gAY SAfTRa fastelt WY ferfl, wiest &1 gemar fiem &R q1g e 3 18d
At fierh

veel & Rparg fGumT & iR <exIge ¥ER Ud SHd ARIURN & TMial H ad
ST R TR ST dde I e & foy wreR 9 25 fdheliier gr qevigd vd fesd
el @ A1 o) R AreeadT & 91 AT T4 ) 148 Hiew $a1 1R 5 fhardies
TR U dgSe d1 g9 BT [JaR &, R IR T4 534 BRI S @9 8 &l
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[&Teht 7R 1. 2]

A 21 39 URATSAT & H01 & IuRid ART el IR 9T 5 fhetiHier o=l s
&1 70T BT 3R 9T 65 BacaR A g9 & H T AN 4 39 g9 &F H Bl
3faTEl el 81 39 3l b Ul BT Rarg &g W SUhNT 81 [l

TRATAT Fie & g faRga Srgie o g 81 g1 © SR WRa 19 Fderr
fHmT &1 T IR Y (Y T 39 T G HI&U BT TIHIT 90 URIRIT BIH
TRT 81 GdT &1 59 919 & a9 4 $H F HH 2051 TP oIl 99T 4 g07 w0 F Gfd
e & |1 &y Bl 39 6 HITEre fdoTell Sedred S AFHL BRI Ul B
R faRga gRATSHT RUIE TRIR &R Besi1d STel 3R Bl Wi g Holl SR

AR AF AT F FfIT 9T & w2t S & o Ry ® 5 39 agseeiiu afy &
0T H RS9 ARBR BT FEAN B DI HUI B, Al IS QBRIGT DI YIS
HHRT BT RIS 81 A

sficht PEdpe wWdN ((9ER) : 78Icy, § g ! 39 fI¥y Sooi | deg &)

gl

T} YR Al (ST USTN) : A6, § W 3l 59 I Sooi 4 9Hg
BT gl

[ﬁﬁ i e Sl 2y 0 SR e e e (st ) e 3 Ls;mnH—

2 3Rfde AR Rig (SR T w) : #eley, § 0 ¥ 1 39 [y Sooi 4 wHig
BT Bl

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri Mahendra Singh
Mabhra; absent. Now, Shri Dilip Kumar Tirkey.

Need to open a Central Tribal University in Odisha and making
arrangements to give Free Higher Education to Tribal Children

2} faetia PR el (@hfSem) : 7', NfSen & <2 &1 $d grsad SaR! &
ST 10 WTRId T YEd1 21 SIsad ARl Bl WRAT JAMSWUT BT Pl MaTal H 22
gfeTd & SATGT €, AR Sd! 76T B G907 3T B 8T g1 §9di iR IRedl ad ol
fOhR oY a773RT Tpell & ATEgH W IRIS 3R AEAE grsdd gedi Bl fRe el Sl 2,
AR ITd! BTIR YOHe T Blg Sl 8l 8l VH H Colcs gIgad d<d MM TPl
H e & q1e 9199 T e S §1 BTR GOber 91 978 &1 B Bl b Al
eI firercll safery, 391 TRER ¥ I8 91 & & sifsen § 9§ v dga grsad gfaraet
Giell ST IR STSdel 92d Bl W1 8RR TS[BheH BT SdoH fhar S|
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wRIeY, TIRad HRIST & ged 7 R fRied o Hied ofad W Wi B €,
gfcth ¢Isadl dHoar I 9gd R §l 39D 99 IR 3T ger & o7y Nfeen # dgd
STsqd aNe! @ U 9gd ST 81 9 isad gaae! H hd Sadwe
3R Wied hdhec! IR A1 qRT SR {1 ST A1y, wiifd gredd aed IRARG w9 A
W & & H T UG HRd gl S JAhIR & A-A1 <9 H Wi & Bles H
Toie IR B BT B W 8T SR S TATdT, B 3T AT F IRAR I I8
Al AT © 5 il ST o11s™ TP’ €, 981 Wl UGS & A1Y-1 dIhed UOhe &
DIIS Y Y SR R A18M Il H A USUeE ofael db Bl Ty Y Bl S,
T 3 ¥pall | e aTel 95 HH-H-HH RISTIR 9 | g=d1a |

it yftiex Rz @Nfeem) : 7815y, § Wd &1 39 fRI Soow ¥ 9/ g ol &
sfhrclt FEde WAF ([FER) : 7815y, H @ & 39 fauY Icod | IWg Hedl

g

Tt} PA@ER el (IR <30 : Aeled, § fl W &1 39 [y Iooia 4 w95
PRAT gl
[ﬂ@&ﬁ'uﬁﬂjdﬁlﬁuﬂwwﬂa (kg ) pobes i g A2 »r
upas

3ft aRfde FR fiE (SR uew) : A8y, # Wt WA 31 39 fORIY Sooid & 99E
PR gl

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Dr. TN. Seema;
absent. Shri Bhupinder Singh.

Need to give Special Category status to the State of Odisha

SHRI BHUPINDER SINGH (Odisha): Sir, the demand of Odisha for getting a
Special Category Status is very old and fully justified. Our demand was made in 1979 in
the National Development Council. That effort continued in 1990s when both the Tenth
and the Eleventh Odisha Legislative Assemblies adopted unanimous Resolutions urging
upon the Government of India to declare Odisha as a Special Category State. Our hon.
Chief Minister, since 2001, has been vigorously pursuing with the Government of India
for according Special Category Status to Odisha. He had requested the then hon. Prime
Ministers on 31st May, 2001, and on 22nd July, 2004, and on 24th November, 2011.

Our State Government also submitted a memorandum in this regard to the then hon.

FTransliteration in Urdu Script.
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Prime Minister on 28th August, 2006, when he visited Odisha. Our hon. Chief Minister
also raised that demand in 49th meeting of the National Development Council on 1st
September, 2001; in the 50th meeting of NDC on 21st December, 2002; in 56th meeting
of NDC on 22nd October, 2011; and also in 57th meeting of NDC on 27th December,
2012.

We have not only raised the demand for Special Category Status for Odisha but we
have also sought modification in the criteria for according Special Category Status to the
State of Odisha. Odisha satisfies most of the criteria for Special Category Status except
that it does not have an international boundary. Odisha has a very high concentration of
Scheduled Tribe and Scheduled Caste population. It is one of the major poorest States
and has very adverse socio-economic and human development indicators. Its per-capita
income is still quite low compared to the national average despite our best development

efforts during the last decade.

Our hon. Chief Minister submitted a memorandum to his Excellency, the President
of India, which had been signed by more than one crore people of Odisha, on 12th June,
2013. Raghuram Rajan Committee has also observed that Odisha needs a special category

treatment.

I urge upon the hon. Prime Minister of India to confer a Special Category Status to

the State of Odisha at the earliest.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I associate myself with the Special
Mention made by Shri Bhupinder Singh.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri A.U. Singh Deo
- not present. Sardar Sukhdev Singh Dhindsa - not present. Shri Mansukh L. Mandaviya -
not present. Shri Hishey Lachungpa - not present. Shri P.L. Punia - not present. Shri Veer
Singh - not present. Shri M.P. Achuthan - not present. Shri Vijay Jawaharlal Darda - not
present. Shri K.R. Arjunan.

Need for more allocation of kerosene from Central Pool to Tamil Nadu

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, the former Chief Minister of Tamil Nadu
has expressed anguish over reduction in the allotment of kerosene from the Central Pool
to the State. The former Chief Minister of Tamil Nadu remarked that the Centre had
announced that the kerosene allotment for the State will be 29,060 kilolitres per month for

the April-June quarter. This reduction was the biggest cut imposed on any of the States.
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The former Chief Minister of Tamil Nadu has termed the process of allotment of
Kerosene totally opaque and arbitrary. The basis and rationale of the allotment was not
shared with the States nor was it based on any data which the States provided. It would
only be fair if the allotment was based on the information provided by oil marketing

companies.

There has been a drastic reduction in the allotment for Tamil Nadu. The unjust and
arbitrary under-allocation of kerosene by the Central Government to Tamil Nadu to the
extent of more than 55 per cent against the actual requirement, amounts to penalizing
the poor people of Tamil Nadu, who are being deprived of their eligible entitlement of

kerosene by the capricious cuts in the allocation of kerosene to the State.

The former Chief Minister of Tamil Nadu has sought the Prime Minister’s decisive
intervention in the matter to undo the injustice done to Tamil Nadu. The entire requirement
of 65,140 kilolitres of kerosene per month needs to be allotted to the State by the Central

Government. Thank you.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri Motilal Vora -

not present. Shri Avinash Pande.

Need to take immediate measures to provides self-defence articles to

women to protect them from heinous crimes

SHRI AVINASH PANDE (Maharashtra): Sir, in view of the alarming increase in
crimes against women, it has become absolutely necessary to take immediate and effective
steps for ensuring safety of women. Earlier, the hon. Home Minister informed the House
that in 2014, a little over 14,000 women have received self-defence training. The number
of rapes reported in India every year is more than double this number. According to the
National Crime Records Bureau, 33,707 rape cases were reported in 2013. Installing of
CCTV cameras does not prevent rapes and molestations, and rudimentary self-defence
training is not a foolproof measure to protect women. As an immediate measure, I demand
from the Government, a scheme to provide pepper sprays and taser guns to all women,
free of cost, for self-defence. This is a radical measure but carrying these devices all the
time will empower women instantly, and, it will temporarily incapacitate the attacker.
This will give women time to escape or call for help from the police so that such attackers

can be apprehended and punished to the full extent of the law.
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Consequently, the reporting of molestation, rapes and even attempts of such heinous
crimes can be increased to accurately reflect the extent of atrocities committed on women
every day. Instead of restricting the access of women to public places and public services,

let us empower them to venture out fearlessly at any time of the day.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Shri Husain

Dalwai; not present. The House stands adjourned to meet at 11.00 a.m. on Monday, the
22nd December, 2014.

The House then adjourned at sixteen minutes past six of
the clock till eleven of the clock on Monday,
the 22nd December, 2014.
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